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LOKSABHA DEBATES

LOKSABHA

FikUv, December 6 ,1991/Agrahayana 
15,1913 (Saka)

the King, Prime Minister, the Parliament, the 
Government and the friendly people of the 
Hashemite Kingdom of Jordan.

The Lok Sabha met at Eleven of the Ck)ck 

[UR. SPEAKER in the Chain

WELCOME TO  THE JORDANIAN
PARLIAMENTARY DELEGATK3N

MR. SPEAKER: Hon-ble Members, at 
the outset, I have to make an announce
ment

On my own behalf and on behalf of the 
Hon*ble Members of the House, I have great 
pleasure in welcoming Dr. Sa’ad Botross 
Haddadin. MR and the Hon-ble Members of 
the Jordanian ParTiamentaty Delegation who 
are on a visit to India as our honour guests.

The other Hon'ble Members of the dele
gation are:-

1. Mr. Mansour Saifeddin Murad.

2. Mr. Ahmad Kfaween

3. Dr. Daud Thaiso Ouo}ag

4. Mr. Jamal RiadHadad

The delegafion anivod Delhi on 5 De- 
ceihber,1991 moming.Tbey are now seated 
'm the spedai box. We wish them a happy 
and fruitful stay Inoureountty. Through them 
we convey our greetings and best wishes to

11.02 hrs.

ORAL ANSWER TO QUESTIONS 

[EngHsh]

Production of Cloth

*222.SHRIMATIVASUNDHARARAJE; 
Wilt the Minister of TEXTILES be pleased to 
state:

(a) Whether the production of cloth in 
the powerloom, handkwm and mill sectors 
has declined in 1990-91 as compared in
1989-90;

(b) if so, the details thereof and the 
reasons therefor;

(c) the steps \aken by the Government 
to increase the production of doth in these 
sectors; and

(d) tfM prospects oflotal doth produc
tion in 1991-92.

ITranslathn]

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (ASHOK 
GEHLOl): (a) to (d). A Statement te laid on 
the Table of the House.

STATEMENT

(a) and (b). The production of doth in 
the powerloom, handloom and mill sectors
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during the years 1989-90 and 1990-91 
as follows;

On niOBon aq. mts)

Sector 1989-90 1990-91

1. Powerioom 9788 10988

2. HandSoom 4537 4888

3. Mill 2781 2720

17106 18596

There was a marginal decline in the
production by min sector mainly due to sick
ness and closure of mills, competition from 
decentralised sectors, lackof modemisafon 
etc.

Sir. aocortftig to the infbrmsolon with the 
Goramment there is a great demand of. 
Indian doth in the international markeL At 
one time Indian doth had a great name and 
fame in the international market But gradu- 
aBy the ^ a tk m  became adverse and this 
industry slatted running in bss and some of 
the mils became skk. K e e i^  this fad in 
view during the regime of Prime Minister, 
Ftapvji, Textile pofk^ was made in 1985 and 
efforts were made under this poScy to re
vived and devetop the Industry to the extent 
thatintheintematkMialinaricetweareableto 
make our place by meddng the cotton our 
base. Keeping that thing in mind it has t>een 
the endeavour of the Government that all the 
three sectors whether it is mill, powerioom or 
handkxxn shoukl make such a progress that 
ourtext^ industry may have some reputa
tion in the intematbnal market

(c) Governments policy of Iberafisatnn 
and modernisation of Industry, Induding 
handkxxn sector and powerioom sector is 
expected to give further fillip to the produc- 
tton of doth in future.

(d) The total doth productnn during 
1991-92 is targeted at 21990 ml. sq. mts.

IEih^

SHRIMATIVASUNDHARA RAJE: Sir, 
the Indian mill sector doth has great demand 
in the Intemattonal mari(et and hence there 
is a vast scope for an increase in the export 
of mat sector doth. Does the Government 
have a modernisation programme? K so, 
what is It? Will the Government, expedi
tiously and within a stipulated time frame 
imptement sudn a programme?

Are you consklering, within this pro
gramme, NRI involvement? If so, please 
give me the details. Will the Government 
come up wfth thecopiposito pdicy in order to 
balance the powerioom, handknm and 
composite mlU sector?

ITfansMofi

As far as the hon. Member has asked 
about the scheme. I wouU like to ten her that 
in 1985 the textile modernizatnn fund was 
set up with an amount of 7 qrores. That is 
why the number of mlRs which were ninning 
in toss and were almost dosed has now 
come down from 142 to 105. Thirty seven 
mills have been recommissnned arxl the 
Government has made programmesfor their 
modemisatton and chalked out scheme to 
Induct high technotogy in them. The industry 
has made progress in the area d  man-made 
fibre and It has reduced the dependence on 
import Beskies, the efforts are going on 
through the model agencies to chak out 
package programmeforthe sick mills so that 
these couM be recommisskmed and are not 
dosed down. In the same way It Is in the 
VoKMrtedge d  the Government that the con- 
ditkxi of the handtoom sector is also grave. 
The condllkMi of the weavers is also not 
good. The Government is trying how this 
sector can be taken tothe high cost value so 
that these people can make a 
ptogress...(iirrtsm4plfons)

SHRIMATI VASUNDHARA RAJE: Sir, 
the hon. Mnistry is delivering aspeech, he is 
not giving reply. (kOemjplion^

SHRIASHOK GEHLOT: Mr. Speaker. SHRIASHOKGEHLOT:WhenonetaKs
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about the weavers, you do not like to listen 
but you like to listen about the mills... {Inter- 
njpthns)

Mr. Speaker Sir, in this away the Gov
ernment is trying that both the sectors should 
progress.

[Engrish]

SHRIMATIVASUNDHARA RAJE: The 
Minister has been very king enough to read 
out whatever he is doing in the whole Minis
try. I asked very simple questbn and I would 
like a very very simple answer. I asked him 
about a modernistion programme. He told 
me about a programme sanctioned in 1985.
I asked him whether there is going to be NRI 
involvement He has not to reply to that. 1 
also asked him whether he is going to come 
up with a composite polrcy to balance the 
powerkx)m, the handloom and the compos
ite mill sector. He tells me that the handloom 
people are having a very terrible problem. 
Weknewthatbuthe isnottelling me whether 
he is going to come up with a composite 
policy to mitrigate the problem. Apart from 
that. I would like very much to know whether 
the Government had set up some committee 
in the past to examine some individual cases. 
Some of there these cases are hanging fire 
for over 10 to 15 years. I am sure, the 
Ministry must have informed him about that.

Will the Ministry consider setting up a 
committee comprising of the representa
tives of the Ministry of Textiles, Department 
of Banking and other concerned offrcials to 
clear such matters within a time frame of 
three to six months? There is no point letting 
them hung fire like this. I would like a direct 
and brief answer so that I may be able to 
understand it myself. Maybe I am not bein- 
gable to communk:ate with him.

[r/anslaihn]

SHRIASHOK GEHLOT: Mr. Speaker. 
Sir. the suggest»n of hon. Member is good. 
There is no proposed to set up such a 
committee. But her suggestbn wouki be 
consklerd sympathetk:ally.

[Englis/)]

SHRI C. K. KUPPUSWAMY: If the 
Minister’s reply is that the marginal decline in 
the production by mill sector is mainly due to 
sickness and closure of mills, then why ac
tion could not be taken in Coimbatore where 
so many textile mills have been cbsed down 
due to losses or stekness thereby throwing 
out of jobs thousands of workers? Will Gov- 
emment take steps to reopen these mills and 
increase the productbn of cloth?

[Translation]

SHRI ASHOK GEHLOT: Mr. Speaker 
Sir. the situation of Coimbatore may be dif
ferent. I do not know, why the mills are lying 
closed there since it has got a separate 
system, for it one is supposed to go to the 
B.F.I.R and it does not have any direct con
nection with the Ministry. Even then, if the 
hon. Member gives a suggestion, we will go 
in to it so that the problem may be resolved.

SHRI DAU DAYAL JOSHI: Mr. Speaker, 
Sir, I want to know if the handloom industry 
is lagging behind due to the powerloom 
industry. Men get direct work through the 
handloom industry . So, would thrhon. 
Minister clarify whetherthe handloom indus
try would be encouraged in preference to the 
powerbom industry, if so. Government’s 
scheme in this regard?

SHRI ASHOK GEHLOT: Mr. Speaker. 
Sir. I have already said that the handloom 
industry is not lagging behind. It is not lag
ging behind due to the powerlooms. The 
handloom industry may have its own prob
lems and we are making efforts to remove 
them so that the handloom weavers may get 
full wages. The Government is finding out 
ways, to modernise their looms and to sup
ply them yarn in time and to provide them 
assistance from financial institutions. We 
can not ignore powerbom sector as it has 
stabilised. But we will not let the handbom 
sector face any danger due to the power
bom sector.

SHRI AYUB KHAN: Mr. Speaker. Sir.
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as a poor has to struggle for earning his living 
in the same way the cheap clothes are out of 
his reach. May I ask the hon. Ministry that it 
was there in the manifesto of the Congress 
Party that if it comes In poor then It would 
make Janta Sari and Janta Dhoti available 
at the rates of 1990. My question is that 
keeping that in mind how much subsidy our 
Government has provided for Janta Sari and 
Janta Dhoti?

SHRI ASHOK GEHLOT: Mr. Speaker. 
Sir. It is right it was there in the manifesto of 
the Congress Party. But the price of Dhoti 
increased by 96 paisa and the price of Sari 
had gone up by Rs. 1.12 paisa as compared 
to the prices prevailing in July. 1990. The 
Government has released Rs. 7 crores as 
subsidy. The sub-committee of the Cabinet 
had decided it and the direction were given 
accordingly. Now the prices are to be rolled 
back. Keeping that in mind we have tried to 
reduce the prteeof Sari by Rs. 1.12 per metre 
and the price of Dhoti by 0.96 paisa per 
metre. Today the N.T.C. has started selling 
Sari and dhoti at a low price on that basis.

[English]

SHRI G.M.C. BALAYOGI: Sir. there 
were starvatbn deaths in the weaving com
munity in Andhra Pradesh. In addition, in the 
recent floods and rains, this community has 
lost their everything. I would like to know 
from the hon. Minister, through you. as to 
what are the steps the Government is going 
to take to help the weaving community in 
Andhra Pradesh?

[Translation]

SHRI ASHOK GEHLOT: Mr. Speaker. 
Sir, only day before yesterday there was a 
calling attention in the Rajya Sabha. The 
conditbn of the weavers is really very miser
able. There condition has worsened due to 
the recent floods. For that, we have given full 
padkages to them under whk:h about 35.000 
weavers will be benefited. There are sepa
rate schemes through whrch they will get 
emptoyment. The Government has tried to 
bringthe co-operative weavers into thepublic

sector so that they are also benefited by that. 
Abngwith it, the provisbn of insurance has 
also been made and the Government has 
held talks with the Chief Minister for their 
rehabiliation also so that the local schemes 
could also be run.

(Interruptions)

[English]

MR. SPEAKER: This is not going on 
record.

Schemes for NRI Deposits in Banks

*223. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of FINANCE be 
pleased to state:

(a) whether the ANZ Grindlays Bank 
has launched a currency swap scheme to 
attract Non-resident Indians deposits in India 
at a higher rate of interest than permissible 
under the Foreign Currency Non-Resident 
Scheme of the Reserve Bank of India;

(b) if so. the action taken by the Govern
ment in this regard;

(c) whether the RBI propose to permit 
the public sector banks also to introduce 
similar schemes to attract NRI deposits;

(d) if so. the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). A statement is laid on the 
table of the House.

STATEMENT

Reserve Bank of India (RBI) have re
ported that ANZ Grindlays Bank pay interest 
on FCNR deposits hekJ in their Indian 
branches as per the rates of Interest pre
scribed by the RBI. However, branches of 
the bank outskJe India accept deposits in 
vark>us foreign currencies and convert them
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into one of the designated cun̂ encies for 
* placing in FCNR deposits in India through 
swap an^ngements. A part of the profit 
earned from such transactions Is passed on 
to the depositors in addition to interest at the 
prescribed rate. Such swap transactions 
effected abroad do not constitute a violation 
of the piovisions of RBI’s directives on inter
est retes 0!*> TONR deposits.

Public sector banks having branches 
abroad can also offer similar swap arrange
ments, if they so desire.

SHRIMUKUL BALKRISHNA WASNIK: 
The hon. Minister in his reply has stated that 
the ANZ Grindlyas Bank entered into swap 
arrangements and passed on the profits 
earned to the NRI depositors. May I know 
from the hon. Minister, the total NRI deposits 
attracted by the ANZ Grindlays Bank during 
the last two years?

[Translation]

SHRI DALBIR SINGH: Mr. Speaker. 
Sir. in reply to the hon. Member's question 
regarding the total deposits under the cur
rency Swap Scheme. I would like to inform 
that there were Rs. 7090 crore in NRI ac
counts and Rs. 13405 crore in FCNR ac
counts in March 1991. There are Rs. 7545 
crore in NRI accounts and Rs. 14455crore in 
FCNR accounts up to 30.9.91 and Rs. 1505 
crore have been deposited more during the 
last six months.

[English]

SHRI MUKUL BALKRISHNA WASNIK: 
In his reply the hon. Minister has also stated 
that public sector banks, having branches 
abroad, can also offer similar swap an'ange- 
ments, if they so desire. I wouM like to know 
from the hon. Minister whether any other 
banks, espedally the public sector banks, 
have entered into such arrangements and if 
so the details of it and if not, why the public 
sector banks have not yet enter^ into such 
an'angements.

I also want to know whether they need

some permission from the Government.

[Translation]

SHRI DALBIR SINGH: Mr. Speaker. 
Sir. there is no such restrk:tk>n. We can also 
offer similar swap arrangements In our 
branches abroad, if they so desire. But we 
are not implementing it now because our 
natiohalied banks are not so well equipped 
atthistime. Thequestion whetherthe scheme 
is to be implement or not in our country, is 
under the consideratfen of RBI. We have to 
see that we should not suffer a heavy k)ss.

SHRI HARI KISHORE SINGH: Mr. 
Speaker. Sir. the swap scheme of the Gov
ernment of India is very popular and hon. 
Minister of Finance and his colleague sitting 
beside him. know it very well. I am referring 
to Hansard trained school boy Shri Chidam
baram. (intenuptions)

[English]

He went to a school, while the hon. 
Finance Minister went to University. (Inter
ruptions)

[Translation]

India is suffering a great k>ss due to this 
swapping because the ratio fixed with dollar 
and rouble is causing a great loss to India. I 
want to know the ratio of dollar and rouble 
with rupee. What is the justification for new 
rate?

Because swapping of this currency is 
practised in Afghanistan.

[English]

MR. SPEAKER: Please come to the 
concrete questbn. {Interruptions)

MR. SPEAKER: It is becoming unend
ing. Amorphous questbns will get amor
phous replies. You will not be satisfied.

[Translation]

SHRI HARI KISHORE SINGH: What is
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the exchange rate of rupee in terms of dollar, 
rouble, yen, dutsch mark in the world market 
and how much* loss it is causing.

[English]

MR. SPEAKER: Thai is the effective 
part of your questbn.

[Translation]

SHRI DALBIR SINGH: Mr. Speaker, 
Sir. I toki that we have received Rs. 1505 
crore during the last six months. Upto 31 
July, 1988, FCNR deposit was in two curren
cies U.S. dollars and ponds. Since August 
1988 dutsch mark and yen were also in
cluded. Under swap arrangements branches 
of the Banks accept deposit in any foreign 
currency and convert them into Dollar, 
Pounds. Mark and Yen and can send to India 
for deposit. Its maturity period is three years. 
The depositor is paid total difference be
tween spot rate and forward rate beskJes the 
\n\0Tes\. W is known as swap arrangemeuls.

lEnglish]

SHRI P.M. SAYEED: Mr. Speaker. Sir. 
on account of this higher rate of interest 
changed by the ANZ Grindlays Bank, it 
appears that there is a good amount of 
money that is likely to come to the country. I 
just wanted to know one thing. The hon. 
'Minister has given greater details about the 
statistics Mies, damn lies and statistics* as 
they call about statistics. But I just wanted to 
know that if, because of this higher rate of 
interest larger amount is going to com e to the 
country, why not you encourage the units of 
the nationalised banks abroad to make such 
swap arrangement?

[Translation]

SHRI DALBIR SINGH: I had told earlier 
also that there are 115 branches of our 
Banks abroad. We feel that our network is 
not enough. Foreign Banks are fully comput
erised. They keep continuous vigil on fluc
tuation that take place. We are unable to do 
so due to some reasons. Our Foreign

branches can Implement these arrange
ments. R.B.I. does not impose any restrfc- 
tlon in this regard. The matter to implement 
these an^angements in the country is under 
the oonskieratbn of R.B.I.

[English]

SHRI MIRMAL KANTI CHATTERJEE: 
Sir, there Is no loss to India because of swap 
arrangement. That is the understanding and 
our patrbtk: NRIs will naturally divert their 
money where they can maximise their re
turn. That also is understandable. The ques
tion is. what fraction of the FCNR deposits 
are coming through these foreign banks 
because of this factor.

Part (b) of my question is that it is 
enough to state that our Indian public sector 
banks having branches abroad are also 
permitted to do this. Why should not the RBI 
encourage our public sector banks having 
branches outside the country to indulge in 
\h\skmd o1 swap arrangements so that apart 
of the profit comes into \ndian hands and not 
into the hands of foreign banks?

Part (c) of my question is: Is it this kind 
of a competition that is visualised by the 
Finance Ministry when they decide that for
eign banks would be allowed to increase 
their number of branches in India infinitely?

THE MINISTER OF FINANCE (SHRI 
MANMOHANSINGH):Sir,ldo not have the 
precise details of the contribution of each 
bank to the FCNR account. We can supply 
this information to the hon. Member.

As regards the remaining part of the 
supplementary questbns, we have saki that 
this sort of competition is not at the cost of 
any Indian interests. But I also want to say 
that in the last 5 or 6 years there has been a 
revolutbn in internatk>nal banking. Currency 
swap, rates swap and new technk^ues of 
international banking have devebped. They 
require expertise, our banks have to devebp 
that expertise. Until they devebp that exper
tise, there are also risl^ in this sort of ven
tures. There is no barrier to Indian banks
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having overseas branches for doing these 
things, but that decision must be based on 
their judgment whether they have the capa
bilities to tal(e the risle that are involved in 
this swap talcing exercise.

[TranslaSkxii

KUMARI UMA BHARTI: Mr. Speaker, 
Sir, the questbn which I want to know from 
the hon. minister was asked to me by several 
people when I was on tour in South Africa. Sir 
i wouki tike to know whether citizens of 
Indian Origtn in South Africa wouki also be 
given the same facilities, by classifying them 
as non-resident Indians, as we have been 
giving to the Indians in other countries under 
NRI.

[English]

SHRIMANMOHAN SINGH: Even South 
Afrk:a, have moved with great speed and 
rapidity in the last one and-a-half years. Far 
reaching political changes have taken place. 
More are in the offing. At the recent Com
monwealth Prime Ministers* meeting, some 
decisions were taken to normalise people- 
to-people contact. We would explore what
ever is possible in the area of banking in the 
light of the decisk>ns taken at the meeting of 
the Commonwealth Prime Ministers.

ITranskakM]

Changes In Import Policy

•224. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of COMMERCE 
be pleased to state:

(a) whether the Govemment have made 
some Ganges in the import polk^;

(b) if so, whether certain items have 
been removed from the Restricted List and 
alk>wed to be imported under the Open 
General Lk»nce; and

(c) the steps proposed to be taken by 
the Govemment to remove the imbalance in 
foreign trade?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) to (c). The new Trade 
Policy announced by the Government inter- 
alia aims at linking imports with exports 
thereby providing a saving in the outgo of 
free foreign exchange with a view to remov
ing imbalance in foreign trade. The items 
included in the Restrbted as well as Open 
General Licence lists have been reviewed 
and a number of them shifted to the Limited 
Pennissible List making them available for 
import against Exim Scrips. However, no 
item has been shifted from the Restricted 
List to Open General Licence.

[Eng/ish]

SHRI RAJENDRA KUMAR SHARMA: 
The relaxation by the Resen^e Bank of India 
of the curias on the import of capital goods by 
export oriented units amounts to very little in 
the context of expectations that import curbs 
will be lifted with the rise in India's foreign 
exchange reserves. The export oriented units 
will in fact protest that the fine print is not 
quite to their liking, and demand more. For 
example, it is very difffcult if not altogether 
impossible to get a suppliers credit for 360. 
days Since under the relaxed regime.

[TransiationJ

MR. SPEAKER: Such questions are not 
replied to.

[Eng/ish]

SHRI RAJENDRA KUMAR SHARMA: 
This is part and parcel of-the question.

[Trans/ation]

MR. SPEAKER: No, not like this you ask 
apointed questions

[Engf^h]

SHRI RAJENDRA KUII^R SHARMA: 
Since under the relaxed regime, the imports 
of capital goods between Rs. 50 lakhs and 
Rs. 100 lakhs require such credit, Is it not
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reasonable to infer that the relaxation is 
intended to be cosmetic. This inference is 
strengthened by the fact that imports of 
capital goods In excess of Rs. 100 lakhs will 
require even longer credits.

MR. SPEAKER: I will disallow this ques
tion if you continue like this.

SHRI RAJENDRA KUMAR SHARMA: 
What should be the game plan for phasing 
them out?

SHRI P. CHIDAMBARAM: Mr. Speaker. 
Sir. there are a large number of capital goods 
on the open general list. These can be im
ported. Of course, there are restrictions 
placed by the Reserve Bank of India on 
account of the foreign exchange position. As 
the FOREX reserve improves, the Finance 
Minister has assured me that these curbs will 
be lifted. But there are a number of papital 
goods which are not on OGL. which are not 
on Appendix-1, part A. These capital goods 
have been placed under Exim scrip last 
week and these capital goods can be im
ported against Exim scrips.

Therefore, today there are two chan- 
nels-one under OGL and the other under 
Exim scrip. I do not share the pessimism of 
the hon. Member. What he said was true 
three or four months ago.

in the last week, many manufacturers 
come and toki me that because of foreign 
exchange positton improvement, credit 
worthiness has improved. Suppliers of capi
tal goods are now willing to give us 3 to 5 
years time as suppliers credit with one year 
moratorium. I think, things are improving in 
the capital goods front.

SHRI RAJENDRA KUMAR SHARMA: 
The import curbs shoukf stay until....

MR. SPEAKER: I am not altowing you to 
read out the suppidmemary. 

SHRI RAJENDRA KUMAR SHARMA; 
My second supplementary is, the imports

are not rising. The import trend is decreasing 
in 1991-92.

The figure is- 6.2. How is it possible to 
increase it in future? Please tell us.

SHRI P. CHIDAMBARAM: It is an en
tirely different question. But I will answer it.

MR. SPEAKER: I have sakJ it is a good 
questbn.

SHRI P. CHIDAMBARAM: A large 
number of hon. Members seem to support 
this questbn in the House. This figure of - 
6.2. per cent is a statistical average. I want 
you to bear with me. When our Government 
assumed office, we took a conscious policy 
that imports must be compressed by at least 
Rs. 3.000 crores. We have achieved this in 
four months. What has happened is. certain 
events have overtaken us. The Russian 
market has collapsed. Russia is not import
ing. It is a rupee payment area. What we 
have done is to compress rupee exports and 
to encourage exports to hard currency ar
eas. Both objectives have been achieved. 
RPA exports have been compressed to 54 
per cent. GCA exports have increased in the 
first six months by 54 percent in dollar terms. 
Both objectives have been achieved. Both 
are welcome. Unfortunately, statistically 
speaking, one wekx>me plus another unwel
come step equals to an unwelcome statisti
cal average! 54 per cent plus 5.4 per cent 
has led to a statistical average of -6.2 which 
does not exist as such. Let me say one thing 
more. The 5.4 per cent, the average for six 
months, in real dollar growth of exports to 
GCA is. 4.9 per cent in the first quarter when 
the prevbus Government was in offbe and 
7.04 per cent in the second quarter, after our 
Govemment assumed off be and in the month 
of September, it is 10.3 per cent growth in 
dollar terms to GCA countries.

SHRI NIRMAL KANTI CHATTERJEE: 
This is one conscbus policy.

SHRI ANBARASU ERA: Certain Hems 
are placed in restrbled tot. Certoin com
modities are placed in the canalised item
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and I do not know why this system is fol
lowed.

You are aware that oil is an essential 
commodity. H private parties are allowed to 
import oil, news print and other essential 
items, it can be sold in the open market at a 
cheaper price and the public will be bene
fited. Wl^ is this restrbtnn put instead of 
altowing the private parties? This has got to 
t>e imported only through STC, MMTC etc.

MR. SPEAKER: Why oil cannot be put 
on the OGL List?

SHRI ANBARASU ERA: Will the hon. 
Minister consider to abolish this system to 
altow the private indivkluals to import at least 
essential commodities to sell it to the public 
at a cheaper rate? Of course, the. hon. Min
ister is very intelligenL He will say t hat he has 
to nominate a number of inspecting agen
cies. A number of inspecting agencies were 
ctosed and, therefore, those agencies can 
be employed forthis purpose and, therefore,
I want to know specifically and categorically 
what is the difficulty in allowing the private 
parties to import oil.

MR. SPEAKER: You are unnecessarily 
protonging the questnn. If you do like that, I 
will disaltow.

SHRI ANBARASU ERA: I will put the 
questnn in a nutshell. Will the hon. Minister 
consider altowing the private parties to im
port essential commodtties like palm oil to 
sen at a cheaper rate?

M a  SPEAKER: You had now put that 
question very beautifully.

SHRI P. CHIDAMBARAM: Edible oil is 
a canalised import item. STC is the canalis
ing agent. In view of the foreign exchange 
positnn, we couM not Import edible on ear
ner. But in the last month, we have imported 
66.000 metric tonnes of edible o3 for the 
POS. Keeping in view the demand for edible 
OH, another step foiward is being taken. We 
have aHowad State Government to import 
edble oil on escrow account. initiaOy, we

albtted 80.000 metric tonribs for States. But 
the demand is now close to 180.000 tonnps. 
We are allowing States to import edible oil on 
escrew account.

Should will to albw a third category of 
peoi^e to import edible oil is a matter which 
requires very carefulconsideration. Too many 
players in the edible oil market will only push 
up prices. Since the landed cost of palm oil 
is one half of the price of groundnut oil in the 
country, it will lead to a large-scale profiteer
ing by private traders.

This is a very serious matter. We cannot 
take a hasty deciston. The STC and the 
State Government are today the two agents 
who are importing palm oil.

[Translation]

DR. P.R. GANGWAR: Mr. Speaker. Sir. 
our country imports sackcloth from Nepal, 
China. Japan etc. Similarly several other 
items are also being imported free of custom 
duty. It is causing loss to the Central reve
nue. Through you, I wouki like to know from 
the Govemment whether there is any scheme 
to stop this practice and if so. what steps are 
being taken in this regard? Our country 
imports sackcbth on large scale from Nepal. 
China, Japan etc.

\Engnsh\

SHRIP. CHIDAMBARAMrMy charge is 
with regard to legitimate imports and legiti
mate exports. Smuggling shouM be ad
dressed to the Ministry of Finance.

SHRI JASWANT SINGH: Sir, the hon. 
Minister informed us just now and indeed a 
little earlier also, that earning more hard- 
currency and reducing the trade gap are 
amongst the aims of the new Trade Policy 
whbh is entirely commendable. Also com
mendable is the energy with which the hon. 
Minister has moved towards implementation 
of the policy whbh has now been offered. 
But I have two connected worries. A policy is 
as good or as bad as its implementatbn. I 
have often voiced this wony. But I have yet
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to receive the rapV.'nwre are two parts of 
this wiony. One is that in the implemantation 
of this Policy, unless there are oon«spond- 
ing hannonious; simultaneous changes 
iMDught about in the Reserve Bank’s regula
tion, in the Customs regulations, the imple
mentation of the Trade Policy will not be 
effective. Would the hon. Minister inform us 
what changes are bemg brought about and 
with, what Idnd of rapidity or speed?

Secondly, he spoke also about trade in 
Rupee-payment areas. There is indeed a 
very great worry here. The Rouble has col- 
iapsed as a negotiable currency. It is not 
even acceptable within the former Soviet 
Unnn. So, going by the old established 
nonns of Rupee-Ftouble Trade, there is an 
absurd exchange situaUon that has come 
abouL The Rouble has virtually become 
equal to Rs. 400/- i just do not understand 
what Mnd of Trade f>(̂ icy can be enforceable 
in the Rupee-payment areas if tliis king of 
un-real Rupee-Rouble exchange obtains. 
WbuM the hon. Minister please clarify these 
two aspects?

SHRI P. CHIDAMBARAM: I entirely 
sharethe hon. Member ShriJaswant Singh’s 
plea that there must be a harmonnus actnn 
on the part of the Customs, Reserve Bank 
etc. While I think we are an agreed that it 
shouM be done, I must confess that the 
speed with which it is being done in some 
other sectoradoes not quite match the speed 
with whk:h f*olcy has been made in the 
industrial, trade and fiscal sectors. This is a 
criticism. I accept it. But on Customs, we 
have taken a major step forward. We have 
now pubfished the Harmonised Code of 
Ciassffication. The Harmonised Code of 
Oassifk»tion is quite comparable with what 
is-used in al countries in the worid. The 
Customs have assured us that they will 
abkie by the Harmonised Code which was 
prepared in consultalkMi with them. This 
shouki go a kMig way in removing the griev
ances of bodt the importers and exporters.

W^ Itara also had discussions with the 
Finance Minlslty to dear a number of other 
boiflenecks in the customs. I think, the

nance Ministry is also doing a nu^or exercise 
on bnproving the customs.

On RBI, my only concern is tlw curves. 
These are being lifted. I hope, the remtdnmg 
curtjs w9l be lifted. Any detailed question on 
that shouM be addressed to the Finance 
Mifuster. I agree that we shouM be more 
faster on this.

On the rupee-fouble trade, the collapse 
of the rouble is an absurd rate one of the 
reasons why we are following a polcy of 
compresskig exports to RPA countries. It is 
an artlfkHal rate. It is we will not do business 
in roubles. In fact, we are doing business in 
rupees. Even there, the protocol is vafid only 
up to 31st Decenrt>er. Our officers and the 
Soviet authorities are in discusskm. I expect 
that a team wffl go from India to the Soviet 
Untonforthe final roundof discusston inthe 
mkkJIe of this month. One of the issues that 
wHI come up is the lupee-rouble rate. We 
have done our home work. We are ready. 
We are kwking fenvard to signfaig a proper 
agreement

Coffee Plantation in Orissa

*225 SHFU GOPI NATH GAJAPATHI: 
Win the Minister of COfMMERCE be pleased 
plantatnn in Orissa;

(a) whether there is a great scope for 
increasing areas under coffee piarrtation in 
Orissa;

(b) if so, the steps taken m the matter so
far;

(c) whetherthe Coffee Board has drawn 
up any scheme to grow coffee in that stale; 
and

(d)ifso,thedetaiistheraforandtheatea 
Menfified in the stato'for growing coffee 
during the Eight Plan period?

THE I^ P in Y  MMISTER IN H4E 
MIN6TRY OF COMMERCE ( SHRI SM .- 
M A N IC H U R S H ^): (a)to (d). Aslalement 
is laki on the TaUe or the House.
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STATEMENT

The Coffee Boafd has identried 6335 
ha.falfing in the Koraput, Kalahandi,Ganjam 
and Phulbani Districts of Orissa as suitable 
for Coffee growing. Of this, an area of 1372 
ha is presently underthls crop. The thrust of 
present poHcy is to consolidale the develop
ment of existing areas under coffee.

MR. SPEAKER: This is a question re
stricted to Orissa.

(biterrufOions)

SHRI GOPI NATH GAJAPATHI: Mr. 
Speaker, Sv, the climatic conditions of sev
eral districts in Orissa State are suitable f oR 
growing coffee. However, it is strongly felt 
that the Government officials, private entre
preneurs as well as the Coffee Board are not 
providing adequate encouragement for the 
growing of coffee. As the Indian coffee has 
good demand even in foreign marltets, do 
we have the assurance from the dynamic 
hon. Union Ministerabout whetherthe Centre 
will coordinate with the State Governments 
and the Coffee Board to ensure that greater 
acreage is brought under coffee cultivation 
in Orissa?

SHRI SALMAN KHURSHEED: Sir, the 
hon. Member is asking for an assurance and 
that we win most willingly ^ve except that 
keeping bt mind the present worid situatkxi 

coffee trade, it is our poGcy to first consoli
date ti)e areas where coffee is already grow
ing and them to preceed with further acre
age. Whatever cooperatkxi the State Gov
ernment wiH seek and whatever oooperatnn 
we can initiate, wM always be available.

SHRI OOP! NATH GAJAPATHI: Mr. 
Specter, Sir, in order to prevent large scale 
inigrathMi oftabour and skle by sMe provM- 
ing gainful emptoymenttothein, w îetherthe 
Cenlriri Government w i acHveAy consUer 
the pniposal to extend the » » a  of coffee 
plantation pMieuiariy in non4radiSonal 
districts of Ktddiandi, Phulbani, Koraput, 
Ganjam and even Mayuitihaij Also, I wouM

to kndtw whether the Government will

introduce and propagate the spedaltty cof
fee, namely. Mysore Nuggets Extra BoM 
variety in the near future.

SHRI SALMAN KHURSHEED: This is 
^st an ampRficatnnthe hon. ktomber wanfts 
of the policy that we have given. In fact, 
Koraput, Kalahandi, Ganjam and Phulbhani 
are the areas whk:h we have kientified where 
6,335 hectares of land is available for grow
ing coffee. We are already growing coffee in 
the area of 1,372 hectares. As I said eariier, 
we wouM like to consolidate this first t>efore 
we go into greater acreage.

So far as migratton of labour is con
cerned, certainly as the productnn of coffee 
grows and it becomes more profitable, we 
are quite confident that labour will not mi
grate from that area. We already have the 
demonstratkxifannsandextensnn schemes 
from lap to land scheme by whk:h we are 
providing assistance to the coffee growers. 
There are-also schemes available for finan
cial assistance both in terms of subsidy and 
subsklised interest rates. As I said, whatever 
specialist help that is required, will certainly 
be made available by the Coffee Board.

SHRI GOVINDA CHANDRA MUNDA: 
The hon. Member had put a question about 
Kalahandi. Phul̂ bani and others. (Interrup
tions)

MR. SPEAKER:This is an opportune 
moment to the back benchers and let it be 
used property.

SHRI GOVINDA CHANDRA MUNDA: 
The Government had already occupied the 
land of the Adivasi people and they are bdng 
expkiited. TheTaramakant tea pisuitatnn in 
the Adivasi area is mote better than the 
Assam tea plantafioa. I request the Minister 
to please fctok into the matter and do the 
needful as ttie peoplelhere are suffering and 
sometimes.

m .  SPEAKER: You have to ask a 
question.

SHRI GOVINDA CHANDRA MUNDA: 
How many acres of land had been acquired
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by the Government in the Taramakant tea 
plantation area?

SHRI SALMAN KHURSHEED: With 
respect to the hon. Member I submit that the 
notice is for coffee and not for tea. But if the 
Memiaer has any information.

MR. SPEAKER: He is trying to under
stand whether any land had been acquired 
for coffee or tea and if yes he wants to Itnow 
how much of land was acquired.

SHRI SALMAN KHURSHEED: We do 
not acquire the land as it is a State subject. 
However, what we would certainly welcome 
is that if any problem is being faced by the 
Adivasis or it is known to the hon. Member, 
if that information is given to us, we will 
certainly pay to utmost attention to it.

SHRI MRUTYUNJAYA NAYAK: Sir. 
Dariiiadi is in the district of Phulbani and it is 
kx̂ ated at a most higher altitude in Orissa 
from the sea level. It is called the Darjeeling 
of Orissa Phulbani and Bolangir distrk:ts 
have been declared as backward distrbts as 
well as 'no industry*districts by the State 
Govemment. It has conducive fertility and 
congenial weather conditions. I would like to 
know from the hon. Minister whether he will 
give prk)rity on this consideration, to take up 
these districts and include them for imple- 
mentatton of the project in a big way.

SHRI SALMAN KHURSHEED: Sir. the 
hon. Member's desire for us to help the 
Darjeeling of Orissa is certainly most wel
come. To begin with, I assure the hon. 
Member that I will take the first opportunity to 
visit the Darjeeling of Orissa and whatever 
help b  part of the scheme that has already 
been laki down and whatever help we can 
give to that area, we will certainly be happy 
to give.

SHRI SRIKANTA JENA: Sir, the Hon. 
Minister has stated that around 6,335 hec
tares of land is available in Orissa for coffee 
plantatk>n andout of this only 1.300 hectares 
have been utilised. There are distrnts like 
Keonjhar and Mayurbhanj where coffee can

be planted and those areas have not been 
kientified. due to the attitude of the Coffee 
Board on the consolidatk>n. What is the 
meaning of consolidatton? The coffee plan- 
tatbn is already there in 1,300 hectares. The 
demand is that more areas have to be iden
tified and the point is whether Coffee Board 
is going to utilise those extra areas available 
in those four districts and other areas of the 
other distrk:ts.

SHRISALMAN KHURSHEED:The hon. 
Member has asked a very good question. 1 
must explain that the consolkiation relates to 
total productivity that we are able to get from 
the areas in whbh coffee is already pro
duced. There are other problems. There are 
problems of fighting pests; there are prob
lems of production. We want to ensure that 
coffee grown in Orissa gets the same condi
tions that are available in other parts of the 
country, if not better. As and when we are 
able to expand theacreage. we will certainly 
encourage the expansion of acreage. It also 
depends on the price that is avaible to us in 
the worki marî et and the price agreement 
has to be reached underthe National Coffee 
Agreement There is some uncertainty whk:h 
is the reason why we are not concentration 
on further acreage before we consolidate 
what we already have got.

Import of Rubber

*226. SHRI P.C. THOMAS: Will the 
MinisterofCOMMERCE be pleased to state:

(a) whether the exporters of rubber 
goods are allowed to import rubber, and

(b) if so, the reason thereof and the 
quantum and value of such imports during 
the last thre  ̂years?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) and (b). A statement is 
laki on the Table of the House.

STATEMENT

(a)Ye8.Sir.
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(b) ^mports of rubber by exporters of 
rubber go^s are allowed to make such 
exported goods competitive in the interna
tional market. The estimated quantum and 
value of such imports during the last three 
years are as under:-

Quantity
(Tonnes)

Value 
(Rs. aores)

1988-89 8472 UJ2S

1989-90 17896 27.69

1990-91 20243 30.50

SHRI P.C.THOMAS; Thoiigh the im
port and export are continuing, it is a wel
come step that this Government has stopped 
imports by STC. It is unfortunate that while 
Shri V.P Singh’s Government was here, 
about40.000 tonnes of rubber was imported 
by the STC. Atong with that stock, the stock 
which has grown extends now to 86000 
tonnes. The poor cultivators of rubber who 
account for 6.5 lakh in number, plus with the 
efforts of about 20 lakh labourers, the pro- 
ductbn of natural rubber has increased. 
Now there is a surplus of rubber. With this 
incentive import whteh comes to about22000 
tonnes estimated for the next year, the total 
surplus after the bufferstock.

MR. SPEAKER: Please come to the 
questbn. If you have a long question, you 
don't get the answer. Please come to the 
proper question.

SHRI P.C.THOMAS: Atong with the 
imported rubber, plus the rubber produced, 
plus the 22000 tonnes of rubber which is 
coming as import on export, there is a sur
plus of SOOOOtonnes. Myquestton is, whether 
the Govemment will at least lift the ban on 
export, so that the cultivators or consumer 
societies of dealers coM  export rubber and 
thereby save the poor cultivators.

SHRI P. CHIDAMBARAM: First of all I 
must thank the hon. Member for the very 
deepooncem that he has shown in the last 
several days on the rubber front I am sorry,

he had to go on a fast. But I assured him 
repeatedly that rubber is engaing my atten
tion.

Four months ago when we assumed 
office, we were told that lni%  ̂would have to 
import rubberforthe next three years. Today 
we are in a happy position to say that India 
wouk) not have to import rubber, we are self- 
sufficient in rubbe^

The next question is. are we in a posi
tion to export rubber. This is a very serious 
question which has to be addressed seri
ously. No country, in my view, should enter 
the export market in fits and starts. We 
should enter the export worid market only if 
we are sure that we would be a regular and 
reliable supplier of a quality product at a 
competitive price. That situation in my hon
est judgment has not yet arrived.

Nevertheless. I havedirected STC whk̂ h 
has about 20000 metric tonnes of rubber 
imported last year and the year before and 1 
must say without meaning to critteise any
body that last year there was excessive 
imports; it was poor judgment; 20000tonnes 
of rubber - to expbre the world market. In the 
world market Malaysia is the pnce setter 
Malaysian prce Is about two thousand rupees 
less than Indian rubber per tonne. It will be 
difficult to enter the worki market. But I am 
serbusly attending to the problem and I will 
try to find an answer in the next couple of 
weeks.

SHRI P.C.THOMAS: In the worid mar
ket the present price is. in rupee terms. Rs, 
20.5 per kg. What the cultivator gets is mut:h 
less than that here. There is rubber latex 
whbh comes direct from the rubber tree. 
Rubbersheet whbh is produced by the farmer 
comes next. My humble questbn is, whether 
the Government will at least altow the rubber 
latex to be exported. There is one more 
aspect. There is 85000 tonnes of rubber 
latex which has been centrifuged and kept 
as stock.

MR. SPEAKER: There are many other 
Members who want to ask questtons. I must
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do justioa to them also. Please come to the 
heart of the question.

SHRl P.C. THOMAS: So. kindly explore 
the possibility of exporting latex.

SHRl P. CHIDAMBARAM: The hon. 
House will pardon me; I cannot give an 
assurance. I have directed the STC to ex
plore world markets. If, as a result of that 
exploration, we find that there is market for 
latex, certainly we will export latex. I cannot 
give the assurance.

SHRIMATISUSEELAGOPALAN:Now. 
we have an excess production of rubber in 
the country. So far. we have buffer stock in 
our hands. May I know from the hon. Minister 
as to whether he will keep this buffer in the 
custody of the Rubber Board so that it will not 
be mis-utilised against the interests of the 
farmers?

SHRl P. CHIDAMBARAM: Sir. the esti
mated stock at the end of the year is only an 
estimate. Our consumption is about 30.000 
metrk: tonnes of rubber per month. There is 
a feeling that we should have three months 
stock. But when I visited Kottayam and 
Cochin, after speaking to both growers as 
well as the consumers. I agreed that we can 
reduce the buffer stock to two months' stock 
—  one month's stock in the hands of the 
growers and one month's stock in the hands 
of rubber products manufacturers. Since the 
rubber crop has just started coming in the 
last month-and-a-half. I will have to wait and 
see. If at the end of the year stock is likely to 
be more than 60,000 metric tonnes, then, I 
can move confidently on the export front. 
The t̂ock will remain in the hands of the 
growers as well as in the hands of the rubber 
product, manufacturers. Rubber Board, as 
such, does not carry stock.

SHRi P.C. CHACKO: I thank the hon. 
Minister for his sincere attempts to tackle the 
situatbn. But in spite of the best assurances 
given by the Minister, a crisis sttuatton is 
developing In the prk:e Irorit of the natural 
rublMT. Undler some pretext or the other, the 
Industry manago import of natural

rubber thereby, slashing the prk:e of Indian 
rubber. Will the Minister and the Govern
ment think o1 banning the import of nature' 
rubbercompletely, atleastforthe time being? ^

SHRl P. CHIDAMBARAM: Sir. as Isaki. 
STC does not import rubber. I have not 
allowed STC to import rubber this year. 
There is a scheme for the import of rubber 
which is under advance licence. This Is by 
exporters who have to buy certain qualities 
of rubber at internatbnai prices in order to 
make rubber at international prices in order 
to make rubber products and sell them at 
international prices. That scheme operates 
separately.

Sir. I share the concern of the hon. 
Member and I am addressing the problem; 
the prices have dropped and the STC has 
entered the market. 1 am confident that in the 
next few days STC's interventbn in the 
market will bring up the price to the 
benqhmarik of 20950 per tonne.

MR. SPEAKER: Let us see. what kind of 
question is put by the Member coming from 
a non-rubber producing State. Shri Chhedi 
Paswan.

[Translation]

SHRl CHHEDI PASWAN: Mr. Speaker. 
Sir. the hon. Minister has stated that there is 
little possibility of export in foreign countries. 
So I would like to know what steps are going 
to be taken by the Government to popularise 
and expand the rubber industry so that 
maximum people can get employment.

MR. SPEAKER: Would you like to use 
rubber products for providing empbyment?

SHRI P. CHIDAMBARAM: He is talking 
about natural rubber whk:h is in the pervade 
sector. Rubber growers are essentially in the 
private sector. When you are asking about 
the rubber products, now that we are margin
ally suiplus in njbber, we must encourage 
nitter and pioduoe more. Last year for 
example. nAterfModudsluiiwlelched about 
Rs. 240 Giorei. T h m  b  moro nJbben there
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w9l be more rubber products and that wiN 
give employment for in organised sector. 
Growing of natural nibber will be in the 
private sector.

SHRI RAMESH CHENNITHLA: The 
mbber growers in Kerala are facing a grave 
situation. Now the Minister has mentioned 
about the prices. I would like to know the 
present positk>n of the cost study done for 
the natural rubber for increasing the prices.

SHRI P. CHIDAMBARAM: Sir. the last 
study was done by the Cost Accounts Branch 
of the Finance Ministry and the revised prices 
of rubber were announced on the 15th of 
January 1991. about 11 months ago. I have 
already directed that the data shouki be 
gathered and another study shouki be done. 
As soon as the next study is completed, we 
will conskJer about revising the prces of 
rubber.

SHRI V. DHANANJAYA KUMAR: What 
we understand from the answer given by the 
Minister is. we must have enough stock of 
rubber to enter the competitive export mar
ket In my constituency of Mangabre in 
Sullia Taluk, the Government it self owns 
njbber plantation and the entire South Canara 
distrrct is fit to be encouraged to grow more 
and more rubber.

So, I woukJ lice to know from the Minis
ter whether the Govemment thinks of en
couraging growing more and more rubber in 
this area so that we grow more rubber and 
enter the competitive export maricet.

SHRI P. CHIDAMBARAM: Sir, we have 
to grow more rubber. But our rubber must be 
competitive in tiie worid market If we grow 
costly rubber or our rubber costs more tiian 
the international rubber, we cannot export to 
the worM market

The problem today is not technok)gy. 
The problem is the high cost of nibber culti

vation In India. Tl’.at is why Indian rubber 
price is approximately Rs. 2,000 per tonne 
more than the intematbnal prk»s. Now. on 
the one hand, the cost is already high. On the 
other hand, the rubber growers complain 
tiiat it is not getting them a remunerative 
price. {Interruptions)

The cost cannot be reduced overnight 
The labour charges are high in Kerala Given 
a high-cost labour given that it is in the 
private sector, the only way to make our 
prices competitive is to increase productiv
ity. And we have an approximately Rs. 700 
crore plan to increase productivity. If produc
tivity goes up. production per acre will go up 
and prices will come down. There are no 
short-cuts.

WRITTEN ANSWERS TO QUESTIONS 

lEngUsh]

Export of Onion Seeds

*227. SHRI CHANDRESH PATEL: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether onbn seeds were exported 
duringJanuary 1.1989toOctober31.1991;

(b) if so. the places from whk:h these 
were exported and the quantity and value 
tiiereof;

(c). the countries to whbh tfie onkxi 
seeds were exported and the foreign ex- 
diange earned thereby;

(d) whether representations have been 
received from some organisatbns from time 
Ip time requesting for better price for their 
produce; and
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(e) I  so. the prads0 dataaslheraof and 
the action taken bytheGovwmnaiittlMfeon?

THE MMISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) to (c). Based on Phyto- 
sanhary Ceitilcates issued by the Plant 
Quarantine & Fumigation Stations, a quan
tity of 792.889 MT onion seeds has been 
exported from Amritear.Bombay and Hydera
bad during 1.1.1989 to 31.10.1991. Other 
details of export of onion seeds are not 
teadihr available.

(d)and(e). No Sir.

Import of Newsprint from USSR

*228. SHRI SRIBALLAV PANIQRAHI: 
Win the Minister of COMMERCE be pleased 
to state:

(a) whether the State Trading Corpora
tion lias lield any negations with USSR for 
import of newsprint during the current year; 
and

(b) if so, the details thereof?

THE MINISTER O F  STATE IN THE 
MWWSTOY OF COMMERCE (SHRIP. CHI- 

DAMBARAM): (a) Yes, Sir.

Os') CoKLtaclks hasie \M«n UnaStsoid bf 
STC Inm  MttoDecamber, 1991 (upto4th 
OecMnber)1or import 0127,830 MTsof stan
dard newsprirrtfrom USSRagainsttheTrade 
Plan provision of 70,000 tons for tha calen
dar year.

AsthefuHquantlly provided intheTrade 
Plan oouU not be oontraded, S IC  made 
efforts to secure standard newsprint from 
USSRoutsidetheTradePlan. Inpursuance 
ofthls.STChassignedanMOUonll.10.91 
wkh a I^ S R  newsprint producing company 
for import of40,000tons of standard news
print under Counter Trade. Payment of 
newsprint is to be made in rupees wWch w l 
be used fay the USSR company to Import

from India Manufactured goodsconsisting of 
consumer goods/food/ engineering/lextile/ 
pharmaceuticallemseto. STCistonegoti- 
ale in December, 1991 wUh the USSR unitto 
finalise the contract including various terms 
and condifions of pifee eto. of this transac- 
tioa

Export of Raw Cotton

*229.SHRILOICANATHCHOUDHURY: 
Wil the Minlsler of TEXTILES be pleased to 
state:

(a) whethertheGovernment have been 
nqxHting raw cotton to stiM&se Us prices in 
the domestic mariwt;

(b) if so, whether the Governmem have 
ensured that twfore releasing quotas of raw 
cotton for export, the requirements of do
mestic textile industry are met fully; and

(c) if not, the reasons ttierefor?

THE MINISTER OF STATE OF THE 
MINISTRY O F TEXTILES (SHRI ASHOK 
GEHLOT): (a) The objectives of r^easing 
quotas for export of raw cotton are stabilisa
tion of prices in the domestic market, provi
sion of remunerative prices to the cotton 
gnwieis and to maortain India’s presence in 
the International Market as a stable supplier.

(b) and (c). Govemmenfs endeavour is 
to fully meM the requirements of the domes
tic textle industry before releasing quotas 
for export of cotton.

Status of Court of Raeonls to MRTPC

*231, SHRI M.V. CHANDRA 
SHEKARAMURTHY: 

SHRI V. SREENIVASA 
PRASAD:

WittwMlnislarafLAW,JUSTICEAND 
COMPANY AFFARS be pleased to state:
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(a) whsthartha Government piopoMio 
grant the status of a court of lecoids to ttw 
Monopolies and Restrictive Trade Practices 
Commission and ennxMrer it to prosecute 
parties violating its orders; and

(b )»  so. when a decision is H(e^ to be 
taiten in this regard?

THE MINISTER OF LAW. ^ T I C E  
ANDCOMPANYAFFAIRS:(SHRIK.VUAYA 
BHASKARA REDDY) (a) and (b). The 
Monopolies and Restrictive Trade Practices 
Commission has recently asked the Govern
ment to dedara it as a Court cA Record by a 
suitable amendment in the MRTP Act. 1969. 
The Government is considering giving pow
ers of contempt to the MRTP Commission.

Minary CaDtonments In Hamlrpur and 
UnaDlslricto(H.P.)

*232. PROF. PREM DHUMAL-Win the 
Minister of DEFENCE be pleased to state:

(a) whether there is any proposal to set 
up MiGtary Cantonments in Hamirpur and 
Una Districts of Himachal Pradesh;

(b) if so, the time by which the work is 
likfiliy to start; and

(c) ff not the reasons therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). An offer re
ceived from the Himachal Pradesh Govern
ment to provide land in Hamirpur and Una 
Distracts of that State, for setting up of lyni- 
tary Stations, isataveryprebninarystageof 
examination.

ITiansbthfi

WManing of Nationri Mgliway No. 8

*233. SHRIRMINARAMBERWA: 
SHRIKASHIRAMRANA:

Wa the MMslar of Sm«=ACE TRANS
PORT be pleased to state;

(a) whetherthe Government proposeto 
widen the National Highway Na8 into four 
lanes;

(b) if so. the amount sanctioned for the 
purpose, and

(c)thetimebywhichthewori(isn(elyto 
be started?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TVTLER); (a) to (c). Out of 
tlw total 1428lun length of National Highway 
No. 8 66.8 ions ate already 4-lane. In addi
tion. 4-laning of another 12S28 kms has 
been sanctioned since 1987 at an estimated 
cost of Rs. 39.30 crores. The sanctioned 
works are in varying stages of progress.

lEngSsti

Bonus to Port and Dock Workers

*234. SHRI M. V.V.S. MURTHY'.WiR 
the MinVstor d  SURFACETRMtSPOHT be 
pleased to state:

(a) whether tha Government have paid 
IxMius to the port and dock workers for 1990- 
91;

(b) if not. the reasons therefor; and

(c)the time by which it is Hwlytobe paid 
to these workers?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Gov
ernment had authorised payment of 8.33% 
as an advance agidnst Productivify Unkad 
Bonusfor the year 1990-91 to port and dock 
workers on 29.8.1991. Government have 
issued orders on 2.12.1991 for payment of 
PioductivilyUnkedBonus@12.60%ofwaga^ 
salary for the year 1990-91 to the e i ^  
port and dock workais (alter ad|usfing the 
advance) expediRxniy.
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Export Promotion Bodies

*235. D a  C. SILVERA: WiH the Minister 
of COMMERCE be pleased to state:

(a) whether the Government propose to 
tmng all the export promotion bodies under 
one umbrella for the promotion of foreign 
trade;

(b) if so. the details thereof, and

(c) the progress made in this regard so
far?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) to (c). The feasibility of 
bringing all export promotion bodies under 
one umbrella organisation for promotion of 
foreign trade is under consideration. Spe
cific proposals are yet to -be worked out

[rransfatKMi]

Devetopment of National Waterways

*236. SHRI ARJUN SINGH YADAV: 
WmtheMinisterofSURFACETRANSPORT 
be pleased to state:

(a) whether National Walenways were 
proposed to be developed in three phases 
for shipping and navigation ; and

(b) if so. the progress made in this 
regard so far?

metres width is provided in the Haldia-Ballia 
Stretch. Cargo tenninal facilities have been 
provided at Haldia. Calcutta. Berhampur. 
Pakur. Farakka. Bhagalpur, Monghyr and 
Patna.

On the National Watemvay No.2 
(Sadiya-Bhubti Stretch of Brahmaputra 
river), navigation channel of 2.25 metres 
depth and over 45 metres wklth is available 
from Dhubri to GamarL

Caigo terminal facilities have been 
sarx:tioned for Pandu, Jogighopa, Neamati, 
Tejpur and Dibnigarh under North Eastern 
Council schemes.

Snnuggling on Indo-Nepal Border

•7S7. SHRI RAM BADAN: WiH the Min
ister of FINANCE be pleased to state:

(a) the number of smuggling cases 
detected on Indo-Nepal border during the 
last one year, till date;

(b)thecontraband items and goU seized 
during the above period;

(c) The number of smugglers appre
hended; and

(d) the action taken against them?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WARTHAKUR):

THE MINISTER OF THE STATE OF 
THE MINISTRY OF SURFACE TRANS
PORT (SHRI JAGDISH TYTLER): (a) and
(b). There are at presenttwo Natkmal Water
ways. On NaUonal Waterway No.1 
(Allahabad-Haldia Stretch of the 
Ganga-Bhagirathi-Hooghly rivers), naviga- 
tkm channel of 1.5 metres deplh and over 45

STATEMENT

(a) to (c). The nurrtber of cases of 
smuggling detected, the value of gold and 
other contraband seized and the number of 
persons anrested in the lndo-44epal sedorol 
the land border during the calender years 
1990 and 1991 (upto 26.11.1991) are giver 
betow:-
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(d) The persons found involved in 
smuggling activities are penalised in depart
mental adjudications and prosecuted in 
courts of law in suitable cases. They are also 
liable for detentbn under the preventive 
detention law, if considered necessary.

[English]

Refund of Over-Subscribed Amount by 
Companies

*238. SHRISANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the Securities and Exchange 
Board of India (SEBI) has detected’ a few 
cases where large companies are yet to 
refund over-subscribed portion of public 
issues;

(b) if so, the names of these companies;

(c) its impact on the capital market with 
the investors getting a bad deal; and

(d) the action taken or proposed to be 
taken by the Government for the refund of 
over-subscriptions and the interest accrued 
thereon by these large companies?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) to (d). SEBI has been 
receiving complaints from investors regard
ing delay and non-receipt of refund orders. 
SEBi has been taking up these complaints 
with the companies for redressal and with 
the Department of Company Affairs in ap
propriate cases. The names of companies 
having the largest number of complaints are 
given in the Press Releases issued by SEBI 
from time to time.

2. Prompt repayment of refund orders

by companies would facilitate further invest
ments in the capital market.

3. Provisions of Section 73 of the 
Companies Act, 1956 provkie for atime-limit 
of 10 weeks from the date of cbsure of the 
subscriptbn list of a public issue for despatch 
of refund orders to the investors. Compa
nies are also required to pay interest upto a 
maximum rate of 15% per annum for the 
period of delay as per the Rules prescribed 
under the saki Sectton. The Department of 
Company Affairs has informed that as and 
when a complaint about non-refund of ex
cess application money is received, it is 
taken up with the company concerned for 
necessary action. Further, prosecution in 
cases of default is also considered where 
justified.

Repatriation of Dividends by Foreign 
Share-Holding Companies

*239. SHRI KARIA MUNDA: Will the 
Minister of FINANCE be pleased to state:

(a) whether some companies with for
eign share holdings whrch have not pak) 
huge amount of taxes/duties to the Govern
ment have been permitted to use foreign 
exchange amounting to Rupees one core or 
more during 1990-91 for repatriatbn of divi
dends abroad; and

(b) if so, the names of such companies 
and the amount so repatriated by each one 
of them?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR):(a) and (b). Details regard
ing F E i^  companies who were allowed 
repatriatbn of divkiends In excess of Rs. 1 
crore during 1989-90 i.e. the latest year for 
whbh data are available and whbh have 
liabilities relating to taxes/duties are as fol- 
bws:-
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Facilities to Handioom Weavers

*240.SHRIDHARMANNAMONDAYYA 
SADUL: Win the Minister of TEXTILES be 
pleased to state:

(a) the details of facilities for raw mate
rial, finance and marketing provided by the 
Union Govemment to improve the bt of 
weavers in Andhra Pradesh, Maharashtra 
and Karnataka during the period from March 
to October. 1991;

(b) whether any assessment has been 
made by the Govemment to improve the 
overall economic conditions of the wevers 
during the above perkxi; and

(c) if so. the details thereof and if not. the 
reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Central Government is imple
menting a number of Schemes for upliftment 
of handbom weavers through the State 
Govemments including Andhra Pradesh, 
Maharashtra and Kamataka. In order to 
ensure adequate and regular supplies of 
yam to weavers at reasonable prices. Gov-. 
emment has the an'angements of standing 
nature, such as (i) the Hank Yam Obligatnn 
Scheme which requires every producer of 
yam to pack at least 50% of the total yarn 
packed for civil consumption in hank form;
(ii) ban assistance to Natbnal Cooperative 
Devebpment Corporatbn for setting up of 
new weavers cooperative spinning mills and 
expansbn of existing mills for encouraging 
captive productbn in the handbom sector;
(iii) through the operations of Natbnal Hand
bom Devebpment Corporatbn (NHDC); (iv) 
constitutbn of State Level Yam Price Fixa
tion Committees to regulate selling prices of 
hank yam produced by cooperatWe and state 
sector mills for supplies to the handbom 
weavers; and (v) complete exemptbn of 
excise duty on plain reeled hank yam and

bvy of concessbnal rate of excise duty on 
double cross reel hankyam in orderto make 
availabb yarn to weavers at reasonable 
prices.

Under the NABARD re-financing 
scheme, short-term credit limits to State 
cooperative Banks for financing the produc
tion and mari(eting activities of primary 
weavers cooperative societies and procure
ment and mariceting of cbth by Apex and 
Regbnal Weavers Cooperative Societies 
are provided at concessbnal rate of interest.

The arrangements for provbing market 
support to handbom products include, (i) A 
comprehenshre Mari(et Devebpment Assis
tance Scheme underwhich assistance to the 
extent of 80% of the sales turnover is re
leased to Apex Societies and Corporatbns 
and also to Natbnal Handbom Organisa
tions; (ii) Special rebate on sales of hand
bom goods at the Natbnal Handioom Ex
pos; (iii) Setting up of Meriting complexes 
by NHDC ; (iv) Natbnal Design Collectbn 
Programmes for the promotbn of unk̂ ue 
weavers and designs through 
Exhibitbn-cum-sales; and (v) Preferential 
purchase of handbom goods for use in 
Govemment Departments/Agencies.

In additbn to these arrangements 
Govemment has also taken the folbwing 
measures with a view to improve the socb -  
economic conditbns of weavers in the coun- 
try:-

(i) Rnancial assistance for moderni- 
satbn of boms;

(ii) Scheme of decentralised training 
to train weavers on improved tech- 
nology:

(iii) Scheme of training a cadre of 
*BunkarSevaks*for assisting weav
ers in transfer of Improved technol
ogy;
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fiv)

(V)

Civ )

(vH)

(viii)

(ix)

Protection to handlooms by reserv
ing certain varieties of doth fortheir 
exclusive production in the hand- 
loom sector;

Design support and provision of 
technological inputs through a 
number of Weavers’ Service 
Centres in the country;

Special fiscal concessions to the 
handioom sectorto remove thecost 
handicap of handiooms vis-a-vis 
the powerlooms;

Thrift Fund Scheme;

Workshed-cum-Housing Scheme; 
and

The Janata Cloth Scheme under 
which it is ensured that reasonable 
level of wages is paid to handioom 
weavers.

Filling up of Posts of Chairmen in 
Nationalised Banks

•241. SHRIINDRAJITGUPTA: Will the 
Minister of FINANCE be pleased to state:

(a) whether the posts of Chairmen of 
several nationalised barks are lying vacant 
for a long time;

(b) if so, the details thereof bank-wise 
and since when these posts are lying vacant;

(c) the reasons for delay in filling up the 
vacancies; and

(d) the steps taken by the Govemment 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). At present the position of 
Chairman and Managing Director is vacant 
in 6 nationalised banks. The details of these 
vacancies are given k>ek>w:-

Govemment has also announced a new 
Scheme entitled "Margin Money for Desti
tute Weavers* to be implemented during the 
current financial year for the benefit of 
handkx>m weavers living bebw poverty line.

During the period from 1st March to 31st 
October *91 the States of Andhra Pradesh, 
Maharashtra and Karnataka were released 
a total of Rs. 20.10 aore, Rs. 12.37 crore and 
Rs. 5.61 crore respectively under the vari
ous central schemes.

(b) and (c). During the period from March 
to October *91, the maricetability of hand- 
k>om products has been affected due to high 
prices of hank yam. Government is con
stantly reving the price situation and at re
quired occasstons in racted with the spin
ning industry to pursuade time reduce the 
yam prk»s.

Name of the Bank Date from
which
vacant

Corporatk>n Bank 10.7.1990

Vijaya Bank 22.9.1990

BanK of India 30.8.1991

Central Bank of India 31.8.1991

Canara Bank 1.9.1991

Syndicate Bank 5.11.1991

The process of selectk>n and appoint
ment of Chief executives on the boards of 
natbnalised banks is a time consuming 
exercise as it involves evaluatbn of the 
persons eligible for such appointment and
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cx)mpletion of various other formalities. 
Government have already initiated neces
sary steps to fill up the vacancies.

[Translation]

Bank Dacottfes in Karnataka

2499. SHRI RAMCHANORA VEER- 
APPA: Willthe Minister of FINANCE pleased 
to state;

(a) the number of bank daooities that 
took place in Karnataka during the last three 
years; and

(b) the number of persons killed in these 
incidents and the amount of compensation 
paid to the next of kin of the deceased?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) As per available informatbn. 
during the period from 1.1.1989to30.9.1991. 
one incident of dacoity at Jawalgere Branch 
of Syndicate Bank in Karnataka has been 
reported.

(b) Since no person was reported to 
have been killed in this incident, the question 
of payment of any compensation does not 
arise.

[Engflish]
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Recommendations of Fourth Pay 
Commisston

2500. SHRI RAM NAIK: Will the Minis
ter of FINANCE be pleased to state:

(a) the date on which the recommenda
tions of the Fourth Pay Commission were 
received by the Government;

(b) the details of the recommendations 
which have not been implemented so far and 
the reasons therefore; and

(c) the steps taken or proposed to be 
taken by the Govemment to implement these 
recommendations and time bound pro
gramme, if any. for the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) The Report of the 
Fourth Central Pay Commission was re
ceived by the Government on the 30th June. 
1986.

(b) and (c). The details of the recom
mendations pending for implementation are 
given in the Annexure. The concerned 
Ministries/Departments have again, been 
asked to finalise decisions on these recom
mendations within a time frame.
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(b) if so, tlw dslails theraof and theExports of Praducto of SmaH and Tbiir 
Unto raasons ttioraibn

2S01. SHRI A. CHARLES: Wil tha 
MMstarofCOMMERCEbapleasadtostata:

(a) wimtwr there is any proposal to 
•nooMrag* tlw axpoit of p i^uds of tha 
smal and tiny units by tha Export Import 
Banl(;and

(b) if so, tha datails tharaof?

THE MmiSTER OF STATE IN THE 
MINISTRY OF COMMERECE (SHRI P. 
CHIDAMBARAM): (a) and (b). Exim Banic 
supports axports of Smaft-acala and tiny 
units as also of other industries through ite 
various programmes. Two of the these 
programmes, exclusively designedfor Small 
Scale unite are mentioned below:

(I) 100%fundingsupportbytheExim 
BanktoCommerdalbanksthroudh
 S--------------- **------—M J  -  - - ■ wiBulSOOUininQ Of SXpOn DIIIS OI SmSII
scale units and;

00 Tenn-LoansexlandedbytheExim 
BankunderExportMaikeling Funds 
at a r*f>rw»fteciiwai intorflfil rato of
13.5% to Smal̂ -Sbale units,, ena- 
bGngthemto enhance their export 
production capabiSties through

—* * - —  *----------------- -s —» — #impoii 01 tOcniiOKiQy sno piafu & 
machineiy for modernisation/ ex-'

(c) whether the equi^ 
schema w i now be operated through banks 
also; and

(d) If so. the details thereof?

THE MMISTER OF STATE IN THE 
MMstarofFINANCE(SHRIDALfilRSINGH):
(a) and (b). The oeling on capiial cost of 
projects eligble for assistance under the 
National Equity Fund Scheme (N ^ S ) has 
been raised from Rs.5 Uchsto Rs. 10 lakhs. 
Simultaneously the equity type of assis
tance available under the Scheme has also 
been doubled from Rs.75,000 to Rs. 1.50 
lakhs per projiacL Thus the equity assis
tance undertheschemehas been increased, 
and not reduced. The scope of NB=S has 
been enlaigad in pursuance of the polcy 
measures announced by the Government 
on 6.8.1991 for promoting and strengthen
ing small, tiny and village enterprises.

(c) and (d). NEFS b now operative 
through commercial banks as well as State 
Hnandal Cotporattons, twin functkMi Stale 
Industrial Devekipment Corporatnns- 
and-Schedulad Urt>an Co-operative Banks.

Devetopmsnt ofNaHanal Mgtnnys In 
Orissa

2503. SHRI K. PRADHANI: WM the 
Mkiister of SURFACE TRANSPORT be 
pleased 10 state:

NatkMial Eouitv Fund Sdiama

2502. SHRI PRAKASH V. PATIU Wn 
the MMISTER OF FINANCE be pleased to

(a) whether the Government of Orissa 
has subnrided a detailed plan for devekv- 
m M  of Nadonal Highways in Oiissa during 
ciQiiin rnan pBiiOQ, aiiQ

(b)Vso,thedetalsthersofanddacisk)n 
(«f)whalharth scops of NalkMalEqui^ taicenbytheUraonGovsinmentaofarasthe 

FundSchemehssbeenenlargedandequily queaUonofappRwalaswellasoullayforthe 
asaislanoe under ttieachefflsraducsd; EigMh Plan period Is ooncamed?
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THE MINISTER OF STATE OF THE other items of jewellery with him. Assess-
MINISTRY OF SURFACE TRANSPORT ments have been made accordingly thereal-
(SHRIJAGDISH TYTLER): (a) and (b). Yes, ter.
Sir. Th Government 01Orissa had projected
a requirement of Rs.441.05 crores
(Rs.406.81 crores for Roads and Rs.34.24
crores for Bridges) for development of exist-
ing National Highways during Vlllth Plan
(1992-97). The outlay for National Highway
for the entire country including Orissa would
be known after VlIlth Plan is finalised by the
Planning Commission and sectoral alloca-
tions are made.

65

Taxing of Gems and Jewellery of Late
Nlzam of Hyderabad

2504. SHRI MOHAN SINGH: Will the
Ministers of FINANCE be pleased to state:

(a) the number of items of gems and
jewellery declared by the late Nizam of
Hyderabad as "heirloom- items to get ex- .
emptions under the Wealth Tax Act, 1957
and their total value; and

(b) the number of items of gems and
jewellery belonging to the late Nizam of
Hyderabad for which his successors have
been taxed so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR):(a) and (b). 26 itemsvalued
at Rs. 40.05 lakhs were declared as heir-
loom items by the late Nizamof Hyderabad.
In the Assessment year 1957-58, 808 items
of the late Nizam (excluding 26 items de-
clared as heirloom) were taxed. Nawab Mir
Barkat Ali Khan, the eldest maledescendant
in the direct male line, succeeded him on
24.2.1967. He received the heirloom jewel-
lery from the trustees of HEH the Nizam's
Jewellery Trust on 10.2.1972 after the abo-
lition of the privileges of the ex-Rulers by the
Government of India. In the Assessment
year 1972-73, he claimed exemption for the
heirloom jewellery but offered for tax the

Economic Condition of Handloom and
Powerloom Weavers

2505. SHRI ARJUN CHARAN SETHI:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the economic condition of
the powerloom and handloom weavers in
the country is fast-deteriorating;

(b) whether the Government of Orissa
hasproposedcertain measurestohelpthese
weaker sections of the society;

(c) if so, the steps taken or proposed to
be taken by the Government in this regard;
and

(d) if not, the reasons theretor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The recent increase in yarn
prices had rendered the handloom and
powerloom textiles costlier thereby affecting
their marketability leading to temporary
under-employment among the weavers.
Necessarycorrectiveactionhasalreadybeen
taken to the ease the situation and to the
bring about stability in yearn prices.

(b) and (c). The State Government of
Orissa has informed that there is no specific
report on deterioration of economic condi-
tion of handloomand powerloom weavers in
the State. However, Central Government
has formulated and announced a new
scheme entitledMMarginMoneyfor Destitute
Weavers- for implementation during the
current financial year for the benefit of hand-
loomweavers living below the poverty line in
all the States of the country. The Govern-
ment of Orissa is implementing a number of
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Contral Schemas for thoupiStinent of«
« s  in the Stale, such as (0 Assistance for 
modemisafion of looms, ^  Training for 
upgradation of technology. (jH Woridng
capital loan for regular svpplir of inpuls, OW

The reooveiy of droct agitailtiHai ad
vances of all scheduledoommeictallianks in 
Ihe Stale of Haiyana during the correspond
ing period is indicated iMkwr.

Market Deveiopment Assistanoa. and (y) (Rs.inaoms)
Weffare assistance thiough Housing and
Thrift Fund Scheme. The Stale is also Yoarended Damand Recovery
implementing Janata Cloth Scheme to pro June
vide employment to low and medium skilled
handkxxn weavers. 1987 176.27 94.17

(d) Does not arise.
1988 203.72 97.77

[Translatiofi
1989 259.13 143.30

Loans to ranners in Haiyana

2506. SHRI DHARAMPAL SINGH [EngSsHi
MALUe Wn the Minister of FMANCE Iw 
pleased to state:

(a) tfw total amount of bans given to 
farmers by the scheduled banks in Haiyana 
during each of the last three yeais; and

tlie amouftf (rf bans recovered from 
them during the dbove period?

THE lyllNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SMGH): (a) and O))! The Reseive Bank of 
India (TOI)has reported the amount of direct 
agricultural bansdisbursed by al scheduled 
oommeicisd banks to farmers (exdudUig 
those for aied activities) during the last 
three years ending June 1987, June 1988 
and June 1989 (latest avalaUe) in the State 
of Haiyana as under

(Rs. In croresj

YearendedJune Amount

1987 89.9

1988 103.3

1989 106.8

Chartered Buses Plying In OelM

2507. SHRI JEEVAN SHARMA: Win 
the Minister of SURFACE TRANSPORT be 
pleased to reler to the reply given to Unstar- 
iBd Question No. 5605 on Apifl 19,1990 
state:

(a) the actbn taken against the cfiar- 
tered-buses ptosecuted during checking 
made by ttw enkxoement authorities during 
the last one year;

(b)«iheiherthecheckings and penalties 
are not having any effect on the ening permit 
hoMeis;

(c) i  so, how the Government propose 
to deal with these eirants to make them 
foHowtheiules;

(d) the d e t^  of the niles made under 
the MotorVehicle Act pertaining to the plying 
of chartered buses on the parallel RNiles of 
theDTC;and

(e)the number otobjectionsfitedbythe 
DTC «rith the Transport DirectoralB of the' 
PeWAdmWsliaBon during each of the last
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three yeais. with details thereof and the 
action talcen thereon?

THE MINISTER OF THE STATE IN 
THE MINISTRY OF SURFACE TRANS
PORT (SHRIJAGDISH TYTLER): (a) Dur
ing the period 1.1.91 to 31.11.91jn all 1673 
chartered buses which have been prose
cuted have had fines levied upon them.

(b) and(c). Checking and penalties 
provided in the Motor Vehicles Act, 1988 and 
Rulesf ramed thereunder have an impact on 
the erring permit holders.

(d) The chartered buses operate under 
contract carriage permits issued under 
Section 74 of the M.V. Act. 1988.

(e) No objections have been filed by the 
DTC with the Directorate of Transport. Delhi 
Administration during the last 3 years.

Export of Agricultural Products, Dla- 
nionds and Pearls

2508. KUMARIVIMLA VERMA: Willthe 
Ministerof COMMERCE bepleased to state:

(a) whether there is a vast scope for the 
export of agricultural products, polished 
diamonds and pearis; and

(b) if so. the steps taken or proposed to 
be taken by the Government to boost their 
export?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHID); (a) and (b). There is a 
good scope for the export of agricultural 
products and diamonds. TheGovemment 
introduced a package of trade polby reforrns 
aimed at strengthening of export incentives, 
eliminating substantial volume of import li
censing and optimal import compressbn. 
REP fioences have been replaced by a new

instrument named Exim Scrips. These will 
be the means of obtaining access to certain 
categories of imports of raw materials, 
components and spares. The system of 
advance Ibensing as an instrument of export 
promotbn has also been strengthened. 
Government has decbed to allow estab
lished exporters to open foreign currency 
accounts in approved banks and allow ex
porters to raise external credits, pay for 
export related imports from such accounts. 
Besbes, Government have taken other steps 
whbh include reducing controls through li
censing, simplificatbn of procedures for 
export, activisatbn of Board of Trade, bilat
eral discussion with selected countries, in- 
teractbn with natbnal organisatbns of trade 
industry, etc.

Export Policy in respect of certain agri
cultural commodities have been liberalised 
by shifting of items albwed for export under 
OGL, and also by de-controlling the export 
of selected agricultural commodities. The 
exchange trade adjustments will benefit 
agricultural exports also.

For boosting export of diamonds. Gov
ernment has taken measures to facilitate 
availability of raw material, grant of replen
ishment facility ranging between 65% and 
90% of FOB value of exports depending 
upon the carat realisatbn.

Rouble and Rupee Credits Held by 
USSR against India

2509. PROPK.V. THOMAS: Will the 
Minister of FINANCE be pleased to state:

(a) the amounts of Rouble and Rupee 
credits heb by USSR against India as on 
January 1.1991; arb

(b) the details of the agreements en
tered into with USSR regarding these cred
its, their nature, additbns, disbursement, 
repayment etc?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) The USSR extends all 
Government to Government credits to India 
in Roubles. Ason 1st January. 1991 the total 
outstanding Soviet credit on Govemment 
account was Rs. 2134.26 crores. converted 
into Rupees at the rate of exchange of Rouble 
1-Rs. 22.7855 on that date.

(b) From 2-2-1955 to 31-3-1991. the 
USSR Government have signed 18 agree
ments with Govemment of India for provid
ing credits aggregating to Roubles 9995.36 
million. The total disbursement in this period 
has been Roubles 2081.15 million. These 
credits are used for public sector projects in 
steel, power coal and oil sectors. Until April.
1977 the credits were repayable in 12 years 
with interest payment at 2.5% per annum. 
For agreements signed from April. 1977 the 
credits are repayable in 20 years inclusive of 
a grace period of 3 years with an interest of 
2.5% per ammum.

In case of recent power projects credits 
have also been extended to cover local 
costs. These credits are repayable in five 
annual instalments and cany an interest rate 
of 1.5% per annum over and above the rate 
against 91 days treasury bills of the Govern
ment of India.

THe Soviet credits are denominated in 
Roubles but repayment of principal and 
payment of Interest are made in non-con- 
vertible Indian Rupees which are utilised by 
the Soviet authorities for purchase of Indian 
goods for export to the USSR within the 
framework of the Indo-Sbviet Trade Plan in 
force.
[Translation]

Export of Tea to USSR

2510. SHRI GOVINDRAO NIKAM: Will 
the Minister of COMMERCE be pleased to 
state:

(a) the percentage d  tea exports to 
USSR to the total quantity of tea exported 
during the last year;

(b)whether Indian tea has become 
costlier in the international market as a result 
of the devaluatbn of rupee;

(c) if so. the steps taken bytheGovem- 
ment to prevent any adverse effects on the 
export of tea;

(d) whether the treaty to export tea to 
USSR has not been signed this year so far; 
and

(e) if so, the time by whk:h the treaty is 
likely to be signed?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) During 1990-91 the per
centage of tea exports to USSR to the total 
estimatedquantity of tea exported from India 
was 56.97 percent

(b) and (c). The average unit export 
price at present wouki be US $ 2.14 per kg. 
equivalent to Rs.55.57 as compared to US $ 
2.91 per kg. during 1990-91 equivalent to 
Rs. 52.40. whbh is on an average cheaper 
by about 26.46 percent as compared to the 
export price in dollars during the prevbus 
year.

(d) and (e).Thetradeplanfor 1992vinth 
USSR has not been signed so far. The 
annual protocol is normally signed k>y the 
end of the calendar year.

[Engrish]

Modernisation of spinning lAlls In 
Andhfa Pradesh

2511. SHRI J. OHOKKA RAO: Will the 
Minister of TEXTILES be pleased to state:
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(a) whether the Gowanunent of Andhra 
Pradesh and Nationai Textile Cofporation 
have reached a Memorandum of Under- 
standingformodemisationofAjamJahiMHIs. 
estabishmentanewspinningmilatHydera- 
tad and modemisalion of fourspinning mflis 
under the control of National Textile Coipo- 
ratlon in the State; and

(b) if so, 3ie d e t^  thereof and the 
action taken thereon so far?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). a proposal envisag
ing signing of a Memorandum of Under
standing tMtween Government of Andhra 
Pradesh and National Textile Cotporadon 
for revival of NTC mills was considered by 
the Government of India. It was viewed that 
modernisation of NTC mills has to be done 
on the basis of specific p r c ^  proposals 
with support from the Financial Institutions. 
It was also felt that the package of financial 
requirements and concessions etc. will be 
drawn up on unit-by-unit t>asis and only 
such unit-wise Memorandum of Understand
ing WouU be entered into if found feasUe 
andessentiaL In view of this, it was deckled 
that the stage for a Memorandum of Under
standing proposed to be signed between 
NTC and Government of Andhra Pradesh 
has not yet been reached.

Complaints about rigging the eiectlom

251Z SHRI GEORGE FERNANDES: 
Wn ttie Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to stale:

(a) whether the government have re
ceived any complaints about tigging in the 
recent elorttons;

(b) if so. the detaib thereof; and

(c) the'steps proposed to be taken by 
the Government to prevent rigging?

THE M M ISTB) OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRSANDPARUAMENTARYAFFAIRS 
(SHRI RANGARAJAN KUMARAMANGA- 
LAM): (a) and (b). Though the Government 
as sucn nas noi recaivBa any cx>mpiainis 
directiy.theraappearto be some complaints 
made to other agencies about rigging in the 
recent electkxis. The informatbn will be 
collected and placed on the Table of the 
House.

(c) The Steps to be taken by the Govent- 
mentto prevent rigging in electkxis wiH b a 
part of the bxiepih study with reference to 
electoral reforms which the Government 
intends to take î > soon.

[Tiansbtiorii

Selling of Janata Cloth bi Rajaathan

25ia  SHRI DAU DAYAL JOSHI: Win 
the Minister of TEXTILES be pleased to

(a) whether the Janata Ck>th is being 
soki in Rajasthan during the last three years;

(b) if so. the details of ctoth varieties and 
the agencies through whnh such ctoth is 
twing soM there;

(c) whether a number of complaints of 
irreguiartties and bunglings have been re
ceived by the Government in the sale of 
Janata ctoth;

(d) if 80̂  whether any actkm has been 
taken by the Government in this regard; and

(e)if so. the details thereof andinot. the 
reasons ther^br?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes. Sir.
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(b) The Rajasthan Handloom Oovaiop- 
nwnt Coiporatkm, J a ^  and the Rajasthan 
Rajya Bunkar Sahakari Sangh Ltd. Jaipur 
am the two implefnenting agencies produc
ing janata doth including cotton items like 
Dhoti. Saree. Long ckith, Odhani. Lus^i, 
Ghagra and Pliachara and Woollen items 
like Blankets. Shawl. Lohi and tweed. The 
janata ctoth produced in Rajasthan is soM 
through Fak̂  Price Shops and the retaa out
lets of Rajasthan Cooperative Federation 
and Nattonal Handkxxn Devetopment Cor- 
poratnn. The implementing agencies in the 
State are also allowed to sell normally a 
maximum of 15% of their total production 
titrough their own outlet

(c) to (e). Central Government has not 
received any spedfic complaint against any 
irregularity in the distriljution of janata doth 
in Rayasthan. However, at the instance of 
Central Government, a State Level Commit
tee under the Chairmanship of Secretary 
(Industries) Government of Rajasthan, was 
constituted tocanyout anumlierof fundions 
induding monitoring the performance of 
distributkxi arrangements.

[EngBsti

Ratos of biterest of Prknary Urban 
Cooperalhre Banks

2514.SHRISHRAVANKUMARPATBJ 
WiB the Minister of FINANCE tie pleased to

(eO whether fbltowing the increase in 
interest rates on bans, the Reserve Bank 
has raised the interest rates on deposits as 
wel as on bans and advances of primary 
uriian cooperative banks also; and

(b) i  so, what are the levised rates and 
the extent of increase over the prevtous 
rates?

THE MMISTER O F STATE IN THE 
MINISTRY OF FINANCE (SHRI DALfilR 
SMGH):(a4and(b).Thelnlarniatk>nisbelng 
ooBected and wU be laM on the TeUe of Uie 
House to the extent possMe.

[TianslalkKi

Rato of Intsrast of Bank Loans

2515. SHRI SUSHIL CHANDRA 
VARMA; Wifl the Mnister of FINANCE be 
pleased to state:

(a) whether it is a fact that the rate of 
kiterest charged on the bans given by na- 
tbnalised banks differ fiom bank to bank;

(b) if so, the reasons therefor;

(c) whether the Reserae Bank has any 
check on the rates of interest charged on the 
bans by the foreign banks, and

(d) if so, the details therecrf and if not, tlie 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. SiAyed to a minimum 
of 20% p.a. the t>anks are free to chaige any 
interest rate for advances over Rs. 2 Lakhs.

(b) to (d).The Reserve Bank of India has 
removedthe ceiling on rate of interest and 
stipulated a minimum rate of interest at 20% 
p.a. for advances over Rs. 2 Lakhs with a 
view to introducing an.element of compeU- 
tion among ttie banks in the matter of chaig- 
Ing interest on such advances. The banks 
use this discretion judidously. keeping m 
view their funds positbn and afao services 
rendered by them. Thedirectivesonratesof 
interest on advances issued by Reseive 
Bankof India are appBcaUetoaU Scheduled 
Commercial Banks induding Fioreign Banks
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lEngSm

Pending Casss bi Ksraia High Court

2S16. S H R ITJ. ANJALOSE: Wi8 the 
Mnister of LAW. JUSTICEAND COMPANY 
AFFAIFtS be pleased to state:

(a) the number of cases pending In the 
Kerala High Court for more than five years, 
and

0>) the steps taken or proposed to be 
taken by the Government for expeditous 
disposal of such cases?

THE MINISTER OF STATE IN THE 
MMISTRYOFPARLIAMENTAFiY AFFAIRS 
JUSTICE AND COMPANY AFFAIRS AND 
MINISTER OF STATE IN THE MINISTRY 
OFLAW.(SHRIRANGARAJANKUMARAL- 
liMNGALAM): (a) As on 22.11.1991, the 
number of cases pending in the Kerala High 
Court for more than five years was 1717. Of 
these 27 cases had been stayed by the 
Supreme CourL

0)) The Registrar, High Court has in
formed that aR possble steps have been 
taken to expedite disposai of these <

Perfon ice of Apex Cooperative 
Banks

2517. SHRI HARISH PRABHU ZAN- 
TrE:WatheMinislerafFINAN(£bepieased 
to state:

(a) the number of Apex Co-operative 
Banks and the branches of each bank dcmg 
with the names of the piaoes where they are

(b) the total amount of deposits and 
kans advanced by each Apex Bank;

Apex B »)k  during each of the last three 
years; and

(d) the reasons for the tosses, if any?

THE MMISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (s4 As on 30th June 1990 there 
were 28 State Cooperative Banks (SCBs) 
and 19 State Land Devefapment Banks 
(SLDBs)inthecounby. Thenamesof SCBs 
and the numberof their brandies ate given 
inStatement-L TheSLDBs functkmthrough 
728 Primary Land Devetopment Banks 
(PLOBs) and their 1001 branches. The 
SCBs have 634 branches. As regards fur
nishing inkxmatton on the places where the 
branches of SCBs. SLDBs and PLDBs are 
tocated, the efforts involved wouU not be 
commensurate with the results to be 
achieved.

(b) Deposits/Loans advanced by SCBs 
as on 30.6.1990 and by SLDBs during the 
year 1989-90 are given in Statement II & III 
respectively.

(c) Informatnn regarding profit earned 
and toss incurred by each oftheSCBsduring 
the last three years namely 1988,1989 & 
1990 and in respect of SLDBs for the years 
1987-88,1988-89 and 1989-90 is given in 
Statement IV & V.

(d)ltm^beseenfromAnnexurelVthat 
only the West Bengal State Cooperative 
Bank and the Assam StateCooperative Bank 
had incurred tosses during the year 1988. 
Th positton of both the tanks improved dur
ing 1989 and 1990. The tosses of the two 
l>at«ksin1988couUbeaitti>ulBdtotowlevel 
of income compared to the cost manage
ment As regards the Assam State Coopera
tive Bank, the Bank is also affficted by high 
level of overdoes both under principal and 
interesL

(c) the prefk or toss earned by each Theknportant reasonsforthetossesof
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tha Land Developnwnt Banks are tha unsat- ast, ralathraiy t^h astabUshmant cost and
isfacioiyrec(warias,particulaHyundarinlar- faiaffactitfainanagafflantaf funds.

STATEMENT-1

Name and Number of biandtascf Stale CocpeiaBvB Banks

Sr. No. Name of the State 
CooperaOveBank

iHO Oi DfSnCnBS

1. Andhra Pradesh Stats Cooparative Bank Ltd 16

2. The Maharashtra State Cooperative Bank Ltd 38

3. Madhya Pradash Rai/a Sahakari Bank Maiyadit Ud
Bhcpal 18

4. Jammu & Kashmir SCB 9

5. KamaUdcaSCBLM. 29
branches ••• 

3 extension branches

6. Kerala State Cooperativa Bank Ltd. ia

7. West Bengal SCB Ltd.

8. Tha Tripura SCB Ltd. 28

9. Arunachal Pradesh Stale Cooperative Apex Bank Ltd 26

10. Th Assam SCB Ltd. 65

11. BiharSCB 18

12. GujaratSCBUd 1
main office at
At Ahmedabad

13. Goa SCB Ltd. 23

14. Haryana SCB Ltd. 5

15. Himachal Pradesh SCB Ltd. 80

16. Andaman & Nkxiliar SCB Ud. 26

17. Uttar Pndesh State Cooperative Bank Lid 41

18. PondchenySCBLld. 14
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Sr. No. Mmw or tfw State 
CoopanOwBank

rn  Of ofsutcnos

19. The Tamil Nadu SCB Ltd. 38

20. The Manipur SCB Ltd. 9

21. TheMeghslayaSCBLUL 26

22. Mizoram SCB lid. 8

23. Nagaland SCB LM. 20

24. Delhi SCB Ltd. 16

25. Orissa SCB lid. 5

26. Punjab SCB Ud. 11

27. The Rajasthan SCB Ltd. 12

28. Chandigarh SCB 4

Total 634

STATEM EN T-II

D^)os»sajomaavanced of State Coopm Ow Banks as on SOhJm o, 1990

(Rs.m lakhs)

Sr.No. Name of SCB Depose Loans advanced 
(Issued)

1. Andhra Pradesh 20824 58405

2. Assam 13264 13482

3. Bliar 17821 21697

4. Goa 4199 2939

5. Gujarat 52483 40277

6. Haryana 14389 44167

7. ■J8------ nmrffifilinimflCilBl r'foUOSn 13303 636
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Sr. No. NaamotSCB Pffinaf Loans adnnoad 
(Issued)

8. Janrniu & Kashmir NA NA

9. Karnataka 24288 17244

10. Kerala 23074 27143

11. Madhya Pradesh 37007 93484

12. Maharashtra 181135 423229

ia Manipur 621 421

14. Meghalaya 4004 682

15. Nagaland NA 718

16. Orissa 4633 8038

17. Punjab 33070 67519

18. Rsjaslhan 9634 18242

19l Chandigarh 524 11

20. TamiNadu 38724 134004

21. Tripura 1865 1017

22. UttarPiadesh 71429 33470

23. Vfest Bengal 1707B 7379

24 Andaman ft »»cabar 838 793

25. Aiunachal Ptadeeh 1768 922

28. DeM NA NA

27. Mboratn NA NA

28. Pondicheny 2547 6761

587519 1022680
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STATEMENT-11

Deposit raisod and bans tSsbiMsed by each State Land Devolopmem Bank during the
year1989^

0 b .h U d is )

Sr.
No.

Name the LDB Fixed DeposH 
ason30J6M  
30.6.90

Loans disbursed 
during 1989-90 
1989^90

Loans outstarkSng
ason30.6.1990
30.6.90

1. Andhra Pradesh . . . 9886.09 54793.01

2. Assam . . . 190.38 1071.99

3. Bihar . . . 3.94 18475.27

4. Gujarat . . . 3457.37 17283.19

5. Haryana 3.29 4571.82 26091.19

6. Himachal Pradesh . . . 185.49 509.81

7. Jammu & Kashmir . . . 442.26 1299.18

8. Karnataka . . . 7639.16 36796.03

9. Kerala 0.73 5207.14 24933.96

10. Madhya Pradesh 20.61 4106.60 27402.52

11. Manarasmra . . . 10395.38 54103.29

12. Orissa . . . 54.00 8302.20

13. Pondicheny . . . 62.81 302.60

14. P u i^ . 6617.97 2/Z68.35

15. Rtjasihan 187.36 2818.95 17034.78

16. Tamlliadu 0.61 2456.38 20120.64

17. Tripura — 49.71 193.22

la. Uttar Pradesh . . . 13313.63 50991.29

19. mae------ *  ________ ■W0SI D8figai - 2583.33 7909.60

* Total 212.60 74072.47 395772.02
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ThPm llt»am 9d(+yLossoocund(-)ty»achAp«(Bankduringth9bstthn»yov81988,
1989and1S90

(R&inbM is)

Sr. Ho. Name Of S < ^ P m n tM A jossH

1988 1989 1990

1. Andhra Pradesh 195 327 401

2. Assam H 15 19 NA

3. Bihar 67 301 281

4. Goa 14 49 70

S. Gujarat 176 133 157

6. Haryana 169 360 517

7. Himachal Pradash 86 134 246

8. Jammu & Kashmir 1 1 5

9. Karnataka 86 53 79

10. Ksrala 45 20 65

11. Madhya Pradesh 392 418 353

12. Ifeharashlra 409 456 593

13. Manipur 6 12 16

14. Meghaiaya 3 4 6

15. Nagaland NA NA 22

16. Orissa 57 57 61

17. P u r ^ 5 459 1353

18. Rijaslhan 130 137 105

19. vnanyiyam - - 1
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(Rs.btbkhs)

Sr.Ato. NameofSCB Profit (+)Aj )s s H

1988 1989 1990

20. TamiHNaiSu 346 S44 963

21. Tripura 21 36 2

22. Uttar Pradesh 207 235 139

23. West Bengal H 1 4 28 89

24. Andaman & Nicobar 47 21 22

25. Arunachal Pradesh 8 23 28

26. Delhi 33 125 17

27. Mizoram 56 5 93

28. Pondicherry 19 21 13

Total (+) 2578/ 
H  29

{+) 3978 (+)5697

N A -N o t  available....



91 WrUfinAnswws DECEMBER 6.1991 Written Ansttms 92

£

£.

I

00

Is

I
.ts

I

in

CO

CM

s < s  <  I <: <
Cri CO z  z  z I I I

s  ̂ I i

'  ̂  ̂  ̂  ̂ I 3 !•
l O  <0 CM

$  ^  ^  i I 1 8  1 I I
§ S s S i

I I I I ?  8 S
00 CO o

T- 00
00

5
in Z  o  2  d  Z  rv' -• -•5

I I I
d  ^



93 mtonAnswars AGRAHAYANA 15.1913 (SA/C4) Written Answars 94

I I S  g  I
at Z  S  *€0 r -

s

1  
o.

I

I

t s i

la

m

«M

I I !2 i '

I I IS
c5 Z

S  I I 
I  «

I  S I

11II!



95 Writtan Answers DECEMBB16.1991

kienaM  In PrloM of SM(

2518. SHRI GURUDAS KAMAT: W « 
th« Mbiistar of TEX TLES  ba ptoased to

(a) whethor thara is unpraoadaotad 
incraasa in tha prioas of silk;

(b) if so, tha raaaons tharafor;

(c) wtwthar a iaiga numbar of sik iiand- 
looffl and powarioom units liava already 
baan closed;

(d) if so. the details tiwraof. Statawisa;
and

(e) tiie steps taicen or proposed to be 
talien lay the Government in this regard?

TH E MINISTER O F STATE OF THE 
MINISTRY O F TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). One of the mabi 
reasons for the recent increase in the prices 
of raw sik inthe local maifcets istheoulbreait 
of pebrine disease mainly in the rearing 
areas of sik producing states of Karnataka, 
Andhra Pradesh and Tamfl Nadu. Due to 
oocunenca of the disease, there was a 
decline in the anrivals of cocoons in the 
cocoon maritMs which has ultimately af
fected tha availabilily as wall as prioas of raw 
sik in tha oounliy.

(c) and (d). No specHic reports in this 
regard have ben received from any of the 
State Governments.

(e) In order to overcome the siuation, 
the fohwving aHmts ate being made by the 
Central Sik Boaid (OSB) in collaboraifan 
with the concerned State Government:

1. Implemenlation of a 
feuli^i programme.

massdisin*

Supp^ of li|Md layings to States.

Screening of bask: stocks for 
pebrine

WrUeoAnswofs 96

4. Deputation of study teams to con
duct survey in Seed Zones and to 
demonstrate various measures to 
control pebrine disease.

BesMes. a proposal to import 200 
M.Tonnes of raw sik is also under conski- 
eration.

Nawallam Greater Vigilance Sought In 
hwuranca. Banks

2519. KUMARIDIPKA CHIKHLIA.W1II 
the Mkiistorof FINANCE be pleasedtostate:

(a) whether the attentkm of the Govem- 
ment has been drawn to the newsitem cap- 
ttonad 'Greater Vigilanoe sough k) insur- 
2mce, tMmks” appearing in the Economic 
Times dated October 9,1991;

(b) if so. the facts thereof, and

(c) the actkm taken or proposed to be 
taken by the Unkm Government in this re
gard?

THE MINISTER OF STATE IN THE 
IMNISTRY OF FMANCE (SHRI DALBIR 
SINGH):(a) to (c). Yes. Sir. The Cerrtral
X/iwilanro fVimmiceiwn tfllfoc worinHif* ranfioiiiftw n M lv H  I I I I  I  ^#^91 I  v

of the Vigilanoe activities of the Insurance 
'oompanies/public sector banks and gives 
suggestions/Mvioefrem time to time. The

8CIMII68 011I16S6 IfiSMlUUPnS orO
monaOiGa ana revidwoa m inB rGspscuvo 
kntitutkMis, Central Viglanoe C o m m is ^  
andtheGovemmert. Each of these kntitu- 
tions has a Vglanoe Deptt. headed by the 
Chief Viglance Officer. The Annual Action 
raui on ami ooniipnon moasures is aiso 
tormuktod m these kntitutkms ki accor- 
danoa with flie gukleSnes issued by the 
Department of PeraonneL Their Actkm Plan 
is oonslanlhr inonitand fay tha Finance Mki-
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isiry and a feed-back thsreon is abo pro- 
vidad to tfw Cantral Vigiancs Commission.

Opankig of Bank Bfanchaa bi Balaaara 
Diati1el.Orlaaa

2S2aDRKARTKESW ARPAinA:W il 
theMinislsrof FINANCE bepleasodtoslats:

(a) the names of naUonaised/ioDopeia- 
live twnksand the places in Babsore<fistrici 
of Orissa, where they have iKanches;

(b) the places in Balaaore Disbkl in 
respect of which survey lias been done and 
the number of bcences issued/{petKiing to Im  
issued til September 30,1991; and

(c)the guidelines issued by the Govern
ment/Reserve Bank in regard to opening of 
new branches of nattonalised banks 
aiongwith the provisions available to accom
modate recommendations of area MPs in 
selecting the opening o< bank branches?

THE fyllNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SMGH): (a)to (c). The names and places in 
district Balasore where PubBc Sector Bank 
branches have thek offkMS are given In the 
statement attached Reserve Bank of kidia 
(RBI) has reported that under the extant 
polity for opening of branches in rural areaSi 
the fist of identified centres with necessary 
particulars in each district has to be given to 
the Lead Bank of that Dislrk:L The Lead

Bank after consoldatkig the 1st received 
from all ttanks submits it to the District Col- 
lectorof recommendations andonward trans
mission to RBI through the concerned State 
GovemmenL Thelastdateforsubmissionof 
appficalion8toRBIwas30.6.1991. RBI has 
not yet received the Wentified list from the 
State Government of Orissa for rural centres 
in Balasore District.

hi respect of semi-utt>an areas, FIBI 
has reported that they have received 24 
proposals for opening of bank branches in 
semi-urtMU) areas at Balasore District as per 
details given betow:-

Centre PiofXisalsfmm
Bariks

Balasore 9

Basudevpur 2

Bhadrak 5

Jaleswar 4

Son 4

24

These proposals are being scnjtinised 
by RBI and based on the prescribed efigibil- 
ky c ritm  and the viabillly of the proposed 
branch, aHocattons wouM be made In due 
course.

STATEMENT

Bmnches of PuUh Sector Bania in BdaaonDiaMctot Orissa

&Moi Naaiaof Bank Nantaofcantns

1. UcoBank Ada. Asural, Bahara«a, Balasore. Baiapd, 
Bansada, Bhadrak, Bhandari, Pokhari, Bhograi. 
Bideipur.Chowki,Debhag,Dhamm«ar,Dhusuri, 
DotastM, Ganeswarpur, Gazipur, Ghanieswar, 
Gopa|)w.Jamsul,Khaira,Langaieswar. Nila-
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S.NO. N an»of Bank Nama of centras

giri, Oupada. Raisania. Rsynagar alGadi. Ranh 
tal, Sergarh. Shampur, Soro, Sugo,TihidL

2. AlahabadBanIc Agarpada, Balasore, Bartana. Bhadrak, Mra, 
Manjuri Road (Satsob). Madhani.

3. Bank of India Akhupada. Balasora, Basta, Daulatpur, Ka- 
dabarang, Randihat Remuna, Turigadia.

4. State Banic of India ' Amarda, Antara, Aradi, Balasore(3), Bal- 
g o p a ^ , BaHgan, Basudevpur, Bhadr^ Bish- 
nupur.Chandbaii, Chandipur, Dubai, Duigadebi, 
Fatepur, Jaleswar, Jamjhadi, Kandaganhat, 
Kans, Kendupada, Kupari, MukuHsi. Pratappur, 
Sarsada, Sendhatira. Similia. Soro. Siirampur.

5. BaniiofBaroda Apanda, Balasore, BaradSia, Barungadia,

6. Central Bank of 
India Balasore, Bhadrak, Brahmansahi, Manipur.

7. Indian Overseas 
Bank Balasore, Bhadrak, Gujhlarada. KunJda. Na(- 

ang, Somanathpur

8. Syndicate Bank Balasore.

9. United Bank of India Balasore. BaKmunda, Barapada. Baunsadiha. 
Berhampur, Charampa. Daniha. Dhamara. 
Jaleswar. Mangalpur. Motto, Nadigaon, 
Nalgunda. Riq>sa.

10. VyayaBank Balasore.

11. Punjab Natbnal Bank Banth, Bhadrak.

12. UrdonBaftk of India Bhadidi

Export of Fish Produds

2S21. SHRI C.P. MUOALAGIRI- 
YAPPA: 

SHRIK.H.MUNIYAPPAr 
Wil tlw Mnislsr of COMMERCE be 

plaasfld to siata:

(a) the quantily of fish and fish products 
‘exported during each of the last three years; 
and

(b) the detais of tax exemptions for 
exporting fish and fish praduds?
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THE DEPUTY MMISIER IN THE 
m inistry o f  COMMERCE (SHRi SAL
MAN KHURSHEED): (a) Tiw quantity of fish 
piodcts sxpoited during th« last threa years 
am as under

Year Ckian&y(M. Tonnes)

1968-89 99777

1989-90 110843

1990-91 139419

(b) The export profits are exempt from 
Income Tax under Section 80 HHC of In
come Tax Act Import of certain machines 
used in seafood industry is also allowed on 
concessional customs duty.

Declaration of Qullon-Sachenkotlah 
Road as Natlonal Highway

2522. SHRI. KODIKKUNNL SURESH: 
WilltheMinisterdSURFACETRANSPORT 
be pleased to state;

(a) whether the G6vernment of Kerala 
has requested the Unbn Govemment to 
declare the Quiion-Schenkottah Inter-State 
toad as national highway;

(b) 9 so, the action proposed to t)e tai(en 
in this regard;

(c) whether the Union Govemment have 
allocated any funds for the maintenance of 
this road in 1991-92 from the Central Aid 
Programme of Ijoan Assistance; and

(d) if so, ttw details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPOFfT 
(SHRI J A ^ IS H  TYTLER): (a) No. Sir.

(b) Does not arise.

(c) No. Sir.

(d) Does not arise.

Setting up of Ordnanc* Factory In 
Kangra District, KP.

2523. SHRL DJ>. KHANORIA: WIN the 
Minister of DEFENCE be pleased to state:

(a) the total annual requirement of blan
kets for the Armed Forces;

(b) the States from where the require
ments are met;

(c) whether there is any proposal to set 
up an ordnance factory in district Kangra, 
Himachal Pradesh, where sufficient wool is 
available;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) The number of bar
rack blankets purchased for the Armed 
Forces every year is not fixed. The demand 
varies from 5 to 6 lakhs blankets per annum.

(b) Orders for supply are placed on the 
Ordnance Factory Board to the extent ca
pacity isavailable with it. AsperQovemment 
policy, orders for the tialance requirement 
are placed on the Associatton of Cotporatton 
and Apex Societies of Handkiom (ACASH).

(c) No, Sir.
(d) Does not arise.

(e) Banrack Blankets, as per Govem
ment policy, have been reseived for pro
curement from the Handloom sector.

‘Travel as you please' Tickets In D.T.C.

2524. SHRI RAM PRASAD SINGH:Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:
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(a) whether Delhi Transport Corpora
tion issues Travel as you please’ tickets 
valuing Rs. A/- on Saturdays, Sundays and 
holidays;

(b) if so, whether these tickets are not 
valM in private iHJses under DTC operation 
whereas another types of passes are valid in 
these buses;

(c) if so, the reasons therefor, and

(d)the action taken^posedtobetaken 
by the Government to albw such ttekets in 
private buses also?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Yes, Sir.

(b) Yes. Sir.

(c) The private bus owners had repre
sented for a share of the income earned by 
the DTC on the sale of ‘Travel as you Please’ 
tickets of Rs. 4/-. As DTC were rart prepared 
to share these earnings as these were remu
nerative and in view of the difficulties in 
determining the share, it was deckled that 
Travel as you please’ tkikets of Rs. 4/- whbh 
were earlier valM in private buses under 
DTC on Saturdays, Sundays and Gazetted 
IHoBdays wouM not be allowed in the private 
busesoperating under DTC w.e.f. 19.1.1991.

(d) This is a commercial decision of the 
DTC and Government do not propose to 
take any actkm in the matter.

Resetlleinent of Ex-Servioemen In 
Andhra Pradesh

2525. SHRI GANGADHARA 
SANIPALLI: Wil the Minister of DEFENCE
h a  D ldflSOd fo  St&tGI

(a) the number of Ex-servcemen In 
each district of Andhra Pradesh yet to be 
resettled;

(b) the steps taken or proposed to be 
taken for their res^tlement; and

(c) the time by which aU of them are 
likely to be rehabiHtated?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) On the basis of the 
UveRegisters*maintainedbytheZilaSainik 
Boards, the district-wise number of ex-Sen -̂ 
icemen in Andhra Pradesh who were yet to 
be placed, as on 30th September. 1990, is 
given in the statement attached.

(b) The Central Government has pio- 
vkJed reservatnn of 10% and 20%for Group 
V  and Group *D’ posts, respecdvely. The 
raservatton for Group ‘C’ and Group ‘D’ 
posts in Central Pubfic Sector Undertakings, 
including NattonaKsed Banks, is 14 1/2% 
and 24 1/2%, respectively. In additkm, the 
State Government of Andhra Pradesh and 
its PSUs have provMed a resenratton of 2% 
each in Groups 'O’ and ‘D’ posts.

Apart from the reseivatkm provkied by 
the Central and State Governments, several 
seK-empk>yment schemes are also in opera
tion in Amfltra Pradesh, major among them 
being SEMFEX-l,SEMFEX-llandSEMFEX- 
IIL

(c) Efforts to provkie maximum emptoy- 
ment opportunitiss and promote self-em- 
ptoyment among ex-Servicemen is a con
tinuous process. It is, therefore, not possible 
to lay any time frame for the placement of al 
ex-Senrioemen.

STATEMENT

SLNo. Naa»ofth»ZSBs No. on Uva register

1. AdHstad 16
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SLNo. NameoftheZSBs No. on LhfO register

2. Anant Pur 292

3. Chittoor 475

4. Cuddapah 405

5. East Godavari 244

6. Guntoor 1699

7. Hyderabad 1299

8. Karimnagar 53

9. Kumool 197

10. Krishna 878

11. Khammam 181

12. Mehoobnagar 229

13. Medak 156

14. Nellore 296

15. Nalgonda 117

16. Nizamabad 54

17. Paikasam 648

18. Rangareddy 2383

19. Srikakulam 283

20. Vishakhapatnam 958

21. Vqaynagaram 129

22. Warangal 106

23. West Godavari 380
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Export of Cashewnuts to USA

2526. SHRI NAWAL KISHORE RAI: 
WiHthe Minister of CX)MMERCE t)epieased 
to state:

(a) whether cashewnuts exported to 
United States of America have t>een re
jected on account of high pesticide residues;

(b) if so, the bss suffered on this ac
count; and

(c) the connective steps talcen or pro
posed to be taicen by the Government in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CX)MMERCE (SHRI SAL
MAN KHURSHEED): (a)to (c). According to 
Cashew Export Promotion Council and 
Export Inspection Agency. Cochin, no case 
of rejection of cashew kernels by USFDA 
has come to their notice, though there have 
been cases where consignments have been 
detained to assess the level of pesticides 
residence. The Export Inspection Agency 
has taken the folk>wing corrective steps:-

(1) To assess the magnitude of the 
problem and source of contamina
tion of cashew kernels with pesti- 
ckies. samples of cashew kernels 
from stages of productbn and from 
different processing centres were 
drawn and tested in EIA laboura- 
tory at Cochin.

(2) At present, samples of cashew 
kemels are being tested for pesti- 
ckie residues and certHcates is
sues to this effect as per the re
quirement of the buyers in USA 
and other countries.

(3) A technk^l consultant of EIA visits 
cashew processing units regularly 
and gives necessary advice to the

processors. EiAalsooonducts train
ing programmes for the workers/ 
technical personnelon the safe use 
of pesticMes. A brochure has also 
been brought out on pestk:kies and 
their use In cashew factory with 
assistance from the CEPC and cir
culated to all processors.

(4) Approved Fumigatbn Agencies 
have also been advised not to use 
of DDT/BHC or their formulatbns 
in c^hew factories.

(5) Circulars have been issued to all 
exporters on the illeffects of using 
DDT,BHC,etc.

(6) An All India Seminar on Pesticide 
Rescue in cashew kemels was or
ganised in Quilon (Nov. 1991) in 
which more than 100 delegates of 
managerial level from dafferent 
parts of the country partbipated.

Illegal Import of Chemicals

2527. DR. (SHRIMATI) PADMA: Will 
the Minister of FINANCE be pleased to state:

(a) whether the Directorate of Revenue 
Intelligence has detected large scale Hlegal 
import of chembals through air consign
ments during 1991 at Madras and other 
Airports;

(b) if so, the details thereof; and

(c) the conrective measures taken by 
the Government in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OFFINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). During Sep- 
tember-November, 1991. the officers of the 
Madras Zonal Unit of Directorate of Reve
nue Intelligence have ndioed 5 instances of 
import of diemkaOs through Madras Airport
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whera the desoiiplion andAx value hav« 
been misdedared rasulfing ki al6g«d ava-

sion of Customs dutytothe tune of Rs. 8 5 ^  
lakhs as per detais given below:-

S,No. Dadatsd Commodiy AtBgadduty0vasion
(Rs.kibkhs)

1. Sodium Bramide 14.00

2. Neomycin Sulphate 55.00

3. CaitMunezapine 8.00

4. Phenyiprine HCL 4.00

5. CaitMnezapine 4.50

Total 85.50

(c) The field formations have been 
alerted and directed to take all necessary 
steps to thwart such attempts in future.

newsprini trices

2S28.SHRISYEDSHAHABUDDM:Will 
the Minister of COMMERCE be pleased to
state:

(a) the average C F  price in rupees of 
imported newsprint of various grades paid 
by the STC during 1988-89, 1989-90 and 
1990-91;

(b) whether any contract has been 
signed by the STC for the year 1991-92;

4

(c) if so. the CIF price agreed to;

(d) the suocessivechanges in the whole
sale price at which the imported newsprint 
was sold by the STC to the newspapers 
since AprU, 1988, dale-wise; and

(e) whetfier any reduction in the whole- 
saie price is expected during the current 
financial year?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) The average CIF of im
ported newsprint paid by STC is given be- 
low:-

Standard newspring

Yoar Qty.ki
thousand
UTs

C/Fvaftw
mCRNSS
(Rs.)

Avaraga
C F P U T
(Rs.)

1988-89 188 183.01 9735

1989-90 195 213.86 10967

199041 190 215.64 11350
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Standard nmmspmg

Year Qty.in C Fv^ua Average
thousand bicnms C F P U T
MTs (Rs.) (Rs.)

CSazed nmisprint

1988-89 36 40.44 11233

1989-90 29 40.00 13793

1990-91 36 60.38 16772

(b) and (c). During 1991-92, import 
oontractsfor news-print havebsen concluded

by STC as under-

Standard newspriia 

Qly.(M T) CIF value' 
Rs.b)crores

Average 
CFprice 
PMT (Rs.)

140.730 182.06 12,937

Glazed newsprint ■■

19,000 36.01 18,953

*CIF value is based on exchange rate as on the date(s) of contract.

(d) There was no wholesale price. The Chairmanship of the Secretary, Ministry of 
high-seas sale prices of imported News- Informatbn & Broadcasting and in the 
prim from April 1988 are given in the en- Committee, representatives of Newspaper 
dosed statement Industry are also represented. Due to lower

CIF prices at which the quantity has been
(e) The sale prices of imported News- recently oontracted. release prices could be 

print are fixed quarteriy by Newsprint Price reduced in the next quarter.
Fixation Advisory Committee under the

STATEMENT
Sale Prices Imported Newsprint from Apri. X  Ormards

Standard NarsprM  
H l^SeaaStie Price 
ff1s.perMT}

CtazedNewsprM 
(60 GSM) H l^  Seas 
SOe Price 
(FU.perM T)

April-Junei 1988 8300.00 9180.00
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StandaidNamsprM 
High-SomSah Price 
(Rs.perMT)

GkaadNamprirtt 
(60GSM)HighS«as 
Sale Price 
ffis.perUT)

July-Seplember. 1988 9535.00 11085.00

Odober-Decemtwr, 1988 10350.00 11835.00

January-March. 1989 11700.00 12610.00

Apriklune. 1989 12715.00 12610.00

Juty-SeptemtMr, 1989 12965.00 13610.00

Odober-DecemtMT. 1989 11715.00 15750.00

January-Maich, 1990 11170.00 15070.00

AprikJune, 1990 11070.00 14970.00

July-September, 1990 11510.00 15820.00

Qctober-December, 1990 11800.00 16600.00

January-Maich, 1991 12260.00 17645.00

Apriklune, 1991 13000.00 18735.00

July, 1991 16000.00 23300.00

August-September, 1991 16000.00 23300.00

+ Surcharge of 
Rs. 800.00

•f Surcharge of 
Rs. 2300.00

October-December. 1991 16770.00 
•(■Surcharge of 

Rs. 800.00

24200.00 
+ Surcharge of 

Rs. 23000.00

IMmburaMmntofEqMndituraon (a) the outstanding amount of th«Gov-
Raiadlp Pwrt emment of Orissa towards Ae raimtwrse-

ment of the intial capital expenditure In- 
2S29.SHRIBIVUAKISH(mElRIPA- curred on the construction of Paradip Port;

'niY:WntheMhistarofSURFACETRANS-
PORT be pleased to state: (b)whethertheUnionGovemmenthave
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sinM takMi any decision in this regard;

(c) if so, whan this amount is Hwhr to be 
reimbursed; and

(d) if not. the reasons for delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER):(a)Anamountof 
about Rs. 11.93cfDres incun«d by the Orissa 
State Government in the construction of 
Paradip Port is payable by Paradip Pott 
Trust to the State Government

(b) to (d). The question of finalisation of 
terms & conditions of repayment of initial 
capital expenditure by Paradip Port Trust to 
the Orissa State Government is taking time 
as the question involves a poficy issue re
garding the sharing of capftal investment on 
such ports.

Weeding out of Redundant Projects

2530. SHRIMORESHWAR SAVE: WiH 
theMin'BterofFMANCEbepleasedtostate:

(a) whether the Government have is
sued directions to all the ministries to piiori- 
tiesthe projects undertheir control and defer 
or weed out schemes which have become 
redundant so that expenditure oouM be 
gradually reduced;

(b) if so, the details of the pn^ects which 
ham been deferred or weeded out by each 
ministiy;and

(c) the expenditure Bkely to be reduced 
fay each ministry as a result thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) to (c). As indi
cated inpataSSofFinanceMinislai’sspeech 
whio preewiUng the Budget for 1991-82 
(Ji%. 1991) an Ministries have been re

quested to priorities their actfvlUes so ftat 
those which figure at the bottom c( the ist 
can be abridged, whUe those which have 
outSved their ufilty can be abandoned aho- 
gether. The result of the prioritisation of 
existing schemes wM be taken into account 
while sanctioning 8th Plan schemes. Fur
ther. whOe the results of the prioritisatbn will 
be fuly reaBsed only over a period of time, 
the savings that wit arise in the immediate 
future wiO be 'moorporated ‘m the revised 
estimates of 1991-92 and Budget estimates 
for 1992-93 which wiB be presented to the 
Parliament In Febniary.1992.

Caaea Pending against Drug Offenders

2531. SHRI SHARAD DIGHE: Will the 
Minister of FINANCE be pleased to state:

(a) the number of cases pending in 
different courts underthe Prevention of Ille
gal Trafficking in Narcotk: Drugs and Psy
chotropic Substances (PITS-NDPS) Act, 
1985;

(b) the number of cases out of them 
pending lor more than three years;

(c) the number of cases out of them 
which are against foreigners;

(d) whether representattons have been 
made^for^noffenderstothe Consulates 
and international dv8 rights organisations to 
file petittonsforthem becauseof the delay in 
trying the cases;

(e)thenumberofpostsof special judges 
lying vacant in courts trying these cfffenoes; 
and

(f) the steps proposadtobe taken by the 
Government for early trial of such cases?

THE MINISTB) OF STATE M  THE 
MINISTRY OF FtMNCE {SkWa fWUESH- 
WARTHAKUf^(a)to(f).Piwantionofliol



Traffic in Naiootic Drugs and Psydwtropic 
SubstanoM Act. 1988 pravidas for pravsn- 
tiva detention only. Cases undar tha Act are 
not tried t>y any oourL Thaiefbre. tha ques
tion does not arise. [Translathr^
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Provide financial assis
tance, whatever neces
sary.

Schama for Ejqwrt Suocassas for Snmll 
and Tiny industries

2532. SHRI A. CHARLES: WiU the 
mnnisterof COMMERCE iMpleasedto state:

(a) whether the State Trading Corpora
tion and the Minerals and Metals Trading 
Corporation have formulated certain 
schemes to promote and build export suc
cesses for small and tiny industries; and

(b) S so. the details thereof; and the 
assistance/facilities provided to these indus
tries?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) and (b). STC and MMTC 
generally provide the following support senr- 
ices to smaB scale and tiny industries to 
g e n e ^  exports:-

arrange , imported and 
indigenous lawmaterials/ 
accessories, wherever 
requirad;

Display of samples in 
Fairs and Exhibitions:

Sanding of samplas and 
off ars to tha potantial for
eign buyers;

----------tJt------- ---------------M. ■ t -  - -  -rTOVKUiiQ posi snipm9ni 
advance, wherever i«- 
qubad;

Pnmride axpartisa for 
inanieiing ana proaiici 
dsviilnpfnont'

AHeged faregularitles In Granting Loans 
In Phubanl and Kalahandl Districts or 

Orissa

2533. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of FINANCE be pleased to 
state:

(a) whetherthe Unton Government have 
received complaints regarding irregularities 
committed in granting bans to Scheduled 
Castes and Scheduled Tribes and weaker 
secttons under the National Rural Employ
ment Programme in Phultiani and Kalahandi 
districts of Orissa during the last three years 
till October 31.1991;

(b) if 80. whether any enquiry has been 
conducted by the Union Government in this 
regard;

(c) if so, the details and the outcome 
thereof; and

(d) the actton taken against those found 
guaty?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). The Commerdai Banks 
do not grant bans under Natk>nal Rural 
Employmant Progranme. Under the Inta- 
grtied f%jral Davek)pmant Programme 
(IROP) the Mentnad beneficiaries are as
sisted in taking up a viabla ventums for 
which they get capital subsUy from Govam- 
ment and bans from Commercial Banks. 
Under IRDP, 50% of tha beneficiaries iden- 
tified and tha anounl spent is aarmaifced for 
SdmMed Ca«as/Seheduled Tribes. The 
compiainls raganflng grantkig of bans and
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received are taken up with the concerned 
banks for remedial action. The progress of 
banks' lending in such anti-poveity pro
grammes including those for . Scheduled 
Castes/Scheduled Trbes is reviewed in the 
District LevelCoordination Committees, State 
LevelBankers Committee and the meetings 
of the Board of Directors of the public sector 
t>anks at periodical intervals.

[EngSsh]

Reoommendations of High Power 
Committee set up for 

Development of 
Roads in Delhi

2534. SHRI P.M. SAYEED: WiU the 
IMnister of SURFACE TRANSPORT be 
pleased to state:

(a) whether a High Power Committee 
representing various agencies has been set 
upto coordinate andexpedite the road broad
ening and subway woiks in Delhi;

(b) if so, the details thereof;

(c) whether the Committee has submit
ted its report:

(d) H so, the recommendatkxis made by 
the Committee; and

(e) if not, when the Committee is liwly to 
submit Its report?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): (a) ConstKution- 
aly Govemment of India Is responsUe for 
devetopment and maintenance of roads 
declared as Natkmal H^hways only. AH 
roadsA>ridges. otharthan National Highways, 
are essentialy the re8ponsft>ffity of the State 
GovemmentsAJnion TenHories concerned. 
The roads and subways in Delhi, not being 
on National (highways, am, tharefora, the

responsibility of I}elhi Administratton, Mu
nicipal Corporation of Delhi & New Delhi 
Municipal Committee. Aocoiding to informa- 
tkin received from them, no such High Power 
Committee has been sat up.

(b) to (e). Does not arise.

[T/ans/atibrj

Financial Asslstanca for Rural 
ElectrHlcrtion by NABArD 

In Orissa

2535. SHRI SRIKANTA JENA: Will the 
Minister of FINANCE be pleased to state:

(a) the amount alkicated by the Nattonal 
BankforAgrfculture and Rural Devekipment 
for rural eiectriTicatton in Orissa during the 
Seventh Plan period, district-wise;

(b) the amount spent so far; and

(c) the details of the proposals for njral 
electrilicatnn in Orissa during the Eighth 
Plan which have been under consMeratton 
of the NABARD, district-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Special Project 
Agriculture (SPA) is a programme of Rural 
Electrification Corporation (REC) to provfcie 
programme of Rural Electric^ Boards 
(SEBs) to draw transmission lines and other 
infrastructure support for pumpsets ener- 
gisatbn in niral areas. The Programme is 
fin»k»d by 1 ^ ,  Commercial Banks and 
Nattonal Bank for Agriculture and Rural 
Devek>pmenl(NABARD)byprovkiingfinan- 
dal support to SEBs in the States. Dlstifĉ - 
wise alk)cation Is done by the SEBs. The 
amount aitocated by NABARD under the 
programme during the Ttti plan from 1985- 
66 to 1989-90 and the achievemeirts made
in Orissa is as under.
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(Rs. in bkhs)

Year Allocation Achievement

1985-86 * 112

1986-87 • 150 158

1987-88 200 77

1988-89 81 56

1989-90 100 81

*No sepevate allocation for REC/SPA programme was made as the same was 
clubbed with allocatton made under mlrior Irrigation.

(c) NABARD have reported that they 
have not worked out allocations for individ
ual States for the VIII Plan period.

Revision of Electoral Rolls

2536. SHRIRAJVEER SINGH: Will the 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whether electoral rolls have again 
been revised for holding elections in New 
Delhi Parliamentary Constituency; and

(b) if so, when and if not, the reasons 
therefor?

;THE MINISTER OF STATE IN THE  
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW, JUSTICE AND COMPANY 
a f f a i r s  (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Sum
mary revision of electoral rolls in respect of 
aH Parliamentaiy constituendes inthe Union 
tenitory of Delhi, litcluding New Delhi Pariia- 
nientary constituent, has been ordered by 
the Election Commission with reference to 
1st January, 1992, as the quaBfying date. 
Draft tolls have been published on 2Sth 
N^V'Miber, 1991, irwiting dabns and objeo-

M k .- '

lEngKsh]

Kuwaiti Reconstruction Contracts

2537. SHRI PARASRAM BHARD- 
WAJ:

SHRI RAM VILAS PASWAN: 
SHRI B. DEVARAJAN:

Will the Minister of COMMERCE be 
pleased to state:

(a) whether any efforts are being made 
to bag Kuwaiti reconstruction contracts to 
bring in the directly-needed foreign exchange 
andtofindplacementforthedisplaced skilled 
and semi-skilled work force; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) and (b). Govern
ment have already taken a number of steps 
to exploit tlM availal)le opportunities in the 
Recohstructnn of Kuwait A Special Group 
has been set up to evolve a strategy for 
promoting project exports in the Gulf in the 
post war situatkMi. A Special Committee with 
Inter-Ministerial representation has been set 
up to expedite Government clearance for 
project exports through high level Inter-Min-
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Isterial discussions. Former Commerce 
Minister visited Kuwaittogetfirst hand (knowl
edge of tlie war damage in Kuwait and for 
taAks with the concerned Kuwait authorities. 
This was followed up by trade delegations 
from different sectors to explore the possi- 
biliticis of securing contracts and sub-con- 
tracts for participation in the re-construction 
by Indian companies. Our Embassy in Kuwait 
resumed functioning from 28th March, 1991.
It is progressively being strengthened to 
properly look after our interest in Kuwait, 
especially concerning the labour and com
mercial matters. Government have recently 
decided to remove "Immigration Clearance 
Required" condition from a number of cate
gories of employment in Kuwait and else
where In the Gulf Region. The number of 
Indian labourers returned to Kuwait since 
March. 1991 is estimated to be around
50,000.

[Translation]

Recovery of Bank Loans Question

2538. SHRI RAM SARAN YADAV: Will 
the Minister of FINANCE be pleased to state;

(a) whether there has been a decline in 
the recovery of bank bans given to agricul
tural sector during the last one year;

(b) If so, the details thereof and the 
reasons therefor; and

(c) the steps taken or proposed to be 
taken by the Government to improve the 
process of recovery?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The recovery to De
mand of Direct Agricultural advances of all 
Publk: Sector Banks declined from 57.3% as 
on June 1989 to 46.8% as on June 1990. 
One of the main reasons for the above 
decline can be attributed to the vitiatton of

recovery climate on account of unjustified 
expectattons of waiver of all kinds of agrknji- 
tural loans. Folbwing are the other reasons 
for poor recovery of Agrbultural advances;

1. Misutilisatbn and Diversion of in
come generated out of investment.

2. Unsatisfactory marketing an̂ ange- 
ments resulting in borrowers get
ting lower than expected prices for 
their produce.

3. A substantial sectbn of borrowers 
wilfully defaulting.

4. Natural calamities such as drought 
and floods etc.

5. Defective planning while sanction
ing ban proposals particularly in 
terms of assumptions made in 
respect of yields, input costs and  ̂
output prices.

6. Lack of suitable adequate staff for 
effective supen îsion and recovery 
of Agricultural bans at bbck level.

(c) Varbus steps have been taken by 
Reserve Bank of India (RBI) to improve 
recovery of Direct Agrbultural Advances. 
Some of the important steps are as follows:

1. Banks have been impressed upon 
to institute a viable recovery sys
tem with a view to help recycling 
the scarce resources of the banks 
to the needy and productive sec
tors of the economy on the one 
hand, and to improve the prof itabil
ity and viability of the lending banks, 
on the other.

2. The Chief Executives of the banks 
have been advisedto pay thek per
sonal attentbn to the monitoring of 
large advances.
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5.

Intraduclion of a comprehensive 
and uniform grading system to 
indicate tfie fiealth of individual ad
vances for the pwpose of their ef
fective monitoring and follow up.

To keep a watch on the recovery of 
top sticky acx»unts.

Taking corrective actnn where 
advances are found to have be
come stkdcy.

[English]

Special 301 Provisions of US Act

2539. SHRiaSURENDERREDDY: 
SHRI ASHOK ANANORAO

DESHMUKH:
Will the Minister of COIkAMERCE be 

pleased to state:

(a) whether the United States Govern
ment has agreed to lift India out of Special 
301 provisnns of the US Omnibus Trade & 
Competitiveness Act. 1988; and

(b)ifso,itsimpactonthetrade relatnn- 
ship between the two countries?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBAFiAM): (a) No, Sir. However, the 
Unfted States Trade Representatives an
nouncedon26.11.91 the dedskm to extend 
the deadline of Investigatkxis against India 
under Special 301 provistons by 3 months 
upto 26 February. 1992.

(b) Does not arise.

ITiansbOu^

Recovery of Income Tax

2540. SHRI RAJENDRA AGNIHOTRl: 
Win the Minister of FINANCE be pleased to 
state:

(a) the amount of income tax recovered 
during the current year upto October 31, 
1991?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): The amount of income-tax 
(including corporatton tax) collected during 
the current financial year, upto October 31, 
1991. was Rs. 4011.01 crores.

[EngOsUl

Performance of Modernised Sick 
Textile Mills

2541. SHRI INDRAJITGUPTA: Willthe 
Minister of TEXTILES be pleased to state:

(a) whether the skd< textile mills mod
ernised during the last two years have not 
shown any sign of improved performance; 
and

(b) the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT):(a)No.Sir.

(b) Does not arise in view of (a) above.

Devetopment of Coastal Shipping

254ZSHRISUDHIRSAWANT:Wilithe 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whetherthe Natkmal Sh^iping Board 
has submitted any proposal to the Govern
ment for devetopment of coastal shipping;

(b) if so. the reactton of the Government 
thereto;

(c) whether there is any proposals set 
up a separate Directorate for devetopment 
of coastal shipping;
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(d) if so. ttw deUdls thereof;

(B) wl)0th«r the SOFC hav» allocatad 
any funds for development of coastal ship
ping during the current year;

(f) if so. the details thereof;

(g) whether the Government have for
mulated any plan to ensure supply of salt 
through coastal shipping to every coastal 
district;

(h) whether Government of Maharash
tra has shown any interest for starting coastal 
shipping; and

0) «  so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHR\JAGOISHTYTLER);(a)The National 
Shipping Board (1983-85) had made recom
mendations to develop coastal shipping.

(b) The Government is taking ail fea- 
sbie measures to develop coastal shipping.

(c) No. Sir.

(d) Does not arise.

(e) and (f). No. Sk. The S.O.F.C. was 
wound up in 1987.

(g) He. Sir.

(h) and (0. Government of Maharashtra 
has shown interest in the resumption of

Bomt>ay-Goa Coastal Passenger Servioe. 
Tothlsend. theyhavegivenaNoOfajaction 
CeitiHcate to a private party to operate such 
a service.

[Translation]

Ex*Serviesmen bi Hill Distrlds In Uttar 
Pradesh

2543. SHRI BHUWAN CHANDRA 
KHANOURI: WOI the Minister of DEFENCE 
t)e pleased to state:

(a) the district-wise number of ex-seiv- 
icemen in the eight hHly districts of Uttar 
Pradesh;

(b) the numt)er of ex-servicemen get
ting pension and the number of ex-sen îce- 
men to whom penston is not being paid due 
to non-completion of 15 years of service;

(c) the number of cases pending for 
grant of pensbn;

(d) the time by which these pending 
cases are Hkeiy to be disposed of; and

(e) the scheme fonnulated by the Gov
ernment for the livelihood of ex-senncemen 
not being pcdd any pension?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (e). The District- 
wise-number of ex-Senncemeh in the 8 hiB 
districts for Uttar Pradesh, as furnished by 
the U.P. Rajya Sainik Board, is as follows:-

SL
No.

District No. of ex-
Sanriceaien
Perahnars

No. of non-
p&nsionor
mSenioemen

1. Pauri including 21.016 44.831
.

Landsowne

2. CharooS 23.735 17.990
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SL
No.

DistriBt N o.ofm -
Sanricamm
Ponsionon

No. non-
ponsionar
axSanrioBmon

3. Dehradun 30,155 10,837

4. Tahri Garhwal 3.838 18,294

S. UttarkasM Break-up not avaOable 4,800 (Total)

6. Almora 27,620 10,760

7. Nainital 10,000 11,425

8. Plthoragarh 33,538 2,178

Informatbn regarding the number 
of cases pending grant of pen^n  
to ex-Servicemen in the 8 h i  dis
tricts of Uttar Pradesh is not sepa
rately available. Eligible cases are 
sanctioned pension promptly and 
without any delay.

Various concessions/relaxations 
have been granted and schemes 
formulated by the Government for 
the resetflementof ex-Se»icemen. 
However, only those of the ex- 
Servicemen who fuHil the eligibility 
conditions (as per the definition of 
ex-Seiviceman in force at the time 
of refirementftelease from seivioe) 
ate eligUe to avaS themselves of 
the benefit of these concessions/ 
relaxations and the schemes. Oth
ers can avitfl themselves of several 
other general schemes formulated 
bytiw Government, from time to 
time, for encouraging and giving 
financial support by way of loans/ 
subsidy to entreprenaurs intending 
to set up smal and medium indus- 
Mes. i  they have viable 
They can also register themselves 
wih the general Employment Ex

changes for employment on the 
civil skto if they fuHU the rtiglbiUty 
conditions of the Jobs applied for.

[£ngJEs/>]

Asslstanoa to Carpet WMvars In 
Garhwal Region

2544. SHRI CHETAN P.S. 
CHAUHAN:

KUMARI DIPIKA CHIKHLIA:

WiytheMinisterofTEXnLESbepleased 
to state:

(a)whelherthe Union Government have 
devided to mtroduce the group approach to 
assist the carpet weavers of the Garhwal 
region;

(b) if so. the details thereof;.

(c) whatherthe Government propose to 
introduce this approach for carpet weavers 
in other regions also;

(d) If so. when and If not. the reasons 
therefore; and
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(0) the (ac9iU«s proposed to b0 provided 
by the Government to carpet weavers in the 
country?

THE MINISTRY OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). A Carpet Weaving 
Training-cum-Servioe Centre has been set 
up at Dehradun to assist carpet weavers d  
Qarhwal region.

(e) and (d). Areas having potential for 
development of Carpet industry are identi
fied and concentrated upon for expansion of 
the Carpet Weaving Training Scheme. This 
policy is proposed to be continued by the 
Government.

(e) The following facilities are being 
provided:- «

i) A Carpet Technology Institute is 
coming up at Bhadohi.

ii) Training through departmental 
centre and through other organisa
tions is provided where a stipend of 
Rs. 2S0/- p.m. is given to each 
trainee. Preference is selection is 
given to children from traditional 
carpet weaving families.

Si) Studies on wool and related sub
jects are under-taken through insti
tutions by giving grants for the 
purpose.

necommendatlons of National Road 
Safety Council

2S45. SHRI MADAN LAL KHURANA; 
WntheMinisterofSURFACETRANSPORT 
beplaasodtostate:

(a) the number of meetings of the Na
tional Road Safety Council held during 1990 
and 1991;

(b) the details of the recommendations 
made by the Council and the action taken 
thereon;

(c) the steps taken for provMing essen
tial sendees on National Highways; and

(d) the detals of the Highways which 
are in bad shape and the action taken to 
improve their condition?

THE MINISTER OF STATE OF THE 
INISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): (a) N9.

(b) A Statement is annexed.

(c) Steps have been taken to provkle 
facilities atong Natnnal Highway such as 
wayside amenities, parking complexes, 
layt>yes etc. In addKkm, in order to reduce 
accklents, steps have been taken to improve 
road geometries and junctions, provkie 
necessary cautkx) sign boards, rumble strips 
etc. on Natkmal Highways.

(d) The National Highways are gener
ally maintained in a traffic worthy cOnditkxi 
and their improvement is takenupinaphased 
manner, keeping in view the traffic intensity, 
existing conditk>n of the Highway, Marse 
priority on an All India basis and funds avail
able for the purpose. Keeping in view the 
traffic intensity and in order to ensure free 
and f ast fkiw of traffk:, 352 kms. of NatkMial 
Highways have already been wUened to 
four lane.
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Moflting of Top Laval Bank Officials

2546. SHRIRABI RAY: Will the Minister 
of FINANCE be pleased to state:

(a) whether the Government have con
vened a meeting of top level bank officiate in 
view of reports about withdrawal of deposits 
from some hanks; and

(b) if so, the details and the outcome 
thereof?

THE DAINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The trends in the growth 
of bank deposits remain under constant 
review of Resents Bank of India and Govern
ment and con’ective steps are taken when
ever called for. No separate meeting on the

subject was convened with baric executives. 
The total deposits of banks have been pro
gressively increasing in absolute terms.

[TranslattorU

Indian Joint Ventures Operating in 
Singapore

2547.SHRIMATISUMITRAMAHAJAN: 
Will the Minister of COMMERCE be pleased 
to state the particulars of Indian joint ven
tures operating in Singapore?

THE MINISTER OF STATE IN THE 
MINISTRY K>F COMMERCE (SHIR P. 
CHIDAMBARAM): The particulars of Indian 
Joint ventures operating in Singapore are 
given in the statement annexed.
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(c) Does not ariM.

Roto of Hnandal institutions In Stodc 
Marlwt

2548. SHRt DIGVUAYA SINGH: WiH 
the lullnlsterof PINNACE tw pleased to state:

(a) the role of financial institutions in the 
purchase and sale of shares in the corporate 
sector;

(b) whether the Government are con
templating to limit the investment of financial 
institutions in one company to a certain 
percentage;

(c) 'i so, the details thereof; and

(d) whether theGovemment propose to 
day on the table a white paper on the role of 
financial institutions in the stock market?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) The financial instHu- 
tions undertake transacttons in shares in the 
corporate sector with a view to provMing 
capital for orderly and healthy growth of 
industry.

(b) No. Sir.

(d) No, Sir.

Conversion of Stats Highways Into 
National Highways In Tamil Nadu

2549. SHRI C.K. KUPPUSWAMY: WIN 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whetherthe Union Government have 
received any proposals from the Govern
ment of Tamil Nadu for the oonversnn of 
State Highways into Natnnal Highways;

(b) if so, the details thereof; and

(c) the act»n taken so far tor the clear
ance of these proposals?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) A statement is annexed.

(c) Pending finalisatnn of the 8th Five 
Year Plan, no dedston for declaring new 
Natfonal Highways in any State including 
Tama Nadu couM be taken.
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Electoral Reforms

2550. SHRI A TA L BIHARI 
VAJPAYEE: 

SHRILALK.ADVANI:
SHRI SIMON MARANDI:

Will the Minlsterof LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

(a) whetherthe Government propose to 
take up the three bills about electoral re
forms pending before parliament;

(b) if so, when and whether the Govem- 
ment propose to enforce the electoral re
forms in Punjab before election there; and

(c) If no, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINIS7RYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTRY OF STATE IN THE 
MINISTER OF LAW, JSUTICE AND COM
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir.

(b) and (c). The Bin would be taken up as 
early as possible. Enforcement of the elec
toral reforms in Punjab and elsewhere would 
depend upon the passing of these Bills by 
the parliament.

Service Chains on Ctwques

2552. SHRIRAJNATHSONKARSHAS- 
TRkWdltheMinisteroiFINANCEbepleased 
to stale:

(a) whether attenthm of the Govern
ment has been drawn to the news item 
captioned “Service charges on cheques -  
consumer grievance body’s judgement 
against bani^ appearing h  the bidlan Ex
press of Seplemberl 1,1991;

(b) whetherthe natkHMdised banks are 
stn c h ^ n g  Re. 1/* per cheque from the

customers desptedeardirectk>nsfiomRB.L 
to charge only 2 paise per cheque; and

(c) if so, the steps taken by the Govern
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Government have seen 
the news item refenring to the judgement 
passed by the Consumer Dispute Redressal 
Forum, Bombay against Canara Bank about 
levey of service charges for issue of cheque 
books to account hoMers. Canara Bank has 
reported that tt has preferred an appeal 
against the saki judgement before the Ma
harashtra State Consumer Dispute Redres
sal Commission which has since been 
admitted.

The public sector banks have revised 
their servk» charges with effect from 1/7/ 
1990. A charge of Re. 1/- per leaf has ac
cordingly been levied in four metropolitan 
cities namely. New Delhi, Bombay, Madras 
and Cabutta on issuance of cheque books. 
This charge is not levied however on Sav
ings Bank accounts of individuals.

Defence Ele^ronic Complex at Cochin

2553. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of DEFENCE be pleased to 
state:

la) whether the Govemrrtent have any 
proposal to establish ‘Defence Eiectrontc 
Complex' at Cochin m Kerala;

(b) if so, the details thereof;

(c) the time by which the proposed 
complex is Uteiy to be completad; and

(d) the estimated cost of this complex?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a)to (d). Asuggestton
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has been made in this regard. This wiH be 
loolMdinto.

[Transkdtofil

Recovery of Outstandbig Taxes

2554. SHRI BHOGENORA JHA: WIN 
the Minister of FINANCE be pleased to refer 
to the reply given to Unstarred Question No. 
463 on July 19,1991 and state:

(a) whether the Government propose to 
formulate any scheme to recover the out
standing dues of income tax and excise duty 
within a spedfic period;

(b) if so, the details thereof;

(c) if not, the reasons therefore;

(d) total amount of income tax due from 
assessees against whom anrears of Rupees 
one lakh or more are outstanding as on date;

(e) the effective steps being taken for 
early settlement of cases pending in courts 
for recovery of these taxes;

(f) whether non-payment of income tax 
and excise duty beyond a specified amount 
and a speciTied time frame is proposed to be 
made a cognizable offence; and

(g) If not, jihe reasons therefore?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (RAMESHWAR 
THAKUR): (a) to (c). The recovery of out
standing dues Is a continuous process. One 
one hand, oM dues are recovwed and on the 
other hand, fresh demands are raised. There
fore. at any given point of time some tax 
demands are bound to remafai outstanding.

(d)Thetoial amountof Inoome-taxdues 
from assesses against whom demands of

Rs. 1 lakh or more were outstanding as on 
31.3.1991 was Rs. 5130.60 crores.

(e) Appropriate administrative, legal and 
other measure as necessary continue to be 
taker). Courts are moved for early hearings 
and vacation of stays.

(f) No. Sir.
%
(g) Legal provision already exist to ef

fect recovery of taxes.

[English]

Replacement of MIG-21

2555. SHRI RAMASHRAY PRASAD 
SINGH:

SHRI PRITHVIRAJ D. 
CHAVAN:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether the Government are con
templating to replace the ageing inventory of 
MIG-21 by the Light Combat Aircraft;

(b) if so, the details thereof;

(c) whether the proposed replacement 
is ykaly tobe aKected due tothe delay in the 
accomplishment of the LCA project; and

(d) If so, the altematives being consid
ered In this regard?

THE MINISTER OF DEFECNE (SHRI 
SHARAD PAWAR): (a) to (d). The phasing 
out of oU aircraft and planning for the Induc- 
tk>n of new ones Is an on-going process, 
related to the operational requirements of 
theiAF.Dedsbnsonselectionofalrctaftare 
based on techno-economic viability assess
ments of aH the poesMe akemaUves.
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Judicial Rsforms (c) if not, the reasons therefor?

2556. SHRIPAWAN KUMAR BANSAL; 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

(a) whether the Government propose to 
introduce certain reforms in the judicial sys
tem;

(b) if so. the details thereof; and

(c) the progress made in the matter so
far?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
MINISTER OF STATE IN THE MINISTRY 
OF LAW, JUSTICE AND COMPANY AF- 
FIARS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). A number 
of reform recommendation are under con
sideration of various Departments of the 
Government which aim at decentralisation 
of system of administration of justice, re
forms of procedural laws, reduction/avoid
ance of litigation, etc. These include recom
mendations regarding Tax Courts. Fomm 
for National Uniformity in Labour Adjudica
tion, Urt>an Litigation-Mediation as AKema- 
tive to Adjudication, Benami Transactions, 
etc. Besides, a number of procedural and 
jurisdictional reforms recommended by 
MalimathCommitteehavebaen commended 
for suitable adoptton to the High Courts/ 
State Governments.

Establishment of Rural Bank of India

2557, SHRI GUMAN MAL LODHA: WiU 
the Minister of FINANCE be pleased to state:

(a) whetherthe Government propose to 
m er^ al Regional Rural Banks Into a con- 
soGdated Rural Bank of India;

(b) if so, the details thereof; and

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir.

(b) Does not arise.

(c) Each Regional Rural Bank is a sepa
rate legal entity under the Regbnal Rural 
Banie' Act, 1976 and operates within the 
specified local limits. As per extant policy, 
the separate identity and character of such 
banks is to be maintained.

[Translation]

Branches of Nattonallsed Banks In 
ParbhanI In Maharashtra

2558. SHRI VILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of FINANCE 
be pleased to state:

(a) the number of branches of the na
tionalised banks functkining in Parbhani 
district of Maharashtra at present and their 
locations;

. (b) whether the Reserve Bank of India 
has issued any Ifcencesto nationalised banks 
to open new branches in backward rural 
areas of Maharashtra this year;

(c) if so, the names of the places where 
new bank branches are proposed to be 
opened; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) 48 branches of natk>nalised 
banks are functioning in Parbhani Distrk:* of 
Maharashtra Their k>cations are given be
low:-
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S.A/0. Name of Centre No. of 
branches

S.No. Name of Centre No, of
branches

1. Akhada Balapur 1 23. Puma 2

2. Aundha Naganath 1 24. Sailu 3

3. Basuigaon 1 25. Sakhara 1

4. Basamba 1 26. Sonpeth 1

5. Basmath 27. Takii Kumbhkarna 1

6. Bori 1 28. Zari 1

7. Daithana 1 Total 48

8. Deogaon 1 (b) to (d). Under the extant poficy of 
Reserve Bank of India (RBI) for opening of

9. Doulgaon Gath 1 branches in rural areas, the list of kientified 
centres with necessary partk:ulars in each

10. Dongarkada 1 distrrct has to be given to the lead bank of 
that district. The Lead Bank after consolkiat-

11. Gangakhed ing the lists received from all banks submits 
it to the Distrkit Collector for recommenda

12. Goregaon 1 tions andonwardtransmissbnto RBIthrough 
the concemed State Govemment. Under the

13. Hindgoli Branch Lk:enslng Poricy (1990-95), opening 
of branches of Publk: Sector Banks is a

14. Isad 1 continuous process and hence it is not pos
sible to project the number of branches that

15. Jamb 1 will beopenedthisyear in the backward rural 
areas of Maharashtra

16. Jawala Bazar 1
PherwanI Committee Report on New

17. Jinture Financial Instruments

18. Kalamnuri 1 2559. SHRI SHIV SHARAN VERMA: 
Will the Minister of FINANCE be pleased to

19. Manwath state:

20. Palam 1 (a) whether the Pherwani Committee 
constituted to formulate the gukJelines for

21. ParbhanI 10 new financial instruments such as non-vot
ing share, zero coupon bonds and warrents.

22. Pathrj 3 has submitted its report to the Govemment; 

(b) if so, the details thereof; and
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(c) the steps being taken by the Gov
ernment to impiementthe recommendations 
of the Committee?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR TT1AKUR): (a) and (b). A Study Group 
constituted by this Mnistty in March, 1991 
under the chairmanship of Sh. M J .  Pher- 
wani has recommended the following 
dal instruments for consideration.

(i) Non-Voting Shares

(ii) Detacheable Equity Coupons/ 
Warrants.

(m) Participating Preference Shares

(iv) Partidpattng Debentures

(v) Convertible Debentures with Op
tions

(vi) ThirdPattyConvettibelDebentures

(vii) Mortgage Badted Securfties

(vifi) Convertible Debentures redeem
able at premium

fix) Debt for Equity Swap

(x) Zero Coupon Convertble Bonds

(c) It is too early to indicate the steps 
since dedsions on the recommendations 
have not yet been taken.

[Bngtoft]

Openig of New Branches of Insurance 
Companies in Andhra Pftdesli

2560. PROF. UMMAREDDY VE- 
NKATESHWARLU: WiN the Minister of FI
NANCE be pleased to state:

(a) the criteria for opening new 
branches of insurawQ companies;

(b) whether there is any proposal to. 
open new branches of Insurance Compa
nies in Andhra Pradesh during the 1991-92; 
and

(c) if so. the details thereof, district- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Population, potentiality d  the 
area together with viability are the main 
criteria for opening of new offices of insur
ance Companies.

(b) Yes. Sir.

(c) During 1991-92, new branch offices 
in the districts of fUuigareddy, Hyderabad, 
Mehboob Nagar, Vijayawada and Ni- 
zamabadliy the subsidiaries of the GIC, are 
being proposed.

[TranslatmiH

Fraud Cases In Banics

2561. SHRI JANARDAN MISRA: Will 
the Minister of FINANCE pleased to state:

(a) whether a number of gangs commit
ting frauds w»h banks have been klentified 
during the last three months;

(b) if so. the details thereof;

(c) the States in whch these gsmgs 
were active; and

(d) the actnn so far taken by the Gov
ernment against these gangs?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAtBR 
SINGH): (a) to (d). Resenre Bank of India
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has reported that in September, 1991 afraud 
involving an amount of sdwut Rs. 250 lalchs 
in different branches of UCO Banic was 
repotted. On the basis of FIR lodged with the 
police, the police, have an-ested an Officer 
of Kalol branch and a Cleik of Navrangpura 
branch of UCO Bank, the suspected master
mind and his accomplice. The Officer of the 
bank has been suspended from bank’s sew- 
ice. The concerned Clerk was already under 
suspenston for his involvement in another 
case of misappropriatton. Thet>ank has also 
requested the Central Bureau of Investiga- 
tton for detailed investigatkm.

NTC Mills Running In loss

2562. SHRI YASHWANTRAO PATIL: 
Win the Minister of TEXTIELS be pleased to 
state:

(a) the number d  N.T.C. miite whk:h are 
ninning in heavy toss;

(b) whether theGovernment have taken 
any deciskm about the future of these mills; 
and

(c) if so. the details thereof?

THE MINISTER OfVSTATE OF THE 
MINISTRY OF TEXTIELS (SHRI ASHOK 
GEHLOT) (a) During 1990-91, oul o l 1 »  
mills b) operatton under NTC, only 40 mills 
made cash profits and the remaining in
curred cash bsses.

(b) to (c). In order to improve the per- 
fbrmanM of National TextBe Corporation, 
various attematlves are under consMera- 
tton. at various levels. However, no dedsbn 
has been taken in this regard.

[En0£s/4

Export of Engineering Qoods

2563. SHRI HARI KISHORE SMQH: 
WM the M in l^  of COMMERCE be pleased 
testate:

(a) whether the Government propose to 
provMe adequate assistance and incentives 
to help promote the export of engineering 
goods; and

(b) if so, details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) and (b). Govern
ment have already been providing adequate 
assistance and incentives to help promote 
the fficport of engineering goods. Some of 
the important incentives which were being 
given include grant of Cash Compensatory 
Support, provisnn of inputs for exports at 
internattonal prices, supply of export finance 
atconcesstonal rates, replenishmentlk»nce 
facility, import of capital goods at concess 
omal rate for export productkm, warehous
ing facility for export to European countries, 
extenston of lines of credit to various coun
tries for importing Indian engining goods and 
maritet entry support whch provkles finance 
for the product liabinty insurance for export to 
devek)ped maricets.

While the scheme to provkle cash 
Compensatory Support has been withdrawn 
ivoffl 3.7.91, addHkmal incentives have re- 
eenUy been made available for exports of 
engineering good and other ttems. Hlese 
additkMial incentives Include restnwtuting 
the replenishment scheme to provkle tor 
grant ol Exim Scrips in place of replenish
ment foences at the uniform rate of 30% of 
f.o.b. value, grant of 10% additkmal Exim 
Scrips for exports of high tedinokigy engi
neering products and strengthening and 
streamlining of the advance icence system.

GoM Smuggling

2564 SHRIKP. UNNIKRISHNAN: WHI 
theMfcibterofFMANCE be pleased tostete:

(a) whether smuggling of goM contin
ues to be on the increase;
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(b) the quantfty and value of the gold 
seized (Domestic and Intemsdonal) in India 
m 1985-86 and m  October, 1987;

(c) the areas and regions where smug
gling has inaeased;

(d) the airports where maximum zei- 
zures have been reported during the last 
three years; and

(e) the preventive measures talcen to 
slop smuggling of gold and plug the loop 
holes in anti-smuggling measures?

THE H4INISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAkiESH- 
WAR THAKUR): (a) to (d). Since smuggling 
is calandestine activity, it is not possible to 
say whether the smuggling of gold has been 
increasing. However, available reports indi
cate that the West Coast of India, the land 
borders with Paldstan, Nepal and Bangla
desh and the International airports located at 
Delhi, Bombay, Calcutta, Madras and Tri
vandrum continued to be espedally sensi
tive to the smuggHng of gold into India.

ThequantHy and value of gold seized in 
India in the calender years 1985,1986 and 
1987 (upto October) are given below:

Year Quan&y 
Cm kgs.)

Vahiet^goU
seized
(R s.in lM is)

1985 2525 5189

1986 2174 4666

1987 1804 5001
(upto October)

(e) The anti-smuggling agencies are on 
the alert to check smuggling of contraband 
including gold. The emerging trends and 
new modus operand! are l>eing studied and 
disseminated to the field formations for ob

taining better results. Close co-ordination is 
also being maintained betweert all the agen
cies concerned with the preventon and 
detection of smuggling. Sophisticated equip
ment such as X-ray baggage machines, 
metal detectors and night vision binoculars 
are being increasingly used.

Seizure of Brown Sugar at Madras 
Airport

2565. SHRI N.DENNIS: Will the Minis
ter of FINANCE be pleased to state:

(a) whether brown sugar was seized at 
the Madras airport during August, 1991; and

(b) if so, the quantity and value thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) Yes, Sir.

(b) 6.035 Kgs of Heroin (which is also 
known as Brown Sugar) was seized at 
Madras International Airport by Customs 
authorities on 22.8.1991. No precise valu
ation of heroin, which is often of indetermi
nate chemical strength and composition, 
and is liable for destructnn, is feasible.

Recovery of Excise Duty from Cigarette 
Manufacturing Companies

2566. SHRI V. SOBHANADREES- 
WAFtA RAO: Will the Minister of FINANCE 
be pleased to state:

(a) the amount of excise duty outstand
ing against each of the cigarette manufactur
ing companies as on September 1,1991;

(b) the latest poshnn of recovery of 
these dues from each of these companies; 
and

(c) the effective steps taken or pro
posed to be taken for their recovery?



THE MINISTER OF STATE OF THE (c) Administrative, legal and other
MINISTRY OF FINANCE (SHRIRAMESH- measures, as are considered necessary,
WAR THAKUR); (a) and (b). A statement is are being takea 
enclosed.
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2567. SHRI ANNA JOSHI; Will the 
Minister of FINANCE be pleased to state:

(a) the major commodities including 
naicotlcdrugs and gold which were smuggled 
Into the country, the main sources of their 
smuggling rnd the countries through which 
these reach India;

(b) the estimated quantity of each of the 
above ttems which read) India yearly, coun- 
try-wise; and

(c) the steps taken or proposed to be 
taken by the Government to curb smuggling 
effectively?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) and (b). Available re

ports indicate that goM, silver, electronic 
goods etc. continued to be favoured for 
smuggling into the country by smuggling 
syndnates operating from Dubai, Hongkong 
and Singapore. India also continues to be 
affected by the transit traffic of heroin from 
across the Indo-Pakistan and Indo-Burma 
borders for onward clandestine export to 
Western destinattons mainly though Bom
bay and Delhi Airports. Hashish and ganja 
have also been reported to be sensitive to 
smuggling into the country, mainly from Nepal 
and/or Pakistan.

Since smuggling is a clandestine activ
ity, it is not possible to estimate the quantity 
of each of the above items whtoh reach in 
India every year from different countries. 
However, the value/quantity of gold, heroin, 
hashish and gan]a seized in 1989,1990 and 
1991 (upto October, 1991) are given in the 
table below:

Value (Rs. in aores)

1989 1990 1991*

GokJ Rs. 259.60 
(8215 Kgs)

Rs. 192.96 
(5721 kgs)

Rs. 156.53 
(4269 Kgs)

Heroin 2714 Kgs 2193 Kgs 534 Kgs

Hashish 8179 Kgs 6388 Kgs 3244 Kgs

Ganja 54463 Kgs 39090 Kgs 46158 Kgs

* Figures are provisional.

(c) The anti-smugglir^ agencies are on 
the alert tocheck the smuggling of the above 
ttems. The emerging trends and new modus 
operand! are being studied and dissemi
nated to the fieki formatnns are obtaining 
better lesutts. Close coordination is being 
maintained between all the agencies such 
astheCustoms, Border Security Force, Coast 
Guard, Narcotics Control Bureau, Director

ate of Revenue Intelligence etc which are 
concerned with the detection and preven- 
tk>n of smuggling.

Trlshul Missile

2568. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Minister of DEFENCE be pleased to
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(a) whetherthe recent tests of the Naval 
version of the Trishul missile at Chandipur 
range have confirmed its capability as a ship 
launched, sea-skimming, antiship missile 
similar to the French Exocet weapon sys
tem;

(b) if so, its technical capability as 
compared to the Exocet missile; and

(c) when it is likely to be inducted into 
regular service?

THE MINISTER OF DEFENCE (SHRl 
SHARAD PAWAR): (a) TRISHUL is a sur- 
face-to-air missile and not an anti-ship mis
sile like the Exocet missile. In naval versnn 
TRISHUL has capability to destroy the sea- 
skimmer anti-ship missiles. Naval versnn of 
TRISHUL has been successfully flight tested 
from Interim Test Range Chandipur.

(b) Does not arise. TRISHUL and 
EXOCET are missiles of different classes.

(c)TRISHULnaval versnn is likely to be 
inducted into regular servne by the Navy in 
1993.

(c) if not, the time by whteh the Govern
ment propose to pay the remaining amount 
of compensatKMt to them?

THE MINISTER OF DEFENCE (SHRl 
SHARAD PAWAR): (a) The Mahsyan Frid 
Rring Range was estabtished by acquiring 
the land of 33 viRages of Bikaner distrk  ̂in 
Rajasthan.

(b) and (c). Full compensatnn was 
deposited by Ministry of Defence with the 
kicai civil authorities. The entitled persons 
have been pakJ compensatnn except where, 
due to disputes, the amount is hekJ t>y the 
Court.

[English]

Allocation of Funds to Karnataka from 
Central Road Fund

2570. SHRl G. MADEGOWDA: Wiiithe 
Minister of SURFACE TRANSPORT be 
pleased to state:

[Translation]

Compensation to Persons Affected due 
to Acquisition of Land for Fiekl Firing 

Range in Bikaner Distt

2569. SHRl kXANPHOOL SINGH: Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether the Mahsqan RekJ Firing 
Range was established after acquiring the 
land of 34 Villages of Bikaner district in 
Rajasthan;

(b) if so, whether full compensation has 
been paki to the residents of these villages; 
and

(a) the amount allocated to Karnataka 
from the Central Road Fund during each of 
the last three years;

(b) the details of amount sanctnned for 
different projects and the amount actually 
released during the above period; and

(c) the funds proposed to be released 
during 1991-92?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRNSPORT 
(SHRl JAGDISH TYTLER): (a) and (b). 
Amounts aHocated and actually released to 
Kamataka during last three years are as 
given bebw:-
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Year Amount tttoceied Amount released 
(Rs. in laks )

1 9 8 8 ^ 6823 78.00

1989-SO 10.00 6.024

1990-91 7.00 7.00

FoHowing two road projects costing Rs. 45.00 
119.45 lakhs have been sanctioned during Fund:- 
abova period, out of which an amount of Rs.

lakhs is debitable to Central Road

S.Na Name of work Approved cost 
(Rs. in laldis)

•1. Construction of bridges across 
Cauvery river near Kadu-Vinalisattali 
in Atk.-ijgud Taluk 59.45

2. Providing 4 lane carriageway for the 
road between Mysore & Krishnarajpet .60.00

Funds under Central Road Fund are 
released in lumpsum and not work-wise, 
keeping in view operative sanctk>n andf unds 
available for the purpose.

(c) Funds to be released during 1991- 
92 is dependent upon operative sanctions 
and total funds available for the purpose.

[Translation]

Development of Carpet Industry

2571. SHRISURENDRAPALPATHAK: 
Will the Minister of TEXTILES be pleased to 
state;

(a) the steps taken or proposed to be 
taken ̂  the Government to save the carpet 
industry from the economic crisis and for its 
overall devebpment;

(b) whether the Government propose to 
bsue export ik̂ enoes to this industry and

arrange for quality inspectbn of the carpets 
for export;

(c) if so, the details in this regard; and

(d) the export target fixed for the year 
1991-92?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Exports of carpets have shown 
an upward trend as evkienced by exports 
during April-September. 1991 amounting to 
Rs. 273.05 crores (Provl.) as compared to 
Rs. 182.91 crores(Provl.)duringcorrespond- 
ing perbd in 1990. The steps taken for the 
over all devebpment of carpet industry are 
as folbws:-

i) Govemment is setting up a Carpet 
Technobgy Institute at Bhadohi.

ii) 437 Carpet Weaving Training
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Centres have been bnparting train
ing in carpet weaving.

Di) A Caipet Export Promotion Coun
cil has been set up to cater to the 
interests of carpet exporters. The 
Council participates in international 
fairs and organises buyer-seller 
meets etc. An annual All India 
Carpet Trade Fair at New Delhi is 
organised with financial assistance 
from the Government

(b) and (c). Exports of carpets are per
mitted under Open General Ucence. Stan
dards evolved by the Bureau of Indian Stan
dards are applicable and action is being 
taken to evolve separate international stan
dards for hand-knotted carpets.

(d) An export target of Rs. 720 crores is 
fixed for 1991-92 in respect of hand-knotted 
woolen/&iiken^nthetic yam carpets, rugs, 
druggets eta

Schemes under UNDP and World Bank 
AM in BarabankI Distrtot, Uttar Pradesh

2572. SHRI RAM SAGAR: Will the 
Minister of FINANCE be pleased to state:

(a) the names of the projectsMevek>p- 
ment schemes being undertaken in Bara- 
banki District of Uttar Pradesh under the 
United Natbns Devetopment Programme; 
and

the details of projects being exe
cuted there with the World Bank assistance?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRi RAMESH- 
WAR THAKUR): (a) There are no projects/ 
devekipment schemes being undertaken in 
Barabanki District of U.P. under UNDP.

(b) There are no independent WorU 
Bank assisted project for Barabanki district

alone, however there are several state-wkie 
projects Pke Technician Educalton Project-1, 
Vlth National Family Welfare Training and 
Systems Devek>pmem Populatton Project, 
Natkmal Agriculture ExtensnnProject-llland 
Nattonal Social Forestry Project

[E n g ^ ]

Dhrersion of Bulk Cargo Vessels from 
Bombay Port to Jawaharlal Nehru Port

2573. SHRI MOHAN RAWLE: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the Government have is
sued directives to divert bulk cargo vessels 
from Bombay Port to Jawaharlal Nehru Port;

(b) if so, the percentage decline in the 
traffic at Bombay Port during the years 1990 
and 1991 till date;

(c) the extent to which the decline in 
traffic has affected the financial position of 
the Bombay Dock Labour Board and Bom
bay Port Trust; and

(d) the remedial measures proposed to 
be taken by the Government to compensate 
the Bombay Dock Labour Board and Bom
bay Port Tru^ for the financial toss resulting 
from such diversnn of traffn?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER):.(a) Instnjctkins 
were issued that bulk can’iers suitable for 
mechanised handling at Jawaharlal Nehru 
Port Trust carrying Fbodgrains/Fertilizers to 
the Bombay-Nhava Sheva Regton should 
be handled at Jawaharial Nehru Port Trust

(b) Total cargo handled by Bombay Port 
Trust during 1990-91 was more l>y 4.6% as 
compared to prevtous year. During April- 
October 1991-92, the provistonal figures
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Rata of Inflationindicate a decline of about 8.5% as com
pared to the corresponding period of previ
ous year.

(c) DecTine in traffic has not affected the 
operating income of Bomt>ay Port Trust. 
However there has been a decline in the 
financial position of Bombay Dock Labour 
Board due to several factors including un
economic labour practices and decline in 
bulk traffb. Cause wise alk>catnn has not 
been done.

(d) Government have already offered a 
voluntaiy retirement scheme for Bombay 
Pott Trust and Dock Labour Board workers 
in orderto reduce the surplus staff and have 
also asked management & workers of 
Bombay Dock Labour Board to eliminate 
uneconomic practices to achieve financial 
viability. The questton of any compensation 
being paid does not arise.

2574. SHRIPALA K.M. MATHEW: Will 
the Minister of FINANCE be pleased to state;

(a) whether the rate of inflatton is on the- 
rise, going by the All-India consumer price 
index for agricultural labour;

(b) if so, the details thereof;

(c) the positton regarding the prk» in
dex for industrial workers; and

(d) the steps taken by the Government 
to keep the rate of inflatnn down?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (c). The A«-lndia 
Consumer Prk» Indices (CPI) for Agricul
tural Labourers and Industrial Workers atong 
with rate of increase in these indices during 
the current financial year upto September, 
1991 (latest available) are given bekiw:
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(d) The steps taken by the Government 
to bring down the rat of inflatbn include a 
substantial reductbn In fiscal deficit, check 
on expansbn of money supply to curb effec
tive demand, more effective management of 
supply and demand of essential/sensitive 
commodities, streamlining of the Public 
Distribution System, providing incentives for 
higher production and savings, and strct 
actton against boarders and profiteers.

Counter Trade Agreements

2575. DR. P. VAl±AL PERUMAN: Will 
the Minister of COMMERCE be pleased to 
state:

(a) the extent of counter trade commit  ̂
ments obtained against import of various 
canalised items through MMTC during the 
last three years;

(b) whether the Government have faced 
any diffbulty in this regard;

(c) if so, the details thereof;

(d) whether the Government have for
mulated any policy on counter trade; and

(e) if so, the details thereof and the list of 
items eligible for counter trade?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMRCE (SHRI P. CHI
DAMBARAM): (a) Counter trade against 
import of canalised items by MMTC during
the last three years are as follows:-

Year Countertrade Commkments
(Rs. Crores)

1988-89 S2.68

1989-90 176.70

1990-91 295.90

(b) and (c). It is not always possible to 
build counter trade on all canalised Imports 
especially in commodities which are in seller’s 
marî ets or for which possibility of diversify
ing the sources of imports in limited.

(d) and (e). Countertrade an^angement 
are encouraged to increase exports of non- 
traditional and stow moving export items 
finalised from time to time.

Addittonal Dearness Allowance to 
employees working in Tourist Centres

2576. DR. VASANT NIWRUTTI 
PAWAR: Will the Minister of FINANCE be 
pleased to state:

(a) whether the Govemment propose to 
give additional dearness albwance to Cen
tral Government employees working in tour
ist centres in view of high cost of living there;

(b) if so, the details thereof; and

(c) if not, the manner in whbh the Gov
emment propose to helpthese employees to 
tide over the increasing cost of living at these 
tourist centres?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE: (a) to (c). Deamess 
Allowance to Central Govemment empk>y- 
ees Is sanctbned with reference to the per
centage increase in 12-monthly average of 
the All India Consumer Prbe Index for Indus
trial Workers (General) Base 1960^100) over 
the average index of 608. The rates of dear
ness albwance for empbyees in different 
.pay groups are uniform in at| places in the 
country and do not depend on high cost of 
living or otherwise of any partbular place. In 
view of the above, the question of compen
sating Central Govemment empbyees work
ing in tourist centres over and above what is 
admissible at present does not arise.
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Setting up of Sub-offica of CCI and E bi 
Bharuch District of Gujarat

2577. SHRI CHANDUBHAI 
DESHMUKH: Will the Minister of COM
MERCE be pleased to state:

(a) whether the Government propose to 
set up a sub-office of CCI&E in Bharuch 
district of Gujarat where various types of 
industries have been set up and whose 
products are being exported to several coun
tries;

(b) if so. when it is Ikely to start function
ing; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) to (c). No such proposal is 
under considersdion.

[EngBstH

Fbianclain’echnlcal Collaboration

2578. SHRI RAMESH CHENNITHALA: 
Will the Minister of FINANCE be pleased to

(a) the number of applications received 
. by the Reserve Banic of India for financial/ 
technical coOtlxHations during‘1990-91;

(b) the number of applications cleared 
by the ftesenn Bank of India; and

(c) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (c). RBI received a 
total of 183 applications upto 30.11.1991,

out of which 130 have been cleared. The 
total foreign investment involved in the ap
proved cases is US $ 37.352 million.

Conversion of Bangalora-Colmbatore
Road into National Highways

2579. SHRIMATl CHANDRA PRABHA 
URS:WilltheMinisterofSURFACETRANS- 
PORT be pleased to state:

(a) whether the Vohra Panel has recom
mended for the conversion of Bangalore- 
Coimbatore road via Mysore and Nanjan- 
gud-Ooty road into National Highways on 
priority basis; and

(b) if so, the action taken in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No. Sir.

(b) Does not arise.

Renewal of Export House Cartlficatss

2580. D a  LAXMINARAYAN PANDEY: 
Will the Minister of COMMERCE be pleased 
to refer to the reply given to Unstaned 
Question No. 1430 on January 4.1991 and 
state:

(a) the number of renewals granted out 
of the applicattons received during 1989-90 
for renewal of previous Export House Certifi
cates which expired on March 31. 1987. 
1988,1989 and 1990 separately;

(b) the number of cases out of them 
rejected during the same period and the 
number of cases pending for disposal; and

(c) the number of cases under appeal?

THE MINISTER OF STATE IN W E  
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) to (c). The requisite infor-
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matton is being ooDectad and «n1l be laid on 
ttw table of the House.

[rnuistattm]

Monghyr Gkin Factory

2581. SHRi BRAHMANAND MANDAL 
Win the Minister of DEFENCE be pleased to 
state:

(a) whether the Government propose to 
set up gun testing centre at Monghyr Gun 
Factory itself;

(b) If so, the details thereof;

(c) if not, the reasons therefor;

(d) whether there is any proposal to 
manufacture pistols and revolvers in this 
factory;

(e) if so, the details thereof; and

0) if not, the reasons therefor?

THE MINISTER OF DFENCE (SHRI 
SHARAD PAWAR): (a) to (f). The Monghyr 
Gun Factory is a private sector unit which 
was in existence even prior to the declara
tion of the industrial Policy Resolution (iPR) 
1956. Although as per this policy manufac
ture of arms and ammunition is reserved for 
the State Sector the unifo which existed prior 
to the declaration of the iPR 1956 were 
alowed to continue their manufacturing 
business subject to various conditbns. One 
of the conditions was that revohrars pistols, 
rifled weapons and their ammunition were 
not to be manufactured in such units. They 
were allowed to manufacture only Muzzle 
Loading Breech Leading Guns, blank fire 
and live cartridges. There has been no 
change in this regard even in the revised 
policydeciaradin1991.

2. Government has no proposal to sat 
up any gun testing centre at Monghyr Gun 
Factory. The testing of fire arms manufac
tured in this unit b  already being done in the 
proof test house at ichapore in West Bengal 
under the Ministry of Defence.

lEngSsU

Tax Evasion by Transport of Qoods 
through Railways

2582. SHRi NARAIN SINGH 
CHAUDHRI: Win the M lni^r of FINANCE 
be pleased to state:

(a) whether there is no provision in the 
Railway Act. 1989 to furnish various forms 
stipulated In the Central Excise and Salt Act, 
1944 and the Central Sales Tax Act. 1956 in 
respect of goods transported by the railways 
whereas these provisions of the Acts are 
strictly adhered to fat the case of goods 
transported by road.

(b) if so. whether the Government have 
considered Alls aspect of tax evasion by the 
companies by ta’ansporting goods through 
the railways; and

(c) if so. the steps p ro p o ^  to be talten 
by the Government to plug this loophole of 
tax evasbn?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WARTHAKUR):(a)No.Slr.

' (b)and(c).TheaHegedevasionofsales 
tax through transportation of goods by rail
ways was discussed in the Chief Ministers' 
conference held in February 1989. A Com
mittee comprising of Central Government 
and some State Govemment officials has 
been constituted to study the problem and 
suggest rsmediai measures.
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ftopalr of Natiiral Highways In Andhra 
Pradash

2583. SHRI K.V.a CHOWDARY: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state the steps taken by the 
Government to repairthe National Highways 
in Andhra Pradesh damaged by the recent 
rains and floods?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): To canyout 
ameigant repairs to the stretches of National 
Highways in Andhra Pradesh damaged by 
the recent rains and floods a sum of Rs. 
40.00 lakhs has already been released on an 
adhoc basis.

Construction of Roads In Bihar under 
Central Loan Assistance Programme

2584. SHRI RAM TAHAL CH- 
OUDHARY: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) the criteria for the classification of 
roads of inter-state or economic importance;

(b)thedetailsofworksundertaken under 
the Central Loan Assistance Programme In 
BSiar during each of the last three years; and

(c) the areas where work is being done 
under tl)ls programme in Bihar during 1991- 
92?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER: (a) Broadly, the 
criterial is as under viz:

I) Inter-State roads/bridges neces
sary for ensuring through commu- 
nicatkms;

H) Roads/bridges required for open
ing up new areas to which Railway

facilities cannot be provided in the 
near future;

ill) Roads/bridges which can constrib- 
ute materially to rapid economic 
development e.g. in hilly areas and 
places having rich mineral re
sources for exploitation.

(b) No worit has been approved for 
financing under the Centrally Aided pro
gramme of State roads of Inter-State or 
Economic Importance during the last three 
years in Bihar.

(c) No wori( is under progress in Bihar 
during 1991-92.

[Er^BsfH

Separate High Court for Manipur

2585. SHRI YAIMA SINGH YUMNAM: 
Will the Minister of U W , JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

(a) whether the Union Govemment 
propose to set up a separate High Court in 
Manipur; and

(b) if so, the time by which is llkelytolw 
established?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMNTARY AFFAIRS 
THE MINISTER OF STATE IN THE MINIS
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). It has 
been deckled, in principle, that there shouM 
be separate High Courts for the States in the 
north eastern region, and that in the first 
instance permanent Benchs of the Guhati 
High Court be establihsed in the Capitals of 
these states after the requisite infrastnictu- 
ral facilities have been provkled by the State 
Governments. Accordingly, a permanent 
kwnch of the Guhati High Court is to lie 
established at Imphal in Manipur, after the 
State Government have proposed in consul- 
tatnn with the Chief Justice of the High Court 
a date of the bench to start functioning.
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Vahwof RupM

2586. ASHOK ANANORAO 
DESHMUKH: Will the Minister of FINANCE 
be pleased to state:

(a) whether the value of rupee is con
tinuously falling In the domestic as well as 
international maikets;

(b) if so, the reasons therefor;

(c) the value of rupee assessed at the 
end of 1980-81 and 1990-91 on the basis of 
1970 as base year; and

(d) what was the exchange value of 
njpee in the international market at the end 
of 1970-71.1980-81 and 1990-91 in com
parison to major cunrendes of the world?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) to (d): Internal value of 
Indian Rupee, measured as a reciprocal of 
the All India Consumer Price Index for Indus
trial Workers (Base 1970-100) was 44 paise 
at the endof 1980-81 and 19paise at the end 
of 1990-91 respectively. The external value 
of the Indian njpee vis-a-vis leading cunren- 
cies of the world as at the end of 1970-71, 
1980-81 and 1990-91 was as indicated in the 
table below. The decline in the internal value 
of the rupee reflects the secular rise in the 
level of consumer prices. In a regime of 
floating exchange rate where the exchange 
value of the rupee is linked to a basket of 
currencies, frequent adjustments in the 
exchange value vis-a-vis other cun-enctes is 
a nonnal phenomenon.

Cunancy

per unH of foreign cwmncy 
(end March)

1970-71 1980-81 1990-91

Us Dollar 7.502 8.190 19.620

Pound Sterling 18.132 18.379 34.051

Deutche Mark 2.067 3.897 11.427

Yen 0.021 0.039 00.139

French Frenc 1.361 1.652 3.373

Opening of Branches of Indian Banks 
Abroad

2587. SHRI P.O. CHACKO: WHI the 
Minister of FINANCE be pleased to state:

(a) whether the Government propose to 
amend the branch Ik^nsing polk:y of Banks;

(b) if so, whether the Indian Banks are 
proposed to be pennitted to open bank

branches outskie the country especially in 
Gulf countries;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) to (c). Reserve Bank of India 
have reported that there is no proposal, at
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praswil to aimnd branch Bcwnlng poDqr in 
ragaid to opwilng of branchos of Indian 
banin Abread.

(d) Thara ara 11 bianchas of public 
sador banka in GuK countriaa. In addition, 
thara ara 7 axchanga housaa managad by 
pubic aador banka In thaaa countriaa. Tha 
axiating nat-wmfc in Guf countiiaa is consid* 
arad adaquala.

SacurMaa and Exehanga Board oflndia 
Quastlon

2589. SHRIDILEEP SINGH BHURIA: 
Wil tha Mnistar of FINANCE ba plaasad to 
atata:

(a) tha powrars vastad in tha Sacuritias 
and Exehanga Board of India (SEBI) to ragu- 
lata tha functhming of the stock aJKhangas;

0>) tha crltaria^uktolinas adoptad by 
tha SEBI in granting authorisatkm and alto- 
catton olcatagorias, V any. totha nwrchant 
bankars;

(c) tha datals of tha merchant bankers 
with their catagories authorised by the SEBI 
so far to undeitAa management of capital 
isauaa and raiated activities;

(d) whether tha SEBI has any piansto 
oragional offices in the near future;

(e) if so, the places where such offices 
are Itely to be opened; and

0) I  not, tha reasons tharetor?

TH E MMISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WARTHAKUR) (a) SEBI deals with maliais

i — - *--------*------------------*- — - - S -------- , «i -  -  -  — areuKmB ID oovwopfiwiii afiu rayuianon
aaourkiaa fiMufcat and invastofs* praleclion. 
teoMdingV. 8EBI ragulalastbafunctkHiing 
«< StodiExbhanomthiough int«r ala, regu*

tav inspectkm and acrudny of daliy reports 
frem Stock Exchanges.

(b) The crilarial for authoifsatton of
merchant bankers by SEBI inchide, inter 
ana, factors such as professtonai compe
tence, adequacy of infrastructure and per- 
sonnal: nHttftnorfi# and rfiCDfd
and experience. Categorisation of merchant 
bankars b done on the basis of netwoith.

(c) SEBI has so far authorised 86 mer
chant bankers, of which 78 are in category I 
and 4 each in categories II and III.

(d) No, Sir.

(e) Does not arise.

(f) Regtonal offices of SEBI are not 
conskiered necessary at present.

Tea Exporta to UK

259a SHRIMATID.K.BHANDARI: 
SHRI PAUIK.M . MATHEW:

Win the Minister of COMMERCE be 
pleased tostale: (a) whether the tea exports 
to United Kingdom have shown adownward 
trend during the current year

(b) if so the detaBs thereof:

(c) the reasons therefor; and

(d) the stops proposed to be taken by 
the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY O F COMMERCE (SHRI 
P.CHIDAMBARAM) (a) and (b): No, Sir. 
Export of tea to the U.K. during ApillOcio- 
ber, 1991 were 21.40 M .K ^ . at a value of 
Rs. 120.55 creras (Prov.) as oomparM) to 
20.75 M. Kgs. ata ^u e o f Rs. 105.82oore 
(Prov.) during the conresponding period of 
praivkMisyear.



193 MMtwiAm ran AGRAHAYANA 15,1913 VMlmnAnmms 194

<c)D o« 8 not arise.

(d) An industry dslagation was rao0fitl/ 
sent to tlw UK to explora tha possibiiily of 
anhandng our axports to ttw UK further. 
Otlwr promotional measures iH(e DaijeeBng 
and Assam Logos Campaign and value 
added tea promotion in the UK are also 
iMing stepped up.

Delay In Paywianlaof Compenaatlonto
------  • ^ ____ ■ M ___t- 1___VlCIIinS Oi HCMKI Acciosnis

2591. SHRI ARJUN SINGH YAOAV: 
WiytheM'misterofSURFACETRANSPOFVT 
be pleased to state:

(a) whether the compensation to the 
victims of road accidents is not given before 
two-three years or even more;

(b) If so, the reasons therefor; and

(c) the action taken to speed up the 
process to ensure the payment of the com
pensation at the eariiest?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) and (b): In
stances have come to the notice of Govern
ment wherein delay in the settlement of 
claims in road accidents have occured. The 
reasons for delar indude:-

1. Inadequate staff.

2. Cumbersome Court procedures.

3. Issue of notices to the Respon-

4. Fling of written statements by the 
Respondents.

5. Framing of issues by Tribunal Peti
tioners

6. Examination of witness and

7. Recording of evidence by Tribunal

(c) Stale Government as also the National
ised Insurance Companies have been asited 
to talce appropriate action totalpaedy dis
posal of the daim <

Production of Cloth and Yam

2592. SHRI ARJUN CHARAN SETHI: 
Will the Minister of TEXTILE be pleased to 
state: (a) the total production of yam and 
cloth during the year 1989-90 as compared 
to the year 1988-89;

(b) the percapita availability of doth 
during the last two years;

(c) the total earnings from textile ex
ports during the above period;

(d) whether the Government propose to 
allot more quantity of coarse doth in the 
public distribution system; and

(e) if so. the details thereof and if not, the 
reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The production of doth and 
yam during the year 1988-89 and 1989-90

dents. was as follows:

Pmduethn

yews Yam CiDth 
(m M . sq. mts.)

1 9 8 8 ^ ... 1786 18896
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PtoducHm

y«ars Yam CkOh
OnUI.Kg.) (in Ml. sq. mts.)

1989-90 1883 19434

(b) The per capita avaifabflity of doth 
during the last 2 years was as foflows:

Year PercafOamfalbbBlty 
On sq. mts.)

1989-90 19.86

1990-91 20.89

(c) The total earning from exports during
above period of 89-90/90-91 was as follows:

rear Earning from exports
(Rs.biooi9s)

1989-90 W IZ31

1990-91 8362.87

(d) and (e): ContioHed doth produced 
by NTC Is distributed through NCCF/NTC 
retail outlets/State Federations/State co
operatives and authorised retail dealers of 
NTC.

As far as Janata Cloth Is concerned 
adeast 85% of the total production of Janata 
Cloth is distributed through PiM c Distrftxi- 
tion System and such other approved agen
cies.

ReeruitnMnt in Shipping Corporation of 
India

2S93. SHRI JE B N M  SHARiUIA: WIB 
the IMInisterof SURFACE TRANSPORT be 
pie^ped to rder to the reply given to Unstar-

rsd Question No. 168 on December.271990 
and state:

(a) whether the CBI bascslnce brobed 
the matter,

(b) If so, the details thereof; and

(c) the action taicen against the persons 
found guilty?

THE MINISTER OF STATE OF THE 
H«INiSTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTI^R ): (a) Yes, Sir.

(b) and (c): CBI has Informed that there 
Is sufficient material for prosecution in a 
Court of Liiw of Shri JAKambie, Shri 
A.G.Gopalakrishnan Nair and Shri K.C.Nalr. 
CBI has asked for sanction for prosecution of 
these three persons from Shipping Corpora
tion of India Ud. Out of the three persons, 
Shri J.A.Kamble and A.G.Gopalvishnan Nair 
were employees of Shipping Corporation of 
India. On the basis d  departmental equiries 
conducted, SCI had eariier terminated the 
services of these two persons. Therefore, 
SCI has informed CBI that the question of 
SCI giving sanction for prosecution of these 
two persons does not arise. As regards the 
third persons Shri K.C.Nair, he is die Head 
^tester In a Government School at Trivan- 
dmm (Kerala) and the sanction for his prose
cution is to i)e issuM by the Government d  
Kerala

Woricing of RRBs In Karnataka

2594. SHRI RAMCHANDRA VEER- 
APPA: Will the Minister d  FINANCE be 
pleased to state:
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(a)whattwrthaRegionalRuralBanksin 
Karnataka ara not working satisfactorily;

(b) if so, tha raasons tharofor; and

(c) tha staps Udwn or proposad to ba 
takan by tha Govemmont in this regard?

■me »«INISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBff) 
SINGH): (a) National Bank for Agricultura & 
Rural Davatopmant (NABARD) hava ra> 
portad that as at tha end of March, 1991, out 
of 13 Ragtonal Rural Banks functtoning in 
tha Stata of iCamataka, 8 incurrad tossas 
amounting to Rs. 2.83 Cforas wharaas tha 
remaining 5 made profits aggregating to Rs.
1.67 croras resulting in a net bss of Rs. 1.16 
eroras for the Stata as a whole.

(b) The reasons for the weak financial 
health of the Regional Rural Banks functton- 
ing throughout the country including those in 
Karnataka are attributabla to several factors 
like restrictton on the choice of clientele, area 
of oparatton, tow interest margin, mounting 
establishment costs particularly after imple- 
mentatbn of tha Award of the Nattonal In
dustrial Trininal ale.

(0) NABARD, Rasan^a Bank of India 
and Govammant ara seized of tha problem 
of financial weadcness of the Regfonal Rural 
Banks and ara in the process of evolving 
appropriate financial measures foe making 
these institutions viable.

Ragistratloiv^nHWembarshlpCertlfl* 
cata of Export Promotion Council for 

Exporters.

2595. PROF. K.V.*mOMAS: Will tha 
MinisterofCOMMERCEbepiaasedtostate:

(a) whether it is necessary for tha ex
porters to become Members of an Export 
Promotion Council and to hoM a valid Rag- 
istratnn-cum-Mambarship Certificate for

applyingforExim Scripsor advance Koancas;

(b) K so, tha raasons tharafbr; and

(c) the steps proposed to be takan by 
tha Government to simplify tha piocadura in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY O F COMMERCE (SHRI 
P.CHIDAMBARAM): (a) Yes, Sir.

(b) The reasons ara as under:-

(1) To estabGsh the Uentity of an ex
porter.

(2) To collect tha export data.

(3) To make future projecttons of ex
ports.

(c)Thafonnulatk)nofthaimport&Export 
Poltey and Procedures is a continuous proc
ess. The appropriate conuctive measures 
are taken as and when consklered neces
sary.

[TnmsblknH

Raopaning of CkMad Taxtlla Mills In 
Manaiasnira

2596. SHRI GOVINDRAO NIKAM: Will 
tha Minister of TEXTILE be pleased to state:

(a) whether the Board for Industrial and 
Fmanciai Reconstructfon has rejected the 
proposal for ra-opaning of tie textiia mills 
lying dosed in Maharashtra;

(b) if so, tha names of the MHIs lying 
dosed and not alfowed by B-.I.F.R. to start 
functtoning;

(c) the reasons therefor, and

(d) the steps proposed to be taken by
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th« Govwrnnwil for r«-op«ning for thasa 
mills?

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTLES (SHRI ASHOK 
GEHLOT): (a) and (b) 36 TaxtOa units of 
Mahamlilraarar8gislaradwthB.LF.R.uplo 
Odobar. 1991. A statanwnt alongwith tha 
disposal position is altachad ‘A*.

(c) It is not possMa to indicate ttw 
raasons ragarding tha rajadion of tha reha

bilitation padugas. Infact. B.I.F.a is aquasi 
Judicial Body and daddas tha lafarancas as 
par tha provisions of tha sick Industrial 
Companias (Spadal provision) Act, 1985.

(d) In tha casa of dosad/Sick mills lag- 
istarad with B.I.FA, it is tha Board ItsaK 
which datarminas tha viability of tha mUs 
and appoints opaiating agancy to prapara 
rehab«itationpad(agasfortharavival.Thara 
is no proposal with tha Unton Govammant 
lor raopaning of tha mills manttonad at state- 
mant ‘A’.

STATEMENT 

Raopaning of Cloaad Textile Milla in Maharaahtra

lM o fT»x & » MOs bi UMiarashlra as on 23.11.91

ConyMny Disposal

1. Nattonal Rayon (8/87) 18(4)

2. K a m laM yis(^7 ) Winding up Notice

3. Modem MIHs (45/87) Stay Order by Court

4. Raghuvanshi Mins (70/87) Winding up Notice

5. Sath Industries (71/87 20(1)

6. LokmanyaMiHs(73«7) 20(1)

7. New Great Eastern Spg. (144/87) 20(1)

8. Rajabahadur Motlai (164/87) 18(4)

9. Madhawanagar Cotton (208/87) 18(4)

10. SedhnaTaxtiles (227/87) Draft Scheme

11. Swan M is 254/87) Draft Scheme

12. NirionLtd.(293«7) Stay Order by Court

13.
■r

Fanqr Corpn. (307/87) 18(4)
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Cott^psf^

14. ShiDff Textiles Ud.(39/M) Notmaintainal)le

15. EUee Velvet (5(V88) 18(4)

16. Terilex Knitting bids Ud. (132A8) 17(2)

, 17. llaeLtti.(205«8) Winding up notice

18. Seth Woollens (241/88) Draft SchenM

19. Emerald Wollen Mills (277/88) 18(4)

20. AshokSUkMHIs (12/89) Not Maintainable

21. MGM Textiles (88«9) Failed & Reopened

22. Laxmi Vishnu Text Mills (121/89) 18(4)

23. Ind. Dev. &invL (124/89) 18(4)

24. PogulSpg. Mills (127/89) 18(4)

25. Khalau Makanji Spg. & Wvg. (135A9) Under enquiry

26. MatulyaMHIs (150/89) Under enquiry

27. Bahwant Textile MOis Ltd. (165«9) Not maintainable

28. Khanna Rayons Inds (188^9) Under enquiry

29 AmbltaSlfltMilis (13/90) iMOl rnainiainaDid

30. Fabina Textile (51/90) Under enquiry

31. Fashion Prints Ltd. (60/90) Not maintainable

32. Jay Bharat Synthetics (99/90) Under enquiry

33. Krislamtexturisers (100/90) rioi fnainiainaDio

34. New VinodSikMiUs (137/90) Under enquiry

35. J.B. Textile lnd(P)Ud.(22«1) Underenquiry

36. Philat Textiles Ltd. (51/91) Under enquiry
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Company Di^nsal

37. Alapa Textile Processing (64/91) Not maintainable

18(4) Scheme snacttoned under Section (18(4)

17(2) Company’s own scheme approved u/s 17 (2)

20(1) Recommended to the High Court for winding up.

Assistance to Tsxtll* Workers In 
llahaFashtra from Tsxtlte 

Workers Rind

Rsliind of Asslstsncs by TsxUto 
Workers Drawn from Textile 

Workers Fund

2597. SHRIGOVINDRAO NIKAM: Will 
the Minister TEXTILE be pleased to state:

(a)thenumberoftextiletnills lying ctosed 
In Maharashtra;

(b) whether the Government have pro- 
vMed relief to the workers of these mills from 
the textile Workers Rehabilitatton Fund; and

(o) If so, the number of workers piDvkled 
relief so far and the amount of relief given to 
them mni-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) As on 31.10.91,47 mOls are 
reportedly lying dosed in Maharashtra.

(b) and (c): The Government have pro- 
vkJed relief undertheTWRFSonly to eligible 
mills, namely (i) MAs ModellaTextPe Industry 
and (iO M/b Kishoo Mills Pvt. Ltd. 1127 work
ers of M/̂  ModeBa Textile Industry have 
beenpaklRs. 1,^,24,204and76wotkersof 
M/s Kishco Mins PvLUd. have been paid Rs. 
13,477,696.

‘Textile Workers’ RehabHltatton Fund 
Scheme (TWRFS)

2598. SHRI GOVINDRAO NIKAM: Will 
the Minister of TEXTILE be pleased to state:

(a) whether some closed textile mills 
have resumed functtoning and their workers 
also resumed duty after receiving the interim 
relief from Textile Workers Resettlement 
Fund;

(b) if so, the details thereof, mill wise;

(c) whetherthe Government propose to 
recover the amount of relief given to them in 
instalments or recover the same from the 
mills concerned; and

(d) if so, the details thereof, and the 
reasons therefore?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEX TLE  (SHRI ASHOK 
GEHLOT): (a) and (b) only two mills namely,
(1) M/S. Nagari MiHs Co. Ltd., Ahmedabad 
and (2) M/S. P.G. Textile Mills, Baroda have 
reopened on 1.9.90 and 10.8.1991 respec
tively. However, M/s. P.G. Textiles MiHs has 
not commenced actual functtoning as the 
cleaning work is in progress.574workers of 
M/s. Nagari Mills have been employed inclu
sive of the workers who have been given 
relief undw the Textile Workere Rehabifita- 
tk>n Fund Scheme.
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(c) The issiM regarding the recovera- 
biaily of the disbursed amoung either from 
the workers or from the mills have not been 
examined.

(d) Does not arise in view d  (c) above. 

lEngBsH

Recovery Cases of Banks Pending In 
Courts

2599: SHRIJ. CHOKKA RAO: Will the 
Mnister of FINANCE be pleased to state:

(a) whether a large number of cases for 
recovery of huge amounts of loans sane- 
tk>ned the public sectors banks to various 
instituetions. individuals, eta are pending in 
the courts for the last several years;

(b) if so. the amount involved therein;
and

(c) the action taken or proposed to be 
takenfcvexpedittousdisposalofthesecases?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c) Reserve Bank of India 
(RBI) has reported that as on 30th Septem
ber, 1990therewere15,33.387sultsfiledfor 
recovery cases pertaining to the pubik: sec
tor banks involving an amountofRsS,623,64 
crore.

The public sector banks resort to legal 
proceeding against bonowers^uarantors 
only if their efforts to recover their dues falL 
The banks foik>w up their recoveiy suits 
vigorously by ctose monttoring and perk)di- 
cai review. Reserve Bank of India has ad
vised the banks to utilise the sen/ices of their 
whole time legal offk»rs except where diffi
cult issues or complicated questhms, of law 
are involved, Beskles pursuing suits, the 
banks encourage compromise proposals 
whereverfeasble. The Indian Banks* Asso-

datton has also advised the member banks 
to take recourse to Lok Adalats for expedi
tious settlement of their dues.

Setting up of Joint Projects In Iran

2600. SHRIMATI VASUNDHARA 
RAJE: Wiy the Minister of COMMERCE be 
pleased to state:

(a) whether the Government propose to 
set up some jobit projects In Iran;

(b) if so, the details thereof; and

(c) the time by which these projects are 
likely to be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) to (c) Government 
has no specific proposal to set up joint proj
ects in Iran as of now. However, during the 
recently concluded Fifth Sessk>n of the Indo- 
Iranian Joint Commissnn, both sides have 
agreed to exptore the possibilitiesed of es- 
tabHshment of joint ventures wHh possibili
ties for the third country maikets, andgreater 
cooperatton in industrial and other projects.

Companies with Foreign Equity 
Ownership

2602. SHRI GEORGE FERNANDES: 
Will the MINISTER OF LAW, JUSTICE AND 
COMPANY AFFAIRS be pleas^ to state:

(a) the number of companies in the 
country with foreign equity ownership; arxl

(b) the names of companies as on Oo- 
tober31,1991 having more than 40 per cent 
shares owned by foreigners?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
THE MINISTER OF STATEOF THE MINIS
TRY. U W ^  JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGANRAJAN 
KUMARAMANGALAM): (a) AsonSI .3.1990
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tlMi« wmw 229 dividand paying ooRifMniM 
wKhfonIgn aquMyownershlpd less than 40 
paicanL In addHkm thara warn 102 oompa- 
niss wHh foraign aqulty ownarship o4 mora 
than 40 par cant Information on non-divi- 
dand paying companlas with foiaign aqully 
ownarsh^oflassthan40paroant Isbaing 
eoBaetad and wn IM laid on tha Tabla of tha 
Housa.

(b) Nainas of companlas as on 30th 
Juna 1991 having mora than 40 par cant 
sharas ownad by foreignars ara givan In tha 
aitachad statamanL

STATEMENT

Sr. No. Nanw of th9 M ian Company

1. Angus Co. lid.. Calcutta

2. Apofl. Chain Zips PvL Ltd.

3. Aric bwasimant Ud.. Madras

4. Assam Co. (India) Ltd., Calcutta

5. Assam Frontiar Taa C a  Ltd., Cal
cutta

6. AUcmdustrtesLld..Atul

7. Audco India Ltd.. Bombay

8. BASF (India) Ltd.. Bombay

9. Bayar India Ltd.. Bombay

10. Bangal tJnn (Industrial Fumaca) 
Lld..Culcutta

11. Brakes India Ltd.. Madras

12. Budw iW dt India Ltd.. Puna

13. Chloride India Ltd.. Calcutta

14. Cemendia Co. Lid.. Bombay

Sr. No. Nama of tha M hui Company

15. CoiomandelFMifizarsLld..Saeun- 
darabad

16. Cralgmora Plantations India Ltd.

17 Dariodlina Plantations Industrios
Ltd., Calcutta

18. Doom Dooma India Ltd., Calcutta

19. Drayton Graavas Ltd.. Bombay

20. E.Hili&Co.PvL,Mirzapur

21. Empire Plantation (India) Ltd.. 
Calcutta

22. English Electric Co. Of India Ud.. 
Madias

23. Ennora Foundries Ltd.. Madras

24. EvarestBuiidingProductsUd..New 
Delhi (Formerly Asbestos Cement 
Co. Ltd.)

25. Eyre Smelting PvL Ltd.. Calcutta

26. Flaid India Ltd., Calcutta (Formerly
S.F. India Ltd.)

27. Fiander Macnedl Gears Ltd.. Cal
cutta

28. Frick India Ltd.. Faridabad

29. Gannon Itorton Matal & Diamond 
Dias Ud.. Bombay

30. JhaianlToois (India) Pvt.Ud.. Naw 
Delhi

31. General Electric Co. of India Ltd.. 
Calcutta
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Sr. No. Namaof ttm Indian Company Sr. No. Name of the M ian Company

32. Cooig* WiBiamson Assam Ud.. 52. Malcha properties Ltd.
Calcutta

53. Metalles India LM., Calcutta
33. GkMdridw GnM4> Ltd., Calcutta

54. Moran Tea Co. (1) Ltd., Calcutta
34. Good Y «w  India Ltd.. Now Dalhi

55. Motor Industries Co. Ltd., Banga
35. Qraaves Fbsaaco Ltd., Bombay lore

36. Gioz Badwrt Ssboo Ltd.. Chandi 56. NGEF-ASG Engineering Co. Ltd.,
garh Bangalore

37. Guest K««n Williams Ltd., Howrah 57. Norindia Lid., Bombay

38. Haln Lahmen (1) Ltd.. Calcutta 58. NowrosjeeWadla&SonsPvt.Ltd.,
Bomb^

39. Hindusta Dorr Oliver Ltd., Bombay
59. 0 0 4  India Ltd., Cochin

40. Hindustan Fbrrodo Ltd., Bombay
60. Otis Elevator Co. (1) Ltd., Bombay

41. Hindustan Gum & Chemicals Ltd.,
BhIwanI 61. Pashtaney Tejapaty Co. (1) Pvt.

Ltd., Amritsar
42. Hindustan Laver Ltd., Bombay

43. ICI India Ltd., Calcutta 62. Plasser India PvL Ltd., New Delhi

44. IngersoH Rand (1) Ltd., Bombay 63. Pon«s & Spencer (Asia) Ltd., New
Delhi

AS. Johnsons&Johnson Ud., Bombay
64. Roche Products Ltd., Bombay

46. Jokai (India) Ltd., Calcutta
65. S.K.F. Ballbearings India Ltd.

47. KMoskar Cummins Ltd., Pune (Formerly Assodaled Bearing Co.
Ud.)

48. LM.Van Moppas Diamond Tools
India Ltd., Conoor 66. Sandoz (India) Ltd., Bombay

49. Lakshmanan Isola Ltd., Bangalore 67. Sandvlk Asia Ltd., Pune

50. Lucas T.V.S. Ltd., Madras 68. Sansar Machines Ltd., New Delhi

•51. MahMra Sintrad Products Ltd., 69. Saurashtra Cement & Chemical
Puna industries Ud.,Ranavar
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Sr. No. Nam0<^thBbidian Company

70. Schraader ScovUa Duncan Ltd.. 
Bombay

71. Siomans India Ltd.. Bombay

72. Singlo (India) Tea Co. Ltd.. Cal
cutta

73. Spirax MarshaU Ltd., Pune

74. Stevart HoH (Inida) Ltd., Calcutta

75. Stone India Ltd., Calcutta (Formerly 
Stone Platt Electrical India Ltd.)

76. Tea Estates India Ltd., Coonoor

77. Toyo Ingineering India Ltd., New 
Delhi

78. Tractor Engineers Ltd., Bombay

79. Tribeni Tissues Ltd.. Calcutta

80. Udhe India Ltd., Bombay

81. Union Cart>ide India Ltd., Calcutta

82. Warren Tea Co. Ltd., Calcutta

83. Widia India Ltd., Bangatore

84. Indian Xerographic Systems, 
Bombay

85. Texas Insbruments (India) Pvt Ltd., 
Bangalore

86. Cityoorps Overseas Software Ltd., 
Bombay

87. Chemkes (India) Pvt. Lid.,

88. Tandon Motors PvL Ltd.,

89., Midco Holdings (P)Ud._________

Sr. No. Namo of thakHSan Company

90. Hazeneyer Eleon Kandia Lid.

91. Ultra Tek Devices P«L Ltd., Bom
bay

92. Dynacorq>(l) Pvt. Ltd.

93. Pfered Tools PvL LM.

94. Snicon Valley Technology (I) Ltd.

95. South India Refractories Pvt. Ltd. 

Indeutsch Schotten Pvt. Ltd.96.

97.

98.

TataKlockner Industrial Plants Ud., 
Bombay

GEC Power Engineering Services 
of India 

99. Vioryl (India) Pvt. Ltd.

100. Hoganas India Ltd.

101. Radiation Technoligies (I) Pvt. Ltd.

102. Paradeep Phosphates Ltd.

103. Cargill Seds India PvL Ud.

Recruitment of State In Branches of 
Nationallsad Banks In Kashmir Valley

2603. SHRI RAM NAIK: WiHthe Minis
ter of FINANCE be pleased to refer to the 
reply given to Unstanvd Questton No. 1367 
onAugust2,1991 and state the numtwr and 
designatton d  the posts in public sector 
banks in the Kashmir valley for which special 
recruitments have been made, «f)polntment 
letter issued and the candidates who have 
actually joined the posts so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): Special recruitment was made for
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State Bank of India and Pui^ab National 
Bankfor appointment to their clerical cadres 
in their branches in Kashmir valley. The

numlMr candidates allottedA>ffered appoint
ment etc. as reported t>y the t>anks, is given 
below:

StateBat*<a PunjabNaOonal 
India Bank

Number of candMates aitotted by the 
Staff SelectkMi Commisston 328 33

Number of candMates offered 
appointment 319 33

Number of candidates joined durties 299 32

Number of candidates refused to join 2 --

Number of candklates granted time for 
joining late. 2 _

Enfbrcemeiit of Price Adjustment 
Formula of RBIInN TC

2604. SHRI M.V.CHANDRASEKHARA 
MUFtTHY: WiH the Minister of TEXTILES be 
pleased to starte:

WaitheMinisterof TEXTILES bepleased 
to refer to the reply given to Unstanvd 
Question No. 641 on July26,1991 and state:

(a) whether the contractor have been 
demanding the revision of contract prices on 
the basis (rf Price Adjustment l=brmulaof the 
resenw Bank of India and noton the basis of 
PWD rates;

(b) whether all the pubUc sector under
takings iangaglngcivil works contractors have 
been foltowing the Price Adjustment For
mula of the Resenra Bank of India; and

(c) if so, the action proposed to taken by 
the Government to resolve the issue?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes. Sir. One of the contrac
tors who was awarded civil works contract in 
Bengal Rne Spg. and Weaving Mills No. 2, 
a unit under NTC (WBAB&O) Ltd. has been 
demanding reviston of contract prices on the 
basis of price Adjustment Formula of the 
Reserve Bank of India.

(b) and (c): In so far as NTC is con
quered, as per the Policy guklllnces issued 
by Bureau of Public Enterprises. PWD for
mula for price escalatton is beingfbltowed for 
engaging civ9 work contracts. Since the 
contractor was not willing to completa the 
work, hiscontract was terminated in the year 
-1989 to resolve the issue.

Welfare of TVoops In Slaehen Sector

2605. SHRI SANAT KUMAR MANDAL: 
WiH the Minister of DEFENCE be pleased to 
state:
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(a) wtwllwr tlw attention of Qovam* 
mant has ba«n drawn to tba nawsitem cap- 
tk>nad*Siachan44aturaisthaprimaenam/' 
appaaring intha Incfian Express datad No* 
vamlMrT. 1991; and.

(b) if so, ttw staps taken or proposad to 
be taiten to loolt after the welfare of the 
troopa deployed at such great heights and 
difficult tract t>y ensuring adequate provi
sions and amenities for them?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes. Sir.

(b) Government is committed to the 
welfare of our troops deploy^ in the Sia- 
Chen sector. Adequate ptoyision of aH the 
required Hems of dothing and equipments to 
meet the extreme cdd weather conditions is 
being fully ensured. Special high catorie diet 
is provided to these troops. Keeping in view 
the possible adverse effects of prolonged 
deptoyment in such a harsh weather condi
tions. personnel are posted for a maximum 
of six months and a ^ u a ie  medical facili
ties are provided to them. Prevision lias also 
been made for air evacuation of casualties, 
if any.

A special allowance known as the Sia- 
chen Allowance, at Rs. 90W- per month for 
the officers and Rs. 600/- per month for 
personnel bekm officer rank, has been 
sanctioned with a/Haet from 1.5..1991.

Raeovary of hieofM-Tax

2606. SHRI SANATKUMARMANOAL 
WMtheMinisteraf FINANCE be pleased to 
state:

lid. companies and others against whom 
income4ax amounting of fto. one ciora suKl 
dbove isoutstanding ason November 1.1 M l ; 
and

(b) the effective steps taken or being 
taken to recover the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) The latest Infbrmatton 
available in the Ministry about the cases ail 
over the country against whom inoome4ax 
demand of Rs. one crore and above is oU- 
standing. is as on 30.6.1991. There were 
667 such cases as on that date. A statement 
of these cases is enck>sed.

(b) Apart from the action permissible 
under the Income-tax law for the recoveiy of 
tax dues, suitable administrative steps are 
continuously taken to recover the tax ar
rears. Legal acttons include levy of penalty 
for non-payment, issue of garnishee orders 
to attach bank accounts, debts etc. drawing 
up of t ^  recovery statement by Tax Reoov- 
eiy Officers enabling them to effect recovery 
by attachment^sale of assets, appointment 
of recover for managing defaulter’s property, 
arrest of defaulters, etc; in appropriate cases. 
Administratively, Actton Plan targets have 
been fixed for reduction of outstanding 
demands and the progress of recovery is 
monitored at various levels. The Assessing 
Officers are also required to send desired 
reports in these cases indicating the prog
ress in the recoveiy Of taxes and these 
reports are reviewed at the level of Commis- 
stoner of lncome4ax and dbove. Since a 
large part of the demand is disputed in ap
peals etc. steps have also been taken W  
expedlttous disposal of appeals.

(a)the namesof firms, mdivkluals, Pubiic STATEMENT
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2607. SHRI SAN AT KUMAR MANOAL: 
Will the Minister of FINANCE b« pleased to 
Stdte:

(a)whetherthe Union Government have 
decided to provide financial assistarice to 
the Government of West Bengal to tide over 
ks financial distress;

(b) If so, the details thereof; and

(c) if not, the time by which decision is 
Htely to be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) to (c). Usual flow 
of funds on account of share in Central 
taxes. Central assistance for State Plan 
schemes (excluding Rs. 135 crores shown 
as special plan loan sut^ect to approval of 
lAnistry of Rnance), small savings'loan, 
plan revenuedefidt grant, Centre’soontribu- 
tion to State Calamity ReKef Fund and Cen
trally sponsored schemes is being made to 
the State. Whenever necessary, some ad
vance releases of State’s entitlements wiU 
also be made to help the State tide over their 
temporary Ways & Means difficulties. No 
other type of assistance is proposed to be 
given to the Stateduring the current financial 
year.

ITnnslatid/H

Alloeatlon of Amount to Rajasthan from 
Central Road Fund

2608. SHRI DAU DAYAL JOSHI: WiU 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the amount alloealed to ItejiuthiBn 
the C e r ^  Road Fund during the last 

three years;

(b) the details of amount sanctioned for 
different projects; and

(c) the target fixed for construction of 
roads in Rajasthan and the details regarding 
the allocation proposed to be made from the 
Central Road Fund during the Eighth Rve 
Year Plan period?

THE MINISTER OF StA TE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGPISHTYTLER):(a) The amounts 
allocated to Rajasthan from Central Road 
Fund during last three years are as under:-

Year Amount allocated 
(Rs. in lakhs)

1988-89 15.00

1989-90 161.00

1990-91 207.00

(b) ( r̂ejects costing Rs. 22.00 crores 
wrere sanctioned during the period compris
ing of 56 road projects of Rs. 2003.00 lakhs 
and 5 bridge projects of Rs.285.00 lakhs 
sut^ect to actual augmentatton of Central 
Road Fund.

(c) The altocatton proposed to be made 
during the 8th Plan period for Rajasthan 
depend upon actual augmentatkm of Cen
tral Road Fund whteh is yet to take place. 
The targets of the State Government for 
construction of these works win also depend 
i^xm the actual alk>catk)ns made from year 
to year.

Setting up of Madhya Pradesh High 
Court Bench at Bhopal

2609. SHRI SUSHIL CHANDRA 
VARMA: Wtt the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state:
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(a) wrtwtherth« Govsmmont of Madhya 
Prad0sh has sant any proposal to th« Union. 
Govamment to setup a tMhch of Madhya 
Pradesh High Court at Bhopai;

(b) If so. the present posidon thereof;
and

(0) the time t>y which this bench is Ikely 
to be set up?

THE MINISTER OF STATE IN THE 
MINISTRYOFPAFILIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) No. Sir. No 
proposal has been sent by the Government 
of Madhya Pradesh in the light of racommen- 
dattons of the Jaswant Singh Commission.

(b) and (c). Do not arise. 

lEngtsm

Conetruetlon of Roada and Bridges in 
Kerala with Aaslstonoe of brtematlonal 

Financial inatitutlona

26ia SHRI T.J. ANJALOSE: WiH the 
NHnister of SURFACE TRAI4SPORT be 
please to state:

(a) whether some internationatfinanciai 
ii.4titutions are providing loan assistance for 
the construction of bridges and roads in 
Kerala;

(b) if so. the names of the roads pro- 
pOMd to be constnjcted and the length 
thereof;

(c) the names of the finandai institu
tions and the amount of assistance being 
provided by them;

(d) the time schedule for the construc

tion woik of these roads and bridges; and

(e) the steps taken by the Government 
to ensure the completion of construction 
work within the scheduled time?

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDiSH TYTLER): (a) to (e). The 
Asian Development Bank has agreed to 
finance four ianning of NH-47 from A lw i^  
bypass to Vytiila (16 Kms) and Arbor to 
Sherthaiai and strengthening of existing two 
lane from Vytilia to Aroor (10 Kms) in Kerala. 
The project is estimated to cost Rs. 56.63 
crores and Asian Devek>pment Bank assis
tance wouM not exceed US $ 22.06 miiinh. 
The work is yet to be sanctioned and is 
expected to be completed in a period of 4 
years after start.

Bank Robberies and Frauds in Nation
alised Banka in Gujarat

2611. SHRI CHANDRESH PATEL: Will 
theMinisterof FINANCE be pleased tostate:

(a) the number of eases of bank robber
ies and frauds took place in Jamnagar and 
Bhavnagar districts of Gujarat from January 
1.1990to0ctober31.1991;

(b) the k)M of life and property in the' 
cases of bank robberies and the manner in 
which compensatnn has been made in each 
cas9s*

(c) whether some employees are in
volved in the fraud cases;

(d) if so. the details thereof; and

(e) the action taken or proposed to be 
taken against them?

THE MfNISTER OF STATE IN THE 
MINISIBY OF FINANCE (SHRI DALBIR 
SINGH): (a)to (e). As per available infomta-
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tion, no inddant o( bank lobtMiy/daooi^ has 
bean raportad in Jamnagar district during 
tha pariod from 1.1.90 to 31.10.91. Hqw- 
avar, during tliis pariod ona incident in State 
Banlc-of SaurasKtr^ Mahuva branch in 
Bhavnagar district, tooit place on the night of 
2/3.6.91 in whichtheChowlddarofthe branch 
was Idiied and an amount of Rs. 5529.62 
was lost. The bank has deddad to give 
amploymant. on compassionate grounds, to 
tha son of tha deceased Chowkidar

. As regards cases of frauds. Reserve 
Bank of India (RBI) has reported that the 
prasentdata maintenances system does not 
yield district-wise/branch-wise information 
about number of frauds and number of offi
cials Involved In such cases. However, total 
number of frauds and iamount Involved 
therein, as reported to RBI by 28 pubHc 
sector banks In India during the period from
1.1.90 to 30.6.91, is given baknv:

No. frauds Amount ktvolvod
(R tiinbkhs)

2350 13028.47

Details about punishment awarded to 
officials during the same period, for their 
involvement in cases of frauds, are given 
betow:-

CaaaaofTax Cvaalon andRaapatrla* . 
tioh of Fonign Exefianga In Bombay

2612  ̂ SHRIJEEVANSHARMA:
SHRI RAJNATH SONKAR 

SHASTRI:

WilltheMinisterof FINANCEbepleased 
to state:

(a) whether the Government are aware 
of the cases of tax evasion and repatriatton 
of foreign exchange in Bomt>ay through the 
erstwhile Bank of Credit and Commerce 
International;

(b) if so, the details thereof; and

(c) the abiton taken or proposed to t>e 
taken by the Government in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAL.BIR 
SINGH): (a) to (c). No direct avMence re
garding tax evaston and repatriation of for- 

.. eign exchange through the Bombay b ra r^  
of BCCI^s presently available. However, RBI 
in terms of powers vested with them under 
Section 30 (IB) of the. Banking Regulation 
Act, 1949have ordered a special audittofind 
out further informatton in regard to the woric- 
ing of the Bombay branch of BCCI.

Rama Transferred from ReatrieledLJet

(i) No. of emptoyees 
convicted —  98

(II) No. of emptoyees given
majorAninor penalties — 1060

2613. DR.C. SILVERA: Will the Minis
ter of COMMERCE be pleased to state:

. (a) whether a large number of hems 
have been transferred from Restricted List 
(Appendix 2*part B) to Lbnited Permissble 
List recently;

(HI) No. of emptoyees out of
(ii) above dismissed/

discharged/ — 430
removed

(b) if M, the names of t h ^  items and 
the reasons therefor, and

(c) tha advantages expected from such 
transfer?
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) to (e). 98 {terns have been 
shifted fiom the Restricted List (Appendix 2 
Part B) to the Limited PermissS>le List 
(Appendix 3) as a result of a review of the 
items indiKfed in the Restricted List, Keep
ing in view the objective of the new Trade 
PoK^ of linking imports with ei^rts. Details 
in the regard are contained in the Ministry of 
Commerce Public Notices No. 196-ITC(PN) 
/90-93, dated 14.8.1991,200-ITC(PN) /90- 
93 dated 30.8.1991 and 240-ITC(PN)/90- 
«3. dated 31.10.1991, copies of which are 
avilabifl in the Parliament Library.

The shift is expected to result in continu
ous pressure on the indigenous producers 
for upgradation of quality of their produce 
and discipline in price.

Alleged Illegal Activities of Foreign 
iShlppIng Companies

2614. D aC . SILVERA: WflltheMinistiBr 
of SURFACE TRANSPORT be ipleased to 
state:

(a) whether the attention of the Govem- 
ment has been drawn to some alleged ir
regular activities of foreign shipping compa
nies;

(b) if so. the details thereof;

(c> whether these activities are affecting 
the functioning of the Indian Shipping Com
panies; and

(d) if so, the action profX)8ed to be taken 
by the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISK TYTLER): (a) Yes, Sir.

(b) The Reserve Bank of India have 
received some complaints against foreign

shipping companies in regard to tenninatkMi 
' of agreements with focal agents, engage
ment of agents at low levels of commlssfon 
and operation of fore^n exchange accounts.

. (c) No report has been received by the 
Government in this regard.

(d) Does not arise.

Drive Against Detacthm Thidw

2615. SHRI ARJUN SINGH YADAV: 
WillttieMlnlsterof SURFACE TRANSPORT 
be pleased to state:

(a) whether the Government have - 
launched a drive against defective trucks 
and also issued directives to Delhi Admini
stration to check their fitness; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). The 
Enforcement Branch of the Transport De
partment. Delhi Administration conducts 
routine checks of an types of vehicles in 
order to enforpe the proviskms of tiw M ( ^  
VehblesAct, 1988. Such checks also cover 
the fitness of commeidal vehkdes. From 1- 
4-1990 tni 31-10-1991, 1244 commercial 
vehicles were prosecuted under the provi
sions of the Motor Vehicles Act, 1988 and 
Central Motor Vehicles Rules, 1989. Be- 
skles,certificates of fitness of4558commer
cial vehicles were also suspended during 
the above period.

[TransfatKOT]

CandMatet KMed bi Punjab during 
Eleetlen

2616. PROF. PREMDHUMAL: WMthe 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:
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(a)tlwnumtwroroontostingeandidalm 
k IM  during th« etocdons which ware post- 
ponad in Punjab;

0>) whathersoma candidaiaa in Punjab 
who had incurrad expenditure on election 
campaignina have demanded compensa
tion from the Government: and

(c) if so. the reaction of theGovemment 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY0FPARLIAMEI4TARY AFFAIRS 
THE MINISTER OF STATE IN THE MINIS
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) 26 contesting 
candidates (3 for Lok Sabha and 23 for 
Vidhan Sabha) have been Idlled between
1.4.91 and 18.9.91.

(b) Yes Sir.

(c)Thecanceilationof General Election 
in Punjab Act, 1991 provides for returning 
every deposit made under section 34 of the 
Representation of People Act, 1951. There 
is no provision in the said Act to provide any 
compensation to candidates.

DECEMBER 6.1991 
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Loam  given by SIDBI

2617. SHRI KASHIRAM RANArWiHthe 
MINISTER OF FIANCE be pleased to state 
the amount of loan given by the Smaillndus- 
tries Development Banic of India (SDBI) 
sinice inception tin date in each State, district- 
wise?

THE MII4ISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH); Financial assistance by the Small 
Industries Development Bankoflndia(SIDBI) 
to small scale units is mostly channelised 
through Refinance and Bills Rediscounting 
Schemes which account for 82% of the total 
assi^ance under aH Schemes during the 18 
monihs period ended September 30,1991. 
St^e-wise and District-wise braai(-up of the 
disbursements under these two schemes 
are given in Statement I and II respectively.

State/District-Wise brealtup is not avaii- 
at>la in respect of the balance assistance of 
18%, which is represented by Rediscounting 
of short-tenn bilis and resources support to 
State Small Industries Development Coipo- 
rations, National Small Industries Corpora
tions and State Financial Corporations by 
way of subscription to their Bonds/New Debt 
Instruments.

STATEMENT-1

SM »-w i9» Assi^ano0lv SIDBI (April. 90-SeplanAer. 91)

S.NO. Stafe April. 90 to September. 91 
Dfabunemmnla

1 2 3

1. Andhra Pradesh 307.7

Z Aninachai Pradesh

3. Assam .6
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S.Na Stat* Apra.90k>S»ffm b»r.91
IXsbunanwnIs

1 2 3

4. Bihar 60.8

5. Goa 28.1

6. Gujarat 290.0

7. Haiyana 785

B. Himachal Pradash 37.1

9. Jammu & Kashmir 39.0

10. Kamataica 233.2

11. Kerala 134.5

12. Madhya Pradash 128.3

13. Maharashtra 314.2

14. Manipur 3.8

15. Meghalaya 3.8

16. Mizoram 4.8

17. Nagaland 3.2

18. Orissa 65.1

19- Punjab 132.2

20. Rijaslhan 115.9

21. SMdm 2-6

22. TamiNadu 318.2

23. Tripura 3.6

24. Uttar Pradesh - 232.9
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S.NO. April 90 to Sepfomb&r, 91 
Disbursements,

1 2 3

25. West Bengal 128.3

26. Union Territories 84.9

Total 2669.1

STATIEMENT-■n

District wisa isbursemmts from 1.4.1990 to30..9.1991

S.N& District
Desaption

Am t in Fis. Ltkhs 
Disbuisenients 

Amt.

1 2 3

1. Aurangabad 167.96

2. Begusarai 123.53

. 3. Bhagalpur 137.80

4. Bhojpur 228.82

S. Champaran East 107.61

6. Champaran West 13.38

7. Daibhanga . 56.19

« . Deoghar 83.56

9. Dlianbad 848.19

10. Gaya 354.24

11. GIridin. 86.37

12. Gopalgang 23.43

13. Godda 5.75
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S.NO. Disttia
Oescn̂ M&m

A m tb iR s U M is  
. [^buraenwnts 

Amt.

1 2 3

14. Gumla 18.15

15. HazarftMgh 210.56

16. Jahanbad 5 3 .^

17. KaUhar 29.56

18. Khagaiia 3.20

19. Lohardaga 3.17

20. Madhubani 11.97

21. M^hapura 2.50

22. ■ Munger 47.03

23. MuzaKarpur 193.11

24. Naianda 108.88

25. Nawadah 30.62

26. Palamu 195.10

27. Patna 805.46

28. Pumea 93.70

29. Ranchi 448.11

30. Rohtas 249.88

31. Sahetsa 18.02

32. Sahshganj 14,74

33. Samstipur 58.56

.34. Santhal Purgnas 68.20
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&No. DbMct
DtBoipdon

AmL ki Rs. Lakhs 
Disbursomonts 

Amt.

1 2 ■ 3

35. Saran 66.76

36. Singhbhum 663.57

37. Sitamarhi 6.31

38. Siwan 95.84

39. VaishaM 329.84

ORISSA

1. Balasora 654.98

2. Bolangir 367.78

3. Cuttak 1151.33

4. Dhenkanal 292.98

5. Ganjam 557.08

6. Kalahandi 192.53

7. KMtijhar 346.13

8. Koraput 2^7.15

9. Mayurbhanj 175.23

10. Puri 958.91

11. PhulMmi 137S3

12. Sambiripur 595.20

13. Sundargarh 504.78

S T A T E : SIKKIM

1. East District 113.12
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SM a Oatrict
DaacriaOon

AnAlnRa.LaM m
aabm0mu>ts

A/nL

1 2 3

2. WMtOisttict 15.12

3. North District 36.54

4. Soutli District 82.29

W EST BENGAL

1. Sanl(ura 244.62

2. ^ u m 96,97

3. Burdwan 718.44

4. Calcutta 2076.64

5. Coochtwhar 64.02

6. DaiiMling 303.43

7. 580.23

8. ■ 1-------------LnowiBfi 511.64

9. Jalpaiguri 216.38

^0- 18035

11. Midnapur 460.22

12. Mui^idabad 150.91

11 Nadia 222.45

14. Puiulia 129.66

15. Twanty Four Paiganas (NORTH) 997.27

16. North Dinajpur 93.82

17. Twanty Four Paiganas (South) 284.04
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S.NO. District
Dascrfptbn

Afflt <n/?s. Lakhs 
Di^mrsements 

Am t

1 2 ■ ■ ■ 3

A & N  ISLANDS

1. Andaman 14.16

2. Chandel 0.60

1. Cachar 159.88

2. Darrang 42.04

3. •Dbrugarh 170.19

4. Goalpara 2957

5. Kamrup 468.39

6. Lakhimpur 41.76

7. Kaibi Anglong 20.60

8. North Cachar Hills 9.85

9: Nohgong 128.83

10. Sbsagar 69.94

11. Karimganj 46.81

12. Sonitpur 65.23

13. Dhubri 19.09

14. Kbkra^iar 65.78

IS. Barpsta 53.62

16. Nabari 90.94

17. Jorhat 96.84

18. dolaghat 37.09
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S.NO. District
Descriptkm

AmtinRs.Lakhs  
■ tMHtrsBimnts 

Ant.

1 2 3

MANIPUR

1. bnphal 333.25

2. Bishenpur 13.20

3. Thoubal 26.29

4. Ukhrul 0.55

5. $enapati 5.19

6. Churachandpur 7.30

7. Tamenglong 0.37

8. Chandel 0.60

(9) MEGHALAYA

1. EastKhasiHHIs 205.73

2. East Garo Hills 31.76

3. Jalntia 44.51

4. West Garo HiUs 80.03

5. West Khasi Hills 1254

NAGALAND

1. Kbhima - 227.98

2. Mokokchung 58.34

3. Mon 4.20

4. Phek 2.87

S. Thuensang 5.30
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SLAfcx OaMet
Daacriotkm

AmL in Rt. Ukha 
CHsbui8»m»nts 

AML

1 2 3

6, Wokha 7.77

7. ZonhMkolo 15.45

(10) TRIPURA

1. NorthTripun 26.83

2. Sourth Tripura 43.01

3. WMt Tripura 293.43

(11) ARUNACHALPRAOESH

1. Lohit 3.69

2. WMtSiang 20.37

3. LowarSubansiri 13.66

4. TRAP 15.38

5. W M i MUiMiig 17.64

6. EastSiang 7.48

(11) DBANGVALLT 10.30

(12) STATE: MTORAM

1. Chhim tu^ 2.08

2. Aizawal 426.37

3. Uinglaz 38.05

(13) HARYAMA

1. Ambaia 1065.43

2. Bhiwani 305.64
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S.Na O&t/fcf
Description

^  in Rs. Lakhs 
Disl)ursements 

Amt.

1 2 3

3. Faridabad 893.29

4. Gurgaon 790.26

5. Hissar 825.43

6. Jind 262.28

7. Kamal 1428.35

8. Kurukshetra 189.52

9. Mahendragarh 164.12

10. Rohtak 967.88

11. Sirsa 260.08

12. Sonepat 395.55

(14) HIMACHAL PRADESH

1. Bilaspur 237.21

2. Chatnba 91.81

3. Hamirpur 181.54

4. Kangra 581.21

5. Kinnaur 2.32

6. Kulu 208.87

7. Lahul&Spiti , 7.28

8. Mandi 308.75

9. Simla 439.89

10. Sirmur 503.05
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SMo. OttriBt
DMcripOoa

A m L ln R » .ljU »
Dttbunammh*

Amt

1 2 3

11. Solan 693.16

12. Una 333.86

(15) JAMMU & KASHMIR

1. Anantnag 100.52

2. Banmulla 83.24

3. Doda 16.42

4. Kaigll 1.79

5. Kupwara 2.33

6. Jammu 2527.25

7. Kathiia ■38.69

8. U h 23.80

9. PulitfainA 18.07

to. Budgam 106.38

11. Poonch 2.20

12. Rajouri 30.99

13. Srinaigar 717.67

14. Udhampur 126.21

(16) PUNJAB

1. Amritsar 1427.56

2. Bhatlnda 503.10

3. Faridcot(Moga) 646.78
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SMo. tXaUiet
D0sapUon Disbuismnmns

AmL

1 2 3

4. Faiozspur 335.69

5. Gurdaspur 45t.78

.6. Hoshiaipur 565.33

7. Julundur 1313.58

8. Kapurthala 247.48

9. Ludhiana 3860.27

10. Patiala 2153.21

11. Ropar 6 K 2 6

i a Sangpur 865.34

(17) RAJASTHAN

1. Ajmar 960.04

2. Alww . 108ai4

3. ' Sanswara 206.13

4. Barmar 224.86

5. Bharalpur 242.18

6. BhHwara 793.23

7. BluuMr 352.04

8. Bundi 222.85

9. Chittorgarh 313.40

10. Churu 250.52

11- Dungarpur 108.47
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SMo. Dkirict
Description

Amt b> Rs. Lakhs 
Disbursements 

Amt

1 2 3

12. Gnaga Nagar 295.40

13. Jaipur 983.13

14. Jabra 126.41

15. Jaisalmar 78.31

16. Jhalawar 100.99

17. Jodhpur 728.51

18. JhunJhunu 96.90

19. Kotah 392.18

20. Nagaur 594.36

21. Pali 138.03

22. Sawalmadhopur 48.68

23. Sikar 171.74

24. SIrohi 243.19

25. Tonk 217.33

26. Udaipur 1772.47

27. Dholapur 19.39

(18) UTTAR PRADESH

1. Agra 869.22

2. Aligarh 32754

3. Allahabad 471.77

4. Abnora 162.39
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S.No, District
Description

Amt in Rs. Lakhs 
Disbursements 

Amt

1 2 3

5. Azamgarh 67.14

6. Badaun 109.33

7. Baharain 126.59

8. Ballia 72.55

9. Banda 14.51

10. Barabanki 177.32

11. Bareilly 445.05

12. Basti 155.13

13. BIjnor 288.26

14. Bulanandshahr (Sikandrabad) 1715.82

15. Chamoli 68.03

16. Dehradun 938.14

17. Deoria 79.56

18. Etah 180.94

19. Etawah 54.45

20. Faizabad 162.76

21. Farrukhabad 324.30

22. Fatehpur 287^1

23. Pauri Garhwal 227.01

24. Ghazlpur 67.30

25. Ghaziabad (Nokia) 3898.70
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SM a tXabkt ■ 
UBscnpmn

AiitLinRs.Ltkhs
Dhbufsofnwits

A n t

1 2 3

26. Gonda 54.54

27. Gorakhpur 291.96

28. Hardoi 129.10

29. Hamirpur 34.67

30. Jalana 129.79

31. Jaunpur 195.52 '

32. onansi 258.99

33. Kanpur(C»y) 1188.32

34. Kheri (Lakhimpur Kheri) 86.72

35. Lfflitpur 20.71

36. Lucknow 777.48

37. Mm tu I 924.25

38. Mizapur 124.01

39. M c^abad (Burhanpur) 454.42

40. Muzaffar.Nagar 800.70

41. Manpuri 204.72

42. Mathura 702.36

43. Nainkal 676.11

44. P r  twf r» «*>«■■ r>«4->r'raiapgam 72.52

45. Pithorgarh 153.41

46. PBfeMI 46.71
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SMo. Dfstrict
lhacripibn

A m LkiR 8.U M $
DiatHiranmUa

Am i

1 2 3

47. Rampur 146.92

48. RaabareU 139.59

49. Saharanpur 662.83

50. Shahjhanpur 59.28

51. Sitapur 211.84

52. Sultanpur 223.20

53. Tahrugarhwal 76.72

54. Unnao 222.86

55. Uttarkashi 34.68

56. Varanasi 547.79

57. Kanpurdahat 932.15

58. Dummy 6.72

(19) CHANDIGARH

1. Chandigarh 534.53

(21) D EM I

1. Ddhi 6851.00

(21) G U J ^ T

1. 4114.41

2. Amral 106.49

3. Baroda 246&47

4. Bamttkanlha 148.69
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S.No. District
Description

Amt. in Rs. Lakhs 
Disbursements 

Ami

1 2 3

5. Bhav Nagar 959.87

6. Broach 2475.46

7. Bulsar 2700.09

8. Dangs 3.13

9. Gandhi Nagar 164.83

10. Jam Nagar 387.50

11. Junagarh 918.67

12. Kheda 1121.31

13. Kutch 969.06

14. Mehsana 3549.52

15. Panchmahals 874.94

16. Rajkot 1585.56

17. Sabarkantha 597.10

18. Surendra Nagar 573.88

19. Surat 5190.82

(22) MADHYA PRADESH

1. Baighat 71.34

2. Bastar 128.07

3. Betul 114.49

4. Bhopal 632.88

5. Bilaspur 238.44
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S.A/0. District
Desorption

Amt. in Rs. Lakhs 
Disbursements 

Amt

1 2 3

6. Shind 344.29

7. Chhatarpur 127.67

8. Damoh 41.01

9. Chhindwara 154.45

10. Datia 43.32

11. Dewas 204.77

12. Dhar 1120.45

13. Durg 207.33

14. East Nimar 127.71

15. Guna 124.14

16. Gwalior 458.43

17. Hosangabad 118.05

18. Indore 1302.46

19. Jabalpur 739.47

20. Jhabua 63.95

21. Mandia 24.92

22. Mandsaur 133.35

23. Morena 172.04

24. Narsinghpur 18.05

25. Panna 12.36

26. Raigarh 114.24
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S.NO. ixstikt Amt in Rs. LaMts 
Diabim0m9nl8

Amt

1 2 3

27. Raijpur 800.20

2B. Rajandgaon 143.13

29. Rajgart* 123.16

30. RaiMn 468.75

31. Ratlam 254.05

32. Rawa 70.75

33. Sagar 156.93

34. Satna 143.57

35. Sahora 111.93

36. Shajapur 64.04

37. Shahdol 267.18

38. Sidhi 68.01

39. Saoni 29.79

40. Surguja 200.42

41. Shivpuri 22.92

42. TUcaingarh 94.57

43. Ujjaln 265.53

44. Vidisha 24.38

45. WastNimar 241.79

(23) MAHARASHTRA

1. Ahmad Nagar 656.06
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SM a Distriet
D^cripOon

A n t btRs. Lakhs 
Dbburamenta 

Amt.

1 2 3

2. Akdia 272.68

3. Amravatl 310.47

4, Aurangabad 1041.87

5. Bhandara(Chinchwad) 113.97

6. Bhir 150.26

7. BukJhana 142.08

8. Chanda (Chandrapur) 122.29

«• Dhulia 37953

10. Graatar BoffltMy 6329.36

11. Jaigaon 636.23

12. Jalna 102.91

13. Raigad 946.83

14. Kolhapur 1232.60

15. Nagpur 1575.63

16. Nandad 397.76

17. Nasik 1623.30

16. Osmanasad 150.30

19. Parbhani 107.71

20. Poona 4167.59

21. Ratnagiri 526.31

22. Sangfi 547.78
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S.No. District
Description

Amt, in Rs, Lakhs 
Disbursements 

Amt

1 2 3

23. Satara 802.66

24. Sindhudurga 106.58

25. Sholapur 407.96

26. Thana 5367.70.

27. Wardha 113.41

28. Yeotmal 85.12

29. Gadchiroli 17.35

30. Latur 147.93

(24) DADRA & NAGAR HAVELI

1. Dadra 107.65

(25) GOA

1. Goa 2285.77

2. Daman 533.17

3. Diu 10.65

(26) ANDHRA PRADESH

1. Adiiabad 276.61

2. Anantapur 1132.61

3. Chittoor 1.151.26

4. Cuddapah 359.33

5. East Gcxiavari 758.55

6. Guntur 1042.10
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S.A/0. District
Descrptbn

Amt in R$. Lakhs 
Disbursements 

Amt

1 2 3

7. Hyderabad 2082.33

8. Karim Nagar 698.62

9. Khammam 441.07

10. Krishna 1923.42

11. Kumool 801.99

12. Medak 2459.66

13. Mehbub Nagar 519.32

14. Nalgonda 1398.15

15. Nellore 509.94

16. Nizambad 231.01

17. Prakasam 281.42

18. Rangareddy 1940.64

19. Srikakulam 264.90

20. Visakhapatnam 782.47

21. Vizianagaram 242.26

22. Warangal 620.04

23. West Godavari 637.44

(27) KARNATAKA

1. Bangbre 7470.33

2. Belgaum 1396.69

3. Beliary 663.96
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S.Na District
Description

AmL tn Rs. Lakhs 
Disbursements

AmL

1 2 3

4. Bidar 581.48

5. Biiaour 69^36

6. Chiunanatur 341.28

7. Chitraduiga 759.62

8. Coorg 164.53

9. Dharwar 1206.58

10. Gubarga 350.19

11. Hasan 471.65

12. Kolar 503.73

13. Mandya 452.75

14. Mysors 1104.60

15. North Kanaia 341.02

16. Raichur 368.83

17. Shimoga 698.76

18. South Kanara 2704.14

19. Tumkur ^ . 7 1

(28) KERALA

1. ABapp^f 846.88

2. Cannanora 748.35

3. Emakulam 221^52

4. Uukki 345.12
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S.NO. DiStric*
Deaaiption

AmL in Ra. Lakha 
tXsbursementa 

Ana.

1 2 3

5. Kottayam 1105.90

6. Kozhikods (CaHct) 1474.62

7. MaRapuram 576.74

8. Palghat 640.35

9. Pathanamthitta 594.25

10. Quilon 834.17

11. Trichur 1678.97

12. Trivandrum 984.78

13. Wynad 159.90

14. Kasargoda (Qasaragod) 216.15

(29) TAMIL NADU ' ' '

1. Chinglaput 2158.43

2. Coimbatora 514Z04

3. Dharumpuri 1230.44

4. Kanyakumari 452.70

5. Madras 5761.68

6. Madurai 1519.10

7. NUgiris 183.00

8. aortharpot 1025.^

9. Padutottai 462.38

10. Parijar 1505.71
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S.No. District
Description

. Ami in Rs. Lakhs 
Disbursements 

Amt.

1 2 3

11. Ramnathpuram 467.14

12. Salem 3858.79

13. South Arcxjt 744.17

14. Thanjavur 745.88

15. Tirunelveii 640.73

16. Tiruchirapalli 2112.29

17. Pasunpon 283.22

18. Kamraj 1053.47

19. Anna 590.70

20. V.D.Chidambaranar 404.14

(30)
t

LAKSHADWEEP

1. Lakshadweep 0.75

2. Minicoy 0.42

(31) PONDICHERRY

1. Karaikal 50.21

2. Mahe 2.15

3. Pondicherry 910.58

4. Yanam 46.44

Production of Suparsonic Transport 
Aircraft by Hal

WiUthe kXinistarof DEFENCE be pleased to 
state:

2618. SHRISHRAVAN KUH«ARPATEL: (a) whether the Hindustan Aeronautics
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Limited has been negotiating with the Boe
ing group for the manufacture of supersonic 
transport aircraft;

(b) if so, the outcome thereof; and

(c) the salient features of the proposed 
aircraft?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No. Sir.

(b) and (c). Do not arise.

[Translation]

Amount Released Under Ardrs, 1990

2619. SHRI ARJUN SINGH YADAV: 
SHRI SRIKANTAJENA:
SHRI KASHIRAM RANA: 
SHRI RAM TAHAL CH- 

OUDHARY:

Will the Minister of FINANCE be pleased 
to state:

(a) the allocation made by the Union 
Government underthe Agricultural and Rural 
Debt Relief Scheme. 1990 and the funds 
released so far. State-wise; and

(b) the reasons for not releasing the full 
allocated amount to the various states, so 
far?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Government of 
India made budgetary allocations of Rs. 1500 
crores in 1990-91 and another Rs. 1500 
crores in 1991-92 for the Agricultural and

Rural Debt Relief (ARDR) Scheme. 1990. 
Out of the above allocations. Rs.2500 crores 
have been released to the Reserve Bank of 
India (RBI), for reimbursements to be made 
to the Public Sector Banks. Cooperative 
Banks and Regional Rural Banks. Underthe 
Scheme the debt relief provided by the public 
sector banks and Regional Rural Bank will 
be reimbursed by the Government of India 
and out of the debt relief provided by the 
Cooperative Banks. 50% is borne by the 
Government of India by way of grant and the 
other 50% is to be borne by the State Coop
erative Banks (SCBs) and State Land Devel
opment Banks (SLDBs). However, to meet 
their share. RBI through the National Banks 
for Agriculture and Rural Development 
(NABARD) extends'loans to the SCBs and 
SLDBs. The SCBs and the SLDBs have 
been released by the NABARD an amount of 
Rs. 1266 crores by way of grants and Rs. 1289 
crores as loan extended by RBI. The Re
gional Rural Banks and the Public Sector 
Banks have been released a sum of Rs.400 
crores and Rs. 755 crores respectively as on 
11.11.1991. The State-wise position in re
spect of releases made to cooperative banks 
is given in the attached statement. The debt 
relief provided under the Scheme as on
11.11.1991 by the above credit institutions is 
as under:

(Rs. in crores)

Public Sector Banks 2754

Regional Rural Banks 804

Cooperative Banks 4154

K is expected that the remaining amounts 
of compensation will be provided in the cur
rent and next financial year.

STATEMENT

(Rs. in crores)

StateAJnbn Territories Grants Loans

Andhra Pradesh 111.15 111.15
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StateAJnion Territories Grants Loans

Arunachal Pradesh 0.50 0.50

Assam 7.20 7.20

Bihar 137.37 137.37

Goa 0.50 0.50

Gujarat 107.741 107.41

Haryana 54.52 54.52

Himachal Pradesh 7.04 7.04

Jammu & Kashmir 10.20 10.20

Karnataka 46.33 46.33

Kerala 28.33 28.33

Madhya Pradesh 94.18 94.18

Maharashtra 174.44 174.44

Manipur 0.66 0.65

Meghalaya 0.09 0.09

Mizoram — —

Nagaland 0.33 0.33

Orissa 60.16 57.35

Punjab 53.00 53.00

Rajasthan 79.00 79.00

Sikkim — —

Tamil Nadu 95.65 122.65

Tripura 0.49 0.49
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StateAJnion Territories Grants Loans

Uttar Pradesh 161.18 161.18

West Bengal 33.00 33.00

Chandigarh 0.08 —

Dadra & Nagar Haveli — —

Daman & Diu — —

Delhi 0.10 —

Lakshdweep — — ■

Pondicherry 1.07 —

Andaman & Nicobar Islands 0.05 —

1266.03 1288.91

Funds for Roads Sector

2620. SHRIMATIVASUNDHRA RAJE: 
Will the Minister of SURFACE TRANS
PORT be pleased to state:

(a) whethertheGovernment have made 
any estimate of the funds required for road 
sector to meet the projected traffic in the 
Eighth Plan period;

(b) if so, the approximate requirement of 
resources needed for the road sector during 
the above period; and

(c) how the Government propose to 
meet the requirement of funds?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) to (c). Yes. 
Sir. It has been assessed that the minimum 
requirement for devetopment of National 
Highways during VIII Plan will be Rs.7730.00

crores. The requirement of funds for Na
tional Highways will be met out of albcations 
made in the VIII Plan which is now under 
finalisation.

Export of old Defence Equipment

2621. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of DEFENCE be 
pleased to state:

(a) whether the Government have 
constituted a high powered committee to 
negotiate the export of old defence equip
ment;

(b) whether the projected figures for the 
export of such defence equipment during 
export of such defence equipment during the 
current year has been worked out; and

(c) if so. the details thereof?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). The Govern
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ment have consitituted a full time Special 
Surplus StotBS Disposal Comminee 
(SSSDC)foraperiod of one year with effect 
from 24tt) July, 1991, for arranging the dis
posal of surplus and ob^piete stores of a 
security nature held by the Ordnance De
pots of the Army. The SSSDC is not respon
sible fornegotiating the export of old defence 
equipment However, during the course of 
Its woik, the Commttee will ascertain whether 
any of the Hems/stores refened to it for 
disposal have an export potential and report 
such stores to the Pro|c^ and Equipment 
Corporation of India (PEC) a Public Sector 
Undertaking of the Ministry of Commerce, 
which has been designated by the Deptt. of 
Defence Production and Supplies as the 
nodal agency for export of Defence stores. 
The P.E.C. will explore the possUUties of 
export and take an such action as is neces
sary in regard thereto. The clearance of the 
Export Piomotton Cell of the Ministry of 
Defence will be obtained, wherever neces
sary.

2. The SSSDC is In the process of 
Mentifyingthe Hems having an export poten
tial. So far, the Committee has reported 
59,480MetrfcToQnes of Army surplus stores 
to M/ls PEC for export. As the quantum of 
actual exports wiH depend on the success 
achieved by M ^ PEC. it is not possble to 
bidfcate the figures of such exports for the 
current year.

3. The projectedflguresforthe export of 
oM equipment heU by the Air Force and the 
Navy have not been woilwd out. As regards 
the export of fresh items produced tiy the 
defence praductton unto underthe aegis of 
the DeptL of Defence Production and Sup- 
ples1hetaigetfor1991-92lBRs.104crotes.

Functioning PubSc Sector Banin

(a) whethercustomers of pubik: sector 
banks have switched over to foreign banks 
operating in India during the last one yean

(b) if so, the details theisof and the 
reseons therefor, and

(c) the steps taken or proposed to be 
taken by the Government to revamp the 
effteienc^and promptness in the pubiicsector 
banks?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) ReserveBankof Imfia (RBI) has 
reported that It has not come across any 
perceptMe shifting of accounts from public 
sector banks to foreign banks.

(b) Doos not arise.

(c) The perfonnanoe of the public sector 
banks is monitored by Govemment and 
Reserve Bank of India on continuing basis. 
The banks have taken several measures to 
increase their effkdency by strengthening 
their structure, intemai systems of supervi- 
ston and control and improving theirtrainlng 
programmes. Action Plans have also been 
drawn up by banks to improve their opera- 
ttonal effkdency andto strengthen their prof
itability. As regards servk»s to the custom
ers, the banks have taken various measures 
including time norms for rendering common 
services, speedier dearanoe and coUectton 
of cheques through compulerisalkm of clear
ing houses and increased use of courier 
sen/tees, extending to indivMuals the facility 
of invnedialB credit of outstation cheques 
upto Rs. 2,500/-, setting up of machinery for 
prompt redressai of customer complaints, 
ate.

[TransM ui 

Filling up of SC/ST Quota In Banks

2622. SHRI RAJENDRA KUMAR 
SHARMA:«Mtlw MMrterof FMANCEbe

2623. SHRI KRISHAN D U TT  
SULTANPURI:WBthe MhHsterof FINANCE 
be pleased to sitrte:
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(a) stepstakenbytheGovemmenttofill 
up the backlog of the prescribed SCs/STs 
quota in various categories in the national
ised banks during the last six months, bank- 
wise; and

(b) the number of lower and higher 
cadre posts whk:h are yet to be filled up, 
bank-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Clearanceof thebackbngof the 
vacancies reserved for the SC/ST in the 20 
natbnalised banks is an on going exercise 
and is taken care of abngwith the normal re
cruitment/promotion process by adding the 
backlog vacancies to the current reserva
tions. No specific instruction to this effect 
have been issued by the Govemment during 
the last six months. However, the existing 
instructbns issued to the banks are as fol- 
bws;-

(i) The banks have been advised to 
place the indents on BSRBs/ 
empbyment exchanges in the 
proforma designed to take care 
of the backbg in SC and ST 
resenrations in additbn to the 
cunrent reservatbns.

their chances to compete in the 
qualifying examinatbns.

(Hi) The SC/ST candidates are ad
judged on relaxed standards both 
in the written test and the inter
view.

(iv) The standards of educational 
qualifbatbns for direct recruit
ment to the clerbal cadres have 
been relaxed in the case of SCs 
and STs.

(v) The banks are to take the back
log into consideratbn in addition 
to the cuH'ent reservatbns while 
computing the resented vacan
cies in any year subject to the 
overall limit of 50% reservatbns.

(vi) The reservatbn polby is to be 
reviewed by the respective 
boards of the banks to ensure its 
proper implementatbn.

(vii) The implementatbn of the reser
vatbn polbies in the banks is to 
be examined by the Liaison Offi
cer in the Ministry in a phased 
manner.

(ii) To conduct pre-recruitment and (b) Available informatbn of bacbg of
pre-promotion training pro- vacancies as received from the 20 natbnal-
grammesfortheSCsandSTsso ise banks as on 31.1Z90 is metier attached
as to enable them to imp>rove Statement.

STATEMENT

Bank-wise position of tiacklog in 20 nationalised t)anks as on 31,12.1990 in officers, 
clerical and sub-staff cadres

(Data Provisional)

SLNo. Name of tlie Bank Officiers

SC

Clerks

S T SC ST SC ST

1. Central Bank of India 8 11 46 35 57 54
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(Data Prmi^ona!)

SLNo, Name of the Bank Offhiers Clerks Suty-Staff

SC S T SC S T SC S T

2. Bank of India 6 6 30 36 43 94

3. Punjab National Bank 4 4 41 23 22 21

4. Bank of Baroda 58 62 31 19 4 23

5. UCO Bank 13 7 37 51 22 46

6. Canara Bank 11 6 46 26 88 18

7. United Bank of India 15 6 55 28 15 21

8. Dena Bank 11 9 2 2 — 3

9. Syndicate Bank — 2 13 11 11 12

10. Union Bank of India 6 4 24 25 8 15

11. Allahabad Bank 8 7 34 24 8 9

*12. Indian Bank 2 1 — — 1 5

13. Bank of Maharashtra 6 3 5 17 2 27

14. Indian Overseas Bank 2 1 4 2 14 12

15. Punjab & Sind Bank 1 — 14 13 12 15

16. Oriental Bank of Commerce — — 1 3 —

17. Corporatk>n Bank 5 3 21 8 2 2

18. Vijaya Bank 2 — 9 12 4 3

19. New Bank of India 2 — 5 2 5 2

20. Andhra Bank 4 — 7 4 3 4

Total: 164 132 425 341 321 387
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Vacant Posts of Scheduled Castes/ 
Scheduled Tribes In Courts

2624. SHRI KRISHAN DUTT SUL- 
TANPURhWillthe Ministerof LAW.JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state:

(a) the number of reserved posts for 
Scheduled Castes and Scheduled Tribes 
lying vacant in the Supreme Court and vari
ous High Courts;

(b) the number of posts filled up during 
the last three months; and

(c) the steps being taken to fill up the 
remaining posts?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
COMPANY AFFAIRS THE MINISTER OF 
STATE IN THE MINISTRY OF LAW JUS
TICE AND COMPANY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (c). Appointment of Judges of the Su
preme Court and the High Courts are made 
in terms of relevant provisions of the Consti
tution of India which do not provide for reser
vation for any caste or class of persons. As 
such the questions of vacancy against or 
filling up of reserved posts do not arise.

[English]

Closure of Poweriooms

ties of cotton have increased during the post 
few months;

(b) if so. whether a large number of 
poweriooms are facing closure due to this 
unprecedented rise in cotton prices;

(c) the reaction of the Government in 
this regard; and

(d) the steps proposed to be taken by 
the Government to save the poweriooms 
from closure?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir.

(b) There are reports of reduction in the 
scale of activities of power looms in certain 
pockets of powerloom concentration due to 
increase in the prices of yarn.

(c) and (d). Government has taken a 
number of corrective measures including 
suspending export of cotton yarn and by 
pursuading the spinning mills in the coop
erative, private and State sectors to supply 
yarn to handloom and powerloom weavers 
at pre-budget prices. Government is follow
ing a cautious policy on the export of cotton 
during 1991-92 cotton season so that ade
quate raw material is available to the hand
loom and powerloom weavers are reason
able prices.

Fire In Sena Bhawan

2625. SHRI M.V. CHAN
DRASEKHARA MUR- 
THY:

SHRI V. SREENIVASA 
PRASAD:

WilltheMinisterofTEXTILESbepleased 
to state:

2626. PROF. RAM KAPSE:Will the 
Minister of DEFENCE be pleased to refer to 
the reply given to Unstarred Question No.670 
on July 26,1991 and state:

(a) whetherthe Court of Inquiry set up to 
investigate the causes of fire in Sena Bha
wan has since submitted its report;

(a) whetherthe prices of different varie- (b) if so, the findings of the inquiry;
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(c) the extent of damage caused due to 
fire; and

(d) the measures taken to prevent such 
fires in future?

Andhra Pradesh during each of the last three 
years, district-wise;

(b) whether there Is any proposal to 
extend this facility to more applicants during 
1992-93; and

-THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir.

(b) Fire may have been caused by an 
electrical short circuit or a cigarette butt. 
Possibility of sabotage is ruled out.

(c) The total damage has been esti
mated as Rs. 4 lakhs.

(d) Following measures have been 
recommended:

(i) Provisioning of ‘Wet-Riser with 
Sump* and fire detection & alarm 
system;

(ii) Thorough review of electrical 
wiring system and replacement 
of aluminium wiring by copper 
wiring in critical areas;

(iii) provision on exclusive space for 
storage of combustible material; 
and

(iv) Establishing adequate and 
modern facility for burning of 
waste-paper.

Loans to youth under SEEUY Scheme 
In Andhra Pradesh

2627. SHRI M.V.V.S. MURTHI:Will the 
Minister of FINANCE be pleased to state:

(a) the amount of loans given by the 
public sector banks to unemployed youth 
and persons living below the poverty line 
under the self employment schemes in

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The Scheme of Self-Employ- 
ment to Educated Unemployed Youth 
(SEEUY) and Integrated Rural Development 
Programme (IRDP) are the major pro
grammes under which the commercial banks 
provide loans to unemployed youth and 
persons living below poverty line to take up 
viable self-employment ventures. The 
amount of loans sanctioned by the banks 
under SEEUY in the State of Andhra Pradesh 
during the years 1988-89.1989-90 and 1990- 
91 are given in the statement attached. For 
IRDP, the similar district-wise figures are not 
available. However, the amount of loans 
provided under IRDP during the last three 
years in the State of Andhra Pradesh is as 
under:

(Rs, in lakhs)

Year Loan disbursed

1988-89 10035

1989-90 9173

1990-91 10528

(b) and (c). The targets for Andhra 
Pradesh during 1991-92 are to cover 9500 
beneficiaries under SEEUY Scheme and 
165680 families under IKDP Scheme. The 
State-wise targets for 1992-93 for the two 
Schemes, have not been finalised.
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STATEMENT

S.No. Name of the Districts Amount sanctioned by baniis 
(Rs. in lakhs)

1988-89 1989-90 1990-91

(1) (2) (3) (4) (S)

1. SriV jikuiam 78.54 47.93 45.08

2. Vijayanagaram 156.27 60.60 65.27

3. Visakhapatnam 200.58 94.26 100.86

4. East Godavari 185.75 97.50 100.64

5. West Godavari 175.52 99.80 97.08

6. Krishna 149.29 77.39 85.31

7. Guntur 147.32 72.07 96.70

8. Ongoie 176.15 88.60 108.64

9. Nellore 237.45 108.90 107.60

10. Chittoor 157.90 75.95 77.55

11. Cuddapah 133.17 67.98 84.28

12. Anantapur 123.58 61.30 54.23

13. Kurnooi 132.97 77.48 90.80

14. Mahboobnagar 97.43 54.87 73.48

15. Nalgonda 164.56 58.74 124.10

16. Khammam 119.24 62.83 85.08

17. Waranaal 208.37 87.70 92.35

18. Karimnagar 192.52 118.76 94.67

19. Aditabad 69.26 48.44 35.67

20. Nizamabad 101.95 74.36 85.81
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S.No. Name of the Districts

1988-89

Amount sanctioned by banl(s 
(Rs. in lakhs)

1989-90 1990-91

(1) (2) (3) W (5)

21. i\/ladak 129.64 66.01 74.40

22. Rangareddy 131.26 78.00 95.85

Total 3278.72 1679.47 1875.45

Source: Office of the DC (SSI), Ministry of Industry 

Loans to Small Farmers

2628. SHRI M.V,V.S. MURTHY: Will 
the Minister of FINANCE be pleased to 
state:

(a) the amount of loans given by the 
public sector banks to small farmers and for 
setting up agro-based industries, separately 
during each of the last three years, State- 
wise and district-wise;

(b) whether there is any proposal to 
extend this facility to more beneficiaries during 
1992-93;

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The Reserve Bank of India 
(RBI) has reported to total amount of loans 
by way of direct finance to agriculture (ex
cluding allied activities) disbursed by all 
scheduled commercial banks to small and 
marginal farmers, as follows:-

fffs. in crores)

June, 1987 1466

June, 1988 1585

June, 1989 1716

(latest available)

The district-wise data of disbursement 
of loans form small farmers etc. are not 
complied by RBI. However, the State-wise 
data on disbursement of direct finance to 
small farmers by the scheduled commercial 
banks for the above period is being compiled 
and will be laid on the Table of the House. 
RBI has reported that its information system 
does not generate similar data for agro
based industries.

(b) and (c) Agriculture is one of the 
major segments of ‘Priority Sector’. Public 
Sector Banks have been asked to raise the 
proportions of their credit to priority sector to 
40% of their total advances. Commercial 
banks are also required to grant 18% of net 
bank credit as direct finance to agriculture 
(including allied activities). Further it is stipu
lated that advances to the weaker sections 
of the community which also includes small 
and marginal farmers should be not less 
than 25% of priority sector advances or 10% 
of net bank credit.

The farmers all over the country are 
provided toans by public sector banks for the 
agricultural and allied activities undertaken 
by them on their own or through any scheme 
framed by Government in this regard. The 
financing of such activities by the credit 
institutions is a part of their normal lending 
operations on a continued basis.
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Decontrol of Export Items

2629.DaC.SILVERA:Willthe Minis
ter of COMMERCE be pleased to state:

(a) whether the Government have re
cently decontrolled some export items;

(b) if so. the details thereof and the 
reasons therefor;

(c) whether it will affect the foreign 
exchange earnings; and

(d) if so. the details in this regard and 
how the recoupment will be made?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI

DAMBARAM): (a) Yes. Sir. The Govem- 
ment has recently decontrolled 105 export 
items which were either banned for exports 
or were allowed for exports subject to vari
ous conditbns.

(b) With a view to facilitate exports fur
ther of the items which were earlier restricted 
for export, the concerned Departments/ 
Ministries were consulted to decontrol 105 
items statement attached as they did not 
adversely affect environmental, ecological 
and strategic considerations essential do
mestic requirements; social and cultural 
values and employment promotion activi- 
ti_es.

The number of items removed/decon
trolled from the various lists are as follows:-

Numl>er of List No. of items decontrolled

i) Banned List 41

ii) Merit List 25

Hi) Ceiling List 19

iv) O.G.L.List 18

V) Canalised List. 2

105

(c) Yes. Sir. We hope that the foreign 
exchange earnings will go up because of this 
liberalisation.

(d) Export of these items is based upon 
surpluses available for export. The question 
of recoupment does not arise.

STATEMENT

The list of kerns wf̂ ich have been decon
trolled on 3rd September. 1991,

Molecular weight High Density Poly 
Hthlene.

2. Ethylene Oxide.

3. Isopropdyl alcohol.

4. Synthetic Rubber.

5. Ultra High Molecular Weight High 
Density Poly Ethylene.

1. Polyhelne(HD)excludingultraHigh 6. Ethylene Glycol.
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7. Methyl Isobutyl Ketone.

8. Polythyne Glycol.

9. Diiethylene Glycol.

10. Ethyl Hexanol.

11. High Performance Viscose Staple 
Fibre.

12. Second hand automobile spares 
components & accessories.

13. Crude Rum i.e. rum not matured in 
wood.

14. Metals, namely,

Copper-Electrolytic, tire refined and 
blister copper in the form of ingots, 
wire bars, blooms, slabs, cakes, 
tiles, bricks, billets, scrap and cath
odes.

15. Nickel, Unwrought and nickel pel
lets.

16. Magnesium.

17. Pig lead unwrought.

18. Zine or spelter unwrought.

19. Tin, unwrought and wrought.

20. Cobalt, unwrought and wrought.

21. Bismuth.

22. Molybdenum.

23. Platinum crude and refined un
wrought.

24. Tungsten.

25. Vanadium.
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26. Copper ores and concentrates.

27. Lead Ores and concentrates.

28. Metaliurgrcal reskJues i.e/drosses 
skimming slags, ashes, slims flue 
dust (other than those of goki and 
silver) containing 15% or more of 
free metal content

29. Real Madras Handkerchieves 
(RMHK) made on Powerloom.

30. Cultivated Orchkjs Aerides Spe
cies.

31. Dendrobium Species

32. Plione Species.

33. Calanthe Species.

34. CymbkJium Species.

35. Coebgyne Species.

36. Cyprepedium Species

37. Bulbophyllum Species.

38. Rhynostylis Species.

39. Anocetochilus Species.

40. Phjus Species.

41. Phalenopsis species.

42. Eria Species.

43. Asoocentrum Species.

44. Silver bullk>n. sihfer sheets and 
plates whk:h have not undergone 
any process of manufacture sub
sequent to rolling.

45. Silver salts, Siĥ er Chemksils and
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Compounds irrespective of percent
age of silver contents other 
than the folbwing:-

Siiver content assuming 100% 
purity.

SiverNitratefordrugs/lphoto chemi
cals 63.5%

Silver Bromide-Anticeptice photo 
chemicais 57.45%

Silver oxide for drugs 93.1%

Silver for electroplating 80.57%

Silver Sut>oxide AG 4” 96.4%

Silver Chioride for electroplating 
75.26%

Sliver Flouride for drugs formula
tions of mild silver protein and sil
ver sulphadiazine conforming to 
fromulations prescribed in recog
nised pharmacopoeia/official stan
dards 64.63%.

46. Manufactures and products having 
silver as an ingredient other than 
those mentioned in Part *B* against
S.No. 41 of List 3 and also exclud
ing Engineering Handicrafts and 
electrical goods costume jewellery 
and silver filigree.

47. Styrene Monomar.

48. Sugar Cane.

49. Sulphur (excluding insoluble sul
phur).

50. Wool Tops other than those made 
from imported wool and wool noils.

51. Wool Waste other than wool waste

produced out of imported wool 
under Customs Bonds.

52. Acetic Add.

53. Mono Chbro Acetic Add.

54. Polyjiylene (LLDP).

55. PVC Compound.

56. Toluene.

57. Nylon Tyre Yarn Fabric.

58. Any other cellulosic or synthetic 
fibre excluding polyester staple fibre 
or yarn not specified elsewhere

59. Silver coins irrespective of silver 
contents.

60. Wollen semi worsted yarn.

61. Calcium carbide.

62. Insoluble sulphur.

63. Nylon tyre cord.

List of Items Decontrolled on 31st Octo
ber. 1991

1. Zinc Ores.

2. Zine Concentrates.

3. Calcined bauxite.

4. Metal Scrap, namely.
(i) Nichrome Scrap.

5. (ii) Scrap & other metal.

6. Non-fen-ous metal.

7. Stone Ballast/Niching stoneof Bihar 
Origin.
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8. Zircon ores and concetrates semi 
precious variety of zircon stone.

9. Chemical elements doped for use 
In electronics in the form of discs, 
wafers or similar forms Chemical 
compunds doped for use in elec
tronics.

10. Deleted.

11. Frozen Semen of animals.

12. Castor Oil.

13. Molasses.

14. Khandsari Molasses.

15. Angora Goat Hair/Mohair.

16. Raw Wool above 36s quality in
digenous.

17. Raw Wool upto 36s quality (indige
nous except angora goat hair/ 
mohar).

18. Real Madras Hankerchief on Hand- 
looms.

19. Textile Ctoth and material of olive 
green shade exculding pure silk 
and artificial silk fabrb.

20** Wooltopsmadefromimportedwool 
excluding wool noils.

21. Tent and Tent Cloth of Olive Green 
shad.

22. Jute Carpet backing ctoth.

23. Kniiwears (acrylic and mixed).

24. Shoddy Yarn.

25. Cyanric ChlorkJe.

26. P.V.C. Resin.

27. Chtoroquine Sulphate.

28. Psyllium Seed/Psyllium Husk Psyl
lium Powder.

29. Cathadine Beetles.

30. Synthetic musk.

31. Mercury.

32. Chrome Concentrates.

33. Ferro Alloys except the following:-

(i) All grades of f erro Manganese 
Slag;

(ii) Ferro Manganese (other than 
ferro Manganese containing 
carbon less than 0.05%).

(ill) Silkx) Manganese (Ferro Sil- 
toa Manganese).

(iv) Ferro Chrome Charge contain
ing carbon less than 0.03% 
and nitrogen bearing ferro- 
chrome/ charge chrome.

(v) Silkx) Chrome all grades (Ferro 
silioo Chromium).

34. Silver Jewellery and silver articles 
mentioned in Para 297 of Import 
export Poltoy, 1990-93 (Volume-!).

35. Silver Jewellery containing lessthan 
50% silver by weight.

36. Goki Jewellery and articles.

37. Cashew Kemels.

38. S.LV.Coal.
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39.

40.

41.
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All grades of f erro Manganese Slag.
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Ferro Manganese (other than Ferro 
Manganese containing carbon less 
than 0.05%).

Siiico Manganese ( Fen'o Silica 
Manganese).

42. Ferro Chrome/Charge Chrome 
containing carbon less than 0.03 %  
and nitrogen bearing ferrochrome/ 
Charge chrome.

43. Siiico Chrome all grades (Ferro 
Siiico Chromium).

Revision on Prices of Bullion under 
Scheme of Export of Gold and Silver 

Jewellery

2630. DR.C. SILVERA: Will the Minis
ter of FINANCE be pleased to state:

(a) whether the prices of bullion under 
the scheme of export of gold and silver 
jewellery have been revised;

(b) if so. the details thereof; and

(c) the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (c). Presumably, the 
question relates to price of gold /silver sup
plied by State Bank of India under the “Gold

Scheme”. Under this Scheme, the price 
charged by the State Bank of India to the 
exporters is the actual international price at 
which gold/silver is purchased by it from 
abroad or Mint plus service charges, exclu
sive of sales tax. This price, therefore, will be 
varying according to the variations in the 
international prices of gold/silver.

[Translatiori[

Central Assistance to State Road 
Transport Under Takings

2631. SHRI ARJUN SINGH YADAV: 
Will the Minister of SURFACE TRANS
PORT be pleased to state:

(a) the details of Central assistance 
provided to the State Road Transport Under
takings during each of the last three years. 
State-wise;

(b) whether a quarterly review of the 
physical and financial performance of these 
undertakings has been made by the Union 
Government during the above period; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The details 
of capital contributbn provided to State Roads 
Transport Corporations by Central Govern
ment during the last three years are given

and Silver Jewellery Export Promotion betow:-

(Rs In crores)

Name of the SRTC 1988-89 Name of the STRC 1989-90

Uttar Pradesh 17.25 Uttar Pradesh 4.74

Rajasthan 2.83 Rajasthan 1.60

Kerala 1.23 Maharashtra 4.66
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(Rs in crores)

NameoftheSRTC 1988^89 Name of the STRC 1989-90

Maharashtra 3.68 Karnataka 1.41

Karnataka 5.63 Andhra Pradesh 0.80

Andhra Pradesh 3.20 Orissa 0.39

Orissa 1.58 Gujarat 8.40

Name of the SRTC 1990-91 (a) whether the Union Government

Rajasthan 3.49

Kerala 0.31

Maharashtra 1.95

Gujarat 14.25

(b) and (c). AH the State Road Transport 
Corporations are under the control of the 
concerned State Governments. The per
formance of State Road Transport Corpora
tions is reviewed on a regular basis taking 
into account the following key factors:-

1. Vehicle productivity.

2. Staff productivity.

3. Fuel efficiency.

4. Passenger Kilometer per bus per 
day.

5. Operating ratio of finance, and

6. Operating cost per 100 passenger 
Km.

Declaration of Ballia-Allahabad Road as 
National Highway

2632. SHRI I^ M  BADAN; Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

lia-Allahabad road as a Natbnal Highway in 
view of the heavy traffic plying on ths route;

(b) if so. when this proposal was re
ceived; and

(c) the action so far taken by the Gov
ernment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No. Sir.

(b) and (c). Do not arise.

[English]

Use of Foreign exchange by Compa
nies with foreign Shareholdings

2633. SHRI KARIA MUNDA: Will the 
Minister of FINANCE be pleased to state:

(a) the name of companies with foreign 
shareholdings whk:h were permitted to use 
foreign exchange amounting to more than 
Rupees one crore during 1990-91 for ex
penses abroad;

(b) whether the Government propose to 
examine the expenditure incun̂ ed by such 
companies to verify the proper utilisatk)n of 
foreign exchange; and

(c) If not, the reasons therefor?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl RAMESH- 
WAR THAKUR): (a) to (c). Information is 
being collected and will be laid on the Table 
of the House.

Permission to use Foreign Exchange 
Held by Big Industrial Houses

2634. SHRl KARIA MUNOA: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India 
had given permission to companies to use 
foreign exchange held t)y some of the big 
indurstrial houses during 1990-91;

(b) if so, the details thereof, companv- 
wise; and

(c) the purpose for which these compa
nies were permitted to use foreign exchange?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl RAMESH- 
WAR THAKUR); (a) to (c). The information is 
being collected and will be laid on the Table 
of the House.

Merger or Antalgamation of Public 
Sector Banics

2635. SHRl DHARMANNA MON- 
DAYYA SADUL:

SHRl SANAT KUMAR MAN- 
DAL:

Willthe Ministerof FINANCE bepleased 
to state:

(a) whether the Indian Banl(S Associa
tion. the Apex Body of Banking industry 
pioposed merger or amalgamation of 28 
pubic sector banks and creatnn of only 12 
banks with branches all over the country;

(b) if so, the details thereof; and

(c) the reactton of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl DALBIR 
SINGH): (a) Government have not received 
any proposal from Indian Banks’ Associatnn 
suggesting merger or amalgamatnn of 28 
pubik: sector banks and creatton of only 12 
banks with branches all over the country.

(b) to (c). Do not arise.

[Translation]

Setting up of Regional Office of Oriental 
Insurance Company at Dehradun.

2636. SHRl BHUWAN CHANDRA 
KHANDURI: Will the Minister of FINANCE 
be pleased to state:

(a) whether the proposed Regnnal 
Offce of the Oriental Insurance Company 
Limited has been set up at Dehradun;

(b) if not. the reasons therefor;

(c) whether there is any proposal under 
consideratnn to open the proposed office at 
NOIDA instead of Dehradun; and

(d) if not, the time by whfch the Regional 
Office wouM start functtoning at Dehradun?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl DALBIR 
SINGH): (a) No, Sir.

(b) The Oriental Insurance Company 
Limited has already its Regbnal Office at 
Lucknow which is k>oking after the entire 
Uttar Pradesh.

(c) No. Sir.
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(d) There is no proposal under consid
eration to open Regional Office of the Com
pany at Dehradun.

Losses to Shipyrads

2637. SHRI KASHIRAM RANA;
SHRI SRIKANTAJENA:

Willthe Ministerof SURFACE TRANS
PORT be pleased to state:

(a) whethertheshipyardsinthecountry 
are running incloss;

(b) if so. the names of shipyards which 
are running in loss and the loss incurred by 
them during each of the last three years;

(d) the steps taken during these years to 
make these shipyards economically viable?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) (Except 
Mazagon Dock Limited, Bombay, Goa Ship
yard Limited. Goa and Garden Reach Ship
builders & Engineers Limited, Calcutta, other 
Public Sector Shipyards under Government 
of India are running in loss at present.

(b) The names of shipyards which are 
running in loss with details of bsses incurred 
by these shipyards during each of the last 
three financial years are given below:-

S.No. Name of the Shipyard. 1988-89 1989-90 

(Rs in crores)

1990-91

1. Hindustan Shipyard 
Limited Visakhapatnam

46.68 79.03 78.35*

2. Cochin Shipyard 
Limited, Cochin.

26.37 27.71 20.97

3. Hooghly Dock & Port 
Engineers Ltd., Calcutta

2.86 5.18 4.47*

4. Rajabagan Dockyard of 
Central Inland Water 
Transport Corporation. 
Calcutta.

0.46 0.98 0.01*

* Provisional.

(c) The main reasons for the losses (iii) High interest burden arising out of
are;- borrowings

(i) The cost of contraction of ships is (iv) Lowproductivity and overmanning,
substantially higher than the sale
price of ships. (d) The following steps have been taken

to make these shipyards economically vi-
(ii) Long time over-runs in completion able:-

of ships (i) Introduction of latest productbn
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technology, such as advance out
fitting, modular constructbn etc.. 
by the shipyards.

(ii) Augmentation of production facili
ties to optimise capacity utilisation.

(iii) More effective production planning 
and control system.

(iv) Improving quality control system in 
shipyards.

(V) Diversification into ship-repair and
other profitable activities.

(iv)

(V)

warehouse (container freight 
station) v̂jth pile foundation;

Capital dredging;

Other works like development of 
back are. pipe-lines, fencing, 
electrification, miscellaneous 
buikJings etc.

The construction work which 
started in 1988 is still continuing.

[English]

Construction of Cargo Berth at Kandia 
Port

2638. SHRIKASHIRAM RANA; Willthe 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whethertheGovernment propose to 
construct the seventh cargo berth at Kandia 
Port;

(b) if so, the details thereof; and

(c) the steps taken in this regard during 
the last two years?

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). A 
proposal for constmctbn of seventh cargo 
berth at Kandia Port had been sanctioned by 
Govemment on 23.6.88 at an estimated cost 
of Rs^.80croreswhk:h includes thefolbw- 
ing:-

(i) Construction of Quay and Tran
sit areas with pile foundatbn;

(ii) Devebpment of Open Stacking 
Groud with ground treatment with 
sand drains and preloading;

(iii) Construction of a single storied

NRI Investments

2639. SHRI GANGADHARA 
SANIPALLI: Will the Minister of FINANCE 
be pleased to state the total Non-resident 
Indian investments in India as on May 31. 
1991 and November 30.1991?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): The total NRI investment in 
India is given bebw:-

Date (As on) Amount

31.5.91 Rs. 2094 crores

31.10.91 Rs.2173crores

Reductlon in Development Aid by 
Germany

2640. SHRI RABI RAY:
SHRI PRITHVIRAJ D.

CHAVAN:
Willthe Minister of FINANCE fc>e pleased 

to state:

(a) whether Germany has deckled to 
reduce the devebpment aki to India; and

(b) if so. the details thereof and the 
reasons thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) and (b). The German 
Government have indicated that while the 
budget for devebpment assistance for 1992 
was not yet finalised, commitments could 
probably be somewhat reduced due to new 
responsibilities undertaken by Germany and 
consequent budgetary constraints.

Foreign Currence Preshlpment Credit 
to Exporters

2641. SHRI RABI RAY; Will the Minis
ter of FINANCE be pleased to state:

(a) whether the Reserve Bank of India 
has albwed the Export-lmport Bank of India 
to provkJe foreign currency Preshipment 
Credit to exporters; and

(b) if so. the details thereof?

(b) Manufacturing units with minimum 
export orientatbn of 25% of productk>n or 
export turnover of Rs.5 crores. whk:hever is 
tower.

The applbable rate of interest on credit 
to the exporters will be 2% over and above 
the interest rate at whch funds are raised by 
the EXIM Bank; exporters may also have to 
pay management fee, commitment fee, etc.. 
if applicable. Repayment of the pre-ship- 
ment credit will be made out of sale proceeds 
of export shipments in respect of which the 
facility is availed of by the exporter.

Balance of Payments Position

2642. SHRIJ.CHOKKARAO:
SHRI SUSHIL CHANDRA 

VARMA;

Willthe Ministerof FINANCE bepleased 
to state;

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) and (b). Yes, Sir. Re
serve Bank of Ipdia has allowed to operate a 
scheme under which Indian exporters can 
avail of Preshipment Credit in foreign cur
rencies to finance cost of imported inputs for 
manufacture of export products. Under the 
scheme, EXIM Bank of India will obtain short
term lines of credit in foreign currencies from 
overseas lenders.The foreign cun'ency funds 
so raised will be made available to Banks 
authorised to deal in foreign exchange for 
onward lending to their exporter customers 
as pre-shipment credit The facility of Pre
shipment credit In foreign currencies will be 
available to the folk>wing categories of ex
porters. sut '̂ecl to their having a satisfactory 
track leooffd:-

(a) Export Ho^^es/Trading Houses with 
Annuai export turnover exoeeding Rs. 10

(a) whether the foreign exchange re
serves position has improved since June 1, 
1991;

(b) if so. the balance of payments (for
eign exchange reserves) positbn as to June
1,1991 and as on date;

(c) the break up of the increase in for
eign exchange reserves by cut in imports. 
export»promotk>n, NRI remittances and for
eign loans;

(d) the steps proposed to be taken to 
maintain the present balance of payments 
position; and

(e) the reasons for fall in exchange rate 
of rupee in relatton to the Pound Sterling 
inspite of increase in foreign exchange re
serves?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
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WAB THAKUR): (a) and (b). Yes, Sir. For
eign Exchange Reserves position as on June
1,1991 was Rs. 2677crores and on Decem
bers. 1991 the Reserves level was Rs.7242 
crores.

(c) Change in foreign exchange reserves 
level is the net result of variations in a large 
number of items in the trade account, irtvis- 
ble receipts and payments, and in the capi
tal account H is. therefore, not feasft>le to 
specifically quantify the breakup of the in
crease in foreign exchange reserves through 
cut in imports, export promotion. NRI remit
tances and foreign bans.

(d) The steps initiated and proposed to 
be taken to maintain the Balance of Pay
ments positton include; macro economic 
stabilisat'ion through exchange rate adjust
ment. restoratbn of fiscal discipline and tight 
monetary poley, together with structural 
reforms in trade polk:y and industrial polk^ in 
the short term;increase in capital fbws con
sistent with f inarx:ial prudence ak>ngwith their 
productive use, enhancement of direct for
eign investment and infbws from the non
resklents Indians over the medium term.

(e) Changes In the exchange rate of 
rupee vis-a-vis foreign currencies including 
the Pound Sterling occur mainly owing to 
differentials in prk:e levels between India 
and the trading partners, extent of real de- 
preciatton of other currencies of countries 
competing with India, market expectatbns 
etc.

[Translation]

Trade Agreements with Socialist 
Countries

2643. SHRi RAM SARAN YADAViWill 
the Minister of COMMERCE be pleased to 
state:

signed trade agreements with some socialist 
countries;

(b) if so. the details thereof; and

(c) the profit likely to be earned there
from?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) Yes. Sir. The Govem- 
ment have signed trade agreements with 
Soviet Unbn, Czechosbvakia. Romania. 
Poland. Hungary. Bulgaria and Yugosbvia.

(b) and (c). The trade agreements with 
Soviet Union. Czechosbvakia and Romania 
provkJe for trade in non-convertible Indian 
rupees on a balanced basis. The trade agree
ments wtth Poland. Hungary, Bulgaria and 
Yugoslovia provbe for trade in convertible 
cunrenc'ies. The trade agreements facllKate 
the smooth flow of trade t>etween the coun
tries concerned.

[EnglisHl

Take-Over of Ctosed Textile Mills by 
NTC

2644. SHRI RAM SHARAN YADAV: 
Willthe MinisterofTEXTILESbepleasedto 
state:

(a) whether the Natbnal Textile Corpo- 
ratbn propose to take over the cbsed textile 
mills;

(b) if so, the details thereof?

(c) whether the Government have for
mulated any scheme to provkie alternative 
empbyment to workers rendered unem- 
pbyed due to cbsure of the mills;

(d) if so. the details thereof; and

(a) whether the Govemment have (e) if not, the reasons thereof?
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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No. sir.

(b) Does not arise.

(c) to (e). Government does not provide 
alternative employment to the jobless work
ers of closed textile mills.

the Minister of FINANCE be pleased to 
state:

(a) whether the attention of the Govern
ment has been drawn to the news-item 
appearing in the Economic Times dated 30 
November, 1991 regarding implementation 
of the rehabilitation scheme for deep-sea 
fishing companies;

However, in pursuance of the Textile 
Policy 1985. Textile workers' Rehabiliation 
fund has been set-up to provide interim relief 
to workers rendered un-employed as a 
consequenceof permanent cbsureofatextile 
unit which has been closed down on or after 
6th June. 1985 and has been registered 
either with Textile Commissioner, or under 
Industries (D & R) Act, 1951.

Amenities to Bigger Export Zones.

2645. SHRI C.K. KUPPUSWAMYrWill 
the Minister of COMMERCE be pleased to
state;

(a) whetherthe Government propose to 
provide basic amenities to the biger Export 
Zones which are earning conskierable for
eign exchange;

(b) if so. when and the details thereof;
and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) to (c). The EP2 Scheme 
enyisages that basic infrastmctural facilities 
are provided in each zone whbh are gener
ally the same. In certain Zones, there are 
some additional facilities.

Rehabilitation of Deep-Sea Fishing 
Compmtos

2647. SHRI PRAKA8H V. PATIL: WM

(b) if so. the number of deep-seaf ishing 
vessels which have been lying kieal for a 
k>ng time and the reasons thereof;

(c) the approximate loss of foreign ex
change as a result thereof; and

(d) the steps taken or proposed to be 
taken by the Government in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The Delhi and Bombay editbn 
of The Economk:Times' dated 30th Novem
ber, 1991 do not carry any news item regard
ing implementation of rehabilitatbn scheme 
for deep sea fishing companies.

(b) to (d). Do not arise.

Slnsurance cover for Victims of Hit and 
Run Casas in Road Accidents

2649. SHRISHRAVAN KUMARPATEL: 
Will the Minister of FINANCE be pleased to 
state:

(a) whetherthereisanyschemeorfund 
for providing minimum insurance over to 
every vkrtim of His and Run cases against 
injury or death in a road accident, at State 
expenses;

(b) if so, the details thereof; and

(c) i  not whettier such an insurance 
cover is proposed lobs pfOvMed by the Gov- 
Munsntt



421 Written Answers AGRAHAYANA 15,1913 Written Answers 422

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). There is no such scheme 
run on State expenses. However, victims of 
Hit and Run cases, against injury or death in 
a road accident, are compensated out of a 
Fund known as 'Solatium Fund*, set up under 
the Motor Vehicles Act, which is maintained 
and run by the General Insurance Corpora
tion of India through its four subsidiary 
companies. The compensation payable in 
the event of death is Rs.8,500A and in the 
case of grievous hurt, it is Rs. 2,CX)0/-

[Translation]

Targets for Financing Seventh Five 
Year Plan

2650. SHRI ANAND RATNA MAURYA: 
Will the Minister of finance be pleased to 
state:

(a) whether the targets for financing the 
Seventh Five Year Plan fixed under the long 
term fiscal policy declared in 1985 had been 
achieved;

(b) if so. the details thereof;

(c) if not, the extent to which the targets 
had been achieved; and

(d) the steps proposed to be taken by 
the Government in this reagard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (c). The Seventh Five 
Plan targets for selected fiscal indicators 
were annualised in the Long Term Fiscal 
Policy Document. Actuals for the five years 
of the Seventh Plan and the annualised 
targets are given in the statement.

The data inter-alia reveal that: (a) tax 
revenues have also performed better; (c) 
non-plan revenue expenditure particularly 
defence; interest payments, and food and 
fertilizers subsidies exceeded the targets;
(d) in financing the Plan, the shares of 
domestic borrowings and budgetary deficits 
have far exceeded the targets; and, internal 
and extrabudgetary resources of public sector 
undertakings were lower than the targets by 
significant margins.

(d): Fiscal adjustments measures al
ready undertaken by the Government in
clude: (i) a planned reduction in fiscal deficit 
by 2 per-centage points of Gross Domestic 
Product (GDP) from about 8.4 per cent of 
GDP in 1990-91 (RE) to 6.5 per cent in 1991 - 
92. (ii) disinvestment of government equity 
to the extent of 20 percent in selected public 
sector undertakings; (iii) abolition of cash 
compensatory supportsforexports and sugar 
subsidy; (iv) substantial reduction of fertiliser 
subsidies and (v) prioritising the projects.

However, there is no proposal at pres
ent for announcing a new Long Term. Fiscal 
Policy.
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Opening of New Bank branches in 
Almora and Pithoragarli (U.P)

2651. SHRI JEEWAN SHARMA: Will 
the Minister of FINANCE be pleased to 
state:

(a) the numberof licences pending with 
the nationalised banks for opening of their 
branches in Almora and Pithoragarh. bank- 
wise;

(b) when these licences were issued by 
the Reserve Bank of India; and

(c) the reasons for the delay in opening 
the branches by these banks?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). No Ircence is pending with 
the banks for opening branches in Distrrct Al
mora However, for the Distrrct Pithoragarh, 
one licence is pending with State Bank of 
India for opening a branch at Bansbagad, 
Block Munsiari. The Ircence was issued on 
31.12.86. The branch could not be opened 
due to lack of infrastructural facilities. Re
serve Bank of India has advised State Bank 
of India to take up the matter of providing 
infrastructural facilities at the centre with the 
State Government.

[English]

Foreign controlled rupee companies

2652. SHRI SYED SHAHABUDDIN: Will 
the Minister of FINANCE be pleased to 
state:

(a) whether the reserve Bank of India 
monitors the foreign exchange performance 
of foreign controlled rupee companies;

(b) if so, the number of such companies, 
country-wise and sector-wise;

(c) the value of total export earnings of 
such companies for the last one year for 
which the data are available; and

(d) the corresponding outflow of foreign 
exchange giving break-up imports of inputs, 
technok)gy and profit on foreign investment?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). Reserve Bank 
of India does not monitor the foreign ex
change performance of foreign controlled 
Rupee Companies i,e/ FERA companies. 
RBI only monitors the activities of FERA. 
1973. RBI also approves the remittance of 
dividends of these companies. There were 
103 FERA companies in the country as on 
30th June, 1991.

(c) and (d). The information is being 
collected and will be laid on the Table of the 
House.

Implementation of Ardrs in Bihar

2653. SHRI SYED SHAHABUDDIN: Will 
the Minister of FINANCE be pleased to 
state:

(a) the amount of debt relief in Bihar 
provkied by the pubik: sector banks under 
the Agriculture and Rural Debt Relief 
Scheme, 1990 as on July, 1,1991, district- 
wise and bank-wise;

(b) the varbus debt scheme in Bihar 
whk:h have been covered it terms of the 
principal and interest due on the cut-off date; 
and

(c) whether the Government propose to 
implement the scheme till all eligib. le debt
ors on the cut-off date are fully covered?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The Reserve Bank of India
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(RBI) has reported on the basis of the provi
sional figures, the public Sector Commercial 
Banks have provided debt relief amounting 
to Rs. 211.47 crores to 8.17 lakh benef iciar
ies in Bihar. The data reporting system does 
not generate district-wise informatk>n. De
tailed bank-wise statement in respect of debt 
relief provided in Bihar is given in the State
ment attached.

(b) and (c). The Agricuftural and Rural 
Debt Relief (ARDR) Scheme. 1990. of the 
Government of India, implemented with ef-

fectfrom 15th May. 1990covered borrowers 
of pubik: sector commercial banks and re- 
gbnal rural banks. Similar schemes were 
formulated by the State Governments in
cluding Bihar on the lines of the Central 
Scheme for the benefit of the borrowers of 
the cooperative banks. The Scheme came 
to a close on 31st March. 1991. The debt 
relief was available only to non-wilfui defaul
ters who had borrowed k>ans from banks 
and had overdues as on 2.10.1989. and who 
satisfied the norms stipulated under the 
Scheme.

STATMENT

Bank-wise data regarding relief provided by public sector commercial banks under ardrs,
1990 in Bihar (Provistonal)

S.No. Name of the Bank No.of
Beneficiaries

Amount 
(Rs. crores)

1 2 3 4

1. State Bank of India 287338 80.04

2. State Bank of Bikaner 
and Jaipur

12 0.01

3. Allahabad Bank 26813 5.71

4. Bank of Baroda 12417 2.77

5. Bank of India 118909 18.04

6. Canara Bank 14617 3.45

7. CentralBankof India 180838 52.15

8. Indian Bank 1316 0.31

9. Indian Overseas Bank 1930 0.26

10. Punjab Natbnal Bank 75229 22.70

11. Syndk:ate Bank 743 0.18

12. Unbn Bank of India 18931 4.38
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S.A/0. Name of the Bank No.of
Beneficiaries

Amount 
(Rs, aores)

1 2 3 4

13. United Bank of India 34109 9.44

14. UCOBank 42377 11.65

15. Dena Bank 317 0.10

16. Andhra Bank 13 @

17. New Bank of India 446 0.13

18. Oriental Bank of Commerce 7 @

19. Punjab & Sind Bank 228 0.09

20. Vijaya Bank 325 0.06

Total 816915 211.47

@Amount provided as relief is less than Rs. 50,000A (Rupees fifty thousand)

Credit Rating

2654. SHRI RAMASHRAY PRASAD 
SINGH: Will the iŷ inister of FINANCE be 
pleased to state:

(a) whether the international banks and 
overseas investigating agencies are not 
upgrading the country's credit ratings;

(b) if so. the reasons therefor; and

(c) the steps the Government propose 
to take in this regard?

or kept on watch, India's credit rating during 
the perkxi October 1990 to June 1991. of 
these are agency has removed credit watch 
in September. 1991.

(b) The credit rating agencies takeup 
the tasks of rating and revisbn of rating 
based on a variety of factors, such as politi
cal stability, fiscal management, balance of 
payments cMook, and overall macro-eco> 
nomk: management Downgrading and 
upgrading of credit rating is a continuous 
process of perkxlic evaluatbn of the above 
factors.

THE I^AiNiSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH* 
WAR THAKUR): (a) Does not arise since 
internatbnal banks are not credit rating 
agencies. Similarly there are no investigat
ing agencies that had. together downgraded

(c) The Govemment has rKit only taken 
steps for macro-economic stability but is 
also continuously interacting with the credit 
rating agerK:ie8 to ensure that these agen- 
cies i^ipreciaie me poNcy-environmeni in 
ttwir «xaicisas of aadH-ratings.
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Establishment of Stock Exctiange at 
Cliandigarh

2655. SHRIPAWAN KUMAR BANSAL: 
Willthe Minister of FINANCE be pleased to

(a) whether the Pherwani oommission 
has recommended the establishment of a 
Stock Exchange at Chandigarh;

(b) iff so, the reasons for the delay in 
according sanction for a regular Stock Ex
change there; and

(c) the time by which a dedston is likely 
to be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) The Study Group under 
the Chairmanship of Shri MJ.Pherwani. in 
its Report, has recommended Chandigarh 
as one of the places where a Stock Ex
change couM t>e set up;

(b) Govemment will take a decision in 
the matter on receipt of plicatk>n under the 
relevant provisbns of the Securities Con
tracts (Regulatnn) Act. 1956 in the light of 
the recommendations referred to above;

(c) Does not arise in view of reply to (b) 
above.

(a) whether any subskiy has t>een re
leased by the Unton Government to the 
Unbn Territory of Chandigarh under Janata 
Ck)th Scheme during the last three years; 
and

(b) if so. the details thereof, year-wise 
and the number of weavers benefited there
from?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHOLT): (a) No, Sir.

(b) does not arise.

Lx>ans from Foreign lnstltutk>ns

2657. SHRI MOHAN SINGH: Will the 
Minister of FINANCE be pleased to state:

(a) the details of short term and long 
terms loans taken by the Government from 
varbus foreign institutbns including I.M.F. 
and Wortd Bank during the last three months; 
and

(b) the terms and conditions of these 
k)ans?

Release of Subskly under Janata Cloth 
Scheme to Chandigarh

2556. SHRI PAWAN KUMAR BANSAL: 
Willthe MinisterofTEXTILESbepleasedto 
state:

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). The loans util
ised by the Government from various foreign 
institutionsduring August-October. 1991 are 
as follows:
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Expenditure Tax outstanding against 5 
Star Hotels in Delhi

2658. SHRi MOHAN SINGH; Will the 
Minister of FINANCE be pleased to state:

(a) the expenditure tax outstanding for 
the years 1989-90. 1990-91 and 1991-92 
against each of the 5 star Hotels in Delhi; and

(b) the action being taken by the Gov
ernment to recover the tax arrears?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) No amount is outstand
ing as expenditure tax against five star ho
tels assessed in Delhi for the Assessment 
Years 1989-90. 1990-91 and 1991-92.

(b) Does not arise.

Financial Assistance to Small Scale 
Sector

2659. SHRI MOHAN SINGH: Will the 
Minister of FINANCE be pleased to state:

(a) whethertheGovernmentproposeto 
widen the scope of seed/special capital 
assistance to small scale sector through 
Commercial Banks;

(b) if so. the details thereof;

(c) whether National Equity Fund 
Scheme would be made available to Small 
Scale Sector irrespective of the k>cation of 
the unit, populatton criteria and minimum/ 
maximum project cost;

(d) if so, the details thereof;

(e) if reply to parts (a) and (c) above is in 
negative, what economic and financial toss 
Small industries Devetopment Bank of India 
woukJ be having under its refinance scheme 
for Small Scale Sector; and

(f) what alternative remedial measures 
the government propose to take with a view 
to accelerate the flow of assistance to small 
scale sector under the New Industrial Policy 
for small sectorto eradicate unemployment?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). there is currently no 
proposal for wkiening the scope of the Seed 
Capital Scheme being administered by the 
Small Industries Devetopment Bank of India 
(SIDBI) for giving assistance to the small 
scale sector. As regards the Special Capital 
Fund Scheme. State Financial Corporattons 
provkJe seed capital assistance from their 
Special Capital Fund contributed by the 
respective State Governments and IDBI on 
a' matching basis.

(c) and (d). Under the poltoy measures 
announced by the Government in August 
1991. for promoting and strengthening small, 
tiny and village enterprises, the scope of the 
National Equity Fund Scheme (NEFS) has 
been wkiened to cover projects upto Rs. 
10.00 lakhs. There is currently no proposal 
for any further increase in the project cost. 
No deciston has been taken on the delinking 
of populatton/tocational criteria for eligibility 
of equity assistance under the NEFS.

(e) Since part (a) of the question does 
not contain any specific proposal, the ques
tion of SIDBI suffering any further economic 
or financial loss does not appear to arise. As 
the financial impltoations of part (c) are cur
rently not quantifiable, it is also not possible 
to make any estimate for the likely tosses to 
be suffered by SIDBI under the NEFS.

(f) Poltoy measures have already been 
announced by the Government on 6.8.91 for 
promoting and strengthening small, tiny and 
village industries. The primary objective of 
this poltoy during the 1990s would be to 
impart more vitality and provkfe a growth
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impetus to the sector in terms of output, 
empbyment and exports.

Single Window Loan Scheme

2660. SHRI MOHAN SINGH: WHI the 
Minister of FINANCE be pleased to state:

(a) whether the govemment have noti
fied channelisation of composite loans un
der single window scheme through Com
mercial Banks as incorporated in the New 
Industrial Policy for small sector to facilitate 
access to a large number of entrepreneurs in 
the farthest corner of the country;

(b) whether the government propose to 
extend hundred percent refinance after the 
enhancement of the ceiling of Rs.20 lakh 
under Single Window Scheme to Commer
cial Banks also;

(c) if so. the details thereof; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). The matter is under 
consideratbn of the Government.

[Translation]

Setting up of Weaving Mills

2661. SHRI VILASRAO NAGNATH
RAO:

SHRI M RUTYUNJAYA 
NAYAK:

Will the Minister of TEXTILES be 
pleased to state:

(a) the number of weaving mills set up 
in the country during 1989-90 and 1990-91 
alongwith their weaving capacity, state- 
wise; and

(b) the amount of loan provided to each 
of these mills by the nationalised banks?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT):

The number of weaving mills set-up in ocrganised sector including export oriented units 
during 1989-90 and their capacity is as follows:

S.No. State /Vo. of Licenced 
Units Capacity 

(1989-90)

No. of Licenced 
Units Capacity 

(1990-91)

1 2 3 4

1. Tamil Nadu 3 288 Lomms —  —

2. Orissa 2 300 - _  _

3. Maharashtra 3 224 • —  —

4. Gujarat 2 600 - 1 60kx>ms

5. Punjab 1 48 - —  —

6. Assam 1 250 - 1 300 looms
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S.No. State No. of Ucenced No. of Licenced 
Units Capacity Units Capacity 

(1989-90) (1990-91)

1 2 3 4

7 Uttar Pradesh _ 1 288 “

8. Madhya Pradesh _ 1 1500 “

Total 12 1710 looms 42088 looms

(b). out of the above 16 units, 2 availed of loans as per their annual Report as folbws:

S.No. Name of the Mills Amount of Loan (Rs. in iakhs) 
1989:90 1990-91

1 2 3 4

1. Vardhalakshmi Mills 
Ltd (T.N)

278.76 95.81

2. Sri Veiikatesha Mills 
Ltd (T.N)

323.19 374.96

Pending Cases in High Courts (c) the number o1 cases disposed of
during the said period, year-wise ad court-

2662.SHRIVIUSRAONAGNATHRAO wise?
GUNDEWAR.Willthe Minister of IJVW, JUS
TICE AND COMPANY AFFAIRS be pleased TiiE  MINISTER OF STATE IN THE 
to state: MINISTRY OF PARLIMENTARY AFFAIRS

AND THE MINISTER OF STATE IN THE
(a) the number of cases pmding in the MINISTRY OF LAW JUSTICE AND COM- 

High Courts during each of the last three PANY AFFAIRS AND THE MINISTER OF 
years, court-wise; STATE IN THE MINISTRY OF LAW (SHRI

RANGARAJAN KUMARAMANGAUVM): (a)
(b) the number of judges in each High to (c). The available information is furnished 

Court during the said period year-wise; and in the Statements 1 to III attached.
STATEMENT

Number (Spending cases in the High Courts during the last tivee years Court-wise

S.Na Name of the High Court Pendency as at Uie end 

1988 1989 1990

1 2 3 4 5

1. Allahabad 419836 468242 535985
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S.A/0. Name of the High Court Pendency as at the end of

1988 1989 1990

1 2 3 4 5

2. Andhra Pradesh 732339 72891 82647

3. Bombay 142891 156454 173106

4. Calcutta 189338 200925 200528
(30.6.1990)

5. Delhi 88973 109495 124242

6. Guwahati 22105 21708. 21014

7. Gujarat 87530 74491 83040

8. Himachal Pradesh 11537 12712 12333

(30.11.1990)

9. Jammu & Kashmir 39767 42099 Not ava 
liable

10. Karnataka 68186 79492 87853

11. Kerala 108826 82240 73411

12. Madhya Pradesh 59004 61160 67946

13. Madras 225636 224417 236579

14 Orissa 44381 37330 33303

15. Patna 68382 66857 60797
(30.12.1990)

16. Punjab & Haryana 71942 91769 95240

17. Rajasthan 59374 70455 8318S

18. Sikkim 53 62
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SM a . Name oiOmHogh Court Ho,€ijudgbsfnposMonason

1.1M 1.1.90

1 2 3 4 5

1. Alahetod 49 49 53

2. ivionia rTaaBsn 20 17 21

3. Bombsqf 42 47 49

4. Calcima 44 41 43

5. DeM 22 21 25

6. Guwahati 12 13 12

7. Gujarat 14 13 30

a ■ ----------»- -■  ------M-timacnai rraaesn 4 4 7

9. JamiiHi&Kashfnir 7 5 8

i a Karnataka 21 19 28

11. Kerala 22 24 23

12. Mafiiya Pradesh 25 23 25

l a Madras 21 19 28

14. Orissa 10 13 14

15. Patna 29 28 32

16. Punjab&Haiy»a 22 18 21

Rajashan 23 19 22

18. SiduRi 2 1 2

389 374 443
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. S.No. Name of the h^h Court No of case sdisposed of during theYear

1988 1989 1990

1 2 3 4 5

1. Aflahabad 60356 51258 55593

2. Andhra Pradesh 98675 92846 75605

3. Bombay 64749 53188 54877

4. Calcutta 37468 44672 21104*

5. Delhi* 30169 37089 32749

6. Guwahati 7246 9642 8655

7. Gujarat 20235 19403 19282

8. nimacnai rraaesn 23327 10915 8323

9. Jammu & Kashmir 17915 15689 Notavailabe.

10. Karnataka 414668 31949 38891

11. Kerala 70223 104595 68014

12. Madhya Pradesh 42397 47003 41747

13. KAadras 64352 99743 ia30?3

14. Orissa 15878 28364 27560

15. Patna 37421 43408 Not available.

16. Punjab & Haryana 56327 69555 666??

17. Rajasthan 26626 26974 28686

18. SMim 96 81 57

** Iniormation for the half year ending 30.6.89 

* Momiation for the half year ending 3Q.6.90 

@  ProvisbnalfQure.
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.Impact of DsvaluaOon on Balance of 
Payment Position

2663. PROF. UiyiMAREDDY VE- 
NKATESWARLU: WiB the Minister of FI
NANCE be please to state:

(a) the extent to which the results antici
pated t>y the devaluation of rupee have twen 
achieved;

(b) whether the balance of payments 
position has impiDved; and

(c) if so, the details thereof?

THE KXINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) to (c). The adjustments 
in the exchange rate of rupee in terms of the 
major currencies of the world were effected 
In two-stages on the 1 St and 3rd JuV. 1991 
as part of a padcage of polides aimed at 
restoring confidence and enhancing the in
ternational competitiveness of Irafian ex
ports. The total impact d  tfie exchange rate 
adjustment and the introduction of 
Eximscreps is to improve the competitive
ness of India's exports. Besides, several 
structural reforms in the spheres of industry 
and trade coupled with a stricfct monetary 
and fiscal discipline are expected to dampen 
mflationaTypiessures,toincreaseefficiency 
andpredudivity and impart dynamism to the 
growth process and thereby provide a solid 
foundation for higher exports and over al 
growth. Movements in the foreign exchange 
reserves of the RBI are a summdry indicalor 
of a country's balance of payments posiHon 
and reflect tto net result of transactiote in 
the external sector. These have shown iffli- 
prtwement in recent weeks. Foreign ex- 
diange lesaraes (exduding.Goid & SDR) 
stood at Rs. 6964.81 crores as on 29ft 
NoveiMber 1991 and showed an increase of

Rs.2576.71 croresoverthe end March 1991 
level

Border Trade wRh China

2664. SHRIJANAFtDANIUilSRA: 
SHRI RAMASHFIAY PRASAO

SINGH:

WiH the Minister of COMIUERCE be 
pleased to state:

(a) whether the Government have de
cided to start border trade with China;

(b) if so. whether any high level discus
sions have been held in this regard;

(c) if so, the outcome thereof;

(d) if not, the time by which the discus
sions are proposed to be held; and

(e)the areas in which trade activities are 
likely to be increased and the ternis and 
condHnns thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) The proposal to resume 
border trade is under conshtoralkMi.

(b) and (c) A three member Chmese 
delegation fnim Mnistry of Foreign Eco
nomic Fielatkm and Trade, Beijing visited 
India during October 5-10,1991. Views were 
exchanged regarding the resumption of 
bordertrade.

(d) Does not arise.
(e) As in stove.

Notices issued by income Tax Depart
ment In Thane City

2665. SHRI YASHWANTRAO PAT1L 
Vmthe Mhibler d  FMAMCEbe fAeasedto
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(a) whether the Inoome Tax Deapart- 
merit has issued notices in Thane Cily 
(Maharashtra) to the persons who had 
booked for O.Y.T. telephones wtti Ma- 
hanagar Telephone Nigam limited since. 
1986;

(b) i  so. the number off peisons to whom 
such notices have been issued;

(c) whether notices have been issued 
only Id  those persons who are to get tele
phone connections; and

(d) the steps taken or proposed to tie 
taken by the Government to ensure that 
pubfic is iKJt put to any inconvenience by the 
kioome tax authorities?

THE MMISTER OF STATE IN THE 
MINISTRY OF FMANCE (SHRIRAMESH- 
WAR THAKUR); (a) to (c). The concerned 
Central InlormatkHi Branch off the Inoome- 
lax uepaiuneni nas omaHiea nionnaiion 
about the persons who have deposited Rs. 
8000witti the Maiianagar Telephone Nigam 
Ud. for booking new telephone connectbns 
for Thane City under the O YT Scheme dur
ing the perkxi 1.4.1988 to 31.a i  991. There 
after enqiaiy letters have been issued to 
1500 such persons, inrespective of wtiether 
or not they liave since got the telephone 
conneclions.

(d) For identifying new taxpayers and 
for delecting tax evaskxi in the cases of 
existing taxpayers, the Central Infonnation 
Branch of the Inoome4ax Department col- 
lect and veriy inlbrmatbn for whkii a de
lated procedure has been laid down, wfiich 
ensures inleralia that no ur^ue kiconven- 
fence is caused to die pUbic.

Memalioiiaf Trade ff̂ iair

266& SHRI YASHWANTRAO PATIj  
Withe  Ministoraf COMMERCE be pleased 
to Stale:

(a) the counCries whkii partfcjpated in 
the IntemalkNial Trade Fair heU in Delhi 
f^N o ve n te r1< 1 99 1 ;

(b) the names of Indian firms whkii 
partc^atod in the Trade Fair;

(c) the steps taken by the Govemment 
to ensure maximum order for Indian goods 
from foreign countries; and

(d) the detals of orders booked, ooun- 
try-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) 17 countries viz. 
Afghanistan. Bangladesh. Brazil. Bhutan. 
Cyprus. Hunganr. Hong Kong. Italy. Na- 
mnia. iwpa^ iwgena. raiana. riomania. 
Slate of Palesline. Sri tanka. USSR and 
Vietnain oiganised national partidpaUon at 
Ihe fav. In acfcliiDn. 3 oon^anies from U.IC. 
one company each from Ireland, France. 
Kalir, Ukarian Chamber of Conuneroe and 
Uzbekblan Chamber of Commeioa partici
pation a statement Is aOactied.

(|b) 327 Mian Inns paitic^ed inthis 
Fair diracdir. NeaiV 2500 finns pailicipaied 
thraugh State and Foreign Country pav9- 
ions. The list indicating the names of compa- 
nies which pailii%ntod drecUy is at annex- 
uie-L

(c) TFAI participates in around 35M0 
faisabiDadannualytoflKpose kxfangoods 
& technology, la t o  arranges about 15 faire 
a year in India to attract Imyers. Foreign 
trade dekgaliatB are invited to visit India 
tntemational Trade Fair, through our Ms- 
sions abroad In the interest of export promo- 
tioa In addUon. pubfd^ is also carried out 
in foregn oounliiBs ad through various trade 
pumais oepicnng moias expon potenDaL 
Foreign diambeis of Commeroe  ̂ Trade 
Assonialinns are requested to organise 
business visihiis. Mact mai irwlations are
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also sent to prospective buyers, importers, 
dealers etc. The commercial wings of out 
Missions abroad. Trade Development Au
thority and Engineering Export Promotion 
Council and other Export Promotion Organi
sations also undertake activities and pro
mote export of Indian products.

(d) Usually the foreign delegations/ 
buyers visiting the fair study the products of 
their interest and start negotiations with the 
Indian manufacturers/exporters during the 
fair and normally orders are not finalised on 
the spot. Moreover, one of the objectives of 
this fair, is to generate business contacts 
through interaction between the foreign 
buyers and Indian manufacturers/exporters 
in different fields in the interest of export 
promotion.

STATEMENT

Ust of Indian participants in IITF91

S.No Name of the Party

1. Andhra Pradesh

2. Assam

3. Bihar

4. Goa

5. Gujarat

6. Haryana

7. Himachal Pradesh

8. Jammu & Kashmir

9. Karnataka

10. Kerala

11. Madhya Pradesh

S.No Name of the Party

12. Maharashtra

13. Manipur

14. Meghalaya

15. Mizoram

16. Nagaland

17. Orissa

18. Punjab

19. Rajasthan

20. Tamil Nadu

21. Tripura

22. Uttar Pradesh

23. West Bengal

24. Andaman & Nicobar (UT)

25. Chandigarh (UT)

26. Delhi (UT)

27. Pondicherry (UT)

28. Ministry of Agriculture

29. Ministry of Defence

30. Ministry of Health & Fam
ily welfare

31. Ministry of Railways

32. Ministry of Textiles

33. Ocean Development, 
Deon of
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S.No Name of the Party S.No Name of the Party

34. Rural Development, 51. Advanced reinforced plas
Deptt.of tics, Bombay

35. Bharat Heavy Electricals. 52. Agrarwal Enterprises,
New Delhi Mysore

36. Central Power Reseach 53. Ajit spinning & weaving
Institute, Bangalore Mills, Ludhiana

37. Coffee Board, New Delhi 54. Alaska Exports, New
Delhi

38. Coir Board. Cochin
55. Alfa sales orporation, New

39. Delhi Development Au Delhi
thority, New Delhi

56. Alps Textiles, Ghaziabad
40. Jute Manufaturers Dev

Council, Calcutta 57. Amtrex Ambience,
Ahemdabad

41. KVIC, New Delhi
58. Anpex micro Control

42. Life Insurance Corporta- Systems, New Delhi
tion of India, New Delhi

59. Appliances Emporium,
43. National Small Industries New Delhi

Corporation, New Delhi
60. Arcoies greetings & Gifts

44. National Textile corpn. Pvt. Ltd New Delhi
Ltd., New Delhi

61. Atalmal Harchandmal &
45. Spices Board, Calcutta Sons, New Delhi

46. Steel Authority of India, 62. Atual Glass Industries,
New Delhi New Delhi

47. Tea Board, Calcutta 63. Batlibot & Co. Bombay

48. Telecommunication con 64. BMW Industries. New
sultants India Ltd. New Delhi
Delhi

65. BPL Sanyo Utilities &
49. Uttar Pradesh financial Appliances. New Delhi

corpn, Kanpur
66. Bramco Engineer,

50. Acetop, Bombay Yamana Nagar



457 Wntten Answers AGRAHAYANA 15,1913 (5/UC4) Written Answers 458

S.No Name Qf the Party S.No Name of the Party

67. Chandigarh Sports. 
Chandigarh

83. Diamond furniture Place. 
New Delhi

68. Charminar Nonwovens, 
New Delhi

84. DiptylalJudgemal Pvt Ltd 
New Delhi

69. Chirag overseas. New 
Delhi

84(a)

85.

Dynamatic Hydraulies Ltd 

Eastern Enterprises. New
70. Choksi Tube Company, 

Bombay
86.

Delhi

Ekta Engg Udyog Pvt. Ltd.
71. Clearline Home Appli

ances, Panvanoo
Ghpziabad

87. Electrocom Industries.
72. Cottage Crafts, New Delhi New Delhi

73. Cottage Industries Expo
sition, New Delhi

88. Expo Machinery, New 
Delhi

74. Council of Scientific & 
industriat Research. New 
Delhi

89.

90.

Fine Wood (1) Pvt. Ltd.. 
New Delhi

Firetech Industries. New
75. Crown Wheels, New Delhi Delhi

76.

77.

D.K & Co. New Delhi 

Dabur India Ltd New Delhi

91.

92.

Flameproof control gears. 
Bombay

Freelance corpn. New
78. Dairy Den Indus, 

Ahemdabad
Delhi

93. Fusion Energy Technol
79. DDMC Intercard, New 

Delhi
ogy (Elgundi Group), 
Bombay

80.

81.

Deep Tools. Ludhiana 

Delhi Police Families

94. Gajra Beuel gears Ltd. 
Indore

Welfare Association. New 
Delhi

95. Geeta Enterprises, New 
Delhi

82. Diamond Coir (1) Pvt. Ltd 
New Delhi

96. Glorem Metal Fumish- 
ines. Noida
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S.No Name of the Party S.No Name of the Party

97. Goldmine Domestic Ap- 115. Indo Polycoats, New Delhi

98.

plicanes. Noida 

Goya! Engineers, New
116. fndofil Chemicals, Bom

bay

99.

Delhi

Grand Slam International,
117. Industrial Boilers. New 

Delhi

100.

New Delhi

Greysham & Co, New
118. Interconty Trading Co, 

New Delhi

101.

Delhi

Guidex Business sSys-
119. Internatbnal Markering. 

Gurgaon

102.

terns. New Delhi

Gujarat State Fertilizer 
Corporatbn Ahemdabad

120.

121.

Intron Ltd. New Delhi 

Jafgon Airlines, New Delhi

103. . Gupta & Co. New Delhi 122. Jankidas& Co. New Delhi

104. Havells India. New. Delhi 123. Jay eyeliners. New Delhi

105. Heart Beat Consultants. 124. Jil Plastic. Noida

106.

New Delhi

Hert)y International. New
125. Johari Electro Tech Co. 

Jodhpur

107.

Delhi

Hindustan Gaiss Corpn, 
New Delhi

126.

127.

Joys Inti, Calcutta 

Kanishika Industrial con

108. lAEC Boilers. Madras
sultants Pvt. Ltd, New 
Delhi

109. lEPCLimHed. New Delhi 128. Kapil Kumar, New Delhi

110. IFBInds Ltd. New Delhi 129. Karam Appliance. New

111.

112.

InalsaLtd, New Delhi 

India Medico Instruments,
130.

Delhi

Karsun international New 
Delhi

113.

New Delhi

Indian Sewing Machines,
131. KDRHatamiworkPvLUd,

NewDelhi

114.

NewDelhi

Indo Matsushita, Madras
132. Khatan India Ltd. New 

Delhi
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S Jio Name at the Parly S.Afo Name ai the Party

133. UM Krafts PvL Ltd. New 150. Media Video. New Delhi
Deftii

151. Mekins Agio Products
134. Komal business ma PvL Ltd.. Hyderabad

chines. New DeM
152. Metalbeds India. Bombay

135. Krishnapohfarthane Inds.
New Delhi 153. Microwin Bectronix, Bho

pal
136. Kuidjp LaM  company.

New Delhi 154. Mobel Plan, New Delhi

137. Laichanpal & Co. New 155. Murti& Co, New Delhi
Delu

156. N.K. Mhajan Co,
138. Laxmi nafKiiCicuis, n o w

DaU 157. Neat Ideas Mktg Pvt Ltd..
New Delhi

139. lifelony Appfianoes, New
Delhi 458. Northem Minerals, New

Delhi
140. Light&Musicoorporalion,

New Delhi 159. O K Industries. New Delhi

141. UsaHiRcolections.New 160. P P  Hosiery. New Delhi
OeSii

161. Pavna Group of Indus
142. LitoianHospilalPvLUd., tries. Aligarh

New Delhi
162. Petrochemical Data Serv

143. Maharaja Intl. NewDeffii ices. Vadodara

144. 163. Phoenix Electrical Indus
New Delhi tries, New Delhi

145.^ Mahindia and Mahindra 164. Pinishi Computers. New
Lld.Bontey Delhi

146. Manoj Kumar. New Delhi 165. Pioneer Electrical Indus
tries. New Delhi

147. Mantag Inigation systems
PvtUdNewDeM 166. Polycon International,

Jaipur
148. Mayor & Co. Jallandar

167. Power Control & Appli
149. Mec(l)LkL.NewDelii ances. Madras
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S,No Name of the Party S.No Name of the Party

168. Prakash Brassware In 185. Rite Instrument, New
dustries. New Delhi Delhi

169. Premier & Sumeet, New 186. Royal Appliances Co..
Delhi Ltd.. New Delhi

170. Premier Vinyl Fkx>ring Ltd. 187. S.K. Enterprises, New
New Delhi Delhi

171. Prime Chemeert Indus- 188. Saboo Engineers, JodfXir
tries. New Delhi

189. Sah Agencies, Varanasi
172. Prince Plastics. Bombay

190. Sahillnterbrs. New Delhi
173. Puma Ayurvedic Rental

Pvt Ltd. Nagpur 191. Sajavat. New Delhi

174. Punjab tractors Ud. Chan 192. Sanskrut comfort sys
digarh tems. Ahemdabad

175. Purity Textile, Bombay 193. Sethi Industries. Jalland-

176.

177.

178.

179.

180.

181.

182.

183.

184.

Raj traders. Burdwan

Rajasthan Bunker 
Sahakati Samiti Ltd Jaipur

Rajender Kumar Om 
Prakash. Bilaspur

Rallis India. Bombay

Rattan chand Harjasrat, 
Faridabad

Raw silk emporium. New 
Delhi

Reevanjili Furniture. New 
Delhi

Reliable Jndustrles, New 
Delhi

Remson Appliances. New 
Del

194.

195.

196.

197.

198.

199.

200. 

201.

har

Shakti Fashbn Graments. 
New Delhi

Shiv Enterprises. New 
Delhi

Shringar.New Delhi

Shriram Honda power 
equip. New Delhi

Shyam vinyls. Madras

Small Industry Research 
Instutute. New Dehi

Southem petrochemcal 
Industries Corporatk>n. 
Madras

Southern pwoertech 
Equipment, Madras
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S.No Name of the Party S.No Name of the Party

202. Sports Land. Meerut 218. The craftsman. Jaipur

203. Srivas Electriclals sys
tems. New Delhi

219. The Executive Desk. New 
Delhi

204. Studto Spel Enterprises, 
New Delhi

220. Three N Product, New 
Delhi

205. Sumeet Machines. New 
Delhi

221. Tilakram Chottelal, Bi- 
laspur

206. Suncruiser Lubricants, 
New Delhi

222.

223.

Toyin, Saharanpur 

Tractor and farm Equip
207. Sunf lame Industries, Fan- 

dabad
224.

ments Ltd., Madras 

Trend setters appliances
208. Supra Appliances Pvt 

Ltd., New Delhi
225.

& Co. New Delhi 

T TK  pharma Ltd.
209.

210.

Supreme INDS. New 
Delhi

SurajMECBrickPvt.Ltd..
226,

Banga;pre

Tuffton lNDS. New Delhi

New Delhi 227. TVS. Hosur

211. SuryaFk)shini. New Delhi 228. TVS whirlpool. New Delhi

212. Sushil Enterprises, New 
Delhi

229. Uni-Albex altoy Products, 
Bombay

213. Swiss Auto Products, New 
Delhi

230. United Data base India 
Pvt Ltd. New Delhi

214. TejltsFumiture.New Delhi 231. Universal Auto Indust ries. 
New Delhi

215. Tejoomals Karbonless
Papers, Bombay 232. Uplavya. New Delhi

216. Tekchand Kendarnath, 
New Delhi

233. Vaibhav India Interna
tional. New Delhi

217. Teledirect (Informatice) 
India Pvt. Ltd.. New Delhi

234. Vajra Rubber Products. 
Trichur
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SMo NameotttmPst^ SMo Hf .. — II -  ̂ --■rfamo Of UI0 r'any

235. Venus eoleiprises. New 
Dehi

236. VBhal Chain. BomlKV

237. Wonder poynwrs. New 
Delu

238. Y.C. Sharma. New DeM

239. YenveesenlsiIrises.New 
Delhi

240. Zodiac Exdusives. Jal- 
bndhar

241. Nirata.NewDettii

242. Air control & Chemical 
Engg.Co.Ud.Newde«ii

243. Anoo controls. New Delhi

244. Bagwe Aloys Pvt Ltd.. 
Bombs^

245. BurexEngineeisPvLLld, 
New Delhi

246. FricklmliaLld.NewDelii

247. Gurshant Motors Ltd, 
Farldabad

248. MagnetedAppiancesPvt 
lid . New Delhi

249. Mtttal IntemationaL N m  
Delhi

250. DAiKiFrig Mikg Co (p) Lid. 
'New Delhi

252. Product ptomotors. New 
DeM

253. RanutraiLU, New Delhi

254. Shri Ram isfrigerafion 
Indus Ud, New Delhi

255. Trikuta Going Pvt Ltd. 
NewDeM

256u Uni-Air reirigefation Pvt
Lkl,NewDelhi

257. ViU^.EngineeisPvtLld, 
NewDeUri

258. Air flow Pvt LM.New Dehi

256. Canier Aireon Ud. New 
DeM

260. Themioldng. New Dehi

261. CELNewDeM

262. Andhra pradesh state 
eiadricity Board. Hydera
bad

263. Arctic India Sales, New 
DeN

264. Bharat Heavy Eleclticals 
Lid. New DeM .

265. Blue Star Lid, Bombay

266. CESCUd. Calcutta

267. Chloride industries Lid, 
Caicutla

251. A.C Humidiiication Engi
neers Lid, New DeM

268. Sobr Sciences consul- 
tancy. New Delii
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S.No Name<^thaPwty

269. Cromt'on Greaves ltd,
Bombay

270. Eastern Eqyipment & 
Engineers. Calcutta

271. Enoon furnaces Pvt Ltd.
Farid^»d

SMo Name the Party

286. U.P.Twiga fberglass Ltd, 
New Delhi

287. Universal cables Ltd. 
Satna

288. Walla Engg Fiberglass 
Ltd, New Delhi

272. energy Amangement 
Centre, New Delhi

273. Industiral credit & Invest
ment coiporation, Bom
bay

289. Wesman thermal engg 
process, New Delhi

290. Indian Aluminium Com
pany Ltd, New Delhi

274. Industrial development 
Bank ol India. Bombay

275. J.N. MarshaH Ud, Pune

276. Larsen & Toubro Ltd. 
Baroda

278. National thermal Power 
corporation. New Delhi

279. NICOOLhL Calcutta

280. North India tecenical 
consultanqr org. Ltd. 
Chancfigarh.

281. Orissa state electricily 
Bead Bhutjaneshw

. 291. Depttof Non-conventional
Energy sorces. New Delhi

292. Delhi electric supply un
dertaking. New Delhi

293. Rural electrificatbn cor- 
poratkin. New Delhi

294. Tafcon, New Delhi

295. CoaUd specialities. 
Bombay

296. Fixopan engineers Pvt 
Ud. New Delhi

297. Garden scapes. New 
Delhi

282. Petroleum consenatkm 
Research accocialon. 
Newdelhl

283. CAPART.NewDdhi

284. The Tata lion Steel Com
pany Ltd. Csdcutta

285. ThermaxLld.NewDelii

298. Hindustan Publicity corpn; 
New Delhi

299. Kristi Designs. New Delhi

300. Orient marine lines Pvt 
Lid. New Delhi

301. Pars Marketing. New 
Delhi
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S.No Name of the Party S.No Name of the Party

302. Pavilions and interiors. 317. VATBHAV EN TER -
New Delhi PRIES. BOMBAY

303. Re Rogers India Pvt Ltd. 318. Hudco, New Delhi
New Delhi

319. Al-Con Enterprises, New
304. Reliable Digital Aid. New Delhi

Delhi 320. Alpha Plymers Pvt Ltd,
New Delhi

305. Spinks and Inks India.
New Delhi 321. Amar Plastics/Pipe Link

ers, New Delhi
306. Supreme Lamp shade Co,

New Delhi 322. Best Boards Ltd. New
Delhi

307. Whisper Design. New
Delhi 323. Crawley & Ray, Nokia

308. All India Electtonic Watch 324. Ghaziabad Development
&Ck)ck MRFAssn, New Authority, Ghaziabad
Delhi

325. Goodlass Nerolac Paints
Ltd, New Delhi

309. Ajanta Transtor Clock
MFGCo, Virpar 326. Haryana Prakashan Ltd.

Faridabad
310. Cymex Time Pvt. Ltd,

Udaipur 327. India Gypsum Ltd. New
Delhi

311. GEM Internatfonal, Fari-
dabad 328. Indian Rayon & Industries

Ltd, New Delhi
312. HMTUd, New Delhi

329. J K  White Cement Works
313. Jayana Time Indus Ltd, Ltd. New Delhi

New Delhi
330. Kitplylndu^riesLtd.New

314. Richie Rich Products, Delhi-
New Delhi

331. M K Electric, New Delhi
315. Standard Times (P) Ltd,

New Delhi 332. NBCC, New Delhi

316. Titan Watches Ltd. Ban- 333. NCL Industries Ltd, New
galore Delhi
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S.No Name of the Party

334. Nihon Nirman, Naw Delhi

335. NuchemPlasticsUd,New 
Deihi

336. Organic Industires, New 
Delhi

337. Plasopan Engineers (In
dia), New Delhi.

338. Prayaf Polymers Pvt Ud, 
New Delhi

339. Rajdoot Paints Ltd, New 
Delhi

340. Ramprastra Builders Pvt 
Ltd. New Delhi

341. S G Estates & properties 
Ltd. New Delhi

342. Secur Industries Ud, New 
Delhi

343. SeemaChemicals.Kudhi- 
ana

344. Stiies India Ud, Hydera
bad

345. VvidhstonesPvtLtd,New 
Delhi

346. The All India Toys Manu- 
facturersAssn, NewDelhi

347. Agrawal Sales corpora
tion. New Delhi

348. Athuja Trading oo. New 
Delhi

349. AKG Associales. New 
Delhi

S.No Name of the Party

350. Aristrocrat plastic po- 
ineers. New Deihi

351. Ashoka Trading Co, New
Pelhi

352. Comate electronics. New 
Delhi

353. Creative Educational Aids 
Pvt Ud, New Delhi

354. Frank Educational Aids 
Pvt Ud, New Delhi

355. . Freelance corpn. New
Delhi

356. Fun-Skool (India) Ltd. 
NewDelhi

357. Gupta Toys corpn. New 
Delhi

358. Hanug Toys (India), New 
Delhi

359. Hari Om Enterprises, 
Bombay

360. Hero Toys Industries, 
NewDelhi

361. lndiasHobbycentre,New 
Delhi

362. Khazana, New Delhi

363. KID stuff (Tmker Toys), 
NewDelhi

364. KHkari Toys. New Delhi

365. Lakanpal National Ud, 
Baroda
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S.No Name of the Party

366. Madura coats lid, Ban
galore

367. Magi, New Delhi

368. Meera & Co. New Delhi

369. Modi Threads Ltd, New
Delhi

370. Mona Toys Indus, New
Delhi

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): (a) and (b). While 
the capacity of Goa Shipyard Limited, Goa 
and Garden Reach shipbuilders & Engi
neers Limited, Calcutta is being fully until- 
ised, the details of capacity utilization of 
other Public Sector Shipyards are given 
below:-

1. Hindustan Shipyard Ltd., 32% 
Visakhapatnam.

2. Cochin Shipyard Ltd., 25% 
Cochin

371. Richie Rich Products, 
New Delhi

3. Hooghly Dock & Port Engineers 71% 
Ltd., Calcutta.

372. Soto Toys. New Delhi

373. Super Sales India, New 
Delhi

374. Surendera Trading Co. 
New Delhi

375. Venus Enterprises, New 
Delhi

[English]

Capacity Utilization of Shipyards

2667. SHRI HARI KISHORE SINGH: 
Will the MinisterofSURFACETRANSPORT 
be pleased to state:

(a) whether the capacity of Shipyards in 
the country is not t>eing fully utilised;

(b) if so, the details thereof and the 
reasons therefor; and

(c) the action taken or proposed to be 
taken by the Government to improve the 
productivity of these Shipyards.

4. Rajabagan Dockyard of Central 37%
Inland water Transport
Corporation, Caksutta.

5. Mazagon Dock Limited, 60%
Bombay

------------------------------------------

The reasons for tow capacity utilisation 
of Shipyards are as folbws:-

(i) Acute cash ftow problem of the 
shipyards.

(ii) Low productivity of shipyards.

(iii) Out-dated technokigy foitowed 
by the shipyards.

(iv) Failure of indigenous suppliers 
to supply equipments in tiine.

(c) The following action has been taken 
or is proposed to be taken by the govern
ment to improve the productivity of ship
yards in PuUb Sectbr:-

(i) Capitai restructuring of Hindus
tan Shipyard Limited and Cochin 
Shipyard Limited.
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(ii) Improve production technology 
of shipyards such as advance 
outfitting, modular construction, 
etc.

(iii) Augmentation of production fa
cilities to optimise capacity utili
zation of shipyards.

(Iv) More effective production plan
ning and control system.

(v) Efforts to secure further orders 
for ships for better capacity utili
zation.

Effect of High lending Rates on Small 
Scale industry

2668. SHRI HARI KISHORE SINGH: 
Will the Minister of FINANCE t>e pleased to

(a) whether the high lending rates of 
commercial banks have adversely affected 
the small scale industrial units and the build
ing industry;

(b) if so, the details thereof; and

(c) the steps being taken or proposed to 
be taken by the Government for providing 
adequate relief to these industries?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH); (a) and (b). The Reserve Bank of 
India has reported that the raising of lending 
rates is a measure aimed at bringing about 
greater financial discipline, improved pro
ductivity and control of inventory buiki-up. 
With the macro-economic imbalance in the 
economy, wh»h is reflected in a large budget 
deficit, excess liquidity in the economy and a 
large balance of Payments cun’ent account 
defbit, it became Imperative to take remedial 
measures to rectify the imbalance. Raising 
of lending rates is one such anti-inf lattonary

measure, Since the interest rates have re
cently been revisod with impact on SSi units 
9,1901, it is a little early to asses the impact 
on SSI units and the buikJing industry.

(c) In view of the above, does not arise.

Opening of new Sale Centres of N IC  in 
Orissa

2669. SHRI K.PRADHANI: Will the 
Minister of TEXTILES be please to state;

(a) whether the Natnnal Textile Corpo- 
ratbn has any proposal to open new sale 
centres in Orissa during the current financial 
year,

(b) if so. whether the NTC has made any 
market study in this regard; and

(c) if so. the details there of.

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No. Sir.

(b) and (c). Do not arise.

[Translation]

Recovery of Excise Duty

2670. SHRI MRUTYUNJAYA NAYAK; 
Will the Minister of FINANCE be pleased to

(a) the amount of excise duty recovered 
during each of the last three years;

' (b) the number of industrial units whk:h 
have paid It voluntarily and the number of 
those units which made payment on the 
orders of the Courts;

(c) Whether there are some industrial 
units whk:h have not paid excise duty de
spite the orders of the courts;
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(d) if so. the details thereof; and (c) if not. the reasons therefor?

(e) the action tai<en t)y the government 
against them?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI REMESH- 
WAR THAKUR): (a) The amount of central 
excise duty recovered was as under-

(R.smctot9s)

(Actuals)

1998-89 1989-90 1990-91

18841 22406 24356
(Provisionat)

(b) Under the Self Removal Procedure, 
assê sses work out the central excise duty 
payable and debt it to their Ledger Account 
In respect of units working under Physical 
Control, prior to clearance of goods on as
sessment by central excise officials, central 
excise duty is paid voluntarily. Thus, in all 
cases duty is paid voluntarily at the time of 
the clearance. When ever there is any dis
pute regarding the conrect amount of duty 
payable, the duty is paid provisionally and 
difference of duty, if any, is paid after the 
dispute is finally settled.

(c) to (^). Information is being collected 
and will be laid on the table of the House.

Recniitment Centres in Orissa

2671. SHRI MRUTYUNJAYA NAYAK: 
WIN the Minister of DEFENCE be pleased to 
state:

(a) whether there is any proposal to set 
up recruitment centres for Defence Services 
in Orissa;

(b) if so. the places selected for this 
purpose; and

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No. Sir.

(b) Does not arise.

(c) the foitowing Recruiting Centres are 
presently operating in Orrisa:-

(i) Branch Recruiting Office, Cut
tack.

(ii) Branch Recruiting Office, Sam- 
balpur.

(iii) Branch Recruiting Office. 
Behrampur.

(iv) Airmen Selection Centre, Bhu
baneshwar.

(v) Naval Recruiting Establishment, 
INS, Chilka.

Keeping in view the RecniUable Male 
Populatbn (RMP) and the geographk»l areas 
of the State these five Recruiting Centres are 
consklered adequate.

[EngBsm

Maintenance of Foreign Currency 
Accounts by Exporters

267^ SHRI GEORGE FEI^NANOES: 
Will the Minister of FINANCE be pleased to

(a) whether the Resewe Bank of India 
has deckled to permit exporters with a satis
factory track record to maintain foreign cur
rency account with the State Bank of India 
and foreign banks operating In India; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) and (b). Yes Sir. the 
brief details of the Scheme are given In the 
enclosed statement.

STATEMENT

Resen^e Bank has decided to selec
tively permit exporters having satisfactory 
track record to maintain foreign currency 
accounts with banks in India. Initially such 
accounts will be permitted to be maintained 
with SBI, other public sector banks and for
eign banks operating in India at designated 
branches whk:h have adequate infrastruc
ture and expertise. Reserve Bank will also 
be prepared to consider requests from ex
porters who are in a position to arrange to 
raise foreign cunrency overdrafts/revolving 
lines of credit from banks abroad for financ
ing their import requirements for maintaining 
foreign cunrency, accounts with banks 
abroad. RBI will also consider requests from 
banks in private sector authorised to deal in 
foreign exchange for maintenance of foreign 
currency accounts of their exporter custom
ers on merits.

2. The facility of maintaining foreign 
cunrency accounts either in India or abroade. 
as the case may be. will generaly be ex
tended to export hou-ses. trading houses, 
star trading houses and other exporters 
whose net foreign exchange earning during 
the preceding year from exports to and 
Imports from countries in External Group are 
not less than Rs. 4 crores. when an exporter 
Is allowed to open a foreign currency ac
count with either a bank in India or abroad, 
he will be permitted to credit proceeds of all 
export shipments made by him to countries 
in External Group (except countries which 
aremembersof the Aslan Clearing Unk)n)to 
such accounts, the funds in the accounts will 
be permitted to be utilised for payments of 
imports fiom Countries in external Group 
(exceptments countries of the Asian Clear

ing Unk>n). repayment of foreign currency 
k)ans raised by the exporter concerned with 
the approval of the Reserve Bank and pay
ment of interest on such k>ans. asalsoforthe 
purposes covered by the blanket permits 
issued by the Reserve Bank.

3. The facility of maintaining foreign 
cun-ency accounts Is being introduced as a 
mechanism for settlement of payment for 
imports, repayment of foreign currency loans 
and expenditure to be incun̂ ed for certain 
purposes approved by the reserve Bank, out 
of export proceeds credited to such accounts, 
the exporters will have to comply with all the 
Exchange Control/Trade Control require
ments in respect of exports/imports and for
eign cun'ency borrowings, etc

Rationalisation of Sales Tax, Octroi and 
Royalty on Essential Commodities

2673. SHRI GEORGE FERNANDES: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the Union Government have 
asked State Governments to monitor prices 
and also to review and rattonalise levies 
such as sales tax. octroi and royalty on 
essential commodities; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). During the 
meeting of the Chief Ministers hekJ on Octo
ber 4-5,1991 a background note on man
agement of inflation was circulated whk:h, 
inter alia, requested the state govemments 
to monitor prices at the state level and to 
examine the Impact various levies such as 
sales tax, entry fee, exit fee, royalty, octroi, 
cess, eta on prices and to ratbnalise them in 
the sphere of essential commodities, such 
as sugar, tea and edible oils, the state gov
emments were also requested not to impose
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any informal restrictbns on movements of 
essentiat commodities as they not only lead 
to rise in prices and blackmoney but also 
create a psychology of scarcity. It was 
emphasised upon the state governments 
that the national economy is an organic 
entity, and coordinated action by both the 
Centre and State Governments is necessary 
in areas of agreed priorities.

AC>Band Satellite Uplink Earth Station

2674. SHRIMATI VASUNDHARA 
RAJE: win the- Minister oi DEFENCE be 
pleased to state:

(a) whether the Bharat Electronics 
Limited has successfully developed and 
manufactured AC-Band Stellite uplink Earth 
Station;

(b) if so, the purpose for which this Earth 
Station is lately to be used;

(c) the coast of this uplink earth Statbn 
and its dSference with the uplink Earth Sta- 
tk>n which was being imported earlier; and

(d) the details of the other items being 
manufactured and developed by the Bharat 
Electronics Limtted?

Jng equipments and electmnic co n s e n ts  
amounting to a turnover of over Rs. 700 
crores per annum. The items idlgenously 
devekif^ by BE include Basic Earth Statbn 
sub-systems llte Upoonverters, Down Con
verters. Low Noise Amplifiers, Vkleo Modu
lators, Demodulators. Vkieo & Audio Proc
essing/Control Circuits, Steptrack systems, 
Online Monitoring Sub-systems eta

Altocatlon of EUnds to Orissa for 
Construetton of BrMges

2675. SHRIGOPI NATH GAJAPATHI: 
Willthe Ministerof SURFACETRANSPORT 
be pleased to state:

(a) the amount aHocated for implement
ing Road Development Programmes in 
Orissa underthe Central Road Fund Scheme;

(b) whether the amount alkicated to 
Orissa for the constructnn of bridges is not 
adequate to meet the requirements of the 
State; and

(c) if so, the steps taken or proposed to 
be taken t>y the government to enhance the 
aUocation?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir.

(b) The UpTmk (C-Band) is used for 
telec^ng both nattonal and regbnal net
work programme through statellite.

(c) Bharat electronics' (BE) price of this 
uplink statton is rs. 2,39 ciores. the landed 
cost of a similar imported system wouki be 
around Rs. 3 crores.

(d) BE manufactures a laige number of 
communcatnn systems, radars broadcast-

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER); (a) to (c). The 
funds under Central Road fund are released 
taking into account the total cost of Schemes 
approved in the State, total funds already 
released, requirement projected by State 
Government and avaflability of budget provi- 
sk>n. Funds into the aggregate amount of 
Schemes sandkmed incfciding bridges in 
Orissa have already been released. No re
lease during 1991-92is possible untRtechnl- 
calsanctton by the State govemmentfor one 
newly approved bridge woifcoostingRs.38.00 
lakhs, is accorded.
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SefMiTM for Self Employment of Ex- 
Servicemen

2676. KUMARI DIPIKA CHIKHLIA: 
SHRI CHETAN P.S.

CHAUHAN:

will the MinlsterofDEFENCEbepleased 
to state:

(a) whether the government have started 
a new self employment Scheme ‘SEMFEX- 
lir for ex-servicemen, war-widows and dis
abled senrices personnel;

(b) If so, the details thereof; and

(c) the number of persons likely to be 
benefited under the scheme during 1991 
and 1992?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). A new self- 
employment scheme called SEMFEX-III 
(seH-Employment for Ex-Sen/icemen) was 
launched 15th October, 1991 in collabora
tion with the Khadi and village Industries 
Ck>mmiss!on. Bombay, this Scheme aims at 
providing mtensive self-employment and 
widows of ex-Sen/icemen, disabled Service 
personnel and widows of ex-Servicemen 
through promotion and development of vil
lage industries, including Khadi, coming 
under the puwiew of the Khadi and village 
Industries commission all over the country, 
patticulariy in the rural areas. All ex-Service- 
men. their widows and and disabled ex- 
Setvicemen not betow 21 years of age are 
eligible to take up seW-empk>yment ventures 
under this Scheme, inespective of their in
come. Rnancial assistance for such ven
tures, by way of bans, is provided under a 
liberalised pattern of assistance by the Khadi 
and village Industries Commisskxi/Khadi and 
Village Industi^ Board. The assistance 
under the Scheme is also available to the 
registered mstitutionsteo-operativesoci^ies 
of the ex-Servioemen. Besides financial

assistance by way of loans, the Khadi and 
Village Industries Commission also provides 
necessaiy training to the desirous benefici
aries at its training centres all over the coun
try.

(c) The Scheme has been launched 
only recently. It is not possible to forecast the 
number d  beneficiaries at this stage.

Grant to Kerala State Road Transport

2677. SHRI KODIKKUNNIL SURESH: 
will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether the govemment of Kerala 
has sought any grant from the Union govern
ment to enable it to maintain the present rate 
of fares In state Road Transport buses in- 
sphe of like in prices of petroleum products;

(b) if so, the details thereof; and

(c) the reaction of the Union Govern
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLIER): (a) No, Sir.

(b) and (c). does not arise in view of 
reply to (a) above.

Salnik School Sujanpur Tlra Hinnaehal 
Pradesh

2678. SHRI D.D. KHANORIA: WiH the 
Minister of DEFENCE be pleased to state:

(a) the details of income and expendi
ture of the Sainik School, Sujanpur Tira 
(Himachal Pradesh) for the last two years; 
and

(b) the steps taken for the progress of 
the school during this period?
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THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Details of incx>me

and expenditure figures of Sainik School, 
Sujanpur Tira, for the last two years, are

Year Income Expenditure

1989-90 Rs. 38.38,467.10 Rs 37,08,438.40

1990-91 Rs. 36,22,271.00 Rs 36,64,022.00

(b) The performance of Sainik Schools 
Is regularly reviewed at various levels. In the 
Sujanpur Tira Sainik School, the following 
improvement have been introduced:

(i) A dish antenna has been installed to 
afford opportunities to students to watch 
useful TV programmes.

(ii) Classes on phonetic symbols have 
been arranged.

Schemes for War Widows, Ex-Service
men and Disabled Services Personnel

2679. SHRI GEORGE FERNANDES; 
will the Minister of DEFENCE be pleased to 
state:

(a) whether the government have drawn 
any schemes for ex-servicemen, their de
pendents, war widows and disabled serv- 
k:es personnel;

(b) if so, the details thereof?

(c) the number of persons benef itted by 
these schemes in each State so far;

(d) whether any gukielines have also 
been issued to State governments for allot
ment of land to ex-servk:emen and their co
operative housing Societies; and

(e) if so, broad features thereof?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). there are

several schemes for encouraging and giving 
financial support by way of loans to entrepre
neurs intending to set up small and medium 
industries. Ex-Servicemen are entitled to 
availing such assistance if they have viable 
projects, the government of India have also 
imitated several self-employment scheme 
meant exclusively for ex-sen îcemen under 
which all ex-Servk:emen, their widows and 
disabled Service personnel eligible. More 
important among such schemes are (i) Self- 
employment of ex-Servicemen-i (SEMFET- 
I); and (ii) the Scheme for Self-employment 
of ex-Servicemen-ll (SEMFEX-li) the 
Schemes were launched in collaboratbn, 
respectively, with the Industrial Develop
ment Bank of India for grant of bans to ex- 
Servicemen to take up ventures in the indus
trial and transport sectors and with the Na
tional Bank of Agrbulture Rural Devetop- 
ment for grant of loans to ex-servicemen for 
agricultural and allied activities or to start 
agro-based industries, whk:h are not cov
ered under SEMFEX-I.

Ex-Recently, another Scheme for self- 
employment of Self-Servicemen- 
lll(SEMFEX-lil) has been launched, on 15th 
October, 1991 in collaboration with Khadi 
and village Industries commissbn, to pro- 
vkie self-empk)yment opportunities to ex- 
Servicemen, disabled Servrce personnel and 
widows of ex-Serv»emen through pronno- 
tk)n and devebpment of Khadi and village 
industries. All ex-Servbemen Cooperatives/ 
Institutions/Registered Societies and indi- 
vkJuals are given k>ans by the Khadi and 
Village Industries commissnn/Khadi and
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(c) The number ex-Servicemen who 
have benefited under the SEMFEX-II an 
SEMFEX-li schemes, State-wise, is given in

(d) No, Sir.

(e) Does not arise.

STATEM ENT

No. State SEMFEX-I SEMFEX-U

(uptosept,91) (UptoJune, 91)

1 2 3 4

1. Arunachal Pradesh — —

2. Assam 37 —

3. Andhra Pradesh 129 19

4. Bihar 701 60

5. Delhi 350 22

6. Goa 7 7

7. Gujarat 53 7

8. Haryana 227 58

9. Himachal Pradesh 143 8

10. Jammu and Kashmir 130 17

11. Kamataka 287 16

12. Kerala 510 53

13. Madhya Pradesh 147 24

14. Maharashtra 109 14

15. Manipur — —

16. Meghalaya — —
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No. State SEMFEX-I SEMFEX'H

(uptosept,91) (Upto June, 91)

1 2 3 4

17. Nagaland — —

18. Orissa 28 9

19. Pondicherry 3 2

20. Punjab 330 258

21. Rajasthan 401 98

22. Sikkim 5 —

23. Tripura 77 —

24. Tamil Nadu 587 154

25. Uttar Pradesh 261 387

26. West Bengal 204 45

27. Mizoram 76 —

Total 4802 1261

Branches of Various Banks in Rurai 
Areas off Gujarat

2680. SHRi CHANDRESH PATEL: Will 
the Minister of FINANCE be please to state:

(a) the names of nationalised, co-op- 
erative and other banks and the places where 
branches are operating at present in the 
rural areas of Gujarat, district-wise; and

(b) the number of licences pending with 
various banks for opening new branches in 
Gujarat and the places where these branches 
are proposed to be opened?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The District-wise number of 
branches of commercial banks functioning 
in rural/semi-urban areas of Gujarat aregiven 
in the entered statement, there are 2401 
branches of commercial banks functioning 
in the rural/semi-urban areas of Gujarat, the 
efforts involved in listing out the branches 
and their locations may not be commensu
rate with the results to be achieved.

(b) The number of licences pending with 
banks for opening new branches in Gujarat 
and the places where these branches are
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proposed to be opened are given below:

Name of Centre Name of District Name of Bank

1.Gandhar

2. Samod

3. Bhirandiyara

4. Rampur

5. Ambala

6. Kukarda

7. Gidcie

Bharuch

Kutch

Vadodara

Bank of Baroda 

Dena Bank

State Bank off India 

Dena Bank

State Bank of India

STATEMENT

SI.No, Name of District No. of branches

1 2 3

1. Ahmedabad 115

2. Amreli 90

3. Banas Kantha 110

4. Bharuch 110

5. Bhavnagar 113

6. Dangs 11

7. Gandhinagar 44

8. Jamnagar 93

9. Junagath 121

10. Kutch 158

11. Kheda 253

12. Mahesana 191
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SLNo. Name of District No. of branches
. •

1 2 3

13. Ranch Mahals 153

14. Rajkot 144

15. Sabar Kantha 126

16. Surat 136

17. Surendernagar 93

18. Vadodara 148

19. Valsad 192

Total 2401

Opening of Textile Mills in Gujarat

2681. SHRICHANDRESH PATEL; Will 
the Minister of TEXTILES be pleased to 
state:

(a) whether there is any proposal to 
open more Textile MiHs Managed by Na
tional Textile Corporation in Gujarat during 
the next three years; and

(b) if so, the iJetails thereof including 
thek location?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHL07):(a)No,Sir.

(b) Does not arise.

Nationalization of NTC Managed 
Mills

2682. SHRI CHANDRESHPATEL: Win 
the Minister of TEXTILES be pleased to

(a) whether Government propose to 
nationalise the textile Mills under the man
agement of national Textile Corporatbn; and

(b) if so, the details in this regard?

THE MINISTER. OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT); (a) and (b). A decisnn on the 
nationalisation of IS managed mills under 
the control of National Textile Corporation 
would be taken by the government at the 
appropriate time after taking into account 
various consklerations.

Revival of interest Subsidy to 
Co-operative Banics in Kerala

2683. PROF. K.V. THOMAS: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Kerala Government has 
requested the Union Government to revive 
the interest subsidy givento the Co-operative 
Banks giving bans to farmers, and
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(b) if so, the actbn/laken by the Union 
Gk>vemment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The State Government 
of Kerala had been maldng requests for 
permission to grant interest subsidy which 
may be given by Cooperatives on their bans 
to farmers. The Government, Resen/e Banic 
of India and the National Bank for Agriculture 
and Rural Development do not favour such 
interest rate concessions across the board 
to be implemented through the coopera
tives.

(SHRI JAGDISH TYTLER): (a) Yes, Sir, but 
only during the monsoon period.

(b) State Government of Andhra 
Pradesh have reported that the damages 
which are occurring from time to time are 
being repaired by them and the roads are 
being kept in traffic worthy condition.

(c) to (e). Since the State Government 
has not sponsored any such proposal under 
their Central Road Fund Programme for 8th 
plan period, the questbn of granting ade
quate funds out of Central Road Fund does 
not arise.

Diversion of Traffic from National 
Highway No.9 to State Roads

2684. SHRI V. SOBHANADREES- 
WARA RAO: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether heavy vehicular traffic has 
been diverted to Ibahim-^atnam-Tiruvuru 
and Nandigama-Madhira State Highways 
because of the damaged bridge on Keesara 
on National Highway No.9;

(b) if so, whetherthese roads have been 
badly damaged because of this diversion of 
heavy vehicular traffic;

(c) if so, whetherthe Union Government 
propose to grant adequate funds out of the 
Central Road Fund to repair and improve 
these two roads;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT

Per-Caplta investment in Commercial 
Banks in Andhra Pradesh

2685. SHRI V. SOBHANADREES- 
WARA RAO: Will the Minister of FINANCE 
be pleased to state:

(a) whetherthe per-capita investment of 
scheduled commercial banks in Andhra 
Pradesh during the last three years is far less 
as compared to other States;

(b) if so, the details thereof; and

(c) the steps proposed to be taken by 
the Government to enhance the per-capita 
investment of commercial banks in Andhra 
Pradesh?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALIBIR 
SINGH): (a) to (c). As reported by Reserve 
Bank of India the per capita investment of the 
Scheduled Commercial Banks (excluding 
RRBs) in the state of Andhra Pradesh and All 
India as at the end of March 1988,1989 and 
1990 (latest available) is as under:-

Per Capita Investments (Rs.)

Andhra Pradesh Att India

March 1988 173 187

March 1989 205 215

March 1990 231 249
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The advances of the commercial banks years were as under:-
in the state and the C.D ratio for the three

(Amount in Rs. crores)

ADVANCES a O  RATIO

Andhra Pradesh All India * Andhra Pradesh All India

June 89 7015.22 96587.87 86.9 65.5

June 90 8187.52 114643.65 87.9 66.0

June 91 9014.79 130321.21 81.5 65.5

Thus it may be seen that C:D ratio in the 
state of Andhra Pradesh is on the higher side 
as compared to all India figures. The C:D 
ratio is not the sole indicator of Economic 
Development of a particular State/Region. 
The actual level of credit in relatbn to locally 
mobilised deposits in a particular State/ 
Region depends upon the credit absorption 
capacity of State/Region which in turn is de
termined and influenced by factors such as 
development of infrastructural facilities. Nev
ertheless the banks have been advised to 
ensure that wkie regional disparities among 
States in credit deployment are avokied and 
effectives steps are taken to increase flow of 
credit to all productive and kJentified viable 
proposals in defk:ient areas.

Tea Production

2686. SHRI R. SURENDER REDDY: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether tea production in the coun
try has increased during the last few years;

(b) if so, the production of tea during 
each of the last three years and the esti
mated productbn during the cuo'ent year; 
and

(c) the steps taken or proposed to be 
taken to increase further its productbn?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) Yes. Sir.

(b) The productbn of tea in the country 
has increased during the last three years as 
is evident from the figure given bebw:-

Year Production (M.Kgs.)
••

1988-89 682.67

1989-90 702.81

1990-91 718.67*

•Provisbnal

It is estimated that production during the 
current financial year would be around 735 
M.Kgs.

(c) Measures to increase' production of 
tea include:

(i) Short-term measures such as 
promoting optimisation of inputs 
and improved cultural practices.
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(ii) Medium term measures such as 
promoting irrigation, drainage, re
juvenation. pruning and infilling.

(iii) Long-4erm measures such as ex- 
tens'ion planting and replanting.

Mobilisation of NRI Funds by Banlcs

2687. SHRI R. SURENDER REDDY: 
Will the ĥ lnister of FINANCE be pleased to 
state;

(a) whether most of the leading foreign 
banks and public sector banks have stepped 
up their activities to mobilise the NRI funds;

(b) if so. the details thereof; and

(c) the extent to which it will help the 
development schemes?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The information is being 
collected and will be laid on the Table of the 
House.

Second Tier of Capital Marlcet for Small 
and Medium Size Companies

2688. SHRI R. SURENDER REDDY: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the banks and financial 
Institutions have every a mechanism to pro- 
vkJe a second tier of capital market to ensure 
momentum of small and medium size com
panies and also to safeguard the interest of 
Investors; and

(b) if so. the details of the proposed 
scheme andthetime by which it is likely to be 
introduced?

THE MINISTER OF STATE IN THE 
MINiSTOY OF FINANCE (SHRI DALBIR

SINGH): (a) With the primary objective of 
provkJing a market for the shares of small/ 
start-up companies or companies in 
green-field ventures with potentially viable 
projects in hand, the financial institutions 
and subskiiaries of banks have promoted 
the Over the Counter Exchange of 
India(OTCEI).

(b) The OTCEI is mainly intended to 
meet the capital requirements of the foltow- 
ing types of companies:

(1) Companies set up by first genera
tion entrepreneurs;

(2) Companies with High Risk. High 
Technology Projects;

(3) Companies with small capital re
quirements.

Operatk>ns of OTCEI are likely to com
mence in the near future.

Broad-Basing Governing Boards of 
Stock Exchanges

2689. SHRI R. SURENDER REDDY: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the Government have is
sued any directive on broad-basing the 
governing boards of stock exchanges;

(b) If so. the details thereof;

(c) whether the stock exchanges have 
sought any changes in the scheme; and

(d) if so. the details thereof and the 
steps taken by the Government in this re
gard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WARTHAKUR):(a)Yes. Sir.
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&_' ?``loafkd ql qeb afob q̀fsb* Qql̀ i\
Cu`e^kdbp pe îi _ol^a+_^pb qebfo Elsbokå
fkd @lafbp fkpr`e ^j^kkboqe q̂ qeb ô qfllc
bib q̀ba Qql`h+@olhbo Bfob q̀lop lk qeb lkb
e^ka ^ka kljfkbbplc qebElsbokjbkq ^ka
mr_if` obmobpbkq q̂fsbp lk qeb lqebo tfii _b
3.,3.,

&`' ^ka &a', ?``loafkdqlqebfkcloj q̂flk
crokfpeba _v qeb pb`rofqfbp ^ka Cu`e^kdb
@l^oa lc Gkaf *̂ Qql`h Cu`e^kdbp q̂ @ljå
_^v* A î`rqq *̂ K^ao^p^ka?ejba^_^ae^sb
^dobba qe q̂ qe bib q̀ba ^ka klk+bib`qba afå
ob q̀lop _b fk qeb ô qfllc 4.82., Bbief Qql`h
Cu`e^kdb e^p prddbpqba qe q̂ qefp j q̂qbo
pelria_bq^hbkrm fkqeb kbuqjbbqfkdlcqeb
mobpfabkqplc îi qeb Qql`h Cu`e^kdbp, QC@G
fpjlkfqlofkd qeb fjmibjbkq q̂flk lc qeb ob +̀
qfsb,

Kbodbo lc Ro^ab Bbsbilmjbkq ?rqelofqv
tfqe Ro^ab D^fo ?rqelofqv lc Gkaf^

047., QFPG ?LL?HMQFG8Ufii qeKfkfpå
qbo lc AMKKCPAC _b mib^pba ql pq q̂b8

&^' tebqebo qeb Elsbokjbkq e^sb abå
`faba ql jbodb qeb Ro^ab Bbsbilmjbkq
?rqelofqv &RB?' ^kaqebRo^ab D^fo?rqelofqv
lc Gkaf^ &RD?G' fkql ^ pfkdib kbt lod^kfp å̂
qflk9

&_' fc pl* qeb abq f̂ip qeboblc9 ^ka

&`' qeb ob^plkp qebobclo=

RFC BCNSRW KGLGQRCP GL RFC
KGLGQRPW MD AMKKCPAC &QFPG Q?Jå
K?L IFSPQFGB'8&^' ql &`', Wbp* Qfo, Reb
fkqbdo q̂ba tlohfkd lc qeb qtl ^dbk f̀bp tfii
obpriq fk dob^qbo moldo^jjb `lloafk q̂flk*
lmbo q̂flk î bcch8fbk`v ^ka ^slfa^k`b lc
lsboi^mmfkd lc crk`q_kp* ib^afkd ql _bqqbo
bumloq moljlqflk,

?`nrfpfqflk lc fj^j f\ka fk Bber
Pl^a A^kqlkjbkq kb^o Nrkb

047/,QFPG ?LL? HMQFG8 Ufii qebKfkå
fpqbo lc BCDCLAC _b mib^pba ql pq q̂b8

&^' tebqebo qeb Elsbokjbkq e^a ^`å
nrfoba `boq f̂k i^ka tef`e t^p ^k  Gk^j
J^kaàfkBberPl^aA^kqlkjbkqkb ôNrkb9

&_' fcpl* qebvb^olc^`nrfpfqflk* krj_bo
lc i^kaltkbop qlq̂ i ^ob^ lc ^`nrfoba i^ka
^ka fqp_ob^h rm fk qbojp lc ^dof`riqro î ^ka
klk{^dof`riqro î i^ka9

&`' tebqebo qeb i^kaltkbop tbob m f̂a
arb `ljmbkp q̂flk9

&a' fc klq* qeb ob^plkp qebobclo8

&b' tebqeboqebElsbokjbkqe^sbdfsbk
îqbok q̂fsb i^kap ql qeb mboplkp tel _bå

`^jb i^kaibpp arb ql qefp ^`nrfpfqflk,

&c' tebqebo qeb Elsbokjbkq e^sb obå
`bfsba obmobpbkq q̂flkp obnrbpqfkd clo m^vå
jbkqlcarb`ljmbkp q̂flk ^ka bjmilvjbkq
ql q̂ib p̂q lkb jbj_bo lc qeb ĉcb q̀ba i^kaå
ltkbop9 ^ka

&d' fc pl* `̂qflk q^hbk fk qefp obd^oa=

RFC KGLGQRCP MD BCDCLAC &QFPG
QF?P?B N?U?P'8 &^' ql &b', J^ka clo qeb
bpq^_ifpejbkq lc qeb Bber Pl^a A^kqlkå
jbkqt^p ^`nrfoba fk /733, Bbq f̂ip obi q̂fkd
ql áGk^j J^kapà fkslisba fk qeb ^`nrfpfqflk
^ka obd ôafkd m^vjbkq lc `ljmbkp q̂flk ql
fkafshir î i^ka ltkbop ôb tfqe* qeb Qq q̂b
Elsbokjbkq,

&c'^ka &d', Gk qeb ob`bkq m^pq* kl obmobå
pbkq q̂flk e^p _bbk ob`bfsba, ?p qeb i^ka
t^p ^`nrfoba jlob qe^k 1. vb^op _^`h* qeb
nrbpq_k lc molshffkd bjmilvjbkq albp klq
ôfpb q̂ qefp pq^db,
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White Papsr on Fbraign Exchangs 
Uabliity

2692. SHRt ANNA JOSHt: Will the 
Minister of FINANCE be pleased to state:

(a) the total foreign exchange liability of 
India alongwith the debt servicing liability 
amount in terms of Indian Rupee and US $, 
Pound. Sterling. Yen Mark and Rouble Cur
rencies;

(b) whether the Govemment propose to 
issue White Paper on foreign exchange Ha- 
binty atongwith concerned debt senrang 
PabilitK;

(c) if so. when; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI RAMESH- 
WAR THAKUR): (a) Information is given in 
the statement attached.

(b) No. Sir.
(c) Does not arise.

(d) The overall extemal debt position at 
the moment is within manageable limits. 
The level of country’s external indebtedness 
and the likely burden of debt servicing are

'instantly kept in view to ensure that debt 
servicing liability remains within our capacity 
to meet these obligations. As such there is 
no need to publish White paper on foreign 
exchange and debt servk» liability.
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RaoovwyofTuw*

2693. SHRl ANNA JOSHI: WU the 
Minister of RNANCE be pleasad to state:

(a) the amount of Central excise duty, 
customs duty, ooiporatbn tax and income 
tax recovered during the last nine months, 
separately;

(b) the respective targets fixed for this 
spedTicperiod;

(c) whether the targets have been 
acWeved;

(d) if not, the reasons therefor; and.

(e) the special efforts proposed to be 
made to make up the recovery during the 
remaining period of the current financial 
year?

THE MINISTER OF STATE M THE 
MINISTRY OF FINANCE (SHRl RAMESH- 
WAR THAKUR): (a) The amount coOedsd 
from Februaiy to October. 1991 is as un- 
d e r-

(As. in oroTBS^

Custofns dutios Exdsedi^BS Income Tax CoiporaAmTax

15112.68 19973.38 4271 4437

(b)to(d).Thetaigelsforrevenuecollec- 
tion afB fixed financial year-wise. Thera- 
fbre, the question of fixing any targets for the 
aforesaid period of nine months and achieve
ment thereof does not arise.

(e) All possible measures are taken 
from time to time to maximise the revenue 
collections.

Pindiaaeof Guns

2694. SHRl GURUDAS KAMAT: Wil 
the Minister of DEFENCE be pleased to

(a)wfiethertheGoviemment ptoposeto 
purchase more Bofors and Howitzer guns;

(jb) if so. the reasons therefor; and

(c) the total expenditura In ly  to be 
bicuired theraon?

THE MWtSTER OF DEFENCE (SHRl 
SHARADPAWAR):(a)to{c). kwouUnolbe 
in the naSonal securifylnlarast to dtodose

details of liwly procurement plans.

OisoontlnuhHl of issue of Bond* by
Customs AutlMirMes for Storage of 

Imported Conslgtiment

2695. SHRl GURUDAS KAMAT: Will 
theMinisterofFMANCEbepleasedtostaie:

(a) whetfier the Government ptoposeto 
discontinue the system of issuing bonds for 
storage of imported consignmenis with cus
toms; and

(b) if so, the reasons therefor?

THE MMISTER OF STATE IN THE 
MINISTRY OF FMANCE (SHRl R A M E ^  
WAR THAKUR): (a) No Sir.

(b) Does not arise.

Revamping of Export OrientBd Units 
and F m|hw1 Aocssslny Zonss

2696.SHRISHRAVANKUMARPATBJ 
W l the Ministor of COMMERCE be pleased 
to state:
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- (a) whsttier there b  any proposal for 
rovamping the Export Oriented Units and 
Export Processing Zones; and

(b) if so, the details thereof and the 
steps taiwn or proposed 1o be talwn in this 
regard?

THE MMISTER OF STATE IN THE 
MINISTRY OF COmiMERCE(SHRI P. CHI
DAMBARAM): (a) and (b). Govemment have 
announced apackage for 100% Export Ori
ented Units and units in the Export Process
ing Zones at part of the new Trade PoBqr- 
These indude a revised procedure of appli
cation and pracessng of proposals under' 
the two Schemes, delegation of some spe- 
dfic powers of Board of ApprovaisMdminis- 
trative Ministries to Development Commis- 
sionereof Export processing Zonesfor100% 
EQUs and EPZ Units and certain procedural 
simplifications.

A.DB. Loan for Indian Refinertas

2697. SHRI GURUDAS KAMAT: Wil 
theMinisterorFMANCEbepleasedtostale:

(a) whetlier the Government are in 
negotiations with Asian Development Bank 
for ban assistance for devebpment of refin
eries;

(b) i  so, the amount of k>an for which 
negottatkKB are goinji on; and

(c>the items involved under this proj
ect?

THE MMISTER OF STATE IN THE 
MMISTRYOF FMANCE (SHRI RAMESH- 
WARTHAKUi^:(s^A.D.B. isconsUeringa 
programme loan for assisting aixJ rationals- 
Ing MMtgy oonservatipn measures in Indian

Q>) and The detais of the proposed 
ban have not yet been finafised.

Export of ExoUc Fbods

2898. SW IG0PII4ATH GAJAPATHI: 
Win the Minister of C O M ft^C E  be pleased 
testate:

(a) whether there is a vast scope to 
export exotic foods;

(b) if so, the steps taken to explore the 
export potential of such foods; and

(c) the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED):(a) to (c). To promote 
exports of exotic foods, for whfch there is 
vastscope,AgriculturalandProcessedF '>«t 
Products Export Development AuthgtiR 
(APEDA) undertakes various devebp»>^ 
tal programmes through market develop 
ment. product promotion. quaBty upgrada- 
tioa improvement and packaging etc. Some 
financial assistance schemes are also of
fered by APEDA to acporters. manufactures 
and research institutions for upgradation and 
knprovements in these fieMs. According to 
APED A as a resuR of various steps taken by 
it, the export of exotic foods has increased 
from Rs. 32.3 crores in 1981 to Rs.88 crores 
in 1989-90 registering an increase of 173%.

Fbrefgn Exchange Eambigs from 
MarhwProducto

2699.DRKARTH<ESWARPATRA:WiU 
the Minister of COMMERCE be pleased te 
state:

(a) whether marine products constitute 
a signilicant source of foreign aocchange 
earnings;

(b) 9 so. the foreign exchange earnings 
during the last two years in the pubCc and 
private sectors;
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(c) th« priorities iniansIM or praposad 
to b0 biternified to revolutionise pnduo- 
tion in coastal States and to enoourage set* 
t i^  up of sucti industries/export units on a

twsis, as an export promotion measure:
and

(d)thenumberofsuciiindustries/tapott 
unis in existence or proposed to be set up 
and tiM number out of them in Orissa?

TH E DEPUTY MINISTER IN THE 
MINISTRY O F COMMERCE (SHRI SAL
MAN KHURSHID): (a) Export of marine 
products constituted 2.95% of ttie total ex
ports of the country in 1990-91 in value 
terms.

(b) Foreign exchange earned during 
last two years from th exports of marine 
products are:

(Rs. Cm ns)

Year Foreign exchange
earned

1969-90 635

1990-91 693

A l exporters of marine products are in 
{Hivate sector.

(c) Shrimps constitute major portion of 
our export. To augment export production,

' Govemment is encouradng the production 
of shrimps through aquaeultura. In this 
regard. Government is extending sulnidy 
assistance for setting up hatcheries, aquac
ulture farms and also subsidy on seed and 
feed for boosting production of cultured 
shrimps. In addition to acquaculture, the 
Govemment Is also encouraging diversified 
deep sea fishing to exploit nitherto unex- 
pioitod deep sea marine rssowces.

(d) At present, there are 20 sea food

exportere based in Orissa. The detaSs of 
seafood industry in Orissa are as folows:-

Nos. Capadfy
(TonnesAUy)

Freezing plants U 76.5

CoUStorme 18 1475.0

Government has not received any new 
proposal for setting up sea food industry in 
Orissa.

[Tiansblioii

lnoom»-Tax Outstanding Against Rkn 
Star*

2700.SHRIRAJNATHSONKARSHAS- 
TRkVtflUtheMlnisterofFINANCEbepleased 
to state:

(a) the namesof film stars against whom 
income-tax demand of more than rupees 
one lakh is outstanding;

(b)the amount of incom»4ax outstand
ing against each such star;

(c) since when this amount is outstand
ing against each of them; and

(d) the detals of the steps taken by the 
Government to recover the outstanding 
incom»4ax arrears? '

TH E MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
W ARTHAKUR):(a)to(c). As on30.6.1991, 
there were 68 f9m stare against whom 
income-4ax demand of more than rupees 
one lakh was outstanding in each case. Alst 
of these film stare indicating alsotheamount 
of income-4ax outstanding in eM< case as 
on 30.6. 1991 and the fihancial year (s) 
during wliich the demand was raised. Is 
enctosed.
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(d) A large part of the demand is dis
puted in appeals, etc. and steps have been 
takenforexpeditiousdisposalofappeals. In 
some casm, the recovery of taxes has either 
been stayed or payment thereof allowed to 
be made in suitable instalments Action taken 
in other cases includes issue of notices for 
levy of penalty for non-payment, issue of

garnishee orders to attach bank accounts, 
debts etc., drawing up of tax recovery state
ments by fax recovery officers enabling them 
to effect recovery by attachment^ie of 
assets, etc; in appropriate cases. Adminis
tratively, the recovery of demands is periodi
cally monitored at various levels depending 
oh the amount in anrears.
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lEnggsU

OpOTingeflRBI Branch at Bmgalora

2701. SHRIG. MA0EQ(3WDA:Wnthe 
Mnisterof FMANCE be pleased to state:

(a) whether there is any proposal to 
open a branch of Industrial Reoonstruction 
Bank of India at Bangalore; and

(b) 9 so. when it is Hcely to start function
ing?

THE MINISTER OF STATE IN THE 
MINiSTHY OF FINANCE (SHRI DALBIR 
SINGH): No. Sir.

(b) Does not arise.

Road Rubberisatloii Pioflramnie

2702. SHRI PALA K.M. MATHEW: W « 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the Government propose to 
undertake a road rubberisatkMi programme 
in a phased manner;

(b) if so. the details thereof;

(c) whether any studieshavebeen made 
in this regard.

(d) if so. the outcome thereof; and

THE MMISTER OF STATE IN THE 
MMISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISHTYILER): (a) No. Sir.

(^) Does not arise..

(c) to (e). Studies to assess the effects 
of use of nibber as additive in bitumen for 
load WDifcs have been taken up and are in 
progress. The economics of using rubber in 
liqring of roads can be worked out only after 
the outcome of these studies is known.

Turnover of MHTC and STC

2703. DR! p . VALLAL PERUMAN: WHI 
the Minister of COMMERCE be pleased to 
state:

(a) the tumovers of Sfate Trading Cor- 
poratKMi and Minerals and Metals Trading 
Coiporatbnduring 1990-91 and their antici
pate turnover for 1991-92; and

(b)theexportpromctionmeasurestaken 
by them to boost export^ especially the 
export of non-traditkxial value added items?

THE MINISTER OF STATE IN THE 
MINISmY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) The tumover of State 
Tradng Corporation (STC)andMineialsand 
Metals Trading Corporation (MMTC) during

(e) the eponomics of using rubber in 
Isqring of roads?

1990-91 and their anfictpated tumover dur
ing 1991-92 am;

(R s.aon s)

year STC MMTC

1990-91 1756.00 5623L00

1991-42 1992.00 7503.68
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&_' Reb bumloq moljlq_k jb^probp
q^hbk _v QRA ôuH KKRA ql _llpq Cumloqp*
bpmb f̀ îiv qeb bumloq lc klk{qô aiqflk î
s^irb+^aaba fqbjp fk ìrab qeb cliiltfkd,

pq^kafkd ^d f̂kpq @faf K^krc^ q̀rofkd Skfqp9
^ka

&_' qeb abq f̂ip lc pr`e rkfqp ^ka qeb
^̀ qflk molmlpba ql_b q^hbk _v qebElsbokå
jbkq ql ob`lsbo qebpb arbp colj qebj=

+ ?oo^kdfkd Gjmloqba ^ka fkafdbå
klrp o^t j q̂bof îp-^``bpplofbp*
tebobsbo obnrfoba9

+ Nolsfafkd cfk^k f̀ î ^ppfpq^k`b*
tebobsbo kb`bpp^ov* qlqebfo ^pplå
f̀ q̂b prmmifbop lc bumloq molar q̀p9

+ N ôqf f̀m q̂flk fk lsbopb^p qô ab-
`ljjlafqfbp ĉ fop-buef_fqflkp9

{ Qbkafkdlcp îbqb^jp-abibd q̂flkp
^_ol^a clo qo^ab kbdlqf q̂_kp-mol+
jlq_k9

Qbkafkd lc p^jmibp ^ka lccbop ql
mlqbkqf î clobfdk _rvbop9

+ Spfkd ibsbo^db lk fjmloqp ql dbkå
bo q̂b `lrkqbo++qo^ab bumloqp9

Klob bjme^pfp lk afob q̀ _rvfkd
^ka pbiifkd9

+ Aob^q_klcjlob^kajlob`̂ mqfsb-
`ljjfqqba plro`bp lc prmmiv9

+ Noljlq_k lc dbj ^ka gbtbiibov
qeolrdefkcô pqor̀ qrô iabsbilmjbkq
&KKRA'9

+ Cumloq lc jfkfkd j^`efkbov ql*pbå
ib q̀ j ôhbqp &KKRA',

Cu`fpb Brqv Mrqpq^kafkd ^d^fkpq @fa
K^krc^`qrofkd Skfqp

05.2, BP, T?Q?LR LGUPSRRG
N?U?P8 Ufii qeb Kfkfpqbo lc DGL?LAC _b
mib^pba ql pq q̂b8

&^' qeb ^jlrkq lc bu f̀pb arqv lrqå

RFC KGLGQRCP MD QR?RC GL RFC
KGLGQRPW MD DGL?LAC &QFPG P?KCQF+
U?P RF?ISP'8 &^' Prmbbp qtl Aolobp
^mmolufj q̂biv,

&_' ?jlkdpr`e rkfqp* qebob ôb^i ôdb
krj_bo lc pj îi rkfqp ^d f̂kpq telj`bkqô i
bu f̀pb arqv ôob ôp ôb lrqpq^kafkd* ^ka
qebob ôb bsbk `^pbp tebob qeb ^jlrkq
lrqpq^kafkd fp fk erkaobaplkiv, Rebobclob*
^ ifpq lc pr`e rkfqp tlria _b qll ilkd* ^ka
qfjb* bccloq ^ka bumbkafqrob fkslisba fk
`ljmfiifkd ^ka crokfpefkd qefp fkcloĵ qflk
tlria klq _b `ljjbkpro q̂btfqeqeb obpriqp
qê q j^v _b^`efbsba, ?ajfkfpqo q̂fsb* ibd̂ i
^ka lqebo pqbmp ^p ôb `lkpfaboba kb`bpå
p ôv ql ob`lsbo qeb ^jlrkqparb`lkqfkrbql
_b q^hbk,

Cumloq lc Dfpe ^ka No^tk colj N^o^afm
Nlo(

05.3, QFPG EMNG L?RF E?H?N?+
RFG8 Ufii qeb Kfkfpqbo lc AMKKCPAC _b
mib^pba ql pq̂ qb9

& '̂tebqeboqebob fp^molmlp îqlbumloq
cfpe ^ka mo^tk colj qeb N^o^abbm mloq lk
`ljmibqflk lc qeb cfpefkd e ô_lro9

&_' fcpl* qeb abq̂ fip qeboblc9 ^ka

&`' qeb pqbmp q ĥbk ql bumbafqb qeb
`lkpqor q̀flk tloh lc qeb cfpefkd e ô_lro=

RFC BCNSRW KGLGQRCP GL RFC
KGLGQRCP MD AMKKCPAC &QFPG Q?Jå
K?L IFSPQFCCB'8 &^' ^ka &_', Dfpe ^ka
mo^tk ôb îob^av _bfkd bumloqba qeolrde
qefp mloq, Reb nr^kqfqvlc bumloq fpbumb q̀ba
ql dl rm lk `ljmibqflk lc qeb cfpebov e ôå
_lro,
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(c) Construction of f ishery harbour is in 
full swing. The overall work is likely to be 
completed in all respects by 19.2.1994.

Revival of Sick Industrial Units

empowered to take necessary actbn lor the 
determinatbn of preventive, amenorative, 
remedial and other measures which.need to 
be taken and the expeditnus enforcement of 
such measures.

2706. SHRI PAU^K.M. MATHEW: Will 
the Minister of FINANCE be pleased to state 
the terms and conditfons and guiding prin
ciples for reviving a sick industrial unit?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): The policy towards the revival of 
sick or weak industrial units envisages an 
integrated approach on the part of those 
having a stake in the units, such as promot
ers. labour. State/Central Government., 
banks and financial institutions, in order to 
provide reliefs and concessions for the re
vival of potentially viable units. The Reserve 
Bank of India (RBI) has issued detailed guide
lines regarding the formulation and imple- 
mentatbn of rehabilitatton packages for srck 
industrial units. Broad parameters have also 
been evolved to grant reliefs and conces
sions by the banks under the rehabilitation 
packages, though banks have the discretion 
to grant reliefs or concessions beyond these 
parameters, depending on the merits of the 
case. Rehabilitation packages provide for 
the funding of existing dues of banks and 
institutions with extended periods for repay
ment in a phased manner, interest conces
sions, grant of fresh term bans as also 
working capital facilities.

As regards sick units coming under the 
pun/iew of the Sick industrial Companies 
(Special Provisbns) Act, 1985, the Board for 
Industrial and Financial Reconstructbn 
(BIFR), a quasi-judicial body has been

As regards Sbk SSI Units, RBI has 
issued detailed guidelines to ail scheduled 
commercial banks regarding definitbns sbk 
SSI units and viable sbk units, and the 
extent of reliefs, and concessions whbh can 
be granted as part of the rehabilitatbn pack
age for viable sick SSI units.

[Translation]

Projects Sancltoned during Seventh 
Five Year Plan for Construction of 

Roads and Brklges in Gujarat

2707. SHRI CHANDUBHAI 
DESHMUKH: Willthe Minister of SURFACE 
TRANSPORT be pleased to state the details 
of projects for constructbn of roads and 
bridges in Gujarat sanctioned under the 
Central Loan A^lstance programme and 
Central Roads Fund Scheme during the 
Seventh Five Year Plan period and their 
cost?

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): No p^Ject for 
constmctbn of roads and bridges in Gujarat 
was sanctbned under the Central Loan 
Assistance Programme for State Roads of 
Inter-State or Economb Importance during 
7th Five Year Plan. However, 11 roads and 
bridges projects under Central Board Fund 
in Guj£U3t during 7th Five Year Plan were 
sanctbned and their details are as under-

S. No. Name of projects 
(Roads/Bridges)

Approved cost under Central 
Fioad Fund (Rs in lakhs)

1. Replacing dips with high level bride on 
Jamnagar-Dwarica Board:-

i) High Level Brbge across river Padanb 14.71
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S. No. Name of projects Approved cost under Central 
(Roads/Bridges) Road Fund (Rs in lakhs)

ii) High Level Bridge across river Sihan. 14.71

Hi) High Level Bridge across river Naghedi 15.41

W) High Level Bridge across river Mpti Fuizar. 23.10

V) High Level Bridge across river Mani Pulsar. 22.07

2.

3.

Widening & Strengthening Ahmedabad Machemdabad 
Nadiad (Selected 26.00 km.)
Widening to intermediate lane Uchhal Nizar Road 
(Km. 35.00 length)

50.00

50.00

4.

5/

Widening to two lanes on Ahmedabad Bhavnagar 
short route (Selected 30.00 Kms)
Construction of missing Bridge on Visader Sasan Road 
or river Mafafatio in Junagadh District.

60.00

10.00

6. Constructing a missing Bridge on Visavdader Sasan 
Road on river Hadanb in Junagadh District. 12.50

7. Constnjcting a missing Bridge on Himat Nagar Talod- 
Viadia Road on Buzanwa-Vagha near Mahadev. 19.50

8. Constructing a bridge on Beddit-Gadat Vijara road 
on Vankala. 22.50

9. Constructing lanes & devebping Rest Areas on S.H. 
at 5 places. 11.50

10. Widening to 4 lanes carriageway on Ahmedabad- 
Mehsana road (Selected 12 Kms) in Gujarat. 65.00

11. Widening to two lanes on Linrv-kheda Limadi-Chakala 
road (Selected 12 Kms) 50.00

Total 441.00

lEngBsHl

Electronic Voting Machines

2708. SHRiMATi CHANDRA 
PRABHAURS:

SHRI V. SOBHANAOREES- 
WARARAO:

Will the Minister of LAW. JUSTICE AND

COMPANY AiTAIRS t>e pleased to state:

(a) whether It is a fact that 1.5 lakh 
electronic voting machines were aoquffed by 
the Election Commiss'ion;

(b) H so. the reasons why these ma
chines have not been put to use in the last 
elections;
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(c) how the Government propose to 
deal with the electronic voting machines 
purchased at a cost of Rs.75 crores;

(d) whether there is any proposal to use 
these machines in Rajya Sabha and Legis
lative Council elections;

(e) if so. the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND PARLIAMENTARY AFFAIRS 
(SHRI RANGARAJAN KUMARAMANGA- 
LAM); (a) Yes. Sir.

(b) As necessary amendments to the 
Conduct of Elections Rules. 1961 to provide 
for use of these machines could not be made 
ready before the last elections, they were not 
used in these elections.

(c) The electronic voting machines are 
proposed to be used shortly.

(d) to (f). No. Sir. Electronic voting 
machines have been designed for use in 
cases of elections on the basis of "First-past 
the post” and not in cases of elections on the 
basis of proportional representatbn by means 
of single transferable vote which is used for 
elections to Rajya Sabha and Legislative 
Councils.

Closure of Overseas Offices of S.T.C

2709. SHRI V.S. VIJAYARAGHAVAN: 
V;iil the Minister cf COMMERCE be pleased
to

{  ̂ tho StaiG Trading Corpora-

VQ-' c \ ^iscvcrsoasc-flccs;

(b) if so. the details thereof and the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) and (b). Yes Sir. Based 
on review exercise undertaken on its foreign 
offices. STC has cbsed down its offices 
located at Paris, Tokyo, Berlin. Jeddah. 
Nairobi and Kuwait as the performance of 
these offices was found functionally 
non-viable. However. STC has decided to 
open a new Office at Dubai (UAD).

New Scheme to Engage Prhrate Buses 
on City Routes in Delhi

2710. SHRI JEEWAN SHARMA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether an advance of Rs. 50,000 
per bus is being demanded from the private 
operators who wish to get their buses en
gaged on city routes in Delhi under the new 
scheme;

(b) if so. the details of the new scheme;
and

(c) the reasons for asking for such huge 
sum of money in advance?

THE MINISTER OF THE STATE OF 
THE MINISTRY OF SURFACE TRANS
PORT (SHRI JAGDISH TYTLER): (a) to (c). 
The State Transport Authority. Delhi has 
formulated a scheme for grant of 3000 stage 
carriage permits to the private operators on 
certain city routes in Delhi at fare rates 
higher than that of DTC. This scheme is still 
under conskieratton of the Delhi Administra
tion and therefore the questbn of any ad
vance being demanded from the private 
operators dees not arise.
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Crodit Deposit Ratio of Nationalised 
and Scheduled Banks

2711. SHRI P.C. CHACKO: Will the 
Minister of FINANCE k>e pleased to state:

(a) whether there is any proposal to 
increase the credit-deposit ratio proscribed 
by Reserve Bank of India for nationalised 
and scheduled banks;

(b) if so. the details thereof; and

(c) the total deposits of the nationalised 
banks and the advance given as on date. 
Statewise?

semi-urban branches, the banks are re
quired to achieve a target of 60%. There is 
no proposal to carry out any revision in this 
regard. The banks are under instructk>ns 
from RBI to ensure that wkJe regional dis
parities among various states in credit de- 
pbyment are avokJed and effective steps 
are taken to increase ftow of credit to all 
productive and identified viable proposals in 
defcient areas. With the introductbn of 
servk̂ e area approach, the Credit deposit 
ratk) in different states are expected to im
prove further. The matter is being monitored 
by the Regbnal Consuftative Committee. 
State Level Banker's committee. State 
Government and Resen^e Bank of India on a 
regular basis.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). There is no overall 
credit deposit ratk) norms prescribed by 
Reserve Bank of India (RBI) for commercial 
banks. However, in respect of their rural and

(c) Statewise aggregate deposits (ex
cluding inter bank deposits) and gross credit 
(excluding advances to banks) along with 
Credit; Deposit Ratb as on the last FrkJay of 
March. 1991 is given in the Statement at
tached.

STATEMENT

State-wise Aggregate Deposits, Gross Bank Credit and C: D Ratio of all Pul^ic Sector 
Banks (As on Last Frkiay March 1991)

{Amount in Crores)

StateAJnhn Territories Deposits Credit C:D Ratio

Haryana 3 7.82 ^ 225Z10 59.5

Himachal Pradesh 1330.42 502.96 37.8

Jammu & Kashmir 852.40 284.79 33.4

Punjab 9757.62 4366.96 44.8

Rajasthan 4745.15 2720.87 57.3

Charafigarh 1415.92 1168.89 82.6

Delhi 16668.26 12347.84 74.1

Arunachal Pradesh 143.06 23.21 16.2
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in Cmms)

StataAJnhn Taniorias OeposOs CnO t

Assam 2022.32 10ia41 50.4

Manfpur 105.54 67.98 64.4

Meghalaya 353.45 66.12 18.7

Mizoram 94.34 18.49 19.6

Nagaland 202.62 80.63 39.8

Tripura 230.86 103.72 44.9

Biiar 8664.69 3323.42 38.4

Orissa 2565.09 188232 73.4

SMdm 110.31 20.26 18.4

West Bengal 16877.19 8388.55 49.7

A & N  Islands 57.06 19.55 34.3

Madhya Pradesh 7305.85 4882.99 66.8

Uttar Pradesh 18441.98 8356.44 45.3

Goa 1428.52 473.81 33.2

Gujarat 11556.65 6898.57 59.7

Maharashtra 28815.43 23484.80 81.5

DftNHaveli 15.14 7.82 51.7

Oaman&Oki 59.35 13.91 23.4

Andhra Pradesh 10000.07 8353.66 83.5

Kamitaka 8431.79 7304.12 86.6

Kerala 5934.01 348269 58.7

TamiNadu 11818.59 11405.43 96.5
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s;egmfl af =jgj]k%

MlYl]+Of`f N]jjalgja]k >]hgkalk =j]\al =6> LYlag

J^hpe^atbbm 6,62 /,3.% /5,.

Nlka`eboov 07.,/0 /41,21 34,1

?F Gkaf^ /52.62,72 //1264,26 43,0

Jf`bk`bp ql Nofs^qb Qb`qlo clo N^ppbkå
dbo pqffmmfkd Qbosf`b _bqtbbk Eric

Alrkqofbp ^ka Al`efk

05/\ QFPf N,M, AF?AIM8 Ufii qeb
Kfkfpqbo lc QSPD?AC RP?LQNMPR _b
mib^pba ql pq q̂b8

&^' tebqebo ^kv if`bk`bp e^sb _bbk
fpprbaqlmofs q̂b pb`qloarofkdqeb î pqqeobb
vb ôpG_olmbo^qfkdm^ppbkdbopefmmfkdpboså
f`b q'bqtbbk dric`lrkqofbp ^ka Al`efk9

&_' fcpl* qebabq f̂ip lc if`bk`bp fpprba9

&`'tebqeboqebElsbokjbkq molmlpbql
fpprb^kvkbtif`bk`bpqlqebmofs q̂bpb q̀lo9
^ka

&a' fcpl, qeb abq f̂ip qeboblc=

RFC G\GLGQRCP MD QR?RC GL RFC
KGLGQRPW MD QSPD?AC RP?LQNMPR
&QFPG H?EBGQF RWRJCP'8 &^' Ll, Qfo,

&_' Blbp klq ôfpb,

&`' ^ka &a', ?q mobpbkq qebob fp kl molå
mlp îmbkafkdÉsfqeElsbokjbkqqlfpprb^kv
kbt if`bk`bql qeb mofs q̂b pb q̀lo,

Mmbkfkd lc Lbt Qqla` Cu`e^kdbp

05f^ QFPG N,A, AF?AIM8 Ufii qeb
Kfkfpqbolc DGL?LAC _b mib^pba ql pq q̂b8

&^' qeb mlif`v lc qeb Elsbokjbkq tfqe
obd^oaqllmbkfkd lc kbtpql`hbu`e^kdbp9

&_' qeb kbt`bkqobp molmlpbaclolmbkå
fkd arofkd /7709 ^ka

&#' qeb mobpbkq mlpfq_k lc qeb kbtiv
pq ôqbaAlfj_ q̂lobQql`hCu`e^kdb^kaqeb
drhfbqfkbp Gpprbaclobkifpqfkdkbtjbj_bop
qebob=

RFC KGLGQRCP MD QR?RC GL RFC
KGLGQRPW MD DGL?LAC &QFPG P?KCQF+
U?PRF?ISP'8 &^' RefpKfkfpqove^apbqrm
^QqravEolrm fkH^kr^ov /77/ clo prddbpqå
fkd ^ mlif`v clo bpq^_ifpejbkq lc kbt Qql`h
Cu`e^kdbp, Reb Qqrav Eolrm e^p prdå
dbpqba `boq f̂k jf òl ^ka j^`ol b`lkljf`
òfqbof^clo^mmols î lc il` q̂flklc kbtQql`h
Cu`e^kdbp, Rebpb òfqbof^ tfii _b hbmq fk
sfbttefib`lkpfabofkd molmlp îp clo bpq^_å
ifpejbkq lc kbt Qql`h Cu`e^kdbp,

&_' ?mmif` q̂flkclobpq^_ifpejbkqlckbt
Qql`h Cu`e^kdbptfii Z] `lkpfaboba ^p ^ka
tebk qebv ôb ob`bfsba,

&`' Reb j q̂qbo fp pr_graf`b,

Alrkqbos^fifkd Brqv ^ka ?aafqflk^i
Arpqljp Brqv lk Gjmloqba Rbibsfpflk

Qbqp

05/2, QFPG P?KCQF AFCLLGRF?J?8
Ufii qeb Kfkfpqbolc DGL?LAC _b mib^pba ql
pq q̂b8

&^' tebqebo qeb Elsbokjbkq e^sb klq
cfuba qeb `lrkqbos f̂ifkd arqv o q̂b ^ka ^aafå
qflk î `rpqljparqv o q̂b lk fjmloqba qbibsfå
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sion sets below 14 inches and above 22 
inches; and

(b) if so, the action XekQti to remove the 
difficulties being faced in this regard by per
sons bringing such television sets from 
abroad?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRi RAMESH- 
WAR THAKUR); (a) The Government have 
fixed rates of countervailing duty and addi
tional customs duty on all imported TV sets.

(b) In view of (a) above, does not arise. 

Rules and Regulations for Mutual funds

2715. SHRI BHAGWAN SHANKAR 
RAWAT:

KUMARI UMA BHARATI: 
SHRI RAM NAIK:

Willthe Minister of FINANCE be pleased 
to state:

(a) whether the Government propose to 
frame common rules and regulations for all 
mutual funds andon shore mutual funds in 
the private sector;

(b) if so, the details thereof?

(c) whether the government have ap
pointed a study group on mutual funds;

(d) if so, the composition of the above 
group and the date of its appointment;

(e) the time by which the study group 
has been asked to submit its report;

(f) whether there is any pioposal to 
scrap special tax concessions to UTI and

(g) if so, the details thereof?

THE MINISTER OF STATE iN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (e). Government had 
constituted in June1991 astudy/Groupunder 
the Chairmanship of Dr. S JV. Dave, Chair
man UTi, to evolve a suitable framework for 
regulatbn of all mutual funds including those 
to be set up in the private and joint sectors. 
The regulatory framework envisaged will 
cover, interalia, aspects like establishment, 
management, investment objectives, pric
ing, disclosures, distribution policy and state
ments of accounts of mutual funds. The 
members of the Group include representa
tives of Securities and Exchange Board of 
India, Reserve Bank of India, Govemment of 
India, mutual funds and subject matter spe- 
ciallists. The Report of the Study Group on 
GukJelines for Mutual Funds has already 
been received.

(f) No, Sir.
(g) Does not arise.

Conveyance Allowance to Physk:ally 
Handicapped ennptoyees

2716. SHRi RAMESH CHANDTOMAR: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the Govemment propose to 
increase the conveyance alk>wance admis
sible to physically handicapped empbyees 
in view of rise in cost of living index; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) No. Sir.

(b) Does not arise.

Insurance Cover for small Fishermen

2717.SHRISUDHIRSAWANT:Willthe 
Minister of FINANCE be pleased to state:
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(a) whether the premium required to be 
paid by the fishermen community for insur
ance cover is higher than others;

(b) if so. the details thereof and the 
reasons therefor; and

(c) the extra facilities provided to the 
fishermen I'o^er the insurance cover?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH); (a) No, Sir. The fishermen groups 
are being charged the same rate of premium 
as other occupations approved under the 
Social Security Scheme of the Life Insur
ance Corporation of India. As far as individ
ual assurance is concerned, no extra pre
mium for fishermen is charged.

(b) Does not arise.

mittee set up by the Government under the 
Chairmanship of Shri M. Narasimham was 
asked to examine all aspects relating to the 
structure, organisation, functions and proce
dures of the financial system. It has submit
ted its report to the Government on 
20.11.1991. The report of the Committee 
will be processed on the basis of detailed 
examinatbn of all its recommendations in 
consultation with Reserve Bank of India and 
other concerned agencies.

Imports/Exports After Devaluation

2719. DR. (SHRIMATI) K.S. SOUNDA- 
RAM: Will the Minister of COMMERCE be 
pleased to state:

(a) whether the devaluation of rupee 
has acted as an incentive for more exports 
and disincentive for imports; and

(c) The facilities are uniform for all the 
occupations, including the fishermen, cov
ered under the LIC*s Social Security 
Schemes.

(b) if so. the figures of imports and 
exports after devaluatbn of rupee, in terms 
of dollar, in comparison to the corresponding 
period of last year?

Setting up of Banks In Private Sector

2718. SHRI TARA CHAND KHANDEL- 
WAL: Will the Minister of FINANCE be 
pleased to state:

(a) whether the Narasimham Commit
tee on financial sector reforms has looked 
into the modalities for permitting the private 
sector to set up new banks in the country; 
and

(b) if so. the recommendations of the 
Committee in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The High Level Com

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) The exchange rate ad
justments were expected to stop further 
deterioration in the country's balance of 
payments in the short run and improve it in 
the medium term by improving trade bal
ance. There is a time lag for the exchange 
rate adjustments have a real impact on 
exports and imports.

(b) The provisbnal figures of the foreign 
trade for the cun'ent financial year are avail
able upto September, 1991. The details of 
exports, imports and balance of trade during 
the month of July 91, August 91 and Septem
ber 91 as compared to the corresponding 
months of prevfous year, in dollar terms are 
given bebw:
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Qlro`b8 BEAG$Q* A î`rqq ,̂

Cumloq lc Bbcbk`b Cnrfmjbkqp

050., NPMD, P?K I?NQC9
QFPG W?QFU?LRP?M N?å

SJ8

UfS qeb Kfkfpqbo lc BCDCLAC Z]
mib^pba ql pq q̂b9

&^' tebqeboqebElsbokjbkqmolmlpbql
rkaboq^hb bumloq lc qeb fqbjp lc abcbk`b
molar q̀flk fk ^ efdet^v9

&_' fcpl*Éfcebqeboqebob ôb^kv^dbkqplo
ab îbop* m ôqf`ri ôiv qelpb fk ^kkp qo^ab*
fkslisba fkqebpb ab îp9

&`' fc pl* te q̂ clli+mollc jbqelap ôb
_bfkd^almqba_vqebElsbokjbkqqlbkprob
qe q̂ bumloq lc pr`e fqbjptef`e ôb e^kaiba
_v Elsbokjbkq ^dbkabp fk ìrafkd mr_if`
pb`qlo rkaboq^hfkdp ^ob kbdlqf q̂ba tfqe
rqjlpq `^ob ^ka ôb cobb colj rkabo qeb
q^_ib `lkphibo^q_kp9 ^ka

&a' qeb pqbmp q^hbk_v qeb Elsbokjbkq
ql `ob q̂bjlobabj^ka lc pr`e fqbjp fkqeb
Éslohf j ôhbq=

RFC KGLGQRCP MD BCDCLAC &QFPG
QF?P?B N?U?P'8 &^' Elsbjjbkq e^sb
îob^av fkfqf̂ qba pqbmp ql fk`ob^pb abcbk`b

bumloqp,

&_' ^ka &`', Bbcbk`b bumloqp ôb rkaboå
q^hbk afob q̀iv lo qeolrde ^dbkqp abmbkafkd
rmlk qeb ^as^kq^dbp ^ka obnrfobjbkqp lc
b^`e qo^kp^`q_k, Elsbokjbkq ^dbk f̀bp
fk ìrafkdmrcq<Ǹ pb q̀lorkaboq^hfkdpbkab^så
lro qll_q f̂kqebq<bpqmlppf_ibmof`bcloqebfo
molar q̀p, Reb`ljjfpph'km^v^_ibql^dbkqp
fp obdri q̂ba rkaboqebmobs f̂ifkd P@G drhfb+
Skbp,

&a' Cccloqp ql fk`ob^pb qeb bumloq lc
abcbk`b dllap fk ìrab mlif`v ^ka mol`bå
aro^i if_bo îfp q̂qlkp* j^ohbqfkd bccloqp
qeolrde lro jfpphj ^ka _v qeb molar q̀flk
^dbk f̀bp ^p tbii ^p lqebo bumloq ^dbk f̀bp
^ka p îbp-mr_ih8fqv jb^probp pr`e ^p m^o+
qh8fm q̂_k fkclobfdkbuef_fq_kp* bu`e^kdblc
abibd q̂hIfp bq ,̀

Ql`f^i Qb`rofqv Alsbo clo Ni^kq^qflk
^ka ?doqbrfqro^i J^_lro

050/, QFPG N?J? I,K, K?RFCU8 Tvkfi
qebKfkfpqbolcDGL?LAC_bmib^pbaqlpq^qb8
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ITranskdioii

Lossss in Regional Rural Banlcs in

(a) whether the government piqsose to 
include piantatkm and agrlcuiturai labour 
tdso wAhin the aodal security cover which Is 
to be piDvided to woriwrs with the soil ioan 
irom World Barik;

(b) whether the plantation and agricul
tural woifcers are also proposed to be given 
assistance from the National Renewal Fund 
for Workers being set up; and

(c) ff so, ttie details in this regaid?

2722. SHRI DHARAKliPAL SINGH 
MALIK: Wil the Minisler of FINANCE be 
pleased to stale:

(a) the extent of loss suffered by Re- 
gionalniralBanks in Haiyanaduring 1990-91 
and

(b) the measures taken or proposed to 
be taken to avoid such bsses?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (c). The varnus para- 
metersof the Nattonal Renewal Fund arestai 
under conskieration of GovemmenL The 
Worid Bank has not yet taken a dectskm Ibr 
recycfing H3A soft credit for the Renewal 
Fund.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The working results of the 
Regnnal Rural Banks functkHiing in Har
yana. for the financial year 1990-91, as 
reported by Natnnal Bank for Agriculture & 
njral Oevetopment (NABARD) are as un- 
d e r-

(R s.kiLM fs)

Name the bank Pm n(+)
L o ssH

Haryana Kshetr^a Gramin Bank -  37.63

Guigaon Gramin Bank + 79.40

Ambala Kurukshetra Gramin Bank -  17.14

Hissar-Sirsa Kshetriya Gramin Bank -  17.75*

CPwtains to the year 1989-90. since the woifclng results of 1990-91 are not available.)

(b)'nwpeiformance of Regkxial Rural Minister of DEFENCE be pleased to state:
Banks Is monitored by Natkmal Bank for 
Agriculture & Rural Devekipment and the 
GovLof India regularly and remedial meas
ures are taken to impiDve their perionnance 
and lenKWs their finandal weaknesses.

(a) whetherthe missOe ‘Rocket Aircraft* 
Purchased from U.S.S.R. about five years’ 
age was tested on July 4.1991.

IBigSsU

Tealing of *flOGlwt Akeraft” Masile

2723. PROF. RAM KAPSE: WM the

(b) K so. the details of the test; and

(c) the reseons for testing it after five 
years?
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THE MINISTER O F DEFENCE (SHRI 
SHARAD PAWAR): (a) The Indian Armed 
Forces do not have any "Rocket Aircraft’ 
missile in their inventory.

(b) and (c). Do not arise.

Permission to Indian Tourists to Bring 
one Firearm

2724. SHRI RAIi4ESH CHANDTOMAR: 
Will the Minister of FINANCE k>e pleased to 
state:

(a) whether Indian tourists were previ
ously allowed to bring one firearm on pay
ment of customs duty;

(b) whether the baggage rules were 
amended in 1986 prohibiting bringing of 
fire-arms by Indian tourists;

(c) if so, the reasons therefor;

(d) whether since March. 1990 a per
sons engaged in employment overseas is 
pennitted to bring one fire-ann under the 
Transfer of Residence Rules, with the condi
tion that it cannot be sold for life;

(e) whether the Government propose to 
provide similar facility to the Indian tourists;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir.

(b) The import of firearms as baggage 
was prohibited through the issue of Import 
Trade Control Public Notice.

(c) The Import of firearms was prohib
ited in the light of the conditions then obtain
ing in the country.

(d) The relaxation to permit import of 
one firearm underthe Transfer of Residence 
Rules, 1978 was given in January, 1988.

(e) No. Sir.

(f) Does not arise in view of reply to Part
(e).

(g) The conditions obtaining in the coun
try at present do not call for any relaxation in 
the existing policy.

ITranslationJ

ConsUuction of by Pass on National 
Highway No.24 at Faridpur (Bareilly)

2725. SHRI RAJVEER SINGH: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether there is any proposal to 
construct a by pass on the segment of Na
tional Highway No. 24 passing through 
Faridpur (Bareilly); and

(b) if so, the time by which it would be 
constructed?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER: (a) No, Sir.

(b) Does not arise.

lEngBshJ

Export to USSR

2727. SHRI P.C. CHACKO: W » the 
Ministerof COMMERCE bepleasedtostate:

(a) the total volume of axpoits to Soviet 
Union during 1990-91 and the fall in exports 
during the cunrent year;

(b) the percentage of fal in exports to
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East European countries during the cun'ent 
year to the exports made during 1990-91; 
and

(c) the steps taken to make up the 
losses?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM); (a) The total value of India's 
exports to Soviet Union during 1990-91 stood 
at Rs. 5266 crores. During the period 
April-August 1991-92 exports to USSR have 
fallen by about Rs. 998 crores as compared 
to the corresponding period of 1990-91.

(b) Exports to East-European countries 
during the period April-August 1991-92 have 
declined by about 37% as compared to the 
corresponding period of 1990-91.

(c) The fall in exports of East- European 
countries is mainly due to decline in exports 
to USSR. Since trade between India and the 
USSR is carried out on the basis of balanced 
payments, efforts are being made to in

crease imports from that country so that 
Indian exports can also rise.

Cases of Smuggling of Narcotic Drugs 
at Trivandrum Airport

2728. SHRI RAMESH CHENNITHALA: 
Will the Minister of FINANCE be pleased to 
state:

(a) the number of cases involving smug
gling of narcotic drugs detected at Trivan
drum airport during the last three years; and

(b) the steps taken for strengthening the 
anti-smuggling machinery at Trivandrum 
airport?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) The number of cases 
Involving smuggling of narcotic drugs, the 
name of the drug and the quantity seized by 
the Customs authorities at Trivandrum air
port during the last 3 years is given in the 
table below:-

Year No. of Cases Name of drug Quantity

1989 1 Brown Sugar 16.6 Kgs.

1990 3 Brown Sugar 8.96 Kgs.

1991 
(upto 30th 
November) Nil - -

(b)The Customs authorities remain alert 
against smuggling including that of narcotic 
drugs. In doubtful cases, examinatbn of the 
baggage and of the person is being con
ducted.

Rural Credit Policy

2729. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of FINANCE be 
pleased to state:

(a) whether small farmers in the country 
are affected by the Rural Credit Policy;

(b) if so. the details thereof; and

(c) the steps taken by the Government 
to review the rural credit policy so as to make 
it beneficial to farmers?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Agriculture is one of the
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major segments of "Prbrity Sector'. Public 
Sector Banks have t)een asked to raise the 
proportion of their credit to priority sector to 
40% of their total advances. Direct Rnance 
extended to agriculture (including allied ac
tivities) are to reach 18% of their total credit 
and the advances to weaker section, which 
includes small and marginal farmers and 
landless cultivators and artisans, are to reach 
alevelof 10% of their total credit or 25% of 
the prnrity sector advances. Against the 
above targets, publk: sector banks as a 
whole have extended 40.9% of their total 
advances to priority sector as at the end of 
June. 1991. With regard to direct finance to 
agriculture, these banks have extended 
15.3% of their total advances as at the end of 
June, 1991. so far as advances to weaker 
sectk)ns are concerned, these banks have 
extended 9.6% of their total advances and 
23.6% of their total priority sector advances 
to weaker sectk>ns by end of June, 1991.

The rural credit poKicy is so formulated 
to meet the credit needs of small farmers. 
The farmers all over the country are provkied 
k>ans by publk: sector banks for the agrcul- 
tural and allied activities undertaken by them 
on their own or through any scheme framed 
by Government in this regard. The financing 
of such activities by the credit institutk>ns is 
a part of their normal lending operatk>ns on 
a continued basis.

by small and margkial famnefs, the 
interest debited is not to exceed the 
principal amount.

in the case of crop failure, amount 
due shouM be rescheduled over a 
period of 3 to 5 years and fresh 
bans should be given to farmers.

Ho third party guarantee or collat
eral security is to t>e insisted upon 
for k)ans upto Rs.10.000/-.

6. There shouM be no compounding 
of interest on current dues in agri
culture sector.

7. No margin is required per agricul
tural bans upto Rs.10,000 for both 
shortterm, medium/bngterm bans.

8. Banks have been advised that for 
both short term and term bans, the 
repayment schedule should coin- 
cide with the time when the cultiva
tor has sob his produce and is in 
funds.

9. Delegatbn of appropriate sanctbn- 
ing powers to the rural Branch 
Managers so that majority of ban 
applicatbns are sanctbned at 
branch level itself.

A number of steps have been taken with 
a view to increase f bw of credit to farmers, 
partbulariy small and marginalfarmers. The 
important ones are.

1. The interest on crop bans upto
Rs.7,500/- is bwat 11.5%p.a.

2. Term bans upto Rs2 latUis are 
piovhled at oonc^sskxial rate.

3. kitl|»casecfcroptoafmivaMof

The overall positbn with regards to 
periormance of Publb Sector Banks in the 
matter of lending to Prbrity Sector, inchidtng 
agriculture is also reviewed perbdbally. 
Whenever any defbiencies are notbed dur
ing reviews the same are boked Into for 
necessary remedial action. The perform
ance is also miewed periodbaity at State 
LevelBanks'Commttoemeetings. ttwiNbe 
seen from the foregoing that the polcy has 
adequately taken care of the interest of the 
smalfarfneis.



Aim ndm M itfoAntilM ectionLaw ently there is no pfoposal to amend the anti
defection law. However the amendmeirt if 
any to the anti defection law, particularly in 
view of the latest Supreme Court Judgement 
will be taken after a detailed examination of 
the Judgement
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2730. SHRI V. SREENIVASA 
PRASAD:

SHRI M.V. CHAN
DRASEKHARA MUR- 
THY:

Win the Ministerof LAW, JUSTICE AND 
COMPANY AfTAIRS be pleased to state:

(a) whether the Govemrnent propose to 
bring fonward legislation to amend the anti 
defection law; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
THE MINISTER OF STATE IN THE MINIS
TRY OF LAW JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Pres-

Export of MHIk Products

2731. SHRI NAWAL KISHOR RAI: WHI 
the Minister of COMMERCE be pleased to 
state the value and quantity of mil( products 
exported by NDDB under the brand name 
'Amul' during each of the last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHID): NDDB has reported that 
it did not export any milk products during 
1988^9 and 1989-90. Details of exportsof 
these hems by NDDB during 1990-^1 and 
the current year are as under:-

Products 1990-91 1991-921

Qty.(M T) Val.
1.4.91
Qty.
(MT)

Ito 31.10.91 
VaL

1 2 3 4 5 6

1. Pure MHk 
Ghee 48 Rs. 3204000/- 48 $192000

72 $272160 - -

2. SMP 1451.125 $ 1932586.25 974.400 $1103420

3. FCMP 811.733 $ 1494267.84 192.747 $389468.76

4. Infant
MikFood - - 30.720 S5953ZOO

5. Butier 750 $ 18750.00 10.05 $25125.00
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12.02 hrs.

[English]

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): Sir. I think, all the Members of this 
House are shocked and we are shocked 
every day at the killing of our innocent people 
by the militants. Now the two incidents that 
came to our notice have taken place yester
day. One is in Haryana where militants struck 
in a big way and killed 26 people in a bazar 
and the second Plilibhit and Lakhimpur Kheri 
distrkns Uttar Pradesh, where fifteen people 
have been killed.

The things are taking place every day. 
Sometimes we take notice; sometimes we 
do not. It has become a Idnd of a normal 
happening. Our sensitivities have become 
blunted. But we cannot just allow things to 
happen like this in our country. In this House, 
we have a duty to seek information from the 
Government. We have a right to know what 
kind of-action also they are going to take in 
relation to Punjab whk:h is at the root of this 
spread of terrorism all over the country. They 
are now spreading in different parts where 
peace is prevailing. They are trying to spread 
in Bihar. They are trying to spread in West 
Bengal.

In Haryana, they have already spread 
and then in Rajasthan, in Uttar Pradesh in 
the Terai region. There is a design behind it. 
It seems to me that by this kind of desperate 
acts, they want that a backlash must take 
place whereby their hope to establish a kind 
of Khalistan is achievable. Now if we are to 
foil this design, we have to encourage our 
people to come out in the streets to defeat 
this game and to Isolate the ten'orists. It is a 
very big politteal task where everyone has to 
contribute and Government has to take a 
lead.

We hope that during the extended time 
of Presklenfs rule in Puniab, the electbns 
will take place. An attempt is also being 
made that these electtons do not take place 
at the expiry of the President's rule. How are 
we going to tackle this stiualkm. So. I de

mand that the Government should share 
with this House, share with the Members, 
what action they are going to take charged to 
solve the problem in Punjab to inspire confi
dence in the people and to coordinate the 
activities, intelligence activities, porice ac
tivities, para-military forces activities with 
other States, and they being the coordinator, 
to really foil the design of the terrorists so that 
innocent people are not killed in this manner.

SHRI ANBARASU ERA (Madras Cen
tral): Mr. Speaker. Sir. the B&C Mill in Ma
dras is very reputed. It is one of the oldest 
mills in the country. Receritly. the manage
ment has carried out a bck-out as a result of 
which 8.000 employees have been thrown 
out of job. It is all due to the anti-labour policy 
followed by the management. Local Member 
of the Legislative Assembly, Mr. U. 
Balaraman. and 8,000 employees are now 
sitting on an indefinite hunger-strike. They 
have also taken up the matter with the High 
Court and the High Court has given a clear 
direction to reopen the mill. But the manage
ment is very adamant and they are not 
reopening the mill. Therefore Sir, through 
you, I urge the hon. Textile Minister to give a 
clear directbn to reopen the mill to save the 
lives of 8000 employees and their family 
members.

(Interruptions)

[Translation]

KUMARIUMABHARTI (Khajuraho): Mr. 
Speaker, Sir. I had got an opportunity to visit 
South Afrk^aon a special invitation to partrci- 
pate in a religious yajna organised by the 
people of Indian origin. For this purpose, I 
had been granted special permissbn by the 
leaders of my party as also by the Ministry of 
External Affairs. Earlier also I had visited 
South Africa in 1978. I had been an eye
witness to the changes occured there be
tween 1978 and 1991. At present about ten 
lakh people of Indian origin live there and 
they are as prosperous and educated as 
NRIsin United States of America. However, 
the people who migrated there, were from 
Dihar and Uiiar Frade^. They had started
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their career as labouiws in South Africa.

They have contributed a iot in deveiop- 
ment of South Africa. The people of Indian 
origin havecontrbuted much in the progress 
and prosperity of the countiy and that coun
try has also pravidedthemaootnfbitable Me. 
Now in the changing scenario, when it ap
pears and is hoped also that the transfer of 
power is in offing, the country viriH talce a turn 
towardsaDemocFaticsystem, Iwouldllceto 
draw the attention of the Government of 
India towards the security of the people of 
Indian origin. The said examples of Uganda 
and Rji are stili fresh in our mind. Contrary to 
it, a pleasant experience of 2Smbabwe is also 
before us. When the people of Indian origin 
are leading a happy life after the transfer of 
power about 10 or 12 years back.

Sir, though I would have llted to submit 
these things in the presence of Foreign 
Minister who is rarely present in the House, 
and was wailing for much an uppoilumity, yet 
he is not present So through you. I would Ike 
to express my experience to the representa
tives of the Government during my trip. I 
have classified these experiences into seven 
categories which I am stating here in very 
brief.

At first, Sodai-Cuiturai programmes 
sfnuid be exchanged to have the latest 
icnowledge of the changing political envbon- 
ment inSouth-Africa and fortiiis purpose, a 
pariiamentaiy team consisting the members 
of all the partes should be insttuted Sec
ondly. I would Hke to submit ttiat initiative 
should be taken to organize mutual trade 
conferences. TMrdiy.ttieGovemmentshouU 
-nake a provision for provkiing dual citizen
ship to the people of Mian origin. This win 
promote the poHdas of capital investment 
Fourthly, ttte poii^ of Economic resUcttons 
shouM be reviewed bi the context of the 
peopleofindianorigln.Flflh,fbnnalrelatk>ns 
should be bromoted with all the poMkad 
powers. Mr. Speaker, Sir, it Is an irony of the 
ftte tiiat tiw politleal leaders of African Na- 

Congross Ito Ndlson Mandate don't 
have conrect biformalion (tout the political 
parties In India. They don’t have complete

information in this regard. I have noticed that 
tiiey adopt a discriminatory attitude in such 
matters. Sixtii, no icMashouM be shown in 
respect of protection human rights. Lastly, 
India shouU depart from the traditkMtal pol- 
des and adopt practical and dynamic foreign 
poHcy inttie national interests in view of the 
rapkliy changing worid. We have to review 
our relations witii South Africa in tiie light of 
all tiwse factors and due importance wouM 
havetobegiventottiepeopleof Indian origin 
thera...(lntont4p(ii»^...

ANNOUNCEMENT BY SPEAKER 

A s : Leader of the Hpuae

lEngSsfH

MR. SPEAKER: I have to make one 
announcement Hon. IMember may remem- 
Berttiat in tills House, Shri Aijun Singh has 
got up to say that after the hon. Prime ■Minis
ter’s fetum from abroad, he wouM take over 
as the leader of ttiis House. Now. k shouM 
have beeri sufficient to take that the Im . 
Prime Kinisler Is the leader of Lok Sabha 
also. But some doubts were expressed In 
some quarters and I tiiink In some newspa
pers also. I have rscefved a letter from the 
hon. Minister of Parilamentary Affabs, for- 
maly informing me tttat ttie...

(bOemptiona)

SHRI HANNAN MOLLAH (UiuherisQ: 
Intioduce tfie leader to tills House.

M a SPEAKER: I have received a for
mal letter and. I am bifonned that Shri P.V. 
NarasimhaRaioJi would befunctioning as the 
leader of this House. I think tint statement 
shouM have been sufficient to remove any 
doubt in anybody’s mind. And yet. because 
doubts were expressed, because I have 
received a letter. I formally declare in tfiis 
HousethatShriP.V.NaiaslmhaRaoiiwouU 
be functioning as the Leader of tills Ftouse.
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SHRI NIRMAL KANTI CHATTERJEE 
PumDum): As the absentee-deader of the 
House.

[Tnmsboioril .

SHRI HARI KISHORE SINGH 
(Shoehar): Mr. Speaker, Sir. I would Ike to 
raise this issue with great distress and grief 
that the people are being killed whether it is 
Haryana or Pilbhat or other places. Sonie- 
times, the police and sometiaes the tenror- 
ists kill them. K has become a matter of grave 
coneemfbrthe House. Thesedt^sonefinds 
it very difficult to go and visit any place in 
Terai regbn. People who wanted to visit 
Terai legnn in holklays, are in a fix. All this 
had started in 1980 and 1984 with a trsQk: 
incklent whk:h I call as black blunder. In 
December, 1984, the incklent which took 
place in Delhi was an unfuecedenHed inci
dent and very shemef ulfor any Government 
This wouU be consMersd as a failure of the 
Government Nobody shouM dare to take 
law in his own hands. Maintenance of law 
and order is the responsUlity of the Govern
ment I condemn the incident whk:h took 
place in Terai regnn. The situatton in Terai 
ragkm has gone out of the control of Uttar 
Piadesh Government Uttar Pradesh Gov
ernment dkl not take any actton in this re
gard. A situation has arisen where the Gov
ernment of India shouUinterfuse in the matter 
in order to free the Terai regton from the 
terrorists and to stop the lecunence of such 
inckients.

12.14 hrs.

[RAO RAM SINGH A? tfw Chair; 

[Tnuis/iatjOf̂

SHRI RATILAL VERMA(Dhanuka): Mr. 
Chairman, Sir. Iwouki lice to draw the atten- 
tkm of the Government to the drought in the 
whole of Gujarat, but there is acute shortage 
of water in district Bhavnagar and Ahme- 
dabad. People are migrating from villages to

th»House
dlies... (totamjpSons)... Gujarat Govern
ment is no taking any actton in this regard. 
Wbrkers of Bhartaya Janata Party bebnging 
to Godhara regbn have started an agitatbn 
and are on hunger strike. But no attention is 
being pakl to their demands. Therefore, 
Gujarat Government shouM be directed to 
announce Bhavnagar, Godhra, Umrare 
Valvipur, Butar, Sihad, ParlithanaandGogha 
as famine-affected areas. Abng with this I 
wouM li<e to submit that no attention is being 
paid to th(B problem of ralimity in the soil 
Despite my reperated request made to the 
State Government in this regard, no action 
has been taken to resolve this problem. 
Even after forty four years of Independence, 
drinking water couM not be made available 
to valvipur dty. People m the city have to use 
dirty water for drinking prurposes. No Gov
ernment servant is ready to go tiiere and no 
doctor isavailable in the hospitsdttiere. When 
a Minister happens to pay a visit there, he 
carries drinking water wtth him. The roads 
are not in a good condttbn and Gujarat 
Govemment is paying no attention to it 
Therefore, I urge upon tiie Govemment is 
paying no attention to it therefore, I urge 
upon the Govemment ttiat the Govemment 
of Gujarat may be dismissed... (Intanvp- 
llons)...

SHRI MADAN LAL KHURANA (Soutti 
Delhi): I have also given a notice about 
terrorism in Terai regbn.

M a CHAIRMAN: Mr. Khurana, all 
Member will get chance turn by turn.

[EngSm

SHRI RAMESH CHENNITHALA (Kbt- 
tayam); Mr. Chairman, Sir, the pepper grow
ers arefadng serious hardships in our coun
try. We earn a lot of foreign exchange by 
exporting pepper to other countries. The 
pepper growers have always been ignored 
by the Govemment There are more than 
two-and-a-half lakhs of pepper growers cul
tivating pepper in four-and-a-half acres of 
land, but they are not organised. Sixty per 
cent of the pepper is destroyed by a particu
lar disease. {IntomjpUomî
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MR. CHAIRMAN: Gentlemen, I am 
bound by what the hon. Speakerhasgivento 
me.
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able price. All the oess and duties should be 
wtthdrawn.

[TranslaliorU

Those who have given their names, 
their list is with me here.

SHRIMAOAN LAL KHURANA: He had 
promised. We have also given notice on the 
issue of terrolism in Terai region.

MR. CHAIRMAN: You would talk to him 
in this regard.

[EngBsm

Kindly, do net shout at me. You discuss 
that thing with him. lam bound by what the 
Speakerhasgivento me and I willcalloutthe 
names according to that I wouM also re
quest you to kindly keep the order and listen 
to whichever Member is speaking.

Shri Chennithala was on his legs.

SHRI RAMESH CHENNITHALA; In 
November 1986, the price of one Kg of 
pepper was Rs. 61.75. One-and-a-half per 
cent of cess was recommended, and 31/2 
per cent of cess, 1/2 per cent of agrk»iltural 
cess and 5 percent of duty was introduced. 
The cess and duty on Coffee amounting to 
Rs. 500crores were withdrawn. But the cess 
and duty on pepper, which amount to only 
Rs. 18 crores, were not withdrawn. Instead, 
the Sales Tax and Purchase Tax was levied 
on 1 per cent of the agricultural produce and 
bxport devek>pment cess was also levied In 
addition to the 4 per cent cess on raw pep
per.

In 1987, there was an international 
conference on pepper. It recommended that 
the export price of pepper shouM be Rs. 48. 
But it was not agreed to. So, my humble 
request to the Government is to include 
agriculturists in the Spices Board. The pep
per must be taken up by the Government 
directly so thatthe fanners can get a reason--

I would H(e to urge upon the Govern
ment to take urgent measures to redress the 
grievances of the pepper growers in our 
country.

MR. CHAIRMAN: Shrimatl Vasundhra 
Raje. Kindly make it brief.

SHRIMATI VASUNDHARA RAJE 
(Jhalawar): Sir, It is a very important sukqecL 
I want to highlight through you, the stoiy of 
Vineet Oberoi which was reported in the 
/ndian Ei^vbss two days ago. This is a story 
which is known to a k>t of people. Vineet and 
his brother Rohit aie AIDS patients. They 
were not bom with AIDS but contracted 
AIDS from a blood transfuston. they were 
bond Haemophilias, {htenrvptkms)

This is a very important subject I do not 
want to be disturbed. It is a heart-rending 
story and everybody must listen. The father 
of these boys was handicapped in 1979 with 
polk). The mother, who is oM, is caring for 
them. She is a teacher. She eams Rs. 1500 
a month, the father draws Rs. 1400 as his 
penskm. The money Is not enough fbrthem 
survive because AIDS is a very expensive 
disease. A monthly dose of medeine costs 
Dollars 475 the mednine shouM be made 
available free of but it is normally out of 
stock in the Gotpnment dispensaries. The 
Government and the Wbrid Health Oigani- 
satton give economic assistance to social 
organisatkms who have been Woridng on 
AIDS but nothing to the patients who are 
suffering from AIDS.

As everylMdy knows Haemophilia pa
tients have to be given bkwd transfuskm, 
and during one of those transfusk>ns both 
these brothers contracted this AIDS infec- 
tna As they got it when they were very 
young, they were unable to stu(fy beyond the 
primary level and they were taught at home 
by their mother.

Sir, at this moment, they are in a very 
difficult situatkxt because they cannot travel
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by any ottwr mod* of transport but taxL 
BacauM any jaiky movwnant is hamiful to 
HaamophiaB. Tha Taxi Stand paopla naar 
their housa know about thairdisMsa and as 
a rasuK, thay do not allow tham to sit in a taxi 
and avan If an amaiganqr situation arisas 
dua to of Haamopliiia and tlwy naad to ba 
rushad to tha hospital, no taxi is availabla.

I want to point out that wa in India are 
going aboutourbusinassas usualand hoping 
that V wa bury our haads in the sante, this 
t a r r ^  ptoblam of AIDS wRI go away. It b  not 
going to go away but k is going to turn into a 
hydra4iaadad monster which is going to ba 
the Nemesis of our country. Uke people an 
over the world, today, we must recognise 
this scourge and face the problem with de- 
t^inaH on and sympathy. Here, we have a 
totally ambivalent attitude. The tnjth is that 
AIDS is increasing in this country. That has 
comeout in an article in the country. That has 
come out in an article in the Observer. It 
says:

*By the turn of the century, the number 
of persons carrying AIDS virus in India 
wll be more than the total number of 
their counterparts in the rest of the world 
and in Im  than adecade, AIDS victims 
in India wU go up from one miHon at 
DTiMant to tdfi miHion is aficordina to a 
study by the World Health Organisa- 
tioa*

R also says and I quote: ‘At least 10 
mllon people would die by 2001 AD 
due chiefly to absence of Initiative in 
facing up to the AD S menace.*

hfurther says andlquote: Th e  Govern
ment ought to be active before this final 
pha88 ooniM.*

Sir, incondusion, I would Iketosay that 
it is vital that the patienls be traated and
—  s- -1 - - e a ---- fct- - ____ I - I I _____ jranaDHIIalM Wnn anOCuOfi 8nQ allOWSG V) 
018 Wiui MOOICin08 wiOillO u0 ifl8O0
avaiUbla at GovammM dispensaries and 
financial aid should be given to them. At the 
Dioou aonsKin campB, . dkxxi snouia im 
dMckttd and than should ba fiomoulaorv
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AD S diagnostic test People should be 
educated about this disease and should get 
to know that k is not a disease which is 
untouchable. K is not adisease which wouM 
be insulting. It is adisease which needs to be 
treated with sympathy ice cancer or any 
other disease.

I request, through you. that inthisHouse. 
cm immediate discusskm be taken up on this 
subiect. There shouM also be another dis
cussion on popuiattoncontroibecause of the 
latter, all gains-economic and otherwise- 
made by our oouifitiy are wiped out. And until 
priority is given to these subjects, progress 
for us in the tong run is abaolutely impos- 
sUe.

I request you to give a directive to the 
Government that this discussions shouM 
take place in this House immediately. Many 
people have toU me that I shouU not up this 
subject of populatton and AID. A nice woman 
like you shouM not tito  this they sakl up. 
This has also happened in the Re ŷa Sabha.

I wouU like to point out to everybody in 
this House thaf unless this subject is treated 
immediately and tooked at it immediately, I 
think. This country partkatiarly wiH suffer.

[Transbtiorq

DR. P.R.GANGWAR (Pilibhit): Mr. 
Chairmari, Sir, the trained miHtanls from 
Pakistan are frequently coming and going in 
PVbhit and Nainital and Khkidistrictoof Uttar 
Pradesh. Nainital and Khiri districte are lo
cated atthelndo-Nepai border. Thesepeopie 
k i Hindus. SMis and Polkie-men with a view 
to divkte Hindus and Sikhs and this is di due 
to Pakistan whk:h has increased ite activities 
in these areas. If this Government wante to 
safeguard the country, it shouU seal the 
indo-Mttrfcaiiv%wf|y Thasacurityfoffoasshould 
be made alert to check the Paklshtani intrud- 
ars. oopnisiicaiaa waapons, ana wnicn 
shouM be provided to the polioe. Police 
ppKics of votes ShouU not he aRoned to 
maketheBJ.P.Govemment in Uttar Pradesh 
atermrsif Risdone. TheoentreGovemment 
may cause serious threat to the security of
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the oountiy and may repoat the hislory as 
Jaichand had landad India intotha hands off 
Mohammad GaurL Thus. I rsquast that tha 
lndo-N«pal bonier may to sealed wHh ful 
determination. Only then the Terai as well as 
the entire area could be protected.
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SHRISRIKANTA JENA: the Govern
ment must raspond to this. I think It is {i very 
serious matter. You should certainly see that 
the Government must respond to this. 30 
people were MMed in Harayana. {kutmwp- 
donit

Asper newspapers reports, eight people 
' were klHad earlier. Today, egain eightpeople 
ham been killed. In this way, Indians are 
being kHled continuously. We have to safe
guard them. The Government of Uttar 
Pradesh is doing its level best. The Govem- 
mant of India also has to provida assistanca 
to the State Government for the purpose.

lEngBsli

MR. CHAIRMAN: Shri ICT.Vandayar.

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): If you first take 
up papers to be laM on the Tattle, then, at 
least, one of us can go and work in our 
respective places. We are here only seven 
Ministers, I am only request
ing the Chair. Can I not request the Chair? 
(kOenvption^

SHRISRO<ANTAJENA(Cultack):They 
are asking the Chair that th ^  sHouM be 
aHowed to teethe papers first on the Table of 
the House so that they can go back to their 
respective places. This Is most unfortunate. 
You shouM hear at least what the hon. 
Members are saying here. (M em f)tim »)

MR. CHAIRMAN: Mr. Jena, any hon. 
ililember has got a right to make any submis- 
skm tothe Chair.l don’t think you can abject 
to anybod/s making a sutxnission.

(MemfiMwta)

MR. CHAIRMAN: Mr. Madan Lai ratur- 
ana, when the matter has already been 
raised by Mr. Salfuddin Choudhury. there b 
no point in raising it again. There are other 
non. MOmDors wno wani lo spaaK.

{Mmupttomli

THEMINISTEROFPARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
We have alretKiy dedded to hoU a discus
sion either on Monday orTuesday. So, H wiH 
be discussed in that

SHRI SRIKANTA JENA: About the kill
ings In Haryana, the Government must re- 
sponed.

MR. CHAIRMAN: I think some hon. 
Memberwason his legs. Mr. K.T. Vandqrar.

SHRI K  THULASIAH VANDAYAR 
(Thanjavur): It has t>een reported that es
sential commodities are not available in faiir 
price shops in Delhi causing acute shortage 
in DelhL This has created a problem for the 
poor and the common man. Hisreportedthat 
the system requires proper monitoring and 
the Government shouM immedialely take 
steps to restore nonnal supply of essential 
Hems through the PubKcDistributkm ̂ rstem 
so that the common man Is able to get his 
requirement in the rust week of the month 
Uself.

ITnmsbUo/ii

SHRI TARACHAND KHANDELWAL 
(Chandni Chowk): kffi. Chairman, Sir, my 
question on this subject has been pendtoig 
since yesterdi^ for Zam Hour... (Murufh 
ffon^...

SHRIMATIGIRUADEVI(Mahan4gwiD:
Mr. Chairman, Sir, through you, lamgoingto 
raise avery minor issue. Although, H is not 
theconcem of big people, yet we, the women 
have to face a tot of dKficully. When we visit 
the mlMxxilhs of Delhi MIk Scheme in the 
morning, we return from there without mflk. 
Hence we have to sad our servants here and 
theretopurchasemilkand this pracUos goes 
on up to seven or eight O^cktck. Sometimes,
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it takes more time. Sometimes the doors of 
mik-booth remain closed and sometimes, 
after haif-an-hour stay in queue it is told that 
ipiik is out of dock. It has appeared in the 
newspapers time and again.

Throughyou, I wanttosaythatmikis an 
essential commodity for every family. 
Though, it seems to be a petty issue, yet 
more or less mik is required in every family. 
There is no adequate supply of milk in Delhi. 
What to tak of other places, even in South 
Avenue where I reskie, there is a k>t of 
problem in getting milk. I think that the same 
situatton rather worse than it woukl be pre
vailing in other areas also.

PROF. RASA SINGH RAWAT (Ajmer); 
The same sHuatkin is prevailing not only in 
your area but in my area, i.e. North Avenue 
also. Mikis not available even there ...{Inter-

SHRIMATIGIRUA DEVI: Being a lady 
M.P., I want to raise the issue regarding my 
hardships in my house. I have to face agreat 
inconvenience in getting milk. When such a 
situatton is prevailing in my k)cality, what 
woukl be the plight to general public in other 
areas of Delhi. When there is a great mis
management in supply of mik in our area, it 
can be easily imagined the inconvenience 
being experienced by the general public of 
Delhi in getting a little milk.

Therefore, through you, I want to make 
a request that the Government shouM take 
an immediate steps in order to streamline 
the supply system of mik. Proper supply of 
mik should be made to us.

DECEMBER 6,1991 R e.LM dw ot 580
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Today's Press headline states *Poor 
Safety Behind Grasim BlasT and another 
headline says “Grasim Workers Seething 
With Rage*. It is indk»tive and illustrative of 
the socki-economic power structure of the 
countty that apart from the Economic Times 
no other newspaper in the country is canying 
this news so that the name of the topmost 
industrial house is not blackened. Not merely 
the newspapers, yesterday's “Parliament 
News* the TV broadest around 10 P.M. 
refen-ed to all other issues mentkxied in the 
Zero Hour but left out this reference to the 
blast in the Grasim factory at Gwafior owned 
by the topmost industrial house of the coun
try.

SHRI TARIT BARAN TOPDAR (Bar- 
rackpore): Because tt is against them.

SHRI NIRMAL KANTICHATTERJEE: 
What I am afraid of is, that despite the rage 
generated among the workers, despite the 
fact that the owners are guilty of negligence, 
whkih has led to thesedeaths, this top indus
trial house will go unpunished if the Central 
Government is not able to intervene in the 
situation. They have too much of ck>ut with 
different political levels.

Therefore, I want to draw the attention 
of the House that even our TV Media, off kaal 
media is influenced to this extent Even our 
newspapers are influenced to the extent that 
they blackout this kind of a news because it 
refers to the top most industrial house. The 
Government of India must intervene and 
conduct a full-scale inc\u[iy...{lnteiwptk>ns)

SHRI SOMNATH C H A TTER JEE 
(Bolpur): In whose favour they will inter
vene?

[EngHsHl

SHRI NIRMAL KANTI CHATTERJEE: 
Yesterday the Chair permitted me to make a 
mentkm of the deaths in Gwaltor factory 
owned by the topmost industrial house in the 
country. Today the total of deaths has in
creased from 12 to 14 and another 22 are 
critically bijMred. They are fighting for their 
lives in the hoepital.

SHRI NIRMAL KANTI CHATTERJEE: I 
want that they should work in favour of the 
people of the country and not in favour of the 
top most industrial house.

Sir, the desire of this House is that not 
only the managers but the owners also shoukJ 
be punished for having taken the lives of 14 
people. This is what I want the Government 
oflndiatodo.
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[Transla&m]

SHRIMADANLALKHURANA:Theway 
the extremists have killed 26 persons in 
Tohana (Haryana) and 14 innocent people 
in Terai rgnn i.e. in Pilit)hit, Lakhimpur etc. 
yesterday, it is natural that the wtnte oounUy 
is worried about it. I wouM like to submit two 
points in this regard. A delegatton of B.J.P. 
underthe leadershipof Shri Advaniji had met 
tlie hon. Home Minister yesterday and re
quested him to provide ail necessary assis
tance to check the terrorism. ...{Interrup
tions)...

MR. CHAIRMAN: Your notk» relates to 
Haryana but you are taMng of Terai regkm.

SHRi MADAN LAL KHURANA: It in
cludes Haryana as well as Terai region. I 
request that the Centra! Government shouki 
piovkJe assistance to the Uttar Pradesh 
Government so that it may be able to fight 
against the terrorism in the State. The terror
ists have started their activities in Delhi, Uttar 
Pradesh. Rajasthan and Haryana beskles 
Punjab and Kashmir. I submit that the 
Government shouki take some initiative in 
this regard in consultation with the Stale 
Government to meet the problem, so that 
tenorism couM be checked.

SHRI VISHW ANATH SHASTRI 
(Gajipur): regoin injustice is being done with 
the candMatAs bek>nging to l>ackward, 
Scheduled Castes and minority communi
ties, in the recruitment of police and P. A.C. in 
Uttar Pradesh. The complaints have been 
received thatthe reserved quota fixed for the 
candklates of backward, scheduled castes 
and minority communities has been filled in 
these recruitments, but beyond the quota, 
no recruitment is made from these classes 
even if the candMate is capable in all re
spect, and the remaining poste are being 
filled up by the candklates befonging to high 
castes. It is against the spirit of re Mrvatton.

We urge upon the Government, that it 
shouki took into the matter and direct the 
Uttar Pradesh Government to include the

the House
candklates betonging to backwaid, Sched- 
■uled Castes and minority communities In the 
marit lists on the basis of their merit beyond 
their fixed quota and do justice with them.

SHRI RAMESHWAR PATIDAR (Khar- 
gon): Mr. Ch^rman, Sir, through you, I want 
to draw the attention of the House towards 
Ladakh. It is a very sensitive area. The 
people of Ladakh have been launching on 
agitatnn for a tong time in Ladakh. The 
prevtous rulers of Ladakh hatched aconspir- 
acy to divkle Ladakh into Kaigii and Leh 
districts on the basis of religton. The Bud
dhist populatkm is only two per cent in KaigH 
district Today, they are boycotted socially 
and their lives have becomemiserable there. 
In order to instigate communal tenston, they 
are kept out of jobs. They are delberatety 
neglected. I am citing two figures regarding 
it. Out of 2 lakh State Government emptoy- 
ees, the number of Buddhists is only 2900. 
There is not a single Buddhist in 9 corporate 
sectors. There is only one Ladkhi among 
1469 emptoyees in the State SeaetariaL 
Not a single Buddhist was recruited among 
the 3236 recruitments made in the year 
1987-88. Thus, in the name of religwn kijus- 
tice is being done to them. Today, they are 
agitated to presenre their reKgnn and cul
ture. In Kargii, they are not altowed to 
cremate dead bodies and for that purpose 
they have to cany the dead bodies 40 miles 
away where their population » in conskler- 
able number. Such an injustice Is being done 
to those worshippers and foitowers of non- 
vnlence in a state where talk of secularism 
Is often repeated. Another conspiracy is also 
being hatched dellwrately with the Buddhist 
giris. The Muslims after marrying the Bud
dhist giris force them to consuet their relig
ton. In this way the oonverston of300women 
takes place every year. For these reasons 
only,theyarapressingtheirdemandsthrough 
an agitatton for making Kargii and Leh a 
Unton Temtory. I uige the Government to 
make an inquiry against their conq>iaints and 
to constitute an autonomous districtforthem 
to attend to their complaints. {kiterrvpUon^

SHRI BHOGENDRA JHA: Mr. Chair
man, Sir, what is this? You are aHowing to
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speak thoM Members only who are rushing 
lowaidsyou... (Momptibn^

l&igSsti

MR. CHAIRMAN: Mr. BhogendraJha. 
kindly do not shout at the Chair. I am trying 
to go In as tialanced a manner as possbly I 
can do. But the point is that you do not shout 
at tlw Chair; otherwise, I wHI take actkm 
against you. Kindly maintain discipline in the 
House. I am trying to go fairly by giving 
maximum chanoa...(lnt»nuption^

[Tnnslalhrii

SHRI BHOGENDRA JHA: When you 
were on your legs. I resumed my seat. I have 
never pressed you by rushing towards the 
Chair. Please stop HMm...{ka»rruplk)ntli

lEngKati

MR. CHAIRMAN: I request you not to 
shout at the Chair and maintain some disci
pline in the House. Otherwise, I wouU llte to 
take actfon against you. Kindly do not force 
my hands. I am trying to be fair. I am giving 
maximuffl chanoetothe Members sitting on 
this skie of the House. I am trying to accom
modate some Members on this sUe also. 
The Speaker has given me a list of 60 
M em bm  Everyone of them c^not be 
acoommodated hi the tirne avaHable. if you 
have got any spadal circumstances, then 
Mndly ask the Speaker to gh<e priority to your 
point of view. Otherwise I wiH proceed ac
cording to what hhink isfair, just and impar
tial. But I shaR certainly not aUow the disci
pline to go down-so much that a«Member 
starts shouting at the Chair. Kindly bear with 
me; I beg of you.

DECEMBER 6.1991
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P'ransMof^

MR CHAnMAN: Vlfttatever Shri Bho-
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gendra is saying wHI notgo on record.

(kj^mtpOons)*

SHRI VISHWESHWAR BHAGAT (Bal- 
aghat): M'. Chairman. Sir, due to continued 
activities of the naxalites a vitiated atmos
phere of fear and terror is prevailing in the 
whole Balghat district of Madhya Pradesh. In 
the last month of October as Forest OfTicer's 
Jeep was set on fire by the NaxaHtes who 
sub^uentlykxMedtheJaunpurmarketelc. 
Due to their threats the markets are still lying 
ctosed. Despite al these mis-happenings, 
the Madhya Pradesh Government has not 
yet taken any effective step. Even today in 
Tehsil of Balaghat the common-life is totally 
dismpted and the people are living in fear 
at'i terror. Due to continued ctosure of the 
markets for the last one and a half months, 
the people are not getting even the essential 
commodities. The teachers are not going to 
schools. As a result the educatbnal institu
tions are also lying closed. Both the officers 
as wefl as the citizens are completely tenor- 
ised tiiere. Sir, through you, I wouM Nke to 
point out to the hon. Minister that despite 
such serious incMents the Madhya Pradesh 
Government has been adopting an indiffer
ent attitude in this regard. So I urge upon the 
Centre to dismiss the Madhya Pradesh 
Government and to interfere in the matter to 
solve the prevailing problems immediately.

SHRI SURYA NARAYAN YADAV 
(Saharsa): Mr. Chainnan, Sir, the Govern
ment of India has heM talks with the Nepal 
Government twice or thrice in regard to 
constnjcttonofShigh-leveldamslntheTerai 
regkm of Nepal But no progress has yet 
been made in this regard. This, time, tfie 
Prime Minister of Nepal, Shri jtolrala wHh 
whom we have a congenial relation has 
anived in India on a visit. So, through you, I 
urge the Government to hoU fresh talk with 
him k) regard to the constructton of those 3 
high level dams; because bi the absence of 
these dams the toss of bUbns of rupees as
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welt as loss of human Uvea and brep«rty is 
being caused every year. Uttar Pradesh, 
some parts of West Bengal and eastern 
areas of Bihar are mainly affected by it. I 
once again demand from the Government of 
India to initiate the oonstnjctton of those 3 
high-level dams after holding talks with Shri 
Koirala.

MR. CHAIRMAN: Shri Bhogendra Jha.

SHRIBHOGENDRAJHA(Madhubanl): 
Mr. Chalnman, Sir, have I been given a 
chance, because I have Insisted or other* 
wise, please tell iM ....(lnt0mjptk>n^...

M a  CHAIRMAN: Bhogendra Jha jl. as 
far as I know, on the basis of whatever 
experience I have, in Zero hour only such 
matters as of conflagratton, stomts or of 
terrorism are raised. K six trains of your area 
have been cancelled, you may meet the 
Minister of Railway. I do not see any proper 
reasons for raising this issue here. But if you 
are so crazy, you may speak very gladly.

iUMBmiptions)

SHRI BHOGENDRA JHA: Mr. Chair
man, Sir, I am not aazy for speaking. I am 
string just for maintaining the rale. It Is my 
fifth term in the Lok Sabha but I have never 
rushed to the Chair for speaking. I was 
insisting to do away with sudi practice.

Sir, you say that this is not a serious 
issue I wouM like to let the wholes House 
know ttout Its seriousness. In north Bihar 
especially MitMlanchal is such an area where 
the ra8 facilities have always been on a 
continuous decrease. Ido not know whether 
these facilities have been bicreased or not in 
other areas but I am very specif ic that the rail 
f^ities have definitely decreased In Mithl- 
lanchal area The people of that area have a 
complaint against the eancellatnn of 6 pairs 
of trains onefrom Samastipurto Nirman,one 
from Samastipur to Lokaha Ba2»r. two from 
Darbhanga to Naricatiaganj and two from 
Darbhangato Jainagar. Due to cancellation 
of these trains, the people are facing a kit of 
difficulty. They consktor it as a revengeful

thoHouao
actton against them, because the Congress 
tost all the seats in that area. Mr. Chairman, 
Sir, through you I wouki like to state that as 
per my informatton, the private bus-owners 
bKluce the railway officials to ctose trains so 
that they may ran their own buses In agreat 
profR. This is causing a great financial toss 
to the country. In such a densely populated 
area, the sudden canoelatton of six pairs of 
trains Isa matter of surprise. Intheb^binkig 
It was saki that this step was being taken In 
view of the anttoipaied disturbances due to 
resenratfon-stir. But there was neither any 
such danger nor is tt at present. Even then 
those trabis are gobig to be cancelled per
manently. Sir, through you I wouM like to 
request the Government of Imfia especially 
to the Home Ministry that It is not at ail proper 
to cancel the trains in that area where the 
raling party is defeated hi the electtons, 
because such types of actton creates a tot of 
trouble to the people.

Secondly, it is also not good to Cause 
tosses to the Railway which is a nattonal 
property in connivance with the private bus 
owners. Sir, last year when our friend, Shri 
George Fernandes was the Railway Minis
ter, 4 crores 9 lakhs no anwunt has been
spent out of the altocated amount for the 
woric between Samastipur and Darbhanga. 
The Government feels HseV some what 
answerable to this House, it must darify the 
reasons as to why it is having an apathetto 
altitude towards that regton of Bihar. It is my 
request to spend the amount altocated last 
year for this regton and to provide mors 
grants if necessary so that the inconven- 
ienoe and the difftouhies of the people of that 
are a may be reduced.

{ E n ^

SHRI SRIBALLAV PANIGRAHI (Deog- 
arii): Mr. Chairman. Sir, Thank you for per- 
mittingtne to raise a matter of urgent and 
publto importance.

The Government of Orissa has taken a 
toad in the whole of the country in the fieU of 
privatisation of public sector and state trad
ing. The Chief Minister of Orissa has already
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sold a public sector unit Charge Chrome 
Factoiy and whal is intriguing Isthatthis was 
done without consulting anytxxly and not 
getting It discussed in the Assembly. R was 
done without any discussion with the trade 
unions or the workers or the political parties. 
Not even the opinion of the experts was 
taken. No tender was called for he had done 
itart>itrarfly. Here In the Central Government 
there is a procedure to refer the skdt units to 
B.I.F.I^ to nurse the backto health. This was 
not foNowed by the Orissa Government giv
ing rise to suspKKM).

MR. CHAIRItAAN: Is tt a State unit or a 
Central unit?

SHRISRIBALLAV PANIGRAHI: It is In 
the State sector. I am coming to that What 
b intriguing Is .that arbitrarily and in a clan
destine way a very profit-oriented and 100 
per cent export oriented uhit has been soki to 
the Tatas, at a throfwaway price. I under
stand that the cost of the project is Rs. 150 
crores. The Memorandum of Understanding 
was drawn for Rs. 94 crores. But, peculiarly, 
when It was discussed in the Cabinet, it was 
reduced to Rs. 84 crores. Together with this 
factory two very good chromite mines, which 
in terms of business are like goU mines, 
were also sok) to Tatas. Two cooperative 
sugar mitts at Nayagarh and Baramt» were 
dispose of without consulting any of the 
directofs of the cooperative units. All these 
are veiy funny. The interests of Orissa and 
its people are frittered away and sacrifk»d. 
In additnn to the above, the Mohua flower 
ti^e-which was nattonalised only a few 
months ago has again been privatised with
out giving a fair trial. This has been done 
under the pressure of Ik̂ uor k)bby.

I request the Goramment, through you, 
to probe Into all these shadu deals. When 
there is a dear industrial poKcy, how can 
such clandestine deals take place? I em- 
phaticaBy say that there is a tot of anguish 
and resentment among the people 3f Orissa, 
paiticulaily ttie woikmg dass over ail 
these things. The intentton behind the sale 
of these units is very dear. It seems that 
money has passed under the table sacrHio-
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Ing the interests of the working dass and the 
state at laige.

I, therefore, request the Government to 
make enquky immediately in to all these 
shady deals so that the interests of the 
people and the working dass are protected, 
and daHy expored Thank you.

MR. CHAIRMAN: Mr.P.C. Thomas. You 
will speak only for one minute.

{htemipthns)

SHRI SHANKERSINH VAGHELA 
(Godhra): I am sony. Sir. Whteh system you 
are adopting? I wouM like to know whether 
you are going according to the list which the 
Speaker has dedded or according to your 
own choice, because there is no use to say 
that up to 1.00 p.m. you are aifowlng people 
who aretaMng with a bud vok». I wouM like 
to know the system. Sir, So, what system 
you are adopting?

MR. CHAIRMAN: Kindly donlquestton.

SHRI SHANKERSINH VAGHELA: I 
wouM like to know the system. Sir. (Intenvp- 
liions). lamsony. Forthreedi^slhavebeen 
waiting up to 1.00 p.m. when my number was
16,14 and 15 and now Ithink my number is 
more than 60. {fntenupOons)

MR. CHAIRMAN: Kindly sR down, you 
are wasting the time of the House. Now, Mr. 
P.C.Thomas.

{Inlermptions)

SHRI SHANKERSINH VAGHEU: I am 
sorry. Sir. I WouM like to know where my 
number is. Is my number there? If it Is there, 
then you aHow me.

MR. CHAIRMAN: Kindly go and ask the 
speaker where your number Is.

SHRI SHANKERSINH VAGHELA: My 
number is there. You are calKng Members 
ivhose number comes aftenvards. I am very 
much'sorry. Sir.
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(kitenvptbns)

MR. CHAIRMAN: You are only wasUng 
the time of the House;two or three Members 
could have spoken In the meanwhile.

(htomptkmsY

MR. CHAIRMAN: Nothing of what he Is 
siaying will be recorded. Now, Mr. Thomas 
may Idndly speak.

(kitmuptkxKH*

SHRI P.C. THOMAS (Muvattupuzha): 
Sir, the problem of unempk^ment In India Is 
very serious. There are qualified nurses 
seeking jobs. There are no new Jobs here. 
But there are Jobs elsewhere, especially In 
Saudi Arbia. But unfortunately there Is a ban 
by our Government on recruitment by Saudi 
Arabia. That ban shouU be immediately 
lifted. The reason stated by ourGovemment 
is that our personnel who are needed here 
shouki not go out. Butnowtheposittonisthat 
we have ovenvheiming number of personnel 
who are unemptoyed amd who wouM like to 
go abroad on jobs. So, I plead with the 
Government through you. Sir, That the ban 
on recruitment of nurses to go to Saudi Arbia 
and to other GuK countries may be lifted and 
the problem of unemployment may banner 
solved to that extent.

MR. CHAIRMAN: Mr. Dau Dayal Joshi.

(Intem̂ nOims)

MR. CHAIRIMAN: Gentlemen, there is a list 
of 60, the time is Hmited, everybody whose 
name is on the list canmA be altowed.

{tntenufOions)

MR. CHAIRMAN: Nothing will be 
recorded.

{IntomfOhns/

the House
MR. CHAIRMAN: Mr. Dau Dayal Joshi, 

are you prepared to speak or not?

{MemfOions)

MR. CHAIRMAN: Please sit down. I am 
trying to distribute the time availsUe among 
the various sections.

(hitmruplions)

MR. CHAIRMAN: Please don,t get up 
when I am on my feet. Please sit down, Mr. 
Lodha. You kindly sit down when the Chair
man is on his legs.

{fntemptions)

SHRI GUMAN MAL LODHA (Pali): 
When one shouts, you altow; when onedoes 
not sayu anything, you will not aUow. But 
wouM you please allow one Member...

MR. CHAIRMAN: Will you please sit 
down when I am on my feet? you are a very 
sentor man. Kindly sit down, I am on my feet 
I am trying to distribute the time according to 
the various parties in the House giving due 
weightage to the Oppositkm, and I am trying.

SHRI DATTARTREYA BANDARU 
(Secunderabad): My number is 14.

MR.CHAIRMAN: Your number may be 
14, but your Party had 10 Membere s p r 
ing. You kindly seetheKst.

{Interruptions)

MR. CHAIRMAN: No, I am sony, I 
cant albw. All right, Mr. Kuppuswamy will 
speak.

(Merrufatonsy

MR. CHAIRMAN: Only what Mr. 
Kuppuswamy spesd^willgo on recoid.

(MwuptionsY

iMOl recorosa.
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*SHRI C. K. KUPPUSWAMY (Cobnba- 
tora): Chaimwn Sir, I would Ika to bring to 
tlw nodes of the Govemmwit th« haptoss 
plight of thodeposilore and employass of the 
now dosed down branch offioa of Mte Ta- 
poban Housing Finance Ltd. whose head
quarters are situated at Kasturba Gandhi 
Marg, New Delhi. It is learnt that this Oman 
has been recognised by the National Hous
ing Bank. Tlw  company is said to have 27 
branches aH over India. The branch office 
that wasfuncUoningftomTinjppurwas closed 
all of a sudden to the utter dismay of the 
depositors. About twenty lakhs of depositors 
around the place had deposited in a big w«v 
to the tune of aboiit'Rs. 47 crores. It is said 
Rs. 25 crores have been given away as 
loans and the promoters havefled the scene 
with the remaining money to the tune of 
about Rs. 22 crores. It is a serious problem 
that the people are falling a pray to a sort of 
confidence trickery. Itisalsoundersloodthat 
NatkMiai Housing Bank is yaUe to repay the 
money to the depositors. Now that no infor
mation is available people are in aquandaiy 
and the toeal people, the erstwhile employ
ees of the company are pestered by the 
pubNe. I request the Government to initiate 
and expedite action against the mismanage
ment and doubles operations of this com
pany.

SHRIDAU DAYAL JOSHI (Kota): Mr. 
Chairman, Sir, my question is related to 
Rajasthan, Iwladhya Pradesh, Gujarat and 
Maharashtra. IheLaxmiChandBhiga# Bank 
in Bombay defrauded 35 lakh people of Rs. 
80 crore. This Bank has 200 branches. 
Pansionore. Widows and PaoDla balonaina 
to low income groups had deposited their 
money in this bank as this Bank provkled 
more interest than the other banks. On 13 
March 1988 tt refused to mdte payment to Its 
customers. These customers are not able to 
get help of any kind despite their concerted 
efforts to this effect.

Many deposHocs from Madhya PradMh 
and Rifjasthan met Shri Aijun Singh several 
times, but he says that tite Ministiy of Fi
nance is not taking any effective steps in this 
rsgard. Ten daysago Shri Aijun Singh re
quested the hon. H/linistiy of Finance to 
make payment of this amount to the deposi
tors at once. Three members of Shri H.K. 
Shah’s family, who runs this bank, are in the 
Board of Directors of this bank. I wouU 
request that the Immovable property worth 
Rs. 80 crore of this Bank may please be 
confiscated immediately. Atongwith this, I 
wouM Ike to submH that amount of Rs. 80 
croregrows to Rs. 90 crore in two years. This 
entire amount of Rs. 90 crore may please be 
distributed among the poor depositors im
mediately. Hon. Minister of Fkiance may 
please take Immediate effMlve action in 
this matter. {Mamjptlona)

[EnglbHl

MR. CHAIRMAN: Now papers to be 
lakl.ShriSharadPawar.

PAPERS LAID ON THE TABLE

13.3 hrs.

[BigKah]

N^ICaram onM CondRlora of 
SwvIm  Slid Miir^lliirwnuf 

(Amendment Regulation on 1991)

THE MINISTER OF DEFENCE (SHRI 
SHARXDPAWAR):lbegtolayontheT«ble- 
a copy of the Naval ceremonial, ConditkMns 
of Service and Misoeilaneous (Amendment) 
Regulations, 1991 p ndi and Englsh ver- 
skms) published in Notification No. S.R.O. 
194 in Gazette of India dated the 28th No
vember, 1991 under section 185 of the Navy 
Act, 1957. [Placed in Ubrary. See No LT- 
814/91]

* Translation of the speech originally delivered In Taml.
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IjipHwl Im ttt (AppltcBtiBn frrr Ctn— nt) 
Aimndnwnt RuIm  1991

THE MINISTER OF STATC IN THE 
MINSTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): On behaH of Shri Manmo- 
han Singh.

I bag to lay on tha a copy of the
Capital Isauas (Applleation for Consant ) 
Amandmant Rulaa, 1991 (Hindi and English 
Varsions) pubHshad in Notification No. S.O. 
540 (E) In Gazatta of India datad tha 21st 
August, 1991 undar sutMaetlon (2) of sae- 
tion 12 of the Capital Issues (ContioO Act, 
1947. [Placad in Lfcrary. 500No L T-81S91 ]

StatamantCorractlngraplyto USQNo 
304 dalad 22.11.91 raJoM vantuiM

on tha working of tha Indian S it 
Export Promotion Council, Bom
bay, for tha year 1990-91. [Piacad 
in library, S00 No. LT- 8^/91]

NotiflcatkMi Mada Major port Trust Act 
2«3ch

[E n g m

THE MMiSTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): On behalf of Shri Jagdish Tytier, 
I beg to lay on the Tabla-

(1) A copy each of the following Notif i-
caHons (Hindi and English versions) 
under sub-section (4) of section 
124 of the Major Port Trusts Act, 
1963:-

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM); I beg to lay on the Table 
statement (Hindi and English versions) cor
recting the reply givenon November 22,1991 
to U»tarrad Question NO. 304 by

Sarvashri Chittubhai Gamit and 
Digvi}aya Singh regarding joint ventures 
abroad. (Plaeed in Library. 5e0No. LT- 86/ 
911

Annual Report of and Review on tha 
worfclna of tha Indian SMc Exporta 
Promotion OouncH, Bomlwy for 19904M

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILE (SHRI ASHOK 
GEHLOT): Mr. Chairman. Sir, I beg to lay the 
following on the TaUe-

(I) A copy of the Annual Report (Hindi
and English VerBlons)of the Indian 
SHk Export Promotion Coundl, 
Bombay.forthayaar1990-91 along 
with Audited Accounts.

00 A copy of the Review (Hindi and 
English Versions)theGovamment

(i) G.S.R. 608 (E) published in 
Gazette of India dated the 1 St 
October, 1991 approving the 
amendment to the Bombay 
Port Trusts Dock Bye-iaws.

(ii) G .S .a  610 (E) published in 
Gazette of India dated the 1st 
October, 1991 approving the 
amendment to tha Regulation 
83 of the Visakhapatnam Port 
Trust Dock Regulations, 
1967.[Plaoad in Ubrary, See 
No. LT- 81/8/91]

(2) AxxipyeaBhofthefbiiowingNatifi- 
cations(Hindiand English versions) 
undar sub-section (3) of sectfon 
458 of the Merchant Shipping Act, 
1958:-

(i) The Merchant Shipping (Reg
istration of Sailing Vessels) 
Amendment Rules, 1991 pub- 
KshedinNotlffcatlonNo G.S R 
469 in Gazette of India dated 
the 17th August, 1991.

00 The Merchant Shipping (Life 
Saving /^ppiances) Rules, 
1991 published in Notiflcatton
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No.G.S.R.491 inGaz«tteof 
India dated the 31st August, 
1991.

0iO G.S.R. 542 published in Ga
zette of India dated the 21st 
$eptennber. 1991 maldng cer
tain nnendments to Notifica
tion G.S.R. 865 dated the 
7thOctober, 1988. [Placedin 
Ubrary, See No. LT- 81/9/91]

(3) A copy of the Mtyor Port Trusts 
(Payment of Fees and Allowances 
to Trustees) (Amendment) Ruies, 
1991 (Hindi and English versions) 
published in Notification No.G.S.R. 
635 (E) in Gazette of India dated 
the 15th October, 1991 under sub
section (3) of section 122 of the 
MsyorPortTnistAct, 1963. [Placed 
in Ubraiy, See No. LT- 820/91]

Reserve Bank of India Pension Regula
tions 1990. Annual Rsport of Pktaklnl
Opa Qramsana Bank, Nellore for the 

year ending 31Mareh 91 ele.

THE milNISTR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): I beg to lay on the TtMe-

(1) AcopyoftheReserveBanicofindia 
pension regulations, 1990 (Hindi 
and English versions) published in 
Notification No. DEL/East«612/ 
Pension/90-91 in Gazette of India 
dated the 6tti April, 1991 and the 
22nd June, 1991 under sub-sec- 
tion (4) of section 58 of the Reserve 
Bank of India Act, 1934. [Placed in 
Ubrary, See No. LT- 821/91]

(2) A copy each of the following An
nual Reports (Hindi and English 
versions):-

(i) Report of the Pinekini Gra- 
meena Bank, ktolbre for the 
year ended the 31st March, 
1991, together with the Ac
counts and Auditor’s Report

thereon. [ Placed in Ubrary, 
SeeNo.LT-822/91]

(ii) ReportoftheBoiangirAnchail( 
Gramaya Bank, Boiangir, for 
the yearendedthe31st Match, 
1991, togettier with Accounts 
and Auditor’s Report thereon. 
[ Placed in Ubrary, See Na 
L T -823/91]

(IN) Report of the Nagaijuna Gra- 
meena Bank, Raigarh for the 
year ended the 31st March, 
1991, together with the Ac
counts and Auditor’s Report 
thereon. ( Placed in Ubrary, 
see No. L T -824/91]

Civ) Report of the Raigarh Kshet- 
riyaGramin Bank, Raigarh, for 
the year ended the31st March, 
1991, togett)er with the Ac
counts and Auditor’s Report 
thereon. [ Placed in Ubrary, 
See No. L T -825/91]

(v) Report of the Krishna Gra- 
meena Bank, Gubarga. forthe 
year ended the 31st March, 
1991, togetiier with the Ac
counts and Auditor’s Report 
thereon. [ Placed in Ubrary, 
See No. L T -826/91]

(Vi) ReportoftheChindwareSeoni 
Kshetriya Gramin Bank, Ch- 
indwara, for the year ended 
fiie31st Match, 1991,together 
with the Accounts and 
AudHor,s Report thereon. [ 
Placed in Ubrary, SeeNo. LT- 
27/91]
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(vii) Report of the Sti Ganganagar 
Kshetriya Gramin Bardt, Sri- 
ganganagar, for the year 
ended the 31st March, 1991 
togetherwHh the Accounts and 
Auditor’s Report thereon. 
[Placed in Ubrary, See No. LT- 
828/91]



597 P a p m L M AGRAHAYANA 15,1913 {SAKA) Papua L M  598

(vlii) ReportoftheHimachidGramin 
Bank, Mandi, for the year 
ended the 31st Match 1991, 
together with the Accounts and 
Auditor’s Report thereon. [ 
Placed in Library, SeeNo. LT- 
829/91]

(ix) Report of the Surguja Kshet- 
riyaGramin Bank, Ambluipur, 
for the year ended the 31st 
March, 1991 ,togetherwHhthe 
Accounts and Auditor's Report 
thereon. [ Placed in Ubraiy, 
See No. L T -830/91]

(X) ReportoftheGopalganjKshet- 
riya Gramin Bank, Gopalganj, 
for the year ended the 31st 
March, 1991,togetherwiththe 
Accounts and Auditor's Report 
thereon. [ Placed in Lbrary, 
SeeNo.LT-831/91]

(xi) Report of the Barabanki 
Gramin Bank. Barabanki, for 
the year ended the31 St March, 
1991, together with the Ac
counts and Auditor’s thereon. 
[ Placed in Ubrary, See No. 
L T -832/91]

(xii) Report of the Visveshvaraya 
Grameena Bank, Mandya, for 
the yearendedthe31st March, 
1991, together wtth the Ac
counts and Auditor's Report 
thereon. [ Placed in Ubraiy, 
SeeNo.LT-833«1]

(xiii) Report of the PalamauKshet- 
riyaGramin Bank, OaKenganj, 
for the year ended the 31st 
March, 1991.togetherwtththe 
Accounts and Auditors’Report 
thereon. [Placed in Library, 
SeeNo.LT-834/91]

(xiv) Report of the Bahaskiuitha 
MehsanaGraminBank. Patan, 
for the year ended the 31st 
March, 1991,togetherwiththe

Accounts and Auditor's Re
ports thereon.[Placed in 
Lbrary, SeeNo. LT- 835/91]

(XV) ReportoftheGuigaonGramin 
Bank, Gurgaon, for the year 
ended the 31st March, 1991 
tog ether with the Accounts and 
Auditor’s Report thereon. 
[Placed inUbrary,SeeNa LT- 
836/91]

(xvi) Report of the Koraput Panch- 
abati Gramya Bank, Jeypers, 
for the year ended the 31st. 
March, 1991, together with the 
Accounts and Auditor’s Report 
thereon. [Placed in Ubrary. 
See No. L T -837/91]

(xvH) ReportoftheKshetriyaGramin 
Bank. Hoshangabad, for the 
year ended 31st March, 1991, 
together with the Accounts & 
Auditors ‘Report thereon. 
[Placed in Library, See No. LT- 
838/91]

(xviii) ReportoftheMarudharKshet- 
riya Gramin Bank, Churu for 
the year ended theSI S t March, 
1991, together with the /Vo- 
oounts and Audiloi's Report 
thereon. [Placed in Ubraiy. 
See No. L T -839/91]

(xix) Report of the TuM Gramin 
Bank. Banda for the year 
ended the 31st March. 
1991together with the Ac
counts and Auditof's Report 
thereon. [Placed in Ubraiy, 
See No. L T -840/91]

(XX) Report of the Rewa Sidhi 
Gramin Bank, Rewa. for the 
year ended the 31st March. 
1991, tog^her with the Ac
counts and Au(fitor*s Reports 

. thereon. [Placed in Ubraiy, 
See No. L T -841/91]
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(xxi) Report of the ShahdolKsh0t- 
riya Gramih Bank, Shahdol, 
for tha year ertded the 31st 
March. 1991, together with the 
Acoountsand Auditor's Report 
thereon. [Placed in Ubraiy, 
See No. L T -842/91]

Ocxi) Report*of the Vmdhyavasini 
Gramin Banit, Mirzapur.forthe 
year ended the 31st Maich, 
1991, together with the Ac
counts and Auditor's Report 
thereon. [Placed in Ubraiy, 
See No. LT> 843^1]

OocHO Report of the NainitaiAimora 
Kshetiya Gramin Bank, Naini- 
tal for the year ended the 31st 
March, 1991,togetherwiththe 
Accounts and Auditor's Report 
thereon. [Placed in Library, 
See No. L T -844/91]

(xxiv) Report of the Champaran 
Kshetriya Gramin Bank, Mo- 
tihari, for the year ended the 
31st March, 1991, together 
with the Accounts and Audi
tor's Report thereon. [Placed 
In Library, SeeNo. LT-845/91]

(xxv) Report of the Damh-Panna- 
SagarKshetriyaGramin Bank, 
Damoh for the year ended the 
31st March, 1991, together 
with the Accounts and Audi
tor's Report thereon. [Placed 
in Ubrary, SeeNo. LT-848/91]

(xxvl) Report of the Saran Kshetriya 
Gramin Bank, Chapra, for the 
year ended the 31st March, 
1991, together with the Ac
counts and Auditor's Report 
thereon. [Placed in Library, 
SeeNo. L T -847/91]

(xxvfl) Report of tiw ttorth Malabar 
Gramin Bank, Kannur, forthe

year ended the 31st March, 
1991, together with the Ac
counts and Auditor's Report 
thereon. [Ptaced in Library, 
SeeNo. L T -848^1]
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(xxviil) Report of the Hinden Gramin 
Bank, Ghaziabad, fOrthe year 
ended the 31st March, 1991, 
togetherwiththeAocountsand 
Auditor's Report thereon. 
[Placed in Ubrary, SeeNo. LT- 
849«1]

(xxix) Report of the Kbsi Kshetriya 
Gramin Bank, Pumia, for the 
year ended the 31st March, 
1991, together with the Ac
counts and Auditor's Report 
thereon. [Placed in Library, 
SeeNo. L T -850/91]

(XXX) l^eport of the Koiar Gramin 
Bank, Kbiar,forthe year ended 
theSlstkterch, 1991,together 
with the Accounts and Audi
tor's Report thereon. [Placed 
in Ubrary, SeeNo. LT-851/91]

(xxxi) Report of the Manipur Rural 
Gramin Bank, Imphal, for the 
year ended the 31st March, 
1991, together with the Ac- 
counts and Auditor's Report 
thereon. [Placed in Library, 
SeeNo. L T -852/91]

(xxxK) Report of the Maiaprabha 
Gramin Bank, Dhanwad for 
the year ended theSlst March, 
1991, together with the Ac
counts and /Miditor's Report 
thereon. [Placed in Library, 
See No. L T -853/91]

(xxxH) Report of the Haryana Kshet- 
riyaGramin Bank, Bhlwani,for 
theyearendadthe31 S t March, 
1991, together with the Ac
counts and Auditor's Report 
thereon. [Placed in Library, 
SeeNo.LT-854«1]
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(xxxiv) Report of the Jhabua-Dhar 
Kshetriya Gramin Bank. 
Jhabua,for the year endedthe 
31st March, 1991, together 
with the Accounts and Audi
tor’s Report thereon. [Placed 
in Ubrary, SeeNo. LT-855/91]

(xxxv) Report of the Kapurthala- 
Firezpur Kshetriya Gramin 
Bank, Kapurthala, for the year 
ended the 31st March, 1991, 
togetherwHhtheAccountsand 
Auditor’s Report thereon. 
[Placed in Library, SeeNo. LT- 
856^1]

(xxxvi) Report of the Kakathiya 
Gramin Bank, Warangal, for 
the year ended theSI st March, 
1991, together with the Ac
counts and Auditor's Report 
thereon. [Placed in Library, 
See No. L T -857/91]

(xxxvii) Report of the Rathagiri 
Bindhudurg Gramin Bank, Ra- 
thnagiri, for the year ended 
theSlst March, 1991,together 
with the Accounts and Audi
tor’s Report thereon. [Placed 
in Library, SeeNo. LT-858/91]

(xxxviiO Report of the BhandaraGramin 
BanK Bhandara, for the year 
ended the 31st March, 1991, 
togetherwHhtheAccountsand 
Auditor’s Report thereon. 
[Placed in Library, SeeNo. LT- 
859/91]

(xxxix) Report of the Sharda Gramin 
Bank, Satna,fortheyearended 
theSlst March, 1991 .together 
with the Accounts and Audi
tor’s Report thereon. [Placed 
in Library. SeeNo. LT- 860/91]

(xl) Report of the South Malabar 
Gramin Bank, Malappuram, for 
the year ended the31 st March,

1991, together with the Ac
counts and Auditor’s Report 
thereon. [Placed in Library. 
SeeNo. L T -861/91]

(xli) ReportoftheJamnagarRajkot 
Gramin Bank, Jamnanagar, for 
the year ended the31 st March, 
1991, together with the Ac
counts and Auditor’s Report 
thereon. [Placed in Library, 
SeeNo. L T -862/91]

(xlil) Report of the Pratapgarh 
Kshetriya Gramin Bank, Prata- 
pagarh. for the year ended the 
31st March, 1991, together 
with the Accounts and Audi
tor’s Report thereon. [Placed 
in Library, SeeNo. LT-863/91]

(xliii) Reportof the Allahabad Kshet
riya Gramin Bank, Allahabad, 
for the year ended the 31st 
March, 1991, together with the 
Accounts and Auditor’s Report 
thereon. [Placed in Library, 
SeeNo. L T -864/91}

(xliv) Report of the Mayurakshi 
Gramin Bank, Burl, forthe year 
ended the 31st March, 1991, 
together with the Accountsand 
Auditor's Report thereon. 
[Placed in Library, SeeNo. LT- 
865/91]

(xlv) Report of the Avadh Gramin 
Bank, Lucknow, for the year 
ended the 31st March, 1991, 
together with the Accounts and 
Auditor’s Report thereon. 
[Placed in Libraiy. SeeNo. LT- 
866/91]

(xivi) Report of the Kisan Gramin 
Bank, Budaun, for the year 
ended the 31st March, 1991, 
together with the Accounts and 
Auditor's Report thereon. 
[Placed in Library, SeeNo. LT- 
867/91]
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(xlvii) ReportofthePatliputraGramin 
Bank, Patna,fortheyearended 
the 31 St March, 1991 .together 
with the Accounts and Audi
tor's Report thereon. [Placed 
in Ubrary, SeeNo. LT-868/91]

(xlviii) ReportoftheNalandaGramin 
Bank, Biharsharif, for the year 
ended the 31st March, 1991, 
together with the Accounts and 
Auditor’s Report thereon. 
[Placed in Library, SeeNo. LT- 
869/91]

(xiix) Report of the Kutch Gramin 
Bank, Bhuj, forthe year ended 
theSlst March, 1991,together 
with the Accounts and Audi
tor's Report thereon. [Placed 
in Ubrary, SeeNo. L T -870/91]

(I) Report of the Dewar Shajapur 
Kshetriya Gramin Bank, De- 
was, for the year ended the 
31st March, 1991, together 
with the Accounts and Audi
tor's Report thereon. [Placed 
in Ubrary, SeeNo. LT-871/91]

(li) Report of the Howrah Gramin 
Bank, Howrah, for the year 
ended the 31st March, 1991, 
together with the /Accounts and 
Auditor’s Report thereon. 
(Placed in Ubrary, SeeNo. LT- 
872»91]

(lii) Report of the Gomti Gramin 
Bank, Jaunpur for the year 
ended the 31st March, 1991, 
together with the Accounts and 
Auditor’s Report thereon. 
[Placed in Library, SeeNo. LT- 
873«1]

(liii) Report of the Shivpuri-Guna 
Kshetriya Gramin Bank, 
Shivpuri, for the year ended 
the 31 st March, 1991 .togethei

with the Accounts and Audi
tor’s Report thereon. [Placed 
in Ubrary, SesNo. LT-874/91]
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(liv) Report of the Dhenkanal 
Gramin Bank, Dhenkanal, for 
the year ended the 31 st March, 
1991, together with the Ac
counts and Auditor’s Report 
thereon. [Placed in Library, 
See No. L T -875/91]

(Iv) Report of the Mallabhum 
Gramin Bank, Bankura,forthe 
year ended the 31st March, 
1991, together with the Ac
counts and Auditor’s Report 
thereon. [Placed in Library, 
See No. L T -876/91]

(Ivi) Report of the Alaknanda 
Gramin Bank, Pauri, for the 
year ended the 31st March. 
1991, together with the Ac
counts and Auditor's Report 
thereon. [Placed in Library, 
See No. L T -877/91]

(Ivii) ReportoftheRaeBareliKshet- 
riya Gramin Bank, Rae Bareli, 
for the year ended the 31st 
March, 1991, together with the 
Accounts and Auditor’s Report 
thereon. [Placed in Library, 
SeeNo.LT-878«1]

(Iviii) Report of the Tungabhadra 
Gramin Bank, Bellary, for the 
year ended the 31st March, 
1991, together with the Ac
counts and Auditor's Report 
thereon. [Placed in Library, 
SeeNo. L T -879/91]

(lix) Report of the Ka Bank 
Nongkyndong Ri Khasi Jaintia 
Shillong, for the year ended 
the 31 st March. 1991 .together 
whh the Accounts and Audi
tor’s Report thereon. [Placed 
in Libraiy, SeeNo. LT-880/91]



605 PapeisLaia AGRAHAYANA 15.1913 (SAKAi PapasLaad 606

(be) Report oftheBaaspwRafxir 
Kshelva Gramin Bank. Bi- 
iaspur. for the year ended the 
31st March. 1991, together 
with the Acoounts and Audi
tor’s Report thereon. (Placed 
in Utxaiy. Sm No. LT-881/91]

(IxQ Report of the Basti Gramin 
Bank, Basti, for the year ended 
the31stMaich,1991.tog^her 
with the Accounts and Audi
tor’s Report thereon. [Placed 
in Library, SeeNo. LT-882/91}

(ixii) Report of the Mithila Kshetiya 
Gramin Bank, Laheriasari, for 
the year ended theSI St Match, 
1991, together witti the Ac
counts and Auditor’s Report 
thereon. [Placed in l.3)raiy. 
See No. L T -88391]

(Ixi) Report of the Begusarai 
Kshetiya Gramin Bank, Be
gusarai, for tfie year ended the 
31st March, 1991, together 
with the Accounts and Audi
tor's Report thereon. [Placed 
h  Libraiy, SeeNo. LT-884/91]

(Ixiv) Report of the Monghyr 
Kshetiya Gramin Bank, 
Monghj^. for the year ended 
theSlst March, 1991 .together 
with the Accounts and Audi
tor's Report thereon. [Placed 
in Ubiaiy. SeeNo. LT-885/91]

(Uv) Report of the Akola Gramin 
Bank, Akola, for the year ended 
the 31 St Match, 1991 .together 
with the Accounts and Audi
tor’s Report thereon. [Placed 
in Ubraiy, SeeNa LT-886/91]

( M )  Report of the LakhimiGonlia

Bank. Goiaghat, for the year 
ended the 31st March, 1991, 
togethf^witfitheAooounCsand 
Auditor's Report thereon. 
[Placed in Ubrary,SeeNo. LT- 
887/91]

(Ixvii) Report of the GangaYamtma 
Gramin Bank, Dehra Otm, fm- 
the yearendedtheSlst Match. 
1991. together w »i the Ac
counts and Audftor’s Report 
thereon. [Placed in LSirary, 
See No. L T -888/91]

(ixviS) Report of the K^triyaKisan 
Gramin Bank, Manipur, forthe 
year ended the 31st March, 
1991, together with the Ac
counts and Auditor's Report 
thereon. [Placed ki Library. 
SeeNo. LT-889«1J

(Ixix) Report of the Samyut— Kshet- 
riya Gramin Bank, Ajamgarh, 
for the year ended the 31st 
March. 1991,togetherwiththe 
Acoounts and Auditor’s Report 
tfiereon. [Placed in Library, 
See No. L T -890/91]

(Ixx) Report of the Gaur Gramin 
Bank, MaMa, for the year 
ended the 31st March, 1991, 
tog^herwiththeAccountsand 
Auditor’s Report thereon. 
piacedinLiMrary, SeeNo. LT- 
891/91]

(bad) Report of theBastarKshetriya 
Granun Bank, Jagda^pur, ^  
the year ended the31st March, 
1991. together with the Ac
counts and Auditor’s Report 
tfiereon. [Placed in Library, 
SeeNo.LT-892«1]

(Ixxii) Report of the Madhubani 
Kshetriya Gramin Bank, 
Madhubani. fortheyear ended 
ttie31st Match, 1991.together 
with the Accounts and Audi-
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tor's Report thereon. [Placed 
fa)IJb(aiy.SeeNo.LT-893/gil

(bodi) Report of the Prathma Bank. 
Maradabad. fortheyearended 
the31stMaich,1991.together 
with the Accounts and Audi
tor's Report thereon. [Placed 
in Library, See No. LT-894/91]

(bodv) Report of the Nlmarl^hetriya 
Gram in Bank, Khargaan, for 
the year ended the31 St March. 
1991. together with the Ac
counts and Auditor's Report 
thereon. [Placed in Library, 
SeeNo.LT-89»91]

(bow) Report of the VaishaliKshet- 
riya Gramin Banit, Muzaffar- 
pur, for the year ended the 
31st March. 1991. together 
with the Accounts and Audi
tor’s Report thereon. [Placed 
in Library, SeeNo. LT-896/91]

A copy of the Results (Hindi and 
English veisnns) dt the Twenty 
First Valuation of tiie life btsurance 
Corporatnn of India as on the 31st 
March.1991 .[Placed in Ubrary, See 
No. L T -897/91]

(4) A copy of the Report p ndi and 
English versions) of the Comptrol
ler and Auditor General of India for 
ttie year ended the 31st Match,
1990 (No. 14 of 1991)—  Union 
Government (Other Autonomous 
Bodies)— Coffee Board under ar
ticle 151 (1) of the Constitution. 
[Placed in Lbrary, See No. LT- 
898/91]

NoOfication made Customs Act 1962

THE MINISTER OF STATE THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): I beg to lay on the Table—

(1) AcqjyeachofthefoBov^NotiN-

catians(Hindl and Englsh versions) 
under section 1S9«f the Customs 
Ad. 1962:-

(i) a S A  539 (E) pubfished in 
Gaz^oflndiadated the 21st 
August. 1991 tog^herwith an 
explanatery NotTication No. 
100/90<)us.. 1991 dated the 
20th March. 1990.

(ii) a S A  540 (E) pu;bGshed in 
Gazette of Indiadatedthe21st 
August. 1991 together with an 
explanatry memorandum 
making certain amendments 
to the Notification Ito. 109/91- 
Cus..datedthe2SthJuly.1991.
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(iiO G.S.R 554 (E) published in 
Gazetteof India dated the 30th 
August. 1991 together with an 
explanatry memarandum 
making certain amendments 
to the Notificatton No. 203/90  ̂
Cus.. dated the 21st June,
1990SO astoexemptfbur more 
products of N^>alese origin 
whidh qualify for preferential 
entry into India from the l>asic 
and ausilUary duties of cus
toms.

(iv) The Custmos Applu:ation 
(Form) Regulatton. 1991 pub- 
gshedlnNoiiricatnnNo.G.S.R.
599 (E) in Gazette of India 
dated the 20th September. 
1991 together with an expla
natry memorandum. [Placed 
in LSxary. SeeNo. LT-900/91]

(2) AcopyeachofthefolowingNotifi- 
catnn p n d i and English verskms) 
under sub-sectton (2) of sedkm 38 
of the Central Excises and SaK Ad. 
1944:-

(i) G.S.R 536 (E) piMshed in 
Gazeneof bKfiadatedthe 19th 
August. 1991 together with an 
explanaloty memorandum
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idim
to tiM Nofficalion No. 53S1- 
CEdatadttw2ah JuV. 1901.

(K) The Central Excise (Sewnth 
AmendinenORuleB. 1991 pub- 
iahsdinNa(iiealionNo.G.&R. 
598 (E) in Gazalto of M ta  
dated the 20lh September, 
1991 togetherwttianegqplana- 
toiy memorandum.

( i )  S.0.610(E) pubiahed in Ga
zelle of India dated the 19lh 
September. 1991 togetherwlh 
an explanateiy memorandum 
bringing into foioe the Central 
Excise and Customs Laws 
(Amendment) Act, 1991 witti 
effect from Ihe 20th Sep- 
tembher. 1991. [Placed in 
Ubraiy, See No. LT- 89991]

(3) Acapyofthelncom»4ax (Eleventh 
Amendment) Rules, 1991 (Hindi 
and Englsh versions) published in 
NofiRcafon No. 8.0.652 (E) in 
Gazane cH bKta dated the 27ttt 
Seplenter. 1991 undersecBon296 
afthekioome4sKAct.1961.|ptaced 
In Ubraiy, See No. L T -901/911

NoUiiaMon under EiportAct19e3 
(Quality oontool and fewpeclion) Act, 

1963

THE DEPUTY MINISTER IN THE 
MMISTBY OF COMMERCE (SHRI SAL
MAN KHURSHEB)): I bag to lay on the 
TaUe aoopy eaehof thelotowlng Notilica- 
tkxw (HMi and EngHsh versions) under 
subeedion (3) cf eeedon 17 of ttie Export 
(Puali^ Contnl and Inspeclion) Ad. 1963:-

(1) The Report of Black Pepper (Qual
ity Control and Inspection) Rules, 
1991 piMshed in NotHcation No.
S.0.1311 inGazstteof Indadatod 
the l l i i  May. 1991 together wkh a 
oairigendum thereto published in 
NoHlealin No. S.0.2489datedthe 
S iiO M w r. 1991.

(2) The Export Inspection Council 
(Diraetor)RectullmentRulss.1991 
publshedinNotiHcationNaas.R. 
2324 in Gazette of bidtei dated the 
14th September, 1991.
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(3) The Export of Turmeric (Quality 
ConHolandlnapection)Rutos.1991 
pubished in Noliicalion Na S.O. 
2394 in Gazette of Indta dated the 
28th September, 1991.

(4) The Export of Ginger (Quality 
Control and Inspection Rules, 
1991pubished in Notiiction No.
5.0.23951n Gazette of Indiadated 
the 28th September, 1991.

aSi) The Export of Frozen Fish and 
Fishery Products (QuDy Control 
and Inspection) Amendment Rules, 
1991 published in Notiication No.
5.0.23961nGazettooflndtadated 
the 28th September, 1991.

(6) The Export of Canned Fish and 
Fisheiy Ptoduds (QUMy Control 
antllrwpecBon) Amendment Rules. 
1991 piMshed in HOIcation No. 

. S.0.2397inGazeltoafln(fiadated 
the28thSeptember. 19914Ptaced 
in Ubraiy. See No. LT-902«1]

BUSINESS OF THE HOUSE 

lajOShn

[EngSsti

THE MINISTEROFPARUAMENTARY 
AFFARS (SHRI GHULAM NABI AZAD):
VWh your pennission. Sir, I rise to announoe 
that Gowammenl Business during the week 
commencing Monday, 9lh DeoeMbar. 1991, 
wiconsislal:

1. OonsMeralionofanyismofGav-
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(StLGhdamNabiAzad]

4.

5.

emnnntBiisinosscanisdomrfioin 
kxkqr^ Older Paper.

OoosidorflHion snd pessinQ of the 
foBowing Bils as pitssed li)r R c ^  
Sabha;

(a) The fatdian Ports (Amendmeitt} 
BO. 1991

0>) The DeM Ifigh Court (Amend
ment) ffil. 1991

Oiscussjon on the Resolution seek
ing disappravad of the Monopo&es 
and R^rictiva Trade Practioes 
(^nendnienQOnfinance,1991 and 
consideration and passing of the 
BOI replacing the Ordinance.

Discusaon on tfte 3Sth to 3%h 
Reports of Unim Pubic service 
cnnmission.

Discussion under Rule 193 regard
ing genent deterioration m ttte law 
and order slualion in various parts 
of the countiy with reference to 
recent spurt in the inditonts of ter
rorism, secessioni»n andiddnap- 
pings, on Monday, 9tti December,
1991 at 3.00 pjn.

Discussion under Rule 193 regard
ing devastation caused due to 
eaitiiquake in hily areas of Uttar 
Pradrahon Tuesday, lOthDecem- 
ber, 1991 aiaoopjn.

[Timda&Mi

PROF. RASA SINGH RAW AT 
(Airnet)jMr.Gliannan,Sir.thefDftMringitems 
may pinse be included in the next weeK^ 
agenda. A Krishi Vlgiran Kmdra Ruqr ptoase 
beset 4jpn*OayandanOol8ge.Airner*.lhe 
taiges^wiMate oolage in Raiaslhan for the 
O^w lafm m icllbagncUtaallaafy.

SWU GRDHARI LAL BHARQAVA 
(JAnnJR): Mr. Chairman. Sir, the folowing 
toms may please be included in the next 
week's ageiida.

|i) ifauuyiHSsa nying cum iraining 
dubs should be opened in other 
dSesof Rajasthan fikethatof Jaipur.

0i) The Centiai Government should 
provide financial assistance to 
Rajasthan for commissioning rope
way system for reaching Jaigarh, 
Nahargarh, and world famous place 
of pilgrimage Galta at Jaipur in 
R a ja s ^ .

SHRI KASHiRAM RANA (Surat): Mr. 
Chairman. Sir, the following items may please 
t>e included in the next week’s agenda.

Need to import silc to save thousands of 
Handloom and Embroidery units in the coun> 
try.

lE n g m

SHRI SUDHIR GflV (Contain): Sir, I 
request fliat the following items may be 
included in the next week's Agenda:-

(1) Need to pnnride financial assis
tance to the Govemn.ent of West 
Bengd for the setting up of the 
Bakreswar Thermsd Power Proj
ect

(2) Need to provide financial assis
tance for e^abGshmei* of the 
HaUia Petrochemicad Factoiy in 
West Bengal

[TnnsialiM^

Sfffil GUMAN UAL LODHA (PaQ: Mr. 
Chaimian.Sir.thefolawing items mayplease 
be included n  the next wealds ageiida.

(9 to hoU a ifiscussion on 
Maghaira bafara «w  axpiiy of the 
period of Pmsldenrs Rule in the
s u e .
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(ii) Need to introduce a Constitutional 
Amendment Bill to ban Cowslaugh- 
ter.

SHRISANTOSH KUMAR GANGWAR 
(Bareilly): Mr. Chairman, Sir, the following 
item may please be included in the next 
week’s agenda.

Installation of a 10,000 line electronic 
telephone exchange in Bareilly.

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Chairman, Sir, the following item may please 
be included in the next week's agenda.

DIZOLOA IN THE FUNDINING OF 
Telephones in Kota, Rs^asthan.

MR. CHAIRMAN: The Minister of 
Communication hailsfrom your State. Please 
meet and tak to him one day.

{Intempthns)

[EngSsh]

SHRI SRIBALLAV PANIGRAHI (Deogarh): 
Sir, I request that the following items may be 
included in the next week’s agenda;-

(1) Need for amendment to famine 
code and other relevant laws as 
regards declaratnn of natural ca
lamities as nattonal calamities;

1 )̂ Need for proper research of the 
sickle^H-anaemia disease and 
treatment of patients suffering from 
this dreaded disease in different 
parts of Orissa.

SHRI V. DHANANJAYA KUMAR 
(Mangatore): Sir, I request that the foltowing 
items may be included In the next week’s 
agenda:-

(1) Need to establish a Sainik School 
in Kodagu District of Kamataka;

(2) Need to accord approvalfor setting 
up of a naphtha cracker unit In the

Mangalore Retro Chemical 
Project.(/ntem4pt»ns)

SHRI CHITTA BASU (Barasat): I request 
that the foltowing items may be included in 
the next week’s agenda:-

(1) Need to discuss the situatton aris
ing out of there retrenchment of 
600workers of ONGC as a prelude 
to step the oil exptoratton in West 
Bengal and bU to allow entry of 
multinatkmai oil companies in the 
country.

(2) Non-clearance of certain West 
Bengal projects by the Unk>n Gov
ernment.

MR. CHAIRMAN(Rao Ram Singh): 
WouM the Minister like to say something?

(SHRI GHULAM NABI AZAD): I will 
bring this to the notce of the Business Advi
sory Committee. {Interrufahns)

MR. CHAIRMAN: The House stands 
adjourned for Lunch to re-assemble at 1415 
hours.

1316. hours

The Lok Sabha then adjourned for Ljjnch 
SB fifteen minutes past Fourteen of the 

dod(

1425 hrs

The Lok Sabha re-assembled after 
Lundt at twenty five minutes past Fourteen 
oftheCkxk.

(MR. DEPUTY SPEAKER h  ttie 
Chau\

MR DEPUW SPEAKER: The House 
shall now take up the Legislative business. 
Shri K Vyaya Bhaskara Reddy.
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FAMILY CX)URTS (AMENDMENT) BILL

[English]

THE MINISTER OF LAW. JUSTICE 
AND COMPANY AFFAIRS (SHRIK. VUAYA 
BHASKARA REDDY): I beg to move:

" That the Bill to amend the Family 
Courts Act. 1984, as passed by Rajya 
Sabha, be taken Into consideration"

Mr. Deputy Speaker, Sir, as you are 
aware, the Family Courts Act. 1984 (66 of 
1984) envisages the establishment of Spe
cial Courts with a view to promoting concili- 
sation and speedy settlement of disssputes 
relating to man̂ iage and family affairs and 
matters connected therewith. As per infor- 
matbn received so far. the State Govern
ments of Karnataka, Maharashtra, Orissa. 
Rajasthan. Tamilnadu. Uttar Pradesh and 
the Union Territory of Pondicherry have al
ready set up a total of 25 Family Courts. 
Notifrcations have also been issued in re
spect of Assam. Goa. Kerala. Madhya 
Pradesh. Sikkim, West Bengal and Union 
Territories of Andaman and Nicobar islands 
and Delhi extending the Family Courts Act to 
those States/Unbn Territories.

After the enactment of thaFamily Courts 
Act. 1984. a proceeding relating to the main
tenance of wife, children and parents under 
Chapter IX (which includes Sectbn 125) of 
the Code of Criminal Procedure. 1973 ( Cr. 
P.C.) falls within the jurisdbtton of the Family 
Courts. An anomalous situatbn has arisen 
inasmuch as the States where the Family 
Courts Act has not been extended, there will 
jbe no appeal against the maintenance order 
passed by the Magistrate under Section 125 
of the Cr. P.C. and only the general provi- 
sbns in Cr. P. C. regarding filing of revisbn 
petitbn wouki apply, while in those States 
where the Family Courts Act has been ex
tended. an appeal under Sectbn 19 of that 
Act would lie to a Divisbn Bench of a High

Court against the maintenance order passed 
by the Family Court under Sectbn 125 of Cr. 
P.C.

The Conference of Chief Justbes held 
in December. 1989 took note of the above 
mentioned anomaly and recommended that 
the provisbn existing in the Family Courts 
Act. 1984 regarding appeal against an order. 
made by a Family court under Section 125 of 
Cr. P.C. may be deleted and, in its place 
revisbn may be provided for in the said Act.

With a view to bringing about uniformity 
in the procedure for maintenance cases, it is 
proposed to amend Sectbn 19 of the Family 
Courts Act. 1984. The rightto appeal against 
the orders passed by the Family Courts 
under Sectbn 125 of the Cr. P.C. is being 
deleted. At the same time, the Bill seeks to 
insert a new Clause relating to revision 
enabling the High Court on its own motion or 
othenÂ ise, to call for and examine the record 
of any proceeding, in whbh a Family Court 
has passed orders under Chapter IX (which 
includes Sectbn 125) of the Code of Crimi- 
naf Procedure, 1973, to satisfy itself about 
the correctness legality and propriety of the 
order. It, however, intends to save the pend
ing appeals and also the right to appeal from 
the orders passed before the cbmmence- 
ment of the amending Act.

I hope the Bill will receive the whole
hearted support from all the Members of the 
House.

I commend the Bill for the conskleratbn 
of the House.

MR. DEPUTY SPEAKER: Motion 
moved:

“ That the Bill to amend the Family 
Courts Act. 1984, as passed by Rajya 
Sabha. be taken into conskieratbn *.

The time albtted for this Bill is two and 
a half hours. Now, I call Shrimati Sheela 
Gautam to speak.
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SHRIMATI SHEELA GAUTAM (ALI
GARH); Mr. Deputy Speaker, Sir, I express 
my thanks to you for provkiing me an oppor
tunity to speak something. I woukJ like to 
extend my support to the Family Courts 
whk:h have t>een introduced in the country. 

. I also support this Bill.

I suppou the Family Courts. t>ecause 
these Courts will provkie justrce to Women in 
the country At the same time there will be a 
proper hearing of the cases of torture and 
injusttee being done to them.

In view of the present condition of 
women, it becomes imperative to set up 
such courts in the country. In other countries, 
such courts are already fountaining. They 
were first introduced in Amerk:a in 1899. 
Their function was to fix maintenance allow
ance and alimony for the wives who were 
deserted since 1910. Japan and Australia 
have made such successful experiments. In 
1949 Japan gave the Family Courts the 
status of independent courts. Such courts 
are also fountaining in many other countries. 
Our country badly needs them, because our 
society is changing fast. Earlier there were 
Joint families, but now that is not there. Now 
a days, the joint families are disintegrating. 
In the changed circumstances, none takes 
personal interest to remove women's prob
lems. All have developed their own thinking, 
so there is a need to provide relief to the 
women by stopping torture on them by set
ting up these courts and disposing of their 
cases in short time.

Mr. Deputy Speaker, Sir, the Govem- 
 ̂ ment has done an excellent job by introduo- 

' ing this Bill. I suggest that the number of such 
courts shouki be increased in the country. At 
present the number of much courts is very 
meagre in view of the growing number of 
atrocities on women. I suggest the Govern
ment that such family courts shouki be set up 
in each distrnt so that the affected women 
may get justk:e Immediately.

I alsosuggestthat women]iJ^esshpM|U

be appointed in such courts, no that much. 
courts are made more effective. Once again 
I support this bill.

[EngBshl

MR. DEPIHYSPEAKER: Shri Ramesh 
Chennithala.

SHRI RAMESH CHENNITHAU Sir, I 
will speak on the Unemployment BIN.

MR. DEPUTY SPEAKER: Not on this
Bill?

SHRI F^MESH CHENNITHALA; No.

MR. DEPUTY SPEAKER: Right Now, 
Shri Sharad Dighe. Then, Shri Pala K.M. 
Mathew. {Intompthns) They are not inter
ested. Shri Panigrahi...

SHRI SRIBALt.AB PANIGRAHI (Deog- 
arh): Sir, I rise to support the Family Courts 
(Amendment) Bill. 1990. The Family Courts 
Act was passed In 1984. The Hon. Law 
Minister has now come before the House 
with an amendment which has already been 
cleared by the other House.

There is no denying the fact that the 
necessity of establishment of family courts is 
very much there because this court deals 
with different types of cases, matrimonial 
cases, family affairs all these things. And 
judging the nature of the disputes, they need 
to be dealt with in a different way, not in the 
usual way together with other cases in the 
same court. Therefore, there was a need 
and the legislatbn is before us. But about the 
enforcement of this Act, I am sorry to ob
serve that it has k>een far from satisfactory. 
That has been tardy inasmuch as in a num- 
berof States evenin big States like Bihar and 
Andhra Pradesh and in some north-eastern 
States the State Govemm«^nts have not yet 
cared to notify this Act in their respective 
States. Only about 25 family courts have so 
far been established in some States and 
some States have taken steps only recently 
to notify these courts. They have not yet 
established family courts. In that way, the
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performance of quite a number of States in 
this regard is unsatisfactory. And so. this 
matter should be looked into. The hon. Min
ister should take interest to prevail upon the 
State Govemments on the urgency and the 
necessity of implementing this Act.

Sir, this amendment is just procedural in 
nature. It seeks to bring about unifonmity in 
procedure in regard to appeal, vis-a-vis, 
reviston. The Family Courts Act does have 
certain provisbns whk:h are already there in 
the CrPC and in the CrPC, there is a provi
sion about reviston, against the orders of the 
court, with regardto maintenance, etc. Some 
provisk>n does exists in Family Courts Act 
wherein instead of revision, there is provi- 
sx>n for appeal. So, an anomatous situation 
is created which has been delacked dktated 
by the presiding offk^rs of the courts, that is. 
the judges and the Chief Justices. They have 
recommended in their conference that this 
anomabus situation shouM be removed by 
way of amendment and hence, this amend
ment has come. It shouM be revision in place 
of appeal. So, to fall in line with this to bring 
uniformity in procedure, this Bill is here be
fore us.

Further, it empowers the High Court 
also to interfere and to call for records from 
the Lower Courts and family courts and so 
on. I wish that such interference of the High 
Court will be for the better and not for the 
worse to achieve the purpose underlying this 
Bill in a more meaningful way. This BilMs for 
administering social justbe to our women 
who are weaker sectk>ns. Women do come 
under weaker sections and their interest will 
have to be and should be protected in this 
right perspective. There is a great deal of 
harassment to women and dowry deaths, 
etc. are very much on the increase. Again, 
physical torture is there of women and that 
number is also increasing. So. I request and 
I suggest that more powers would be given 
to thefamily courts. In asense. dowry deaths 
and physical torture of women by their in
laws and their husbands are criminal in na
ture. it Is just not criminal but scmething

more than that when compared to other 
types of criminal cases Therefore, the 
awshoukJbe amndd suitably to bring these 
cases also underthe purviewof family courts. 
The atmosphere and approach must be dif
ferent as far as these special courts are 
concerned. These cases with regard to 
matrimonial disputes and family affairs should 
be heard In a different atmosphere. I must 
also be seen that justice is admtinistered in a 
speedier way. You know the proverbial 
saying, 'Justice delayed is justice denied. 
Therefore, so far as these cases are con
cerned. it has to be quicker and cheaper as 
well.

Eariler,theproceedings underthe Hindu 
Maniages Act mre conducted in open courts 
and it was causing a great deal of embarass- 
ment to the women. Therefore, howeoever 
harassed. wo.men were reluctant to go to the 
courts. Of course, now the situation has 
changed and it is decided to give protection 
to the spouses, by holding the proceedings 
in camera.

I would conclude with one or two sug
gestions. About 10,000cases are now pend
ing before these 25 and odd number of 
special courts. There is a restriction, rather a 
rider that family courts can be established 
only in those districts where the population 
exceeds one millbn. There are so many 
small districts with less than one million 
population. Therefore, there should not be 
any such restriction. The minimum that can 
be done in this regard is that there shouki at 
least be one family court in every district.

I woukJ like to stress again that the 
approach to these family courts must be 
different. Ifthesame whoareonthepanelfor 
appointment as judges to man the civil courts 
are chosen to man the family courts as well, 
I am afraid Sir, that the purpose may not be 
served in its entirely. I say this because it 
requires a special type of training and a 
different type of attitude. Therefore, another 
suggestbn that I wouki like to make is that as 
many women as possible should be ap
pointed as judges to run the family courts.
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thegreaterthe numberofmmen judges, the 
better it vvould be. This is my suggestion Ibr 
your consideration. Today, there are a large 
number of women ban'isters.and advocates 
practisii^ in different law courts. We find 
women in every field and they are not lacking 
in any respect. Therefore, preference should 
be given to women in the matter of appoint
ment of judges so far as these family courts 
is concemed.

I have one moresuggestbn. Whenthere 
is a divorce or when a woman is deserted 
and when she stays away from her husband, 
she may not be having her own income. In 
such asHuation, even if she decides to go to 
the family courts, how will she finance the 
Iitigation?WherewiH she get the funds from? 
For this purpose, there should be a provision 
for legal aid and that legal aid too should be 
made availat>le easily. It should beseenthat 
the woman is not made to run from pillar to 
post in a helpless situation. The procedure 
should be such that she could approach the 
concerned authority easily to enable her to 
effectively fight the litigation. So more pow> 
ers should be given.

I do not wish to say much. This is a very 
simple, a very innocuos Bill. There was some 
lacuna in the Act which has been rectified by 
this Bill. Sir. I am very sorry to obsen/e that 
when a law is passed, the implementing 
machinery or the States which are entrusted 
with the task of implementing the law do not 
realise the urgency, the gravity of the situ
ation and the importance of the legislatk>n, 
and they go a little stow in its implementatbn. 
This is not proper. It does not give a good 
account of their performance. They shoukJ 
implement it maintain the letter and spirit of 
the legislatkxi.

With these words, I give my whole
hearted support to this Bill.

SHRIMATI GEETA MUKHERJEE 
(Panskura): I thankyou, Sir,forgiving me the 
pfXMity as 1 have to attend some meeting.

As far as this Bill is concerned, I fully 
support it The question does not arise of

opposing it. My hon. colleague. Shri Pani- 
grahi just now has made a number of points. 
I fully support the points made by him and 
also by Shrimati Sheela Gautam about the 
woman judge, etc. I fully approve of the 
figures that have been given by Shri Rani- 
grahi. The Business Advisory Committee 
granted two-and-a*haif hours time for the 
Family Courts (Amendment) Bill, revising its 
earlier time whk:h was much shorter than 
this. The kJea was that since the 193 on 
Atrocities on Women could not come this will 
be the occasnn which we shall utilise mak
ing points on the subject. On that under
standing this time was extended. But. Sir. I 
am very sorry to say, after having a look 
around the Chamber, that this is an attrocity 
really. Unfortunately, very few women or 
men are now present in the Chamber. I thank 
those hon.male colleagues who are present 
because we need them more than we need 
ourselves. So, from that point of view. I 
wouM like to deal with this questbn.

A few familty courts have t>een formed, 
though they are in camera, etc. But. really 
speaking, how many women are able to go 
there today? Compared to the trouble that 
every family has. very few are atble to go. I 
will give you two or three examples. From the 
state of affairs with secede good laws.

I have been a Member of this House 
from 1980 onwards. There was a new spurt 
in the Women’s movement and from that 
spurt, outskie the legislatures, the legisla- 
tuxes were moved to pass several good Acts.

Now, Let us see what is happening to 
these legislations? The Family Court will be 
no exceptk>n. This is why I am saying that 
this is relevant for us. For passing what is 
popularity known asthe Custodial Rape Law 
in the Criminal Procedure Code, a lot of 
trouble was taken by the Select Committee. 
When I was here for the f irst time, the Indian 
Evklence Act was amended and the entire 
area of descriptk>n of the word ‘rape’ was 
also changed. The responsibility of proving 
that that person has not committed rape was 
on the accused himself. This is the law
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Now, M  us see. what is happening to
day? If you gothrough the newspapersofthe 
last six months, you wll find that so many 
custodial rapes have been reported. The 
hon. Minister for Law and Company Affairs 
must have-iead the newspapers and I need 
not advice him. It is strange that more custo
dial rapes are taidng plaoe now.

Secondly, let us take the question of 
dowry deaths. A Bil regarding this was 
passed. In that Bli, it was dearly mentioned 
thatSawoman dies within sevenyeairsof her 
maniage and dies in susplckMJS drcum- 
stances, then an R R  has to Iw filed against 
theeaspeats often then the husband and 
some members of is family, ̂ hrimali Geeta 
Mukherjee oorMd.) And her Fstthers Family 
have to be informed before one goes in for 
postmortem. What is happening now?

Only the other dty. I handed over a 
memorandumtoourDGPoliceVfestBengal 
saying that nobody had informed regarding 
the death of a girl You wW be interested to 
know that another case gave him was case 
of a Central Government emptoyee. The girl 
was being pushed to death. This is the 
situation. That Central Government em
ployee is running about in diferent States. 
So any day, that girl may die. Such things are 
happening in every State. Anyway, Ido not 
wanttociteanymorelllustratton.il/lanyActs 
are passed by this Legislature unanimously 
butthey aretotaHy infructuous. This is where 
our hearts radHy pain.

Let me come to the National Commis- 
s»n  on Women, lam raising this point again. 
I hope, there w l Im  a discussion on this 
question with the Prime Minister. The other 
day also, during Z m  Hour, I had raised this 
poinL After a stnjggle for ful one decade, a 
Bill was passed unanimously for forming a 
NatKMial Commisston on Women. Then, we 
came to kmw ttiat mw.two Commissions 
wil be sat up. The other day I said that too 
many cooksspol the bnth. You have not set 
up one CoinmisskMi and now you are think- 
irig of setting up two CommisskNis. I do not

know how Shri Manmohan Singh is going to 
pay the expenses. I find that you are in an 
unenvitMe position in the bidiaoftoday. lam 
sure that you are notmg. But, keeping every
thing in mind, I wouU Intoknowwliat blhe 
meaning of declaring two Commissons:Wi 
they have the statutory right as was given by 
the Natnnal Commisston on women Act 
1990though it couM not be put in the Consth 
tutton?

That is also not yet dear. So. it seems to 
me that we are running really in a helpless 
conditkm and in a vkitous dida. This is 
where we ham to malw a break.

The impiementatton machinery such as 
the National Commission has to be quickly 
set up. But, again. I ain not one of those who 
beMeve just setting 19 a Nattonal Commis- 
skm vrin Ib e r ^  us; it isfarfrom it Unless we 
can realy diange the society and its whole 
attitude towards women, we cannot do 
anything. I am absolutely dear about it 
Therefore, while speaking on this Bifi, the 
first and the last a p ^  of mine is let us really 
rise above all p e ^  partisan consklerattons, 
|x>8tB^, social, whatmr it niiay be; let us 
really take this question up at the grassroot 
level, let us deal with it at the giBssnot level; 
let us create an atmosphere where women 
will be abletosaythatthey are equal dUzens 
according to the rights given to them by the 
contitutkMi and they are supported by their 
entire famly and tocalty. Only then this Bil 
will have any effect Therefore. M a i of them 
pledge whoever is here and whoever te not 
here that i  women they remain in bondage, 
then no society can go fonrard whatever that 
sodaty is if that be so. we havethe bouiiden 
duly and we have to perform H

InddfintaHv M*H^Hieoimeir>ntyv^niQro 
under 193 during the last sesston. when I 
spoke, some hon. make H/lembers asked me 
that W y o u  never saki anything about us; 
we ware also harassed sometimes.''I agree, 
yes, you are.also harassed sometimes you 
should not be harassed; women also should 
not do that. But the percentage-wise harass
ment by women that is stM very little. Even 
then! stand for it that we must be ideal; w«
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must try to be, but then the main responsibil
ity remains with the men-folc still. Another 
thing, let us remember that women, all of 
them, are notfriendsof women either.Unless 
the mother-in-law, when she is a mother of a 
son gives up the habit of demanding dowry 
and when she is a mother of a daughter 
starts walling, we shall not go forward very 
much. So, let women also give up their 
douk)le standard and take a single standard.

With all these pre-conditions which are 
very difficult to achieve, really these social 
laws can t>e out into effect I urge all the 
Members who are sitting here as well as 
those who are outside though many media 
persons are not here, even then the media 
has to play a role in this to help in this matter. 
Let us all concerned in the society try to 
together live in peace, live in brightness, live 
in equality and help the coqntry to go forward 
in its stride.

[Translation]

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Hon. Deputy Speaker Sir, I also 
support this Bill. I am supporting this Bill, 
because it is very essential to set up the 
family courts. As per provisbn of sect'ion 3. 
the State Governments would directly set up 
family courts in cities or metropolitan cities 
having populatbn of 10 lakh or more. They 
may also set up such courts in cities having 
populatbn less than 10 lakh. It has also been 
made imperative to consult the High Courts 
in regard to setting up of these courts.

15.00 hrs.

Some people, women organisatbns and 
advocates of Delhi however, opposed this 
Bill, but this opposition was a cause of utter 
surprise. The Woman Organisatbns were 
also of the opinbn that it is a concrete step in 
the fieM of social Justbe, because the set
ting up of such family courts will save the 
women from the Cumk>er some formalities of 
the existing courts and they will not now 
depend on the advocates. The ot^ective of 
these courts is to provbe them sodal justice; 
and the case will be represented by the

Institution or some advisors or the victim 
herself and not by the lawyers. So they are 
opposing this Bill on the plea that it is against 
the section 30. whbh enables the lawyers to 
appear in any court. But as per the provisbn 
of sectbn 13 of this Bill, the lawyers have no 
right to conduct the cases in these courts. 
Therefore, the lawyers are opposing it For 
the purpose of representing the victim in the 
courts, women organisatbns and institu
tions, whbh can help them, will go to these 
courts. Women Organisatbns have been 
demanding for the setting up of these Curts 
for the last 15 years. The social and family 
organisations for woman in foreign countries 
have also demanded during the women year 
that such courts shouki be set up as may 
decide the cases of women’s rights in prop
erty, custody of chibren, cases of divorce 
etc.

Mr. Deputy Speaker, Sir, most of the 
women do not go to courts because of cost 
factor in the courts, that is why a demand for 
setting up such courts in one form or the 
other, has been put forth and fortunately 
now much courts have k>een set up. Now the 
question arises as to how the judges will be 
appointed in the family courts. One sugges
tion is that the rank of the judge of the family 
court will be higher than the Distrbt Magis
trate, but bwer than the judge of a high court. 
The second is that the retired officers should 
be appointed as judges and the third sug- 
gestbn is that such offbers shouki be ap
pointed as are already trained in resolving 
the family disputes. I woub like to say that we 
should appreciate Smt. Pormila Dandvate 
who came fonward to solve all these prob
lems and evolved such a system as have no 
need to take any sort of legal help. In this 
respect I shall cite an example in this regard.' 
A women from Punjab used to come to Delhi 
for justice. Despite paying handsome fee to 
the lawyers, she could not get the required 
time of the lawyers for her cause. Then she 
brought her oki father to Delhi. Even then, 
she db not get justbe. In such circumstances 
women are compelled to make a forced 
compromise whbh usually is not in their 
favour. Similar was the case with this woman 
and she coub not get justbe. Setting up of
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these courts will prove a boon for them. If 
there is any sort of problems in this bill, the 
lawyers from ail over India should discuss 
the same with the women's organisations 
and resolve these problems. K the lawyers 
feel some problems due to these family 
courts, then these courts should be renamed 
as Family Welfare or Consolation Board.

Mr. Deputy Speaker Sir. I would like to 
say that this billshouki have been introduced 
bng ago. It shouki be made dear in the 
sectbn 4. as to how the judge will be ap
pointed Sectbn 5 enables the Welfare Or
ganisations, the women organlsatbns and 
the professional social workers to provkJe 
assistance to the women. Women will get 
justice through this Bill. Therefor the hon. 
Minister shouki express regret for the de
layed introductk>n of this Bill. In fact, these 
family courts will improve the condition of 
women in India which is a women dominated 
country and where women are worshipped. 
If we shall worship women and have a feel
ing of regard for them in the house, the 
conditbn of women will definitely knprove. 
Women are mothers. They nurture children 
and teach good habits to them. H women are 
not properly respected and will remain in a 
tortured conditton, the devek>pment of chil
dren will not be proper and they can not be a 
good citizen. Therefore I thank you for intro
ducing this Bill for women and whatever 
lacunae are in its provisbns, shoukJ be 
removed in consultatk>n with legal experts.

[English]

SHRI S.B. SIDNAL (Belgaum): Sir I rise 
to support this Bill.

In this country, women have been feel
ing insecure from social points of view to 
have regular life. However, in the historŷ  as 
my friend has saki, woman had been ac
corded pooja and many other things. But 
actually when practbal life comes, it Is not 
so. Ladies have a k>t of tensbn specially in 
divoroe matters, maintenance of the chil
dren, and other things. When there is a

social tensbn, family progress cannot be 
expected. And when there is a social ten
sbn, even the country cannot progress.

To bring an orderly sodety; legislatbn is 
a must. And effective legislatbn shouki be 
made though progressive laws. This Bill is 
one of the progressive Bills brought by the 
l^w  Minister and I support this Bill.

Sir. women in this country shoukJ not 
only be protected but they shouki bedirected 
to be on the progressive line. How best we 
can do? There are courts. I am also an 
Advocate. Several matters are pending for 
the last more than 40 years. Justice delayed 
is always justbe denied. Every one of us 
know the importance of the law and also the 
procedural delay. In these matters, when 
wife applies for divorce or vbe-versa, one 
has to wait for years together. And where will 
one has time to wait? If timely justbe is not 
given, then no useful purpose will be served.

This Amendment is necessary to expe
dite this matter. It is a welcome step. The 
benefit should be given to all the pending 
cases also.

Sir, women in this country are nonnally 
very much backward. Many of the people do 
not know as to how to approach the court. 
Though some of the educated people ap
proach the court, they are suposed to be 
illiterates in the court because they do not 
know how bng it takes. My friend, who is an 
advocate, alone is not responsible for delay
ing the matters. They get delayed because 
of the procedure. The system, whbh is there 
now, itself albws the delay. When one files 
a petitbn, the other is not present or he may 
do something to harass or whatever it may 
be as per the instructbns of the other side. 
So. when the system itself is not good, we 
cannot blame any judbial officer or legal 
praditbner. To overcome that we have to 
legislate a Bill. If the system oouki be im
proved through Bills, then we have to bring 
progressive laws. If the women in any coun
try are not progressive, are not educated, 
then that country wIV be taken back to the 
dock of the progress.
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There is a lady poet who said about 
women:

"The woman is not bom from the head 
of of the man to sit on his head, shie is not 
bom from his feet to be stamped by him; 
she is bom from is side to be equal to 
him, below his arms to be protected by 
him. “

But how do we treat her? As Shrimati 
Geeta Mukherjee has very painfully nanrated 
so many events and in the criminal and other 
cases when we see rape and so many types 
of ill-treatment of women, really sometimes 
we feel ashamed of reading those things 
through the press and listening to. Mostly 
city cases are reported and rural cases are 
never reported. Sir, you know it very well 
because you come from a rural area. While 
there is a law, that law cannot be enforced. 
When the law-cannot be enforced, what is 
the use of passing so many laws? So when
ever a law is made, it shoukJ be implemented 
properly and effectively. The courts should 
be easily aproachable,

there should be speedy disposal of case 
and justice should appear to be done to the 
public so that the future cases of victimisa
tion coukJ approach the courts very easily;\ 
otherwise; one has to undergo a btof mental 
agony waiting at the doors of lawyers and 
courts for a tongest time. That may be one 
of the reasons for the backwardness of our 
country.

In western countries women are totally 
free but in our country there are social ta
boos. Though the woman does not want a 
husband and she wants to say something, 
there is no platform or really effective com  ̂
muhk:atk>n with the society. In other words, 
she has no remedy to get over those things. 
It is very diffk»jlt a s p ^ . Therefore, if we are 
notfree mentally, wecannot workorproduoe 
anything worthwhile, if men and women are 
free from social tenskxis, the country is free 
from sodal tenstons and then you can ex
pect a little progress. Therefore, to remove 
these things, the judicial system in the coun
try has to be changed because the delay

involved in it is temble.

We can also suggest so many other 
things. As you know very well, criminal 
cases are disposed of earlier than civil litiga
tion. However, the civil litigations ar delayed 
so badly that even century after century the 
succession certifk̂ ate has to be produced in 
a court for heirship k>ecause the father died 
or the grandfather died while litigating. If that 
is the positbn, I do not know what justice we 
can give.

Another interesting aspect is that in this 
country there are more number of people 
who do not have any property. They do not 
know what a court is. A poor person who 
does not have any prtority. does not know 
how a court f unctbns. There are people who 
cannot approach the legal process because 
of social taboos. Even those who approach 
the courts do not get justice. Then what is the 
use of the courts? Therefore, in this case, we 
have to think very seriously in the best inter
est of the country and the society.

When you want to bring an orderly 
society, women should be albwed to de- 
vek)p. Therefore, in my opinbn, the setting 
up of the family courts is one of the progres
sive acts. I welcome this. I support this, it is 
in the best interest of women. I share the 
feelings expressed by Shrimati Geeta 
Mukherjee and am of the definite view that 
protectk>n of law shoukJ be given to women.

DR. RAM CHANDREA DOME 
(Birbhum): Mr. Deputy Speaker, Sir, I rise to 
support this Amendment Bill.

At the very outset. Istatwithaquotatbn:

* Janani Janma Bhumishch Swargadapi
gariyaui

We, the Indian people, regard it in the 
letter and not in the spirit Why it is so? We 
have to find the root cause because the 
society in which we are living is bask»lly a 
society wh»h isfeudal in nature.Thecsv>ital- 
ist, set up, ourculture, attitude, mentality and 
everything isfeudal in nature. This is the root
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cause. So,wecallfbrsocialju8tice,equalUy 
and so on and so forth. There are so many 
legislations in our oountiy. There are so 
many Acts in the Statute Book. i=6r that 
matter, nobody bothers and a very few Acts 
are implemented in this country. This is the 
reality.

Torture atrodty. discrimination, exploi
tation are a part and parcel, aii inherent 
character of the semi-feudal society. As 
atrocities, exploitations, discriminations 
against weaker sections are going on-wom- 
ens are the main component of the weaker 
sections^hey are also discriminated and 
expkHted. So, in order to give them social 
justk» or equal right, we must find the root 
cause. If we find the root cause, then we 
have a solutton. So k>ng the system persists, 
the system prevails, just legislatbn wBI not 
solve this problem.

TNsBIHisdealingwiththeFamily Courts. 
This Bill first came into enactment in the year 
1984. The main component of this BiU was to 
provide for the establishment ofthe Family 
Courts with a view to promote concPiatkm 
and secure speedy settlement of disputes 
legating to marriage and family affairs. But, 
it is surprising enough that after the enact
ment of this Bill, seven years before, very 
few States have come forward to implement 
that Act If you go through the record, you 
can fbid that only a very few States ars 
implementing this Act. Even Stales like 
AndhraPradesh,BI)ar and someqther North- 
Eastern States are not coming fonmud to 
implement this Act Moreover, it is too much 
surprising to aH of us that in our Capital cily, 
Delhi, there is no provisnn of open Family 
Court Moreover, probleffls with regard to 
family matters are increasing. Atrocities on 
women are taking.placeki one form orthe 
other. They are increasing day by day. We 
are proud of modem dvilisatbn but what has 
dvffsation given to us? Civifistitton has not 
made us truly civilised. K we are tnily dvi- 
lisfid than on Mrfiakar sactions.
particularly on women, should not be taking 
place.

Many things have ben sMe by ttw prevl- 
MA spedters, particularly by nv Q o l^ u e , 
Shri PanigrahL\ They have spoken about 
thisBilindetal.
to make. One is c s s i«ip «< # o in tm e n t 
ofjudgasoffomilyaoilS^efiavetorathkik 
about the betterment of their service; Usu
ally, judges are taken from the dvI courts 
with civil experience, but my suggestion is 
that emphasis shouM be laM on selecting 
judges having experience in dealing with 
matrimonial matters and having progressive 
and soft attitude towards women, towards 
the weaker sections. Judges havHig experi
ence in matrimonial or family affairs shouki 
be given prkirity. Partkxilarly, if women judges 
are available, they should be given priority.

The main purpose of this Bil is to give 
protecttontowomenbutwemust admit, and 
it is historic^ also true, that the Indian 
women are basically conservative nature. 
M ^rity of them have no education at all. 
Economically also they are weaker. So. many 
a time they cant speak openly due to their 
social prejudne. In the this Bill there is no 
piDvisnn for giving legal aM to them. Gov
ernment shouki arrange advocates or repre
sentatives Hke amicus curiaato plead their

AncMher aspect is that this type of courts 
usually functton as concOatorybodiesfor the 
settlement of the disputes. Many a time this 
does not solve the problem at alL So, my 
suggestkx) is that we must emphasise on 
settling the disputes. Criminal offence in 
manyforms are taking place against women. 
Since the women are weaker - both socially 
and economically - they cannot get justice. 
They cannot go to the criminal courts. Al 
these types of criminal cases committed 
against women shouki come wHhin the Juris- 
dictkm of f ^ l y  courts. Tills is my sugges- 
tk>n.li we couM legislate in thisfoshkxi. then 
it win be more fruHful and more effective.

I want to suggest one thing regarding 
the compositkx) of the famiy court. My sug
gestkx) is thatthere shouki beaproviskxi for 
women rspresentativesfiomdltererM women 
oiganisations.
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THE MINISTER OF LAW, JUSTICE 
ANDCOMPANY AFFAIRS (SHRIK.VUAYA 
BHASKARA REDDY): Sir, preference is 
given to them.

DR. RAM CHANDRA DOME: Another 
observation is about the evidence that is 
taken. Only oral evidence is taken. It is not 
recorded in detail. Only the summary and 
substance are recorded. Many a time there 
are chances of mis-interpretation. There
fore, my suggestion is that oral and written 
statement in detail should be recorded for 
future proceedings.

Rnally, I have got one more suggestion. 
Many States have not yet come forward in 
this regard. I do not know what is the reason 
for this - whether their attitude is against this 
Actorthey want any provisk>n to be changed 
or reduced - 1 do not know. I think that in 
today's perspective many States have the 
financial constraints regarding expenditure - 
infrastructural expenditure. servk» facilities 
etc. So the Central Government must come 
forward to assist them financially in this 
matter.

In conduson I want to say that many, 
laws in ourcQuntry have been legislated. But 
very few are implemented. I hope that this 
time the present Amendment Bill will be 
implemented with ardent sincerity and will 
be implemented in letter and spirit to make it 
a reality.

SHRIBOLLA BULLI RAMAIAH(Eluru): 
Mr. Deputy Speaker, Sir, The family courts 
were initiated in 1968 with the hope that they 
will be able to settle the matter out of major 
courts and eliminate legal problems. But in 
1982 there were some amendments and a 
review was also conducted. It is mainly in
tended for matrimonial disputes, divorces, 
guardianships etc. and also totheompensa- 
tbn that has to be provkled in this regard.

As mentfoned by hon. Members who 
spoke earllar, thete are hqI wkMy utod al
over the country. Unless they serve the 
purpose in rural areas, specially In so many 
p l a ^  as our friends have just now men

tioned, the purpose will not be served. Atroci
ties are happening. But, unfortunately, the 
affected people do not get any protection or 
they are guided properly. This matter should 
be taken up an they should be guided where 
to go for justice.

We see everyday in the press about the 
number of suteides that occur due to family 
problems. If the laws in this regard are known 
wkJely and are easily accessible in every 
nook and corner comer of this country, then 
probably, these things will be minimised. As 
mentioned by Shrimati Geeta Mukherjee, in 
dowry matters not only men but the mothers- 
in-law are also greatest problem, that is 
faced in the country. This aspect has to be 
looked into and the Courts should come 
forward to rescue the victims. The legal 
matters are time - consuming and the most 
Importsmt thing is in respect if illiterates. The 
Government should provide proper assis
tance - legal assistance or financial assis
tance - to them to see that they got proper 
justice in these family courts. The purpose of 
the family courts is mainly intended, as 1 said 
earlier, for qubker justk:e and it shouki be 
easily accessible to all types of families. 1 
hope the Government will take special inter
est and see that the State Governments 
implement it also in the rural ares and see 
that common people are aware of these 
family courts which will be accessible to 
them.

MR. DEPUT/-SPEAKER: Mr. Remain, 
you can continue later.

SHRI BOLLA BULLI RAMAIAH:I will 
just now finish it. Sir.

With this. I support the Family Courts 
(Amendment) Bill brought by the Law Minis
ter and I thank the Chair for giving me this 
opportunity.

MR. DEPUTY-SPEAKER: Ttw House 
will now tsiw up ttw Private Atembers* Busi
ness. Introduction of Bills.
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PUBLIC INTEREST LITIGATION BILL*

15.31 hrs

{EngSsh\

D R  P. VALLAL PERUMAN ( Chidam
baram): Sir, I beg to move for leave to 
Introduce a Bill to provide for recognit'ion of 
public interest Ittigations and for matters 
connected therewith.

MR. DEPUTY-SPEAKER: llie ques
tion is:

‘ That leave be granted to introduce a 
Bill to provide for recognition of public 
interest litigations and for matters con
nected therewith. *

Th0 motion was adopted.

DR. P. VALLAL PERUMAN: Sir, I intio- 
duce the Bill.

SCHEDULED CASTES AND SCHEDULED 
TRIBES (RECOGNITION OF WELFARE 

ASSOCIATION) BILL*

1S.3t/ vhrs

[EngUsh]

DR. P. VALLAL PERUMAN: (Chidam
baram) Sir, I beg to move for leave to intro
duce a Bill to provide for recognition of all 

.Scheduled Castes and Scheduled Tribes 
welfare associations and to provide facilities 
to them.

MR. DEPUTY-SPEAKER: The ques
tion is:

" That leave be granted to Introduce a 
Bill to provide for recognition of all 
Scheduled Castes and Scheduled 
Tribes welfare associattons and to pro
vide facilities to them.”

The motion was adopted.

DR. P. VALLAL PERUMAN: Sir, I Intro
duce the Bill.

15.32 hrs 

CONSTITUTION (AMENDMENT BILL* 

(Insertion of new article 16A)

[English]

SHRISUDHIRGIRI (Contain): Sir. 1 beg 
to move for leave to introduce a Bill further to 
amend the Constrtut’ion of India.

MR. DEPUTY-SPEAKER: The ques
tion is:

" That leave be granted to introduce a 
Bill further to amend the Constitution of 
India. “

The motion was adopted.

SHRISUDHIRGIRI: Sir, I introducr the
Bill.

EMPLOYMENT BILL

lEngiish]

SHRI ANADI 6HARAN DAS (Jajpur): 
Sir. I beg to move for leave to introd jce a Bill, 
to provide for employment to all aduK citi
zens by engaging them in natbn building 
activities and to provid i  for their welfare.

MR. DEPUTY-SPEAKER: The ques
tion is:

* That leave be granted to Introduce a 
Bill to provide for employment to all 
adult citizens by engaging hem in nation 
building activities and to provide for 
their welfare.*

The motion was adopted.

* Published in the Gĉ zette of India Extra ordinary fMUt it. Section 2 dated 6/12/91
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SHRI PIUSTIRKEY: Sir, I introduce tlie

I S ^ h r s

CEIUNG ON WAGES BILL* 

[EngSslii

SHRI S.B. SIDNAL (Belgaun): Sir, I beg 
1o move for leave to introduce a BU to pro
vide for ceiling on wages of a family and for 
matters connected therewith.

MR. DEPinV-SPEAKER: The ques
tion is:

* That leave be granted to introduce a 
Bill to provide for ceiling on wages of a 
family and for matters connected there
with.'

The Motion was adopted.

SHRI S.B. SIDNAL: Sir, I introduce the
Bin.

Bill

CONSTITUTION (AMENDkAENT) BILL* 

(Omlalon of artlcie 44, eta)

15.34 hrs

[EngSsh]

SHRI MORESHWAR SAVE (Auran
gabad): Sir, I beg to move for leave fo intro
duce a Billfurfiierto amend the Constitution 
of India.

MR DEPUTY-SPEAKER: The ques- 
tton is:

‘ That leave t »  granted to introduce a 
Bill further to amend the Constitution of 
India."

The motion was adopted.

SHRI MORESHWAR SAVE: Sir. I intro
duce the Bill.

CONSTITUTION (AMENDMENT) BIU* 

(Amendment of article 244, etc-)

15 331V2hrs.

[Engim

SHRI PIUS TIRKEY(Alipurduars): Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Consttutnn of India.

MR. DEPUTY-SPEAKER: The ques
tion is:

* That leave be granted to introduce a 
Bill further to amend the Constitution 
oflmfia.*

The tnoiion nqs adopted.

PLACES OF WORSHIP (SPECIAL 
PROVISIONS) REPEAL BLL*

15.34 hrs

[EngSstii

SHRI MORESHWAR SAVE: Sir, I beg 
to move for levae to introduce a Bill to repeal 
the Places of Worship (Special Provisions) 
Ad. 1991.

MR. DEPUTY-SPEAKER: The ques
tion is:

* That leave be granted to introduce a 
Bill to repeal the Places Worship 
(Special Provisions) Act, 1991. *

The motion was adopted.

' Publshed In the Gazette of India Extra ordinary part II, Section 2 dated 6/12/91
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SHRIMORESHWAR SAVE: Sir, tintio- 
ducetheBiH.

CmZENS (ISSUE OF MULTI-PURPOSE 
CARD) BILL*

I S ^ h r s

[EngBsHi

SHRI MORESHWAR SAVE (Auran
gabad): I beg to move for leave to introduce 
aBmto provide forthe issueol multi-purpose 
cards to the citizens of India and for matters 
connected therewith.

MR DEPUTY-SPEAKER: The ques
tion is:

* That leave be granted to introduce a 
Bill to provide for the issue of multi-pur
pose cards to the citizens of India and 
for matters connected therewith*.

The Motion was aJoptad.

SHRI MORESHWARSAVE: I introduce 
the BiU.

* That leave be granted to introduce a 
BOIfurtherto amend the ConstHution of 
India"

The motion was adopted.

[TfansMotii

15^1 /2 hrs 

OONSTrTUnON (AMENDMENT) BILL* 

(Insertion of new article 29A, etc.)

[Tran^aSorii

SRI MOHAN SINGH (Deoria): Sir, I beg 
to move for leave to introduce a Bill further to 
amend the Constitution of India

[EngBsHi

MR DEPUTY-SPEAKER: The ques
tion is;

SRI MOHAN SR4GH:-1 introduce the
BilL

15.36 hrs

CONSTITUTION (AMENDMENT) BILL* 

(insertatlon of new article 51 B)

[TransJatibn]

SRI MOHAN SINGH Peoria):- Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of India.

[EngBsHi

MR. DEPUTY-SPEAKER: The ques
tion is:

* That leave be granted to introduce a 
Bill further to amend the Constitution 
of India.'

The motion ivas adopted.

[Translatioî

SRI MOHAN SINGH:- I introduce the
BDI.

* Published'm the Gozette of India Extra ordinary part II. Sectbn 2 dated 6/12/91
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1 5 ^  1/2 IMS

coN STrrunoN  (a m e n d m e n t )  b ill*

(Anwndtnent of Tenth Schedule)

ITiambab/i

SRI MOHAN SINGH (Deoria):-1 begto 
move for leave to IntiDduce a Bill further to 
amend the Consitution of India.

lEngBsm

Mr. Deputy -Speaker: The question is:

* That leave be granted to Introduce a 
Bai further to amend the Constitution of 
India.''

The motion was iKhpted 

ITmnsblkHH

SRI MOHAN SINGH:-1 introduce the
eyi 

15.37hra. 

(CONSTnrUION (amendment) bill* 

(Amendment of artlcles 200 and 201) 

lEngtsti

SHRI CHITTA BASU (Barasat): I beg 
to move for leave to introduce a BiH further 
to amend the Constitution of India.

M a  DEPUTY -SPEAKER: The 
questioqis:

* That leave be granted to introduce a 
BUI further to amend the Constkution of

fk#iH0liMi w®s Mcysliifl 

SHRI CHirrA BASU: lintroduQa the
BB.

15^1/2

AGICULTURAL WORKERS BILL* 

[EngKsHl

SHRI CHITTA BASU (Bar^eat): Ibeg to 
move for leave to introduce a Binib provide 
for the welfare of agricultural workers and to 
regulate their empkiyment and condiiions of 
servne and for matters connected therewith.

MR DEPUTY-SPEAKER: The ques- 
ttonis:

* That leave be granted to introduce a 
Bill to provMe for the welfare of agricul
tural workers and to regulate their em- 
ptayment and conditkxis of senrice and 
for matters connected therewtth."

The m^km was adopted.

SHRI CHITTA BASU: I introduce the
Bin.

15.38 hrs

CONSTITUTION (AMENDMENT) BILL*

(Insertion of new arttetes 28 lA and 281 
B)

[Eng&hl

SHRI CHflTA BASU (Barasat): I beg to 
move for leave to introduce a B9I further to 
amend the Constitution of India

M a  DEPUTY-SPEAKER: The ques- 
tnnis:

* HmN ie«Mi be gianlod to MiDduoe a 
B«MlNrlft«iMiidliwOonad|ulional 
fcKlla.*

Tha motion wnadoptmL

* PubKshed In the Giyieile of India Extra ordinary part II. Sectkm 2 dated 6/12«1
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SHRI CHITTA BASU: I introduce the

153il/2hrs 

CONSTiTUTION (AMENDMENT) BILL* 

(Amendment of article 26)

[En gB ^

SHRI GEORGE i=ERNADES (Muzaf- 
farpur): I beg to move for leave to withdraw 
the Bill further to amend the Constitution of 
India

MR. DEPUTY-SPEAKER: The ques
tion is:

* That leave be granted to withdraw the 
Bill further to amend the Constitution of 
India."

The motion was adopted.

SHRI GEORGE I^ERNANDES: I with
draw the Bill.

15.39 hrs

EMPLOYEMENT GUARANTEE BILL

By Sri Bhogendra Jha

lEngBsm

MR DEPUITY-SPEAKER: Now the 
House win take up further oonsideFation of 
the Employment Guarantee BIB moved by 
Shri Bhogendra Jha. I would like to mention 
that w^4uwe already taken 2 hours 24 min- 
utra on this B i  thus exhausting the time 
aUotted for this BOI.No the House has to aHot 
furhertinleonthisBi.

Is it the pleasure of the House that the

time alotied on this BH be extended by one 
hour for the time being?

SOME HON. M E M B B «:Tw o  hours.

MR. DEPinV-SPEAKER: So. we are 
extending the tfane dkstted for this B9 by two 
hours more.

(rrans<al«9f4

SHRI ASTBHUJA PRASAD SHUKLA 
(KhalBabad): Mr. Deputy Spedker Sir, each 
section of sode^ is concerned about ttie 
growing problem of unemptoyment in the 
countiy. Unempkiymentisbecomingacurse 
for the country. Unempkiyment is the main 
reason behind the involvement of youths in 
vnlence and arson in the country. The 
Government datas show that there are 3 
ctore 30 1 ^  unemptoyed people in the 
country. The number of educated unem- 
pk>yd persons is more than 50 lakh. Engi
neers and doctors are also included in it

Sir, during 40 years of its rule, the con
gress Government shouM have provkled 
emptoyment in the country, but it failed in it 
There is lack of planning. It is very ubfortu- 
nate our country that since the independ
ence the poibes have been framed takiijg 
the big industries into conskleratton. tlie 
poycy farmers overlooked the basic n e ^  of 
the industries Le., raw material, -  that is 
produced in the fiekte. So the policies of this 
country shouM have ben based on the agri
culture and the famiers shouU have been 
provkiedfeitlizers,electricttyandpestickies 
etc. on cheaper rates for increasbig the 
production. Remunerativo prices should have 
been given to the farmers for their produce. 
The farmer, who works hard for years to 
grow food for the country, Ives in a very 
pitiable condition. He gets nothing except 
hunger and debt So the people do not want 
to work on the farms. They are migriding 
from village to cities. The educated and 
talented people of the cities are migrating 
abroad in searchafJobs.Theirtalent is being 
utilized in foreign countries. We ham to taice 
care about it and we have to atop it

* Put>Sshed in the Gozette of India Extra ordinaiy part II, Section 2 dated 6n2A1
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Sir, the Government has also taken 
some steps to solve the problem of unem
ployment, but the capacity of providing 
employment is inadequate in proportion to 
the unemployment. The official figures show 
that there has been an increase in unem
ployment by two and half per cent in the 
country against which only two per cent of 
employment opportunities have been cre
ated. The Government must have taken into 
account the progress made in the States 
while taking steps for removing unempby- 
ment in the country. This is also the reason 
for aggcauating the situatbn of regbnal 
imbalance in the country. It is quite discerri- 
ible. According to the Economfc Advisory 
Council, there has been a two per cent 
annual increase in employment opportuni
ties during the last decade as against two 
and half percentincrease in unempbyment 
in the country .This is despite the fact that 
Artble 41 of the constitutbn makes it incum
bent upon the Government to take effective 
steps within the limits of its econmic capacty 
to provkJe right to work ail its citizens. Thus, 
the constitutbn has made it obligatory on the 
part of the State to give empbyment to all its 
citizens so that unempbyment could be 
removed from the country. Artfcle 39 pro- 
vkJes that the State shall direct its policy 
towards ensuring that all its citizens, men 
and women, have equal right to an adequate 
means of livelihood. Artble 43 directs that 
the State shall endeavour to secure, by 
suitable legislation or economic organisa
tion or in any other way, to all workers, 
agricultural, industrial or otherwise, work, a 
living wage, conditions of wori< ensuring a 
decent standard of life and full enjoyment of 
leisure and sodal and cultural opportunities.

Sir. the Govemment is indifferent to
wards the Directive Principles of the Consti- 
tutbn which direct the State to provkJe equal 
empbyment opportunities to all. It has not 
folbwed these directives. So I think. It is 
necessary to make it obligatory on the past 
of the Government to fdbwthe directives of 
the Constitution so that It may take steps for 
removing unemployment in the country.

right to wori( to all is not taking for the first 
time. In 1948, the Internatbnal Labour Or- 
ganisatbn had endorsed the Philadelphia 
declarations in whbh a call was given to 
provkie full-time employment and better life 
standard to all people in the worid. The 
worb-wide Human Rights dedaratbnpasskl 
by the United Nations General Assembly in 
1948 stipulates that everybody has a right to 
make a free choice of his empbyment and a 
right to choose a congenial and just condi
tion of empbyment and seek protection 
against unempbyment. It is very unfortunate 
that we call ourselves a welfare state and we 
have admitted it in our constitutbn also. The 
countries on whose footsteps we made a 
resolve to make our country a welfare state 
have granted ripht to work to their citizens. 
All these talks) whether it is the case of 
equality of opportunities, right to wages for a 
iiveiihood or providing a better life-standard 
become meaningless when a person does 
not get reasonable opportunity of empby
ment for himself. Every citizen of the country 
should be provided a job according to his 
needs. Ail this is possible only when a citizen 
has work and employment opportunities in 
his country.

Mr. Deputy Speaker, Sir, in this modern 
world of unempbyment or quasi-unemploy- 
ment perhaps there is not a single ^untry 
where it is not binding for the Government to 
create adequate empbyment opportunities. 
This is the duty of a welfare state to provide 
jobs to all its citizens and to boost produc
tion, trade and vocatbn.

In the Socialist Countries, citizens have 
a right to employment. In other words they 
have a right to get rem uneratbn for the 
quality and quantity of the work they perform. 
Right to empbyment has been provided in 
the constitutbns of Russia, China, Poland, 
Hungary, Romania. Yougoslavia, Mangolla. 
Bulgaria, Czeckoslvakia eta to their citi
zens. In prindple, their citizens have been 
granted equal life standard whbh is free from 
the fear of unempbyment and gurantee of 
reasonable wages.

Sir, this sort of discussbn for granting Sir, youtR are found indulging in anti-
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social acts in the wake of terrorism, whether 
it is in Punjab or Jammu and Kashmir. This 
is a matter of great^concern for the country. 
So. the Government shoukJ enact stringent 
laws for the removal or unemployment in the 
country. If the frustratton and despair pre
vailing among the youth converts into re
sentment in future, the history of this country 
will take a different tum. A handful of people 
bebnging to affluent families are holding the 
entire capital of the country. In the circum
stances, it woukJ be unfortunate of the coun
try if the youths take to weapons due to 
nonavailability of jobs to them.

I, therefore, would like to urge the whole 
House to pass this Bill which provides guar
antee of empbyment to all.

[English]

SHRI RAMESH CHENNITHALA (Kot- 
tayam): Sir, I am supporting the spirt of this 
Bill. In this Bill there are certain provisions 
which I cannot accept.

As it is a Private Members* Bill. I do not 
want to go into each and every clause of the 
Bill. But Clause 4 says:

" Every citizen who has secured a job 
shall not involve himself In any activity 
other than his empbyment resulting in 
financial or other gains. “

Then Clause 8 says:

* Any person violating the provisbns of 
Sectbn 4 shall be punished with impris
onment for a terni not exceeding one 
year or with fine not exceeding rupees 
ten thousand or with both."

We cannot accept Sectbn 4 (2). But the 
spirit of this Bill is well accepted. The gallop
ing unempbyment isaserious problem whbh 
our generatbn Is facing. The problem of 
unempbyment has assumed a very acute 
dimensbn and threatens to become larger 
and more serbus one.In coming years. I

quote from the Report of the Committee on 
Unempbyment, 1973, Department of La
bour and Empbyment. It says:

” Because of the human sufferings in
volved and the sense of f rustratbn aî d 
the tensbn whbh it breeds, unempby
ment is pregnant wi^ the potential 
danger of growing law and order prob
lem and engendering social and politi
cal unrest and other concomitant prob
lems."

As my previous speaker very well 
pointed out, terrorism in certain parts of the 
country is increasing because of the serbus 
situation arising out of the unempbyment 
problem. This is one of the major reasons for 
unrest, for example, in Punjab. Jammu and 
Kashmir, in Assam and North-Eastem States. 
The young people who are seeking Jobs, 
when they do not get adequate opportunities 
for job. they take to weapons and create law 
and order problem. Now this is becoming a 
social problem. If we carefully analyse the 
problems of Jammu and Kashmir, Punjab, 
Assam and also the North-Eastem States, 
we can come to the conclusbn that the main 
rea^n for this is the unempbyment prol>- 
lem.

We have to solve this problem. And 
there is no magic wand with anybody to 
solve this problem. The rural labour force 
suffer a ve^ severe under-empbyment 
problem as also acute poverty. They are 
suffering a bt because ofthe seasonal work. 
Moreover, the populatbn is increasing. There 
is no measure for controlling the populatbn. 
This way India is going to be the number one 
country in the worid in terms of populatbn. If 
you go into the statistics you virili be abb to 
see that the number of Job-seekers are 
increasing every year. The statistbal figures 
show that unempbyment was 0.75 miUbns 
in the Rrst Plan. 1.56 millbns in the Second 
Plan, 2.47 millions in the Third Plan, 8.15 
millbns in the Fourth Plan, 13.41 millbns in 
the Fifth Plan, 23.91 millbns inthe Sixth Plan 
and32.77millbns Inthe Seventh Plan. From 
this, wecancometotheooslusbnthatthere 
are a number of people who have registered
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their namos in the Employment Exchanges. 
Also, they are increasing day by day. In 
1981, as per the statistics. 430 lakhs of 
people have registered in the Employment 
Exchanges. This is avery serious problenvto 
nvhich the Government has to pay more 
attention.

Sir, there are lot of employment guaran
tee programmes but in effe^ these pro
grammes ar«» not helping the poor and the 
unemployed youth of our country. We are 
facing now the problem of educated unem
ployed as wen as uneducated unemployed. 
And the task of providing wort( to the lan
dless labourers in the third workJ seems very 
difficult. There are kn of reasonsforthat. The 
number of landless labourers is very huge 
and as they are illiterate and unskilled pro- 
vkiing work to them has become very diffcult 
in our country. Also the k)w rateof absorptton 
in the kidustries and in agriculture are the 
other reasons which is affecting the rural 
populatton very badly Small and cottage 
industries and devebpment of backward 
areas shouW be encouraged to check the 
influx of populatbn from rural areas to urban 
areas, htow-a-days. we see that more people 
are coming from the rural areas to the urban 
areas. They are coming 1o seek jobs. We can 
check this influx only by providing more 
empbyment opportunities in the rural areas, 
especially in the t>ackward areas. In this 
context, we have to think about the functk)n> 
ing of the Emptoyment Exchanges.

I am very sorry to say that the function
ing of the Empkiyment Exchanges is very 
bad. The pkiture presented by the Nattonal 
Empbyment Service whbh has a network of 
851 Empbyment Exchanges is worse and 
dismal. It is important to note that the Em
pbyment Exchanges Act makes it obligatory  ̂
on the part of the empbyers to notify the * 
vacancies occurring in their establishments. 
This is an obligatory one. But the empbyers 
are nd reporting the vacancies. If an em
ployer is not reporting the vacancies arising 
VI their firm, there is aprovisbn to prosecute 
them. Bulweneverheardof any such prose- 
cutbn. If we carehjily obsen^e thefunctbn- 
ing of the Empbyment Exchanges it is highly

dismal. So my request to the Govemment is 
to take a serbus note of this and take urgent 
measures for the effective functbning of the 
Empbyment Exchanges. In the rural areas, 
the unempbyed youth capnot even register 
their names in the Empbyment Exchnages. 
Once they register, they have to go for re
registering but there are no proper facilities 
for registering their names. We can see that 
there are bt of vacancies in Central, State as 
well as in quasi-Government Servbes.

16.00 hrs.

For the Central and quasi-Govemment 
services also you see a bt of educated 
unempbyed youth are seeking jobs. But this 
ban is not being lifted. This is cruel because 
the ban on employment is creating utter 
confusion and it is painful as well. So many 
request to the Govemment is to lift the ban 
on empbyment, so that the vacancies can 
t>e filled up as early as possible.

The retirement age must be reduced to 
fifty years. Miilbns of youth of this country 
are seeking jobs. To enabb them to get 
Govemment jobs, the retirement age can 
reduced to fifty years. In Govemment sec
tors such as Railways there are a bt of 
vacancies. But due to computerizatbn inthe 
Railway as well as inthe Postal Department, 
the number of vacancies are coming down.
I am not totally against computerizatbn. 
Computerisatbn is needed wherever it is 
badly required; but not in all sectors. A bt of 
empbyment potential can be seen in 1 ^ -  
ways and Postal Departments. We are rich 
in manpower also. If we introduce comput
ers in these empbyment potentials areas, 
where will the youth go and how will they get 
jobs? So my suggestbn is that computeriza
tion must be in selective areas, so that the 
youth of this country will get empbyment 
opportunities in Govemment sectors like 
Railways and Postal Departments.

In the Directive Prindpbsof our Consti-. 
tutbn, it is mentioned tfiat the right to em
pbyment IS gh/en to all In Kerala and West 
Bengal, If tfie State Govemment is not able 
to provide jobs. It is ghnng unempbyment
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dole amounting to Rs. 50; now it is raised to 
Rs. 60. It is only a small amount; but it is 
highly helpful for the employed youth. They 
can go and search jot)s with this small amount 
of money. This is a relief to them. So my 
request to the Govemment is that this unem
ployment dole must be given to the seekers.

There are a lot of self-employment pro
grammes. For example, Jawahar Rozgar 
Yojana b one of the msqor programme which 
is going on in the country. A concurrent 
evaluation of this programme must be done 
to know whether these programmes are 
reaching the poor people. The idea behind 
Jawahar Rozgar Yojana is good. It is wel
comed by all the people. The aim behind this 
programme is to alleviate unempbyment 
and create more employment opportunities 
in the rural areas. But unfortunately the 
amount whk:h is earmarked for this purpose 
is not going to the real beneficiaries because 
middlemen are taking advantage of this. So, 
an overall evaluation of the Jawahar Rozgar 
Yojana must be done.

For the educated unemployment youth 
Rs. 25000 is given as ban from the Natbn- 
alised Banks. But unfortunately this pro
gramme is not being earned out properly. 
Firstly the banks are hesitating to dear these 
bans. Secondly even when the educated 
unempbyed youth prepare some scheme 
they cannot plan the project properly and 
im^ement it because of lack of knowledge. 
Moreover, banks are not at all cooperative in 
their venture. There are a number of self- 
empbyment guarantee programme whbh 
are going on today; they must be evaluated 
and the mistakes and faults shoukJ be kien- 
tified and rectified as early as possible.

Now, let me say something about the 
IRDP programme in the njral areas. People 
who are bebw the poverty line are getting 
assistance from the IRDP programme. But 
this programme needs a careful study; and 
evaluatbn is also necessary. When we think 
of t>ringing up the people who bebw the 
poverty line, we have tq carefully watch this

programme. Figures are all right, but If you 
go Into the truth, we will find that this pro
gramme Is not properly implemented. So, 
concurrent evaluatbn must be there; we 
have also to kientify as to what are the faults 
involved in this programme so that the poor, 
the downtrodden and those who are bebw 
the poverty fine will get assistance.

Another point whbh I want to make is 
about the postal orders. There are advertise
ments in the newspapers offering empby- 
ment and in those advertisements, they say 
that postal orders for such and such rupees 
should be attached to the ^Ibation. My 
humble suggestion is that it is necessary to 
abolish the system of attaching the postal 
orders with the applicatbn forms.

Regarding s\ck industries I would say 
that when we discuss the unempbyment 
problem, we must also take care of the 
people who are retrenched because of the 
sbkness of the industries. The rehabilitatbn 
of the empbyees retrenched from the sick 
industries is also a very serious one.

Industrial growth centres in the industri
ally backward areas and in the under-devel- 
oped areas are also necessary. Informatbn 
like how infrastructure for industrial devebp- 
ment can be created and how new industries 
can be set up. etc. can be provided by these 
industrial growth centres.

Finally, I would urge upon the Gbvern- 
ment to increase the albcation for empby- 
ment programmes, increasing the allocatbn 
for the empbyment programmes woub help 
create more empbyment opportunities in 
our country.

[Translation]

SHRI CHHEDI PASWAN (Sasaram): 
Mr. Deputy Speaker, Sir, I rise to speak in 
support of the Empl^ment Guarantee Bill 
that has been brought fonfvard by the hon. 
Member, Shrl Bhogendra Jha The number 
of unempbyed people is increasing rapkJIy 
day-by-day In the country. It is mainly due to 
wrong polbles of the Govemment.
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Russia got Indopendenoe in 1917 and 
unampbyment was tolaly aliminated from 
the oountiy by 1930. it is evident from the 
above as to how that countiy could over
come the crisis so quiddy. The people of our 
country often ttdkof landing on the moon and 
many countries have already landed tiiere. 
But in our countiy. about 40 to 50 per cent 
people five below the poverty fne. What 
could be moie ridiculous a situation than 
this?

When our country achieved independ
ence 44 to 45 years t>ad(, unemploymant 
existed that time also. Since then this prob
lem went on aggrawrting. There has been 
rapid Industrialisation in the country over the 
years, but it took place at tfie upper level 
on^. We should have followad Gandhian 
pofides and encouraged smal scale and 
cctftage industries so thet unemployment 
could have been eradicated. Unless cottage 
and small scale industries are encouraged in 
such a large countr,. unemployment can not 
be eradicated.

Besides, we see that tenorist activities 
are inaeasing in this country. If we look at 
our Budget, we win find that Rs. 70 to 80 
crore have been allocated for the develop
ment of Jammu and Kashmir, but only a 
handful of people have been benefited by 
this expenditure. The Government did not 
set up any industry, there. That is why the 
numberoftenorists is increasing day by day 
in the Ka^mir-valiey.

TheGovemmentwantsthatthereshouid 
be development, but their intentions are not 
good. Had the intentions of the Government 
been good, there would not have been such 
widespread unempicymenL I would, there
fore, i(e  to request the Government to en
courage small scale and cottage industries 
in the country. Then only unemployment can 
be eiadicalad. The most important thing is 
that intentions of the Government should be 
good, hthisoountry.oniyahandfuiof people 
get high positions. For instance, when re
cruitment is made in lithSa region In Biiar. 
people belonging only to a particular com
munity get appoinAmenls to various posts.

One more pecular situation exists there. 
These people draw the salary, but their worit 
is done by others. I have, therefore, said that 
the intentions of the Government should be 
good.

Without taking much time of the House. 
I wouM Hke to draw the attention of the 
Government to certain issues, if the Govern
ment rea^r wants to eradicate unemploy- 
meitf. it will have to encourage small scale 
and cottage industries. The Government 
shouM also function with a good intentions 
so that maximum people couM be provided 
empbyment

With these words, I conclude.

SHRI PIUS TIRKEY (Ai^tduars): Mr. 
Deputy Speaker. Sir. ttie problem of unem- 
ptoyment has become the problem for the 
whole counby. Neitherlnor the Government 
know as to how to resolve this problem. The 
Govemment is being critteised on this issue 
in many ways, but nobody bothers to rind out 
a solution to it I want that we should rise 
above party lines and be united to resolve 
this problem.

Our country has been divided into dis- 
trk:tB and blocks. The Govemment knows it 
weBastowhat crops are produced in varnus 
blocks and regbns. The Govemment is also 
aware of the defk:iency of various kinds viz. 
defkaency of food, ck>thes or other com
modities in various ragbns. They cannot be 
seS-suffbienl in any respect. If the Govem
ment has good intentbns, it shoukl find out 
the positbn in regard to availability of 
foodgrains, other commodities, the number 
of educated and uneducated boys and giris 
and the woik in which they couU be en
gaged, their difficulties, whether there are 
any schools orthecolleges, whetherthere is 
any possbflity for devebpment of fisheries, 
m respect of each and every block. If the 
Govemment can woik out al these details, 
solutbn to unempbyment problem woukJ 
not taka much time. Our countiymen want 
work and not aims.

Onemorecrisishasbeengaininggiound
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fkqeb`lrkqov, Re^q fp o^jm^kqllkormqkk fk
qeb Elsbokjbkq lccf`bp, Ub sbov lcqbk p^v
qe q̂qebmlif`b ôb`loormqcoljqlmql_lqqlj,
Mkblcfqpob^plkpfpqe q̂efdelccf f̀̂ ip^j^pp
^_rka^kq tb îqe qeolrde `ljfmq mo^`qf`bp
_bclobqebvob^`eqeb^dba prmbo^kkr q̂flk
arb ql qeb ^mmobebkpflk qe q̂ qebob fp kl
dr^o^kqbb qe q̂ qebfo `efiaobk tlria dbq
bjm_vjbkq Rebv t^kq ql e^sb crkap clo
qebbumbkpbplcj^kf^dblcqebfoa^rdeqbop,
Gal klqp^vqe q̂ fqfp^mmif`^_ibql ŜElsbokå
jbkqbjmilvbbp* _rq qefpqbkabk`v fpdoltå
fkda^v_va^v,Uebk ^kbjmilvbbalbppl,
lqebop îpl cliilt prfq G t^kq qeb Elsbokå
jbkq ql q^hb jb^probp ql pqlm fq,

@bpfabp* Gtlria ifhbqlao^tqeb q̂qbk+
qh'klcqebElsbjjbkqqlvbq ^klqebo fpprb,
Nolpqfqrq_k fp fk òb^pfkd a^v _v a^v fk qeb
`lrkqov, Uebk qebv e^sb kl lqebo jb^kp*
tljbk q^hb ob`lropb ql cibpe qo^ab ^p ^
jb^kplcqebfoifsbcfella,Ubq îhlctljbkäp
obpmb`qbsbov a^v* _rqalklqq^hb^kvpqbmp
ql objlsb qebfo mifdeq, Wlr `^k pbb pr`e
l̀k\rmq mo^`qhÖp fk Bbief îpl q̂ pbsbo î
mi^`bp,Reb ĉcirbkq*qeb`ljfmqmblmibj^hb
qeb jboofjbkq q̂ qebpb mi^`bp ^ka qeb mllo
tljbk _b`ljbqebfoshfqfjpcloqtl pnr^ob
jb îp, Gt^kq qlhkltcoljqebElsbjjbkq
tebqeboqebvhkltfqloklq=?iiqebpbtljbk
^ob lro pfpqbop ^ka ^ob qeb elklro lc qeb
`lrkqov, Qr`e mo^`qf`bp jrpq _b pqlmmba,
Rebv ôb `^m^_ib lc obkabofkd lqebo pbos+
cbbp clo qeb `lrkqov%p `^rpb, Mro obpmb`qba
jlqebop ^ka pfpqbop ôb _bfkd afpdo^`ba,
Rebv ^ob pq ôsfkd, Rebv e^sb kl gl_, R^hb
qeb`^pblcBbief Rebv ifsb fkgerddf ìrpqbop
^ka tloh Gk qeb elrpbp lc ĉcirbkq mblmib,
Rebpb pegjatbiibop ifsbGkqebmi^`bpÉseh8e
^ob klq bsbk prfq^_ib clo ^kfj q̂b, Rebv ôb
`ljmbiiba ql ifsb qebob, Rebv ifsb fk rkevå
dfbkf` proolrkafkdp ^ka ifsblk cllaqeoltk
^t^v _v _fd elqbip* fqtFG pmob^a bmhfbjh8
^ka fq @ qeb ĉchfbkq mblmib tel tfS afb lc
qebpb aqbb^pbp* _b`^rpb qebv al klq e^sb
qeb obpfpq^k`bmltbotef`eqebmllomblmib
\mlppbpp, Gkb Bfd p`kbjbp tfff kl llrlf*
fk`ob^pb ^jmflvjbkq lmmloqrkfqfbp, Rebob
tcci_l_fdmltboelrplp, Jlqjbhklt^pql
clotelj qeÑK j ĝlo molgb q̀p ôb _bfkd

rkaboq^hbk,Csbov`eKlclrollrkqfvtelfp
_ljleqefpplk* ob f̀qbpqe q̂ Gkaf^_bqlkdpql
efj, @rq cqfp lro jfpcloqrkbqe q̂ tb ^ob klq
^_ib ql molsfab efjbsbk clla ^ka pebfqbo,

G* qebobclob* pr_jqq qqf q̂ elrpbp`^k _b
_rfiq fk bsbov _ql`h, Uebk qeb Elsbokjbkq
mobm^obpplj^kvmi^kpcloqebabs@hgmjbkq
lcBbief* tev`^k fqklqalplcloqebsfii^dbp
fk qeb `lrkqov, Flrpbp jrpq _b _ffqq qebob
îpl^kaqebvpelrK_bmolshiba^Fc^ f̀ifqfbp

sfw,bib`qof`fiv*aofkhikdt^qbobi`,?G p`ebjbp
a qeb Elsbjjbkq pelrU qt i^rk`eba q̂
qeb sfii^db ibsbi pl qe q̂ qeb mblmib lc qeb
sfii^dbpjbno rkabopq^ka qe q̂ qeb p`ebqkb fp
jb^kq clo qebj, Rebpb ^ob qebfo ltk
p`ebjbp, Gqfpqebvteltfkfjmibjbkqqebpb
p`ebjbp, Llt+^+a^vp Gq `^k _b pbbk qe q̂
bsbk clo ^ mbqqv tloh Ehb`lkpqorakk lc ^
ao f̂k^db tef`e b ôifbo qeb sfii^dbop rpba ql
al rkfqbaiv, Llt qebv tofqb ibqqbop ql qeb
@ql`hMccf`bo^kaqeb^jlrkq fpm^hiqlqebj
ĉqbo fq _ m^ppba _v efdebo ^rqelofqfbp,

Ue^q ^ob qebv alfkd rkabo qeb pbic+
bjmqlvjbkq p`ebjb* qebob fp îpl qeb jhi+
aibjbk* telrpromqebcrkapdo^kqbacloqeb
tlfh, ? sfô q̀ epelrhi _b hbmqlk fq îpl^ka
fq pelrhi _b bknrfoba tebqebo qeb jlkbv fp
i<bfkd rqfcfpba molmboiv lo klq* tebqebo eb
hkltpqebtlohlo klq cloteh8e qefp jlkbv
fp _bfkd q^hbklo ebt^kqp ql ork^t^v tfqe
qe" jlkbv q^hbk coljqeb Elsbjjbkq ?F
qebpb qefkdp pelrhi _b hbmq fk jfka,

Reb mol_ibj lc rkbjmqlvjbkq fp fkå
`ob^pfkd \k]̂ _v a^v9 q̂qbkqqlk pelrhH _b
m^hi qlt^oap cq îpl, Rebv pelrK &j dfsbk
pljb sl`^qkk^i qo f̂kfkd pl qe q̂ qebv j^v
dbq bjmqlvjbkq i q̂bo lk, Rebobclob* G obå
nrbpq qebdlsbjjbkq ^ptbii ^pqefpFlrpb
qe q̂ so^pelrhi ofpb^_lsbqebm^oqvQkb^ka
cfka ^ plirqqlk ql qefp mol_ibj ^ka cfka lrq
t^vp ql `lj_^q qefp mol_ibj, Rebpb a^vp
qeb mblmib ^ob `ljmbiiba ql pbFqebfo `efiå
aobk bsbk ql p q̂fpcv qebfo erkdbo* pl pljb
q̂qbkqqlk pelrS _b m^hi qlt^oap cq ^ip^ fc

lkb dlbp qeolrde qeb ob`loap* pr`e hfa+
abkqp `^k _bclrka fk ^_ra^k` ,̂

ÖÑo, BbmrqvQmb^hbo*Qfo* qebpcqr̂ qqlkfp
sbov _^a, Rebobclob\ G obnrbpq qe q̂ hbbmfkd
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^pfab qeb òfqf f̀pj* bsbov_lav pelria qefkh
qlcfkalrq fqpplirqflk ^kadl lk îqbofkd qeb
Elsbokjbkq ?q bsbov ibsbi qfb fq ^ N^k+
`e^v^q, @il`h* Bfpqof q̀* K,J?, lo K,N,* q̂å
qbjmqppelrhH_bj^abqlplisbqebmol_ibj,
? N^oif^jbkq^ov Aljjfqqbb pelrK_b `lkå
pqfqrqba ql cfka lrq qeb t^vp ^ka jb^kp ql
plisb qefp mol_ibj,

QFPG K?B?L J?J IFSP?L? &Qlrqe
Bbief'9 Ko, Bbmrqv Qmb^hbo, Qfo* bsbov_lav
fp prmmloqfkd qefp @fii ^ka bsbov N ôqv e^p
fk ìraba fq Gk fqp j^kfcbpql* _rq klqu\ fp
^_hffkd ifv fq Rebobclob* q̂ cfopq* G tlrhf ifhb
ql hklt* ^p jv cofbka e^p îpl p̂ hH* te q̂ fp
qebfkqbkqflklcqebElsbokjbkqpfk`btb ôb
t^q`efkd qefp qefkd clo qeb î pq 20 vb ôp,
K^e^qj^E^kaefgf e^p îplp f̂a* ^kamblmib
tbob ^pproba _bclob fkabmbkabk`bqe q̂qeb
ofdeq ql bjmhfvjbkq ql qeb vlrqeptlrhf _b
fk ìraba fk qeb Alkpqfqrqkk ^p qeb crka å̂
jbkq î ofdeqp, Skibpp qefp ofdeq fp ^aaba ql
qebcrka^jbkq î ofdeqp^ka qebElsbjjbkq
ltkp fqp obpmlkpf_fifqv* qebobtfii q<bkl rpb
lcfq,Rebobclob* Gt^kqqlp^vqe^qqebElsbjå
jbkq pelria dl clo qeb ^jbkajbkq fk qeb
Alkpqfqrqflk^ka fqpelria_b fk ìraba fkqeb
crka^jbkq î ofdeqp,RebElsbjjbkqpelria
ab ì ôb ebob qe q̂ îi qefptlrhf _balkb, Dlo
qeb i p̂q 20 vb^optb e^sb _bbk ifpqbkfkd ql
qeb p_d^kp lc objls î lc mlsboqv ^ka bj+
mqlvjbkq ql qeb vlrqep* _rq te q̂ e^p _bbk
qeb `lkafqqlk lc qeb `lrkqov fk qeb i p̂q 20
vb^op, Ub e^sb ob^a Gk C`lkljf`p fk 7qe
^ka /.qe ì^pp qe q̂  Gkaf^ fp ^ of̀ e `lrkqov*
_rq fqp Gke^_fq^kqp ^ob mllo(%, Gq jb^kp qe q̂
lro `lrkqov fp molpmbolrp* tb e^sb clla*
t^qbo* pfu qvmbp lc pb^plkp ^ka e^kap ql
tlof̀ * _rq îi qebpb qefkdp ôb klq rqfifpba
molmboqv ^ka qe q̂ fp tev tb ^ob rk^_ib ql
dfsb tlof&ql qeb mblmib,

Ko, Bbmrqv Qmb^hbo* Qfo* pl jv cfopq
obnrbpq fp qe q̂ fcqebElsbjjbkq fp elkbpq*
fq pelrK j^hb ^ ab ì ô q̂flk ebob fk qefp
obd^oa* lqebotfpb Gcbbiqe q̂ fqtfii dfsb pljb
^ppro^k`b ^ka ^phqeb `lk`bokba Kbj_bo
qltfqeao^tqefp@fii^kaqefp@fiitFG_bq̂ ihba
lrq Gqpelriaklq_bq î`balrq^katbpelrhH
ob^`e q̂pljb`lkarph<k, RebElsbjjbkq
pelrhH dfsb pljb pmb f̀cf` ^ppro^k`b qe q̂ fq

tlrhf fk ìrabqeb ofdeqqlbjmh<vjbkq fkqeb
crka^jbkq î ofdeqp,

Qfo* pb`lkaiv* G pf\dbpq qe q̂ qeb Dfsb
vb^o mi^kp pelrhf j f̂kiv _b bjm_vjbkq
lofbkqba, Rfii klt qeb Dfsb vb^o mi^kp tbob
_^pbalk j^ppmolar q̀flk_v _fd fkarpqofbp
^ka j^`efkbp, ?``loafkd ql qeb E^kaef^k
C`lkljv* rkibpptbj^hbbsbovsfii^dbpbic
obif̂ kq* rkibpptb dl cloab+`bkqo îfw q̂h<klc
b`lkljv* tbtfii klq_b^_ibql^`efbsbqe q̂
dl î, Rebobclob* qeb ab`bkqo îfw^qkk lc
b`lkljv fp ^ jrpq ^ka qebob pelrhf _b
j^ppmolar`q_k _vqebj^ppbp, Ub `^kklq
`ellpbqebt^v^almqba_v?jbof` *̂ tebob
molar q̀qlk fp lk ^ i ôdb p` îb _v _fd j^å
`efkbp, Gq`^k _b pr``bppcri fk?jbof`^* _rq
klq fk lro `lrkqov arb ql rkbjm_vjbkq
mol_ibj^kalsbo mlmrî qh<k fklro`lrkqov,
Qltbtfii e^sbqlq^hbrmqebmlif`vlcj^pp
molar`q_k _v qeb j^ppbp* _rq qefp molar`å
qflktfii klq_b_^pbalkqebj^`efkbp_rqlk
qebpj f̂f p` îb fkarpqofbp* `lqq^db fkarpqofbp
^ka sfii^db fkarpqofbp, Gc tb ^almq qebpb
mli_fbp, lkiv qe^k qeb sfii^dbp `^k _b pbic
obif̂ kq, Rebobclob, Gp^vqe q̂qefpdl î `^kklq
_b ^`efbsba _v _ofkdfkd qeb @fii* fq `^k _b
^`efbsba qeolrde fk òb^pfkd `lqq^db ^ka
pj îi p` îb fkarpqofbp ^ka ab`bkqo îfw q̂flk
lcb`lkljv,Mro mli_fbp^kacfsbvb^omi^kp
pelria_bbjmh<vbalofbkqba, Rla^vtbq îh
^_lrq bjmilvjbkq* quHq ôb rk^_ib ql mol+
shfb gl_p ql qeb vlrqep, Rebobclob* tb Ésfii
e^sbqlpq ôqpj îip` îbmolgb q̀pql fk òb^pb
bjm_vjbkqlmmloqrkfqfbp^kaqeb@^kh_^kp
^ka lqebo c^aifqfbp pelria _b ^oo^kdba clo
qebj, Refp fp^sbov pbo_rp mol_ibj, Ghklt
qe q̂ mo `̂qf` îiv qebpb mol_ibjp `^kklq _b
plisba îqldbqebo, Gqtfii e^sbqlZ]plisba fk
^ me^pba j^kkbo, Gqtfii e^sb ql _b afsfaba
fkqlpbsbo îm ôqp^kapr_+m ôqp, Dlo fqtbtfii
e^sb ql dfsb qlm mo_ocqv ql qeb ;HNS>;S;
JLIAL;GG?ga H^f No^h^pe L ô f̂kgf, Ub
tfii e^sbqlcfkalrq qe q̂tel ôbqebmllobpq
fk qeb sfii^dbp, Ub tlria îpl bkprob ^p ql
elt bjm_vjbkq `^k q<b k̂\̂ kdba clo qeb
qebj, Flttb `^k mols_b bjm_vjbkq clo
qebtljbk, Q`ebaribA^pqbp^kaQ`ebarib
Rof_bp* _^`ht ôa ì^ppbp^ka b`lklj_^iiv
mllo= Wlr `^k pbb qe q̂ arofkd qeb î pq 2.
vb ôp Gkaf^e^p_bbkafshfba fkqlqtlm ôqp +
qeblkb fp Gkaf^^kaqeblqebo fp@e^o^q Reb
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Indian is one whose son becomes an LA.S. 
officer after completing his education or 
becomes a commander in the army. The 
'son of Bharaf is one whose son becomes a 
police constable, a deik or a peon.

Therefore, at first we w9 have to pay 
attention towards the badcward. Scheduled 
Castes, Scheduled tribes and the persons 
living belowthe poverty Bne. I am afraid that 
this proposal may not come on a non^rffidal 
day and may not be talked out and taken 
back. I wouM like to state that on this occa- 
sk>n the Government shouM make some 
spedfic dedaratran through this proposal, 
about its planning regarding providing em- 
ptoymentguarantee and only then adetailed 
discussnn on this issue can be useful. I 
wouM Hke to say only this much. Thank you, 
for giving me an opportunity to speak.

[EngSsh]

GOVIND QHANDRA MUNDA 
(Keonjhar): Mr. Deputy Speaker, Sir, I may 
be pennhted to speak in Oriya.

MR. DEPUTY SPEAKER: Mr. Munda, 
have you .made necessary arrangement. 
Have you informed that you want to speak in 
Oriya?

[TranslatiorU

*SHRI GOVIND CHANDRA MUNDA: 
Yes, Sir, lnte(pretatk>narrangementhasbeen 
made. Interpreter is sitting in the booth.

Mr. Deputy Sepeaker, Sir, The Empk>y- 
ment Guarantee Bill has been moved by the 
Hon'ble Member, Shri Bhogendia Jha. Many 
Honlile Members haveexpressedtheirviews 
on this Bill. India is a vast country. Now it is 
facing a number of problems. The unem- 
ptoyment problem is one of them. While 
partkapating in the discusskxi several Hon'ble 
Members stressed the need to tackle this 
grave problem. When this Bl> was moved in

this House I coukl not deckle wheUwr I 
shouk) speaker not Iwasthinkinginthat line 
only because of the fact that no-body has 
been able to resolve this great probiem. 
There is wide difference between what we 
s ^  and what we do. We sdways promise our 
people that the problem of unemptoyment 
will be tackled wfth on priority. But actually 
what happened, the probiem is mounting 
day by djqr. That is why I cfid not want to 
s p ^  on this B3I. Then I thought I shan be 
faiing in my duty if I do not record my view on 
this vital issue.

Sir, I came from atribal area of Orissa 
I am a tribal Member. You know Sir, how 
acute is the problem of unempk>yment in 
India. You also know the condHnn of the 
people in Orissa. When the problem like this 
is causing concern for everytxxly in India, 
you can imagine how precarious it is in my 
district, Keonjhar whnh is very much unde- 
vetoped. You can also imagine the plight of 
the tribal people Kving there. They are mov
ing from pillar to post for a job. Therefore, I 
think, Shri Jhaforbringing this BiH and through 
that Bill giving me the opportunity to express 
my views.

Sir, the BHI seeks to provide emptoy- 
ment guarantee to every citizen of India. I 
understand the noble intentnn of Shri Jha. 
But, I am sorry the oijjective of the Biy will not 
be achieved. The present financial situatton 
of the country is not favourable for fuUilling 
such vastot)jectives. In fact, no Govt will be 
able to provkie emptoyment guarantee. The 
Bill is just ^  "empty vessel sound much*. 
This is so, because the planning process in 
India is defective, if you study the geography 
of India, you wiH find different cBmatk: corxii- 
tton at dHferent legnn different kind of people 
having different culture, speaking different 
languages are living in this country. Every 
area of every state is not aHke. ff the land in 
a partkajlar area is fertile, the land at some 
other place of the same State is not the 
same. The per hectre yiekJ of the agricultural 
land differes from place to place. There is 
not a single state in India where the entire

’Translation of the speech originally delivered in Oriya.
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land is fertile. That is the reason why the 
farmers in every state do not get equal yield 
of food grain per hectare. If the farmers a 
particMlar State are rich their brothers in 
several other States are poor and leading 
miserable lives. They are passing their days 
without job for several months as they only 
grow one crop throughout the year. That is 
why the number of unemployed persons 
increase in those States. In such circum
stances the State Governments are not able 
to provide employment to those people. Steps 
were taken to generate additional employ
ment after independence. Steps wore taken 
for the devebpment of agriculture and In
dustry. Targets were fixed in every Rve Year 
Plans to create jobs forthe people, but every 
Five Years Plans leaves behind heavy back- 
k>g of unempk>yment. This is the tragedy. 
Nobody can give employment guarantee to 
every people. Take the case of Govt, serv- 
k:es. If a b ^  goes for a job. the employer or 
the persons help him in getting the job 
demand 30 to 40 thousands. The chiMren of 
the farmers are so poor that they cannot give 
such a huge amount of bride to get the job. 
The farmers even sell their land to educate 
their children. When they should get the job 
they do not get as they are not in a positton 
to pay bribe. The corruption is rampant 
everywhere. So, employment guarantee is 
not possible in India. It will continue to pose 
problem in the State like Orissa.

Sir, unempk>yment problem is not only 
mounting in India, it is also prevailing in the 
country like China. It may not be as great in 
those countries as it is in India. China and 
several other country couki regulate this 
further growth and brought down unemploy
ment rate by making rapki progress in Agri
cultural and Industrial sector. In India the 
pace of progress was very sbw. It could not 
generate empbyment at the rate the popula- 
tbn increased. Due to lack of efforts to 
remove regional imbalances the problem of 
unemptoyment increased in the backward 
State like Orissa

As I had tokJ at the beginning of my 
speech, I came from a tribal district, i.e. 
Keonjhar. There our people are facing prob

lems at every sphere. But, unempbyment is 
their main problem. They are tribal and 
backward people. Who will provide them 
with empbyment? We have got iron ore. 
Manganese and several other m ines. A large 
number of Industries have come up in their 
land, but they are unempbyed. Now mod- 
ernisatbn sl^an is given at every sector. 
Modern mining methods and mechanisatbn 
are being introduced in the mines. These 
systems are creating unemployment. My 
peoplki are not well trained in the modern 
mechanism. So. how can they be absori3ed 
in the mines. That is the tragedy. A number 
of medium and large scale projects have 
been set up in my district but the bcai people 
are not fcund suitable for the high grade jobs 
as they are not technically highly qualified. 
Sotechnicai and vocational education should 
be given top priority. Such institutions should 
be set up in those areas so that the students 
coming out from those institutbns will get job 
in their bcality. I am saying so because our 
present education system is defective and 
needs change.

During my last electbn tour and also 
during my visit to my area at different times 
I found that the unemployed youths are 
sitting idle in every village. Some of them are 
lazy. They do not want to do any work other 
than Govt, job whbh is not possible. The 
attitude of many educated youths has been 
changed. They feel jeabus of others. Some 
people pull others legs. If one person is 
advanced others are not willing to tolerate 
him. The comt>ine effect of all these factors 
lead to increasing unemployment and it is 
mounting everyday.

Sir. I have written my speech which I 
shall read if you permit me. But I have 
already clearly expressed my views. Then 
there is no need of reading the speech. I said 
everything from the core of my heart. I do not 
say wrong things. I am a tribal man and I am 
innocent. I always speak truth. I hope the 
entire House will understand my feeling and 
excuse me if I have not assessed correctly 
the real conditbn prevailing in the village. I 
am really very glad that I couki draw the 
attentbn of the House to the diffbultiesof my
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people. Lastly I thank you very much for the 
opportunity given to me to participate in the 
Bill and with these words I conclude my 
speech.

PROF. RASA SINGH RAWAT (Ajmer); 
Mr. Deputy Speaker, Sir. I heartily wekx>me 
the Empk^ment Guarantee Bill moved by 
Shri Bhogendra Jha. This Bill has three or 
four characteristcs. The Govemment has 
been made a partner in it. It is the duty of the 
Govemment to provkie empbyment to all 
those who are capable. If a person gets a job 
and also indulge in other works and snatches 
the rights of others. There is a provisbn in 
the Bill to check the centralization of empby
ment. It would also be ensured whether he is 
not accumulating lakhs of rupees by corupt 
means, by dishonesty or t>y some other 
unfair means. There is provision regarding 
imposing a limits over the means. There is 
the provisfon of time bound promotions in it. 
These days one more thing can be seen that 
in Empbyment Exchange a number of people 
have got their names registered, but actually 
they are working somewhere else and do not 
inform the Empbyment Exchanges of the 
real positbn. because they are in search of 
better empbyment They do not withdraw 
their namesfrom the Empbyment Exchanges 
and thus they snatch the rights of others by 
keeping their names alive on the register of 
Empbyment Exchange. There should be a 
provisbn that one who has got a job any
where cannot get his name registered with 
the Empbyment Exchanges.

The fourth provisbn is that it is the duty 
of the State to provkie facilities for self 
empbyment H someone has been able to 
get a job and wants to start his own business 
undertbe 'self employment scheme’. It should 
be the duty of the State to provkie facilities 
and resources for him. Therels the provisbn 
of punishment for a person who is doing 
more than one job or manages to arrange 
more means. In this way I understand that 
the Bill moved by Shri Bhogendra Jha is 
comprehensive.

Sir, I would like to request the Govem
ment through you that this Bill must be ac
cepted. Today the unempbyment has be
come a natbnal probbm. Unempbyment 
and joblessness in a frightening problem. 
Hunger can make a man devil and that is why 
it is said that an empty mind is a devil’s 
workshop. I woub like to draw the attentbn 
of the Government through you to the fact 
that after independence, those who heb the 
reins of power, whetherthey bebnged to the 
rulers’ skie or the oppositbn, tried to give the 
attractive sbgansforthe removal of poverty, 
unempbyment, and works for each hand 
and water for every fieb, kxit this problem 
continued to aggravate day by day.

Sir, there is an episode in Ramayana 
when Sursa went to test the strength of 
Hanumana, Tulsbas writes:

'Jas Jas Sursa Badana Badhava,
Taasu Doon Kapi Roop Dekhawa.'

Hanuman increased his size manifobs 
and Sursa’s mouth remained small. Simi
larly, unemployment has increased manifold 
since we made efforts to remove unemploy
ment The main reason of unemployment is 
industrialisation, mechanisatbn, computeri- 
satbn, lack of in'igation facilities and distor
tion of facts.

Sir, our education policy has been pri
marily responsible for unempbyment in the 
country. Our means of employment are in
adequate because of the rapb increase in 
the populatbn. Because of the population 
explosion more hands need work whereas 
we are not able to provide them worie Iwould 
conclude in another two minutes. Iwould like 
to submit here that in ancient times our 
villages were self-reliant units and nobody 
was jobless there. There was digrity of la
bour. I want that a similar scheme shoub be 
revived in villages. Efforts should be made 
so that the man inthe village is provided woric 
in the village itself and he has not to run to the 
cities in search of a job.

Sir. whatever educatbn we are provb-
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ing is only bookish knowledge. We shouki 
provkie them such education which would 
encourage self employment beskJes creat
ing interest in dignity of labour. They should 
work with their own hands and be not 
ashamed of doing manual labour. If this spirit 
is inculcated in our youth, everyone will not 
run for white collar jobs. Therefore, neces
sary changes must be made in our education 
polrcy. Besides, academic knowledge, vo
cational, employment oriented and practical 
knowledge must also be imparted so that the 
students could stand on their own feet. Banks 
should give facilities to the people either 
through loan or any other means. Proper 
enquiry must be made that the person who 
has been sanctioned loan is not misusing it. 
It should be ensured that the funds are 
utilised in the best possible manner. The 
small scale and cottage industries must be 
encouraged. The means of irrigation must 
also be developed. There is lot of barren land 
in the villages and there are no means of 
irrigation. If irrigation facilities are provided, 
the condition of villages would become bet
ter. The workers would not run from villages 
to cities in search of jobs. Therefore, Sir, 
agro-based industries must be set up. More 
facilities of irrigation should be developed 
and spirit of self-employment must be en
couraged. The 'Antyoday* scheme should 
be given prbrity.

Sir, I think you for providing me an 
opportunity to speak and with this I conclude.

•SHRI K.H. MUNIYAPPA (Kolar): Mr. 
Deputy Speaker, Sir, we are discussing a 
very important Bill moved by Shri Bhogendra 
Jha I wekx>me this Bill and say a few words. 
Many Hon*ble Members who spoke before 
me appreciated the objectives of the Bill but 
we have to see how far they are practicable. 
Our late lamented leader, Shri Rajiv Gandhi 
had asked all the States and Union territories 
to clear the backlog when he was the Prime 
Minister. Regarding reservatk>n of seats to 
Scheduled Castes and Scheduled Tribes 
the back-log has not been cleared till doday. 
Even 25% of the backbg has not been

cleared.. The administrators bureaucrats are 
responsible for not clearing the backk)g. 
They do not have any sympathy towards 
Scheduled Castes, Scheduled Tribes and 
other backward communities. I. therefore, 
urge upon the Government of India to take 
concrete steps to clear the backlog without 
any further delay.

The number of unemployed persons in 
the country is increasing day by day. The 
educated unemployed youths are not able to 
get any jobs. They are not able to get food 
and clothing. Their future is gloomy. Hence, 
Government should consider this matter 
seriously and find out a permanent solution 
to this burning problem of youths.

There are crores of youths who have 
passed'matriculatbn. There are lakhs of 
degree holders. Even P.hd. holders are not 
getting jobs these days. The Govemment 
has to set up suitable industries to utilise the 
talents of these educated youths. These 
industries should be set up preferably in the 
rural areas. Our Hon’ble Prime Minister has 
a vast experience of rural life. He knows the 
difficulties of poor farmers of this country. I 
am sure that he will take steps to alleviate the 
sufferings of these farmers.

While speaking on this Bill I am re
minded of some injustrce that is going on in 
the Union Public Servbe Commissbn. Our 
society has a federal structure and all per
sons should get equal opportunities. But this 
is not happening in the UPSC. This factor 
also adds to the unempbyment problem. 
Last year about 900 candidates have been 
selected for varbus posts. Among them about
600 candidates are from Uttar Pradesh and 
Bihar. Only 300 candidates were selected 
from the rest of the country. Especially from 
South India representatbn is meagre. Are 
there no intelligent and effbient candidates 
in southern states? K you conduct proper 
examinations then only you will come to 
know about this. There are effbient candi
dates in Souttiern States but they are not 
being selected by the UPSC. Their examina-

*Translatbn of speech originally delivered in Kannad.
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tion system is also faulty. The tools and 
techniques of the UPSC examinat’ions lack 
validity, reliability and consistency. Immedi
ate measures have to be taken to rectify this 
and to do justice to all States. Whether it is 
IAS Or IPS proper representatbn should be 
given to all States without any favour to any 
State.

16.46 hrs.

ISHRI P.M. SAYEED in the Chair\

The administrators and bureaucrats call 
for the posts and they announce the details 
of reservatk>ns. But this will remain in black 
and white only. Reserved vacancies are not 
filled properly. Sometimes these reserved 
posts remain vacant for several years. The 
centre should see that these reserved posts 
are filled without any delay.

Populatbn expbsbn is a very important 
factor whbh adds misery to the unempbyed 
persons. Our plans and programmes would 
be worthless if family planning programme 
are not implemented.

China was facing several problems three 
decades ago. But now they have achieved 
progress in vartous fiekis. This is mainly 
because of the success in implementing the 
family planning programmes.

Alx)ut 75% of the youths in the country 
are unempbyed. If proper arrangements are 
not made to employ these youths then there 
will be revolutk>n in the country. Now 8th Five 
Year Plan is going to commence. What 
provisbn is there in this plan to accommo
date the unempbyed youths. How many 
lakhs of youths are going to get jobs? We 
have 10 create more and more job opportu
nities In the five year plans. This is very 
essential not only to engage the talented 
youths but also for the progress of the coun
try.

Once again I iappeal to our hon. Prime 
Minister to protect the unempbyed youths

by creating jobs to them. I also urge upon the 
centre to see that equal representation is 
giving to all States without any partiality.

Sir, I thank you. for allowing me to ex
press my views on the problem of unempby- 
ment and with these words I conclude my 
speech.

[English]

SHRI PRATAP SINGH (Banka): Mr. 
Chairman, Sir, there is no gainsaying about 
the importance of this Bill introduced by Shri 
Bhogendra Jha. I am quite sure that each 
Member In this House, from whichever Party 
he belongs to, would rise and support this 
particular Bill.

There is no doubt that at this present 
juncture in our nation's history, we are being 
stressed with a massive unemployment and 
simultaneously under-employment problem, 
which is increasing at every step by our 
burgeoning human population, whbh isgoing 
up day by day. We cannot n̂ erely attack this 
problem from one direction and thinking of 
only providing jobs or opportunities for self- 
employment. But nevertheless, our prime 
target is really to find as to how to give an 
opportunity to our young men, who have 
been disillusioned, to make a livirig and 
sustain themselves in their families with a 
certain amount of dignity.

In this connection, I feel that action 
should be to promote those kinds of work in 
industry and also in our planning which can 
utilise maximum number of unskilled labour. 
We should view this matter of planning and 
development also with a view to find employ
ment for those people who are uneducated 
and are not really skilled in any partbular 
sphere of activity because they are the most 
destitutes and they are the most needy in 
finding opportunity of empbyment. At the 
same time, I feel that we should not resort to 
computerizatbn indiscriminately where it not 
really going to be absolutely necessary, lean 
understand in certain spheres of activity like 
for instance on the question of our defence 
assessment, even of our needs and require
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ments, computerization is a must. Tliere are 
many other places where it is necessary to 
have it. But we should not feel that this is the 
age of computerization and we must de
mand computerization and automation in 
every sphere of industrial activity or every 
kind of activity, without thinking. We must, at 
the same time, promote that type of infra
structure which is going to create opportuni
ties of self-employment for the educated as 
well as those who are not. In this regard, it is 
obvious that we require to emphasise rapid 
growth in ourtransport system, in our power 
generation in water supply and irrigation.

It is understood by every Member of this 
House, every party which is represented 
here and our people outside that no Govern
ment can hope to cater by providing jobs to 
each man and woman. But it can make a 
sincere effort to create a climate where it is 
possible for them to expect to be able to 
enftploy themselves and find work through 
their own initiative and volition. So 1 feel that 
any amount of emphasis they do pay on this 
kind of work is not going to be wasted and 
would be perhaps a worthwhile thing to 
consider. Most of my colleagues have ade
quately dealt with most of the issues relating 
to this subject. I do not wish to take much 
time of the House by repeating all the things 
which have been said before me.

Therefore, once again. I support this 
Bill, introduced by Shri Bhogendra Jha. I am 
sure, the Government woukJ find it proper to 
do what it can to see that these problems can 
be alleviated.

Thank you for giving me an opportunity 
to speak.

[Translation]

‘ SHRI SRIBALLAVE PANIGRAHI 
(Deogarh): Mr. Chairman. I rise to speak a 
few words on the Empbyment Guarantee 
Bill moved in this House by Hon. Member. 
Shri Bhogendra Jha.

[English]

AN HON. MEMBER: In whbh language 
you are speaking? Is it Oriya?

SHRI SRIBALLAV PANIGRAHI: Let me 
do justice to my mother tongue.

AN HON. MEMBER: You have to do 
justice to us also.

[Translation]

SHRIBALLAV PANIGRAHI: Sir. Oriya 
is a developed language. Tamil is the oldest 
language of all. After that it is Oriya. h is an 
ancient language and at the same time it is 
a developed language. I would like to deliver 
my speech in that language which is my 
mother tongue.

Sir. I extend my moral support tcrthe Bill 
of Shri Bhogendra Jha which is being dis
cussed in the House. An identbal resolution 
was moved in this House during the last 
session and we had f uKledged discussion on 
that resolution. However, the growing unem
ployment is a very grave problem today. 
Our's is not the only country which has been 
confronting this grave problem it is equally 
grave in several other developed as well as 
underdeveloped countries in the world. Of 
course India is a devebping nation and that 
is why we feel that the problem of unemploy
ment is vely acute in our country. It cannot be 
said that unemployment is very acute in our 
country. It cannot be said that unempby- 
ment is totally absent in the country like 
America and Sweden where the per capita 
income is much more than what we have in 
India. However it is the prime duty of every 
civilized developed, developing or socialistic 
country to provide some kind of employment 
to every citizen so as to enable him to live 
with dignity. But we have to decbe whether 
the Bill of Shri Jha can be adopted in the way 
it has been brought fon<vard by the Hon*ble 
Member in this House. It is at all imple- 
mentable in the present set up of our coun
try? Nobody can say that it cab be imple-

•Translatbn of speech originally delivered in Oriya.
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mented. What happened to the promise of 
■Right to Wbtfc*. of the Janata Dal. Could 
they implement it. The Janata Dal had prom
ised the people to amend the Constitution of 
India and to incorporate therein “Right to 

■ work* as the *Fundemental Right* of. They 
included it in their election manifesto and 
with this promise they came to power. Rais
ing slogan Is one thing and implementing it is 
another thing. One should not go t>y such 
impossible and false promises. But not>ody 
shouidcany the impression that I undermine 
unemployment problem. I minimised the 
importance of the Bill. The Unemployment is 
a very grave problem. We have the Direc
tives of State Policy which are foundation of 
our Constitution, which can be called the 
soul of the Constitution. The fundamental 
rights and other important provisions are 
enshrined inanother chapter of the Constitu
tion where it is mentioned clearly about the 
direction we should follow while running the 
administraUon of the country. Sir, everyone 
of us is vary much concerned for the growing 
unemployment in this country. The Govt, is 
very much concerned for thisgrave problem. 
Steps are being taken to tackle this problem. 
New employment is being generated. 900 
milKons addlttonal man-days are being cre
ated. We are spending Fte. 2100/- Crores 
under different schemes under Jawahar 
Rojgar Yojana etc. to provMe additbnal 
empk>yment to our people. But on the other 
hand someseKcontradictoiy things are taking 
place. As you know Sir, the Govt, is aware of 
the growing problem df unemployment 
Schemes have been drawn up to provkie 
emptoyment to the unemptoyment youths. 
At the same time the Govt, is also issuing 
notificatkm to stop further employment. 
Restriefon »  made on creating additional 
employment Evan ban has been imposed 
on appointment against the vacant posts. 
This is so because, the financial position of 
the country is vary precarwus. On the other 
hand we are expressing our ccncern for 
having fafled to give suitable empk)yment to 
the highly qualified youths. Sir, the situatk>n 
has come to such a point that the M.A. 
degree hoMers are ready to work as the

toaders in the coal mines. Still then they are 
not selected forthose posts. In the past such 
qualified youths were not consklered suit
able because they cannot do the hard work. 
They cannot work in the underground coal
mines. Doyouknowthebasicqualificationto 
be eligible for those posts? They should be 
LTI. Left Thumb impressfon. The persons 
from weaker section were only selected for 
these jobs in the past. Now the situation is 
different The number of educated unem- 
pbyed is inaeasing everyday. The M.A. 
degree hoMers are going to the Court of First 
Class Magistrate and giving affidavit saying 
that they are not educated. They want the 
jobs meant for person of LTI because they 
feel that once they getthejobasLTI they can 
be consklered for the dericai posts in future. 
So this is the fate of our M A  degree hokfers, 
the educated youths.

Sir, what are the factors responsible for 
such growing unemployment? Mahatma 
Gahdhi, the father of the natton had visual
ised the future of this great natnn. So he had 
formulated his own philosophy, economical 
policy. The problem of unemployment wouU 
not have been so acute today had the 
Gandhian phibsophy, Gandhian economic 
measures adopted after independence. 
Gandhian economic policies were not fol
lowed and so we are facing such crisis today, 
i carefully listened the speeches made 
some of my teamed friends here. I came to 
the condusfon that, had the Gandhian eco
nomic measures folfowed fully after inde
pendence we would not have been con
fronted with such a grave problem today. 
The Gandhian economb policy was based 
on ‘Self Sufficiency to be achieved through 
cottage industry Rke Chaika etc”. The free
dom movement t>ased on his polby aeated 
a new chapter in the world history of freedom 
movement He gave the call to boycott the 
cbthes whbh were imported from Bucking- 
hamorLondon. t)e told everybodyto boycott 
imported cbthes M  to wear Indian made 
Khadi dresses. He launched Swadeshi 
movement He couM raise his voice against 
the powerful British empire, the empire where 
the sun was not setting. The stir intensified
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by Mahatma Gandhi and crumbled the foun
dation of that great empire.

17.00 hrs.

Sir, it is a matter of great concern that 
our population has been increasing. We are 
not paying any importance on doing manual 
labour. We are not willing to work in the field. 
Ofcourse we should adopt the scientific 
method and newtechnology in our fields with 
the passing time. We would keep pace with 
on the scientific advancement. At the same 
time we sjiould also do physical labour and 
we should establish proper coordination 
between the need to do physical work and 
the necessity to adopt new scientific technol
ogy. Otherwise we will be lagging behind 
several nations. While adopting our new 
technology we should think of utilisation of 
the large unemployed force with us. We 
have to find out some ways to absorb most 
of them in various fields. I would like to stress 
unon this only because we are facing grave 
nroblem of unemployment everywhere due 
10 proper lack of proper and advanced 
planning. I cannot say that we should follow 
blindly. We should adopt our own policy 
keeping in view the present situation in the 
country. We should keep our financial crisis 
in mind and formulate a long term plan which 
will resolve this great problem to a large 
extent. We should accordingly generate 
unemployment for these large number of 
unemployed people. While participating in 
the discussion some Hon. Members ex
pressed their views and said that the provi
sion of employment guarantee to everybody 
is not possible. I do agree with them, but we 
should not feel disappointed, because there 
is a silver lining in the dark clouds. We are 
also getting some good signs. A few days 
ago a Commission was set up under the 
Chairmanship of Dr. G. Rangaswamy, the 
former Vice-Chancellor of Tamil Nadu Agri
culture University and former adviser of the 
planning Commission. The Commissbn had 
detailed discussion of Indian Agriculture and 
finally came to the conclusion that there is a 
vast scope to absorb the large number of 
unemployed persons in Agriculture sector if 
we formulate effective plan. If Agriculture is

systematically developed the entire rural 
unemployed people of this country can be 
absorbed there by 2000 A.D. We can create 
10 crores of jobs in the remaining 8 years of 
the current century. The Commission has 
said that the proper planning for the develop
ment of Agrk:ulture will be able to remove 
poverty, it will remove rural unemployment 
problem. This has been highly appreciated 
by the former Union Agriculture Minister, 
Shri C. Subramanyam, who was also veiy 
efficient and able Agriculture Minister and at 
present he is the Governor of Maharashtra. 
He has welcomed the various recommenda
tions made by the Commission. I would like 
to put it in the language of the Committee,

I quote.

By a shift to commercial Agrk:uhure, 
agro Industry and agro exports India has the 
potential to achieve a minimum 4% growth 
rate in Agriculture, generate 100 million new 
jobs and increase agro based exports to 
atleast 40,000 crores per year within the 
decade.” Unquote

1 am telling this as silver lining, because 
it will show light in the darkness. If we will go 
ahead in this way, we can achieve our objec
tive of providing them employment. So, the 
agriculture sector in our country needs revo
lutionary change. This is possible if our newly 
educat^ youths change their attitude to
wards Govt. Service. If they make revolu
tionary change in their mind. That is the first 
necessity of our youth force. Then there is a 
need to make revolutionaiy change in their 
mind. If our youths say that they will work in 
the Govt. Offices after they complete their 
education, then nobody can help them. 
Nobody will be able to provide them job in 
lnc}ia. It has not become possible in China. \l 
could not become possible in USSR. Sir, you 
know, the present situation prevailing in 
USSR. The USSR is on the verge of col
lapse. I have already mentioned here about 
U.S.A.

Sir, the education system in our country 
needs change. Our education should not be 
linked with service. Jobs should be delinked
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from educatbn. If we do so our new edu
cated youths, the future of the natbn will 
automatically change their attitude towards 
Govt. Service.

Then Sir, we have to do something to 
make the family planning programme suc
cessful. India has made tremendous prog
ress in various fields during the last 4 dec
ades despite several hurdles. The devel
oped countries are jealous of India as it has 
achieved remarkable progress despite those 
hurdles. India has also occupied dignified 
position in the International spheres. But we 
cannot achieve more progress if our popula
tion growth is not regulated. The total popu- 
latbn of India was 35 crores at the time of 
partition and now it has reached 85 crores 
and it is estimated that the population will 
cross 100 crores by 2000 A.D. So, the grow
ing population is really a matter of great 
concern for all of us. We have to control 
populatbn by effectively implementing fam
ily planning programmes. This is possible if 
the family planning norms are adopted by 
every eligible couple irrespective of caste 
and creed. For this there is a need to arrive 
at a common concensus by everybody. The 
reiigbus and political leaders should sit 
together and arrive at a decision to make the 
family planning programme a great success. 
If we can control our population we can 
utilise the funds available with us for our 
youths to provkie them empbyment of some 
kind or the other. Therefore the religious 
leaders should contribute their valuable time 
and arrive at concensus for the welfare of the 
mankind. Nobody should try to gain political 
capital out of it. In this connectbn 1 remem
ber the role played by Late Shri Sanjay 
Gandhi. We have realised the relevance of 
the directbn given and programmes drawn 
up by Late Sanjay Gandhi to resolve such 
natbnal problems. He had to pay a heavy 
price for having advised the people to adopt 
family planning. A lot of people, a number of 
leaders and the political parties gave it a 
politbal cobur and made political capital out 
of it. They misled the voters. Shri Sanjay 
Gandhi and Smt. Indira Gandhi had suffered

a lot on account of implementing such na
tional programme. Now there is nobody who 
oppose the piantatbn programme. Every
one of us know and are convinced that we 
have to intensify plantation and forestry in 
order to bring ecobgbal balance. We have 
to save the dwindling forest. We have to 
check the felling of trees and by intensifying 
piantatbn we have to restore our ecology. 
We have also to expedite literacy drive. The 
five point programmes of Late Sanjay Gandhi 
have thereof greater relevancy in today's 
context. We openly admit this fact irrespec
tive of political parties. Therefore those five 
points should be our gospel, like the teach
ings of Bible if we have to tackle our national 
problems. I am saying this, because you 
adopt any measure, pass any number of 
legislations, allocate any amount of fund, we 
canndt achieve success in eradicating ^ v -  
erty so bng the present rate of population 
growth is not checked and for’this unani
mous decisbn is very necessary. If political 
parties give political cobur to my sugges
tions then there will never be any welfare and 
upliftment in this country. When we have to 
implement some programme some excess 
may be committed at certain places, strin
gent measures are to be taken if necessary. 
This is so, because we have to make the 
programme success in order to tackle the 
national problems whbh are being confronted 
by the nation. Therefore every political and 
religious leslders are to arrive at common 
concensus.

Sir, reference has been made several 
times in this House to migration of rural 
people to the urban areas. If want to check 
this large scale migratbn we have to change 
our administrative set up, we have to set up 
administrative offices at the block and Tehsil 
Head Quarters. We have to promote rural 
Industries. We have to connect every village 
with roads and we have to create markets in 
the rural areas. Unless we do that people will 
continue to go to the urban areas, the towns 
and cities to earn their livelihood and also go 
to get better comfort. But it is not possible for 
everybody to get such comfort and it is not 
easy for all of them to earn their livelihood. 
So they will only add to the growth of slums.
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Therefore, we have to devebp the rural 
areas and generate employment for the rural 
people so that the large scale migration and 
the growth of urban population can be 
checked. I do not wish to protong my speech. 
But 1 would like to refer to the reply given by 
the Hon. Minister. Shri Sagnma. The other 
day while replying to the discussion pertain
ing to such problem Shri Sagnma said that 
the Eight plan is being made empbyment 
oriented. Priority is to be given to generate 
additional employment in Eighth plan. New 
jobs will be created. A large number of people 
will be given employment in that plan period. 
So, we have to bok into the problems of our 
surplus labour force. Provide them gainful 
empbyment. We have to formulate plan 
accordingly.

Lastly Sir, I am extending my moral 
support to this Bill. We have got an opportu
nity to discuss a very grave national problem 
of the country through this Bill. But, we know 
the fate of this Bill. It is not practically pos
sible to implement the objective of the Bill. 
The mover of the Bill, Shri Bhogendra Jha is 
an experienced Member. He also knows it 
very well that employment guarantee cannot 
be made the fundemental right at the present 
situatbn of the nation even if the Hon. 
Member’s party comes to power. The Janata 
Dal had formed the Govt, with the help of The 
Communist Party. Janata Dal crossed the 
'Electbn Baitarani" with the help of this sb- 
gan which they had incorporated in their 
Election manifesto. But Janata Dal utterly 
failed. That does not mean that we will keep 
quiet and will not take steps in that directbn. 
We have to take necessary steps to resolve 
unemployment problem. As you know Sir, 
during the time of last election I have seen 
the plight of our educated unemployed 
youths. The able, cleaver, efficient and 
energetb youths are moving in the villages 
without job. This is our natbnal wastage. We 
have to utilise their talents and we have to 
give them some kind of empbyment.

Now take the case of land reform. We 
have to implement land reform measures 
expeditbusly. Then only more number of 
rural people will get empbyment in the Agri

cultural sector. Similarly we have to provide 
adequate irrigatbn facilities. There is a say
ing in Oriya which means - “Oh farmers 
brothers agrbulture cannot prosper without 
irrigation”. So you irrigate your land to get 
better yiekJ. We have to increase areas 
under irrigation. In our country we get sur
plus rainfall at some places whbh cause 
devastated flood and resulting in a large 
scale damage of crops etc. On the other 
hand there are some areas where we'get 
scanty rainfall whbh cause severe drought. 
Therefore there is a need to make a bal
anced growth of our agriculture in the coun
try by providing adequate irrigation facilities 
on the unirrigated land and also by control
ling flood where the people have been sus
taining huge loss due to itsoccurance almost 
every year.

Sir several Hon. learned Members have 
quoted some provisions from our Constitu
tion and opined that it is practically not pos
sible to implement the objectives of this Bill. 
The Hon. Mover of the Bill knows it very well. 
We passed several Bills in this House. We 
are not lacking in passing the Bills. But 
whether they are implemented after they are 
made Acts. Sir, the Family Court Amend
ment Bill was being discussed in the House 
about one and half hour before today. In 
course of the discussbn of the Bill 1 came to 
know that the original Bill was passed and 
made an Act in 1984. But it is unfortunate 
that the Act has not been notified yet by the 
Govt, of Bihar whbh has been formed by 
Janata Dal with the support of the Party of 
the mover of the Bill. However the Bill has 
been amended and passed today. There
fore we shoub not proceed to pass a Bill 
whbh cannot be enforced. It is not proper to 
pass the Bill by raising over hands. That 
does not mean 1 am minimising the objective, 
of the Bill. So, we should discuss the matter 
across the table. We will list the varbus 
measures one after another and will arrive at 
a consensus and see how the problems can 
be tackled with. If we go for publbity we 
cannot achieve the expected result.

We cannot implement the objective for 
whbh the Bill has been moved in this House.
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Therefore, I requestthe Hon. Member to see 
how far it is practically possible. I do not 
undermine the purpose for which he has 
moved this Bill. I congratulate Shri Jha for 
moving this Bill and I hope that he will realise 
the present situation of the country and as it 
is not possible to provide employment guar
antee to everybody, he will withdraw his Bill.

Sir, thank you very much for giving me 
the opportunity to speak and with these 
words I conclude my speech.

SHRI RAM NAGINA MISHRA (Pa- 
drauna): Mr. Chairman, Sir, I thank you for 
albwing me to speak on such an important 
matter. I think there is not even a single 
person who would oppose this Bill about 
employment guarantee. Those who are in 
power must certainly be thinking seriously of 
provkiing employment to the maximum 
people.

Sir, many leaders of different political 
parties took up this issue in their own style. 
There was an agitation for provid employ
ment to all. When the reservation policy was 
announced it sought to provide employment 
to some special categories of people. Hun
dreds of youth immolated themselves in a 
bki to oppose this policy. It was said that it is 
for social justice. They could not attain social 
justice but the society disintegrated. There 
was revolt in the society. I thank you for 
bringing about this bill whrch I hope would 
solve these problems in case a legislation is 
passed. This will eliminate rancour in society 
and there will not be any need for resen^a- 
tion. I am saying this because 3/4 of the 
people in the country are poor and only 1/4 
of them are rfch. Who are poor? Most of them 
are those who belong to the backward

Today bitterness is being created in the 
society in the name of reservation. This 
problem of unemployment can be solved but 
what about the rancour that spreads in the 
society. Those who talk of social justice, they 
say why it cannot be included in the Consti-

tutton and providing empbyment shoub be 
the primary responsibility of the Govern
ment. If it could be done all the evils of the 
society would be removed and many people 
would get employment. If a child of the rich 
dies lakhs of rupees are given as compensa
tion where if a child of a poor man dies not 
even a Jhuggils given in compensatbn. It is 
not true that both the children of the poor the 
rich are equal in the eyes of law and they 
should be given equal facilities. Those who 
are brilliant in academics they should be 
given empbyment. The children of poor 
cannot afford that and they do not have 
enough to eat. When a child is about 7-8 
years old he is put on a job so that the family 
gets a bread winner. As against, if a child of 
a rich man fails in examination successively, 
a tutor is appointed to guide him. Is it not an 
irony of fate? The Government should for
mulate a uniform policy in this regard that ail 
children irrespective of their financial status 
should be provided education upto High 
School or Graduation. If a poor man cannot 
afford text books and note-books for his 
ward, the Government should provide it to 
him. There is no doubt that some work is 
being done in this direction, but it is not 
entirely to our satisfaction. Besides, educa
tion must be empbyment oriented. The poor 
parents sacrifice their comforts to educate 
their children so that they can support them 
when they are old and infirm. But after his 
education is over, he himself is forced to beg. 
How can he support his parents. For ex
ample, a farmer keeps a cow in the hope that 
when it delivers a calf, the cow woukJ give lot 
of milk but sometimes it happens that the 
cow does not bear at all and so the farmer 
does not get any milk. The children of rbh 
families get appointed to higher posts on 
recommendation. I would like to submit that 
if employment cannot be provided to all, at 
least one person in every family should be 
provided employment. If two persons of one 
family have jobs they should not be given 
priority in other jobs. The families where 
nobody has got empbyment, would be given 
priority. This can help in resolving the prob
lem of unempbyment to a great extent. Now 
I would like to draw your attention to Banks. 
How many poor people get bans from the
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banks? I would like to submit that the Consti- 
tutbn should guarantee that if a small farmer 
wants to seek self-empbyment he should 
get ban of Rs. 10.000 to Rs. 25.000 from the 
bank. This should not remain on paper alone. 
If we enquire into the facts we would come to 
know that there are very few people who 
have got bank-bansfor employment. There 
should be proper enquiry into this matter. I 
would like to cite an example here. There is 
‘DOME’ tribe in my area. One person be
longing to this tribe got Rs. 12,000 for pur
chasing a generator. Some clever people 
misled him and asked him to sell it to a local 
trader for Rs. 4-5 thousand. That trader is 
minting money with the help of that genera
tor. That poor fellow thinks that he will not 
have to pay anything.

Mr. Chairman. Sir, I would like to submit 
here that the clever people in the society 
exploit the poor. Besides, there should be 
changes in our education policy. There is a 
mad rush in the youth for degrees both at the 
graduation and post-graduation level. They 
are least bothered whether they get through 
in third division. Thus they are adding to the 
unemployment in the country. In this con
nection, I would like to submit that education 
must be made compulsory so that everyone 
is educated. At the same time those who 
have passed in FIRST Division and are 
capable enough to become scientists, should 
be encouraged. What happens is that the 
parents force them to study upto post gradu
ate level and then he feels shy to work on the 
fields, I am not saying this on bookish knowl
edge. This is from personal Experience. 
Education should be employment oriented. 
Even a person having some knowledge about 
bicycle parts, tyre, tubes etc. is able to eke 
out his living. Some technical education 
should also be given.

Sir, there are two three categories of 
people in the country today. Some belong to 
sen/ice class, some are businessmen and 
some depend entirely on agriculture. The 
Congress Government did enforce ceiling 
on land holdings, but it has not been done 
properly. Some people have thousands of 
acres of agricultural land part of It registered

even in the names of their pet animals. Many 
big landlords and Talukdars have benami 
land. That means they are practically pos
sessing the land holdings, butthe papers are 
in somebody else’s name. There are many 
land disputes in Bihar on this issue and the 
same thing is happening in our are s also. I 
want to submit that we should provide agri
cultural land to those who do not have any
thing so that they could cultivate the land. 
But there is a legal difficulty the land. But 
there is a legal difficulty in this. The powerful 
landlords go to the court and get stay order. 
They fight the legal battle for 10 to 20 years. 
There are many clever people who evade 
the ceiling provision and get their lands cul
tivated from poor. They exploit these poor 
people and earn lakhs of rupees. I would like 
that amendments should be brought in the 
Land Ceiling Act and it should be made more 
effective so that the surplus land with big 
landlords could be distributed among the 
poor and the landlords are not able to get 
stay order from the court.

There is one more request. I am not 
asking for the Government jobs butthe means 
of employment should be provided by pri
vate industries in the villages so that the 
people do not migrate to the cities in search 
of work. In villages, the labourers get no 
wage, while in a cities like Delhi, they are 
able to earn atleast Rs. 35-40 per day.

It is being said that the people from 
villages are turning the cities into slums. But 
what should the villagers do!

Bhuvukshham kirn Na Karati Papam 
Kshonjanani Niskaruna Bhavanti 
(A hungry man can commit any sin.
A weak man loses all compassion.)

First of all he leaves the village and 
then comes to cities, later he also indulges in 
robberies and thefts. Suppose a son of a 
poor man passes B.A or M.A. and gets 
married. Now, being poor, he h ^  no money, 
so he is ashamed and approaches criminals 
and indulges in robbery and theft. Many 
present evils of society owe their genesis to 
unemployment. Right now one of my friends
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was saying that Shri Jha has introduced a 
very good Bill, but requested that it should be 
withdrawn and not put to vote. I would like to 
say that if all the people from ruling as well as 
opposition parties are convinced that all the 
unemployed youths of the country should be 
given employment, why should this Bill be 
withdrawn? It is a coincidence that in the 
Supreme Court also a hearing is going on 
regarding the future of bright youths. The 
youth of the country is boking towards us for 
direction. I would like to have an assurance 
in this regard from the hon. Minister on 
behalf of all the scholarly persons present 
here. I would like to say that this Bill should 
be withdrawn only on the condition that the 
Government, will introduce a constitution 
amendment Bill or a separate Bill to guaran
tee employment to the youths of this nation; 
otherwise, this should be put to vote. The 
introduction of a private member's bill, should 
not be reduced to just a ritual by having a 
discussion on it and making speeches and 
ultimately withdrawing the Bill itself. We 
should stand by this Bill. I would like to 
reiterate that in order to eradicate all social 
evils, remove disparities and mutual ani
mosity, a law should be enacted by adopting 
this Bill through which it becomes the re
sponsibility of Central and State Govern
ments to provide employment to all the 
unemployed youths.

With these words. I thank Shri Jha and 
the hon. Minister who is smiling. Probably he
has something in his mind......Bengal may
have taught him something. But we are in a 
worse situatbn than Bengal. A decision 
should be taken so that at least means of 
livelihood may be provided to our unem- 
ptoyed youths. With these words. I thank you 
once again.

MR. CHAIRMAN; Two hours were altot- 
ted for this Bill. Now two hours are over and 
I have names of seven more members who 
are to speak. I think half an hour would be 
insuffk:ient. So shall I extend the time forthis 
Bill by one more hour?

Two hours have been allotted for this 
Bill and the time is getting over. It is the 
pleasure of the House to extend the time for 
this Bill by one more hour?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: The House extends 
the time for this Bill by one more hour.

[Translation]

SHRI RAM NAGINA MISHRA: Mr. 
Chairman, Sir, I have a point of order. It is an 
important Bill. But have a look at the atten
dance in the House. It would not be proper to 
continue it after six *0’ clock. I would like to 
request that it should be passed on next 
Friday.

MR. CHAIRMAN: Shri Mishra, there is 
no point of order. You have asked to take it 
up at the next sitting. I think we wouki com
plete the discussion, now that the time for 
this Bill has been extended by one more 
hour.

[English]

The House has extended the time for 
this Bill by one Hour does not mean that the 
House will sit beyond 6 o* clock.

SHRI K. THULASIAH VANDAYAR 
(Thanjavur): Mr. Chairman, Sir. millions in 
our country are under the fate of inhuman 
sufferings. This is due to unemployment 
which has become a regular feature. This 
has gone into the vein of all educated youth 
in this country. The educated youth are in the 
loggerheads because they are all in adilem- 
matical position.

In order to avoid this dilemma, it is the 
necessity of the Government to provide 
empbyment to the people who are in dire 
need. We educate youth more what we 
need. For example, we have colleges whbh 
produce more than what we need and these 
students come out in abundence and later



685 Empbyment AGRAHAYANA 15,1913 (SAKA) Guarantee Bill 686

become unemployed. Our educational sys
tem should be made to balance and help 
away these irregularities.

More than the educated people, there 
are those who are physically fit. Uneducated 
are more a menace to the sodety. When the 
educated and the uneducated are arm in 
arm, then there is a social imbalance. It has 
become a problem more ticklish and rude. 
From this we have problems like social injus- 
lice, terrorism and social breads.

Farming has become costly and it has 
almost become a gamble. Lakhs of farmers 
are migrating to cities and towns. In the cities 
these labourers are those who live in inhu
man condition. It is these unfortunate people 
who create slums and create a mess. Though 
we have so many human rights in this world, 
still we see so much disparity between man 
and man. In socialist countries like Russia, 
China and other European countries they 
have dignity for labour. But here we have a 
few bosses and lakhs of people are subser
vient to them.

Too much subordination will lead to 
violence and terrorism. It is due to this, we 
have the feudal outlook and the villages are 
infested with bonded labourers.

There are so many vacancies in the 
Government offices. But they are not filled 
up. If we ask them as to why they have not 
filled these vacancies? They say that it is 
because of economic and financial strin
gency. The Government must not feel shy in 
creating new jobs and they should cater to 
their needs. The educated youth's tendency 
is to do while-collared jobs. Self-employ- 
ment programmes should be encouraged 
and the money they get from the banks must 
be properly utilised. Taxing in our country is 
exorbitant and the people living under pov
erty tine is a misery. This should be erased 
and expunged. When we spend crores and 
crores of rupees, that money is being drained 
without any rhyme or reason. We must all put 
our heads together so that we put and end to 
this miserable wretchedness by introducing

the Gandhian way of self-employment and 
decentralisatk)n.

In this way, the Bill introduced by Shri 
Jha will have the moral support of the Treas- 
ury Benches too.

[Translation]

SHRI NANDI YELLAIAH (Siddhipet): 
Mr. Chairman, Sir. many hon. Members 
have expressed their views regarding the 
employment guarantee. Employment guar
antee is a serious issue. Every member in 
touch with morning T.V. might be knowing 
the rate by whfch population of India is in
creasing. Irrespective of the Party to which 
we may belong whether it is Congress or any 
other party, employment guarantee is a 
serious issue for all of us.

When we go to our constituencies we 
find that despite various activities, unem
ployment is still a serious problem. The people 
try to establish industry only where subsidy 
is available, for example, one of the stipu
lated conditions is that an industry must be 
set up a distance of 40 kms from the cities.

I would like to say that something must 
be done to generate employment in villages 
where 80 per cent of our population lives. 
They migrate to the capital in search of job. 
They face many difficulties. I feel that the 
Central Government gives a lot of subsidy to 
industries. I would like that permission for 
setting up industries should be granted in 
villages and in backward areas only where 
we have a large number of unemployed 
persons. It can possibly solve the problem of 
unemployment.

I wouki not like to mention some specific 
States, but everywhere a large number of 
educated persons are unemployed. Their 
parents educate them by taking lot of pains 
and when they see that even after gradu
ation their wards are unable to get a Govern
ment or a private job. they are disappointed.

Today, ten'orism is growing at many 
places. When an educated youth fails to get
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employment, he is lured towards terrorism. 
We will have to face this also.

The 'Employment Guarantee Bill’ intro
duced by the hon. Member is good, but we 
will have to decide here for providing em- 
pbyment guarantee to our youths since it 
involves an expenditure of crores of rupees. 
Our Minister of State for Finance, Shri Dalbir 
Singh is sitting here. The youths are har
assed a lot while trying to get a toan from the 
banks and they do not get these loans easily. 
A top leader of Janata Dai, Shri Devi Lai had 
announced with a great fanfare about the 
ban waiving scheme. He announced it just 
for the sake of votes. Today, the banks are 
afraid of giving loans to everyone. The policy 
and thinking of our Government has been 
very good regarding all such issues, but it 
has not been implemented properly.

Today, the problem of unemployment 
has assumed serious proposition in every 
region. State and all over India. The Bill 
introduced by the hon. member belonging to 
the oppositbn is a case of 'easier said than 
done* l^cause this problem cannot be solved 
by merely paying lip service or making 
speeches. We will have to control our popu
lation. The villagers also need facilities. The 
people belonging to scheduled castes and 
scheduled tribes are also unable to get jobs 
even after education. All this is creating a lot 
of problem.

While Shrimati Indira Gandhi was the 
Prime Minister, she had distributed thou
sands of aaes of land under Twenty point 
economic programme. But despite ail this 
there are many people with vety large land 
hokiing, but the families of scheduled castes 
and scheduled tribes do not have even 4 
acres of land and they live on daily wages. 
The problem of unempbyment is more 
amongst the people of scheduled castes 
and scheduled tribes than in other castes.

Mr. Deputy Speaker, Sir, this problem 
involves a bt of finance and serious thinking. 
We should think serbusly as to how society

should be reformed to solve this problem. 
With these words, I thank you and conclude.

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Chainnan, Sir, I express my 
gratitude towards Shri Bhogendra Jha for 
drawing attention of this House towards the 
problem of the unemployed and the poor in 
the country.

Sir, you might also be knowing that this 
is a major problem that we encounter wher
ever we go. Everywhere people ask for work.

Hon. Chairman, Sir, Pawar Sahib is 
also sitting here. I recall that when he was 
elected as the President of Congress 'S’ he 
had said in Marathi, and I was also there, that 
his first work would be to solve the problem 
of unemployment. I had heard it myself. 
Today fortunately, Pawar Sahib is in this 
House and he is also capable of doing this.

Hon. Chairman, Sir, when we were 
discussing about employment guarantee, 
our elder friend, Shri Ram Nagina Mishra 
also spoke on the subject. God knows why 
people are so much afraid of social justice. I 
fail to understand the reason for their anxi
ety. Just now Mishraji said that resen̂ ation 
was implemented in the name of social jus
tice. I want to say that despite 42-45 years of 
achieving Independence and despite the 
constitutional right, reservation was never 
fully implemented. Anyone can see the in
justice against society and country in all this. 
You can see the statistics. The people who 
constitute 52 and 22 percent of population 
account for just 5-7 percent of Government 
jobs in the country. In Defence Ministry, 
people from all castes are working, but the 
number of scheduled castes and scheduled 
tribes people is just nil or perhaps one and in 
Ministry of AgricuKure it is just 2. This is the 
position of backwards and dalits, while all the 
other people are there. Is it social justice? I 
would like to know it from Mishraji. One of my 
friend said that banks lost their credit due to 
loan waiving scheme of Devilaiji and people 
are not getting bans: I would like to know 
from those hon. Members whetherthe banks 
have adhered to the policy adopted at the
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time of Bank nattonalisation by Mrs. Indira 
Gandhi. Will the Finance Ministerclarify this? 
No, it has not been so. Banks were opened 
in the district headquarters, but not in the 
villages or the areas bound by the rivers on 
the plea that there was lack of security and 
concrete buildings. I woukJ like say that the 
Minister of Finance shouki understand that it 
would be a mockery of the goals envisaged 
forthe banks by Mrs. Indira Gandhi, if tenks 
are not opened in every di^rkrt. Merely crying 
hoarse about villages wouki be of no avail. 
Our Government had given some benefits to 
farmers. We are sons of farmers. We hail 
from villages. What is the conditbn of farm
ers. He takes the loan, invests that money in 
agriculture the aops are destroyed either 
due to fkxKJ or hail. Laster he fails to pay the 
ban. As a result the bans taken by the 
farmers and farm workers 15-20 years ear
lier, could not be paki back. Forthe bans, we 
had given crores of rupees through this very 
Lok Sabha to the Poor and farmers. So 
where is the question of bss of credit forthe 
banks? It is hot good to say something out of 
ignorance. We had given the money to banks. 
Our Govemment had provided money to 
banks and asked them to waive the ban. 
Therefore, it woub be good if we deliberate 
before discussing.

Sir, the uneducated unempbyed have 
migrated to cities. In Delhi itself, whbh has a 
populatbn of at>out 85 or 90 lakhs. 50 lakhs 
people have come from outskle. They live on 
stations, roads and sleep in huts and railway 
tracks. Who are they? They are matriculates 
and graduates. When they dkJ not get em
pbyment in their native place, th ^  opened 
a 'Paan shop’ or started pulling a cart (thela). 
What a plight is theirs.

Often Delhi Polbe demolishes their 
houses, catches hold of them, puts the things

on their thelas (carts) in their pockets and 
beats them with sticks. What a tragedy I

Therefore, I request that Jha Sahib 
should not withdraw this Bill. It shouki be put 
to vote so that all the empbyed and unem
pbyed people of the country may know that 
who is their benefactor and who is not. Let 
these people be exposed. Please do not 
withdraw this Bill.

Sir, unless, agrbulture isgiventhe status 
of industry, you cannot solve the problem of 
unempbyment. If a farmer has 20-25 acres 
of land and four chibren. then he is left with 
just four or five acres of land. Some may 
have just one or two acres of land. So, if you 
develop the agrbulture like industry, then 
the educated people wouki not come to seek 
empbyment to the cities. The condition of 
agriculture is extremely pitiable. If a father 
has four or five chibren. he asks them to go 
out and earn for their livelihood. Therefore 
we must give agriculture the status of indus
try. on top prbrity.

18.00 hrs.

[E n g m

MR. CHAIRMAN (Shri P.M. Sayeed): 
Shti Yadav, may continue next time. There 
are five to six more speakers. They wiH also 
get their chance to speak on the day of next 
Private Meml)ers‘. Business.

The House stands adjourned to meet 
again on Monday at 11.00 o'ekxdc

18.01 hrs.

The Lok Ssi)ha then adjoumedlU Bovm  
afthoCkxkon Montfev, December9. 
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